Third Series, Vol. LXI No. 13 Eriday, November 18, 1966
Kartika 27, 1888 (Saka)

LOK SABHA
DEBATES

Sixteenth Session

LOK SABHA SECRETARIAT
New Delhi



CONTENTS

No. 13—Friday, November 18, 1066/Kariika 27, 1888 (Saka)
COLUMNS

Oral Answers to Questions—
*Starred Questions No. 362, 364, 365, 368 to 373 . 3833—67
Written Answers to Questions—

Starred Question Nos. 361, 363, 366, 367 and 374 to 390 + 386783
Unstarred Question Nos. 1681 to 1694, !696 :703. I'ﬁos to l75l
1753 to 1910 3883—4047

Ca]ling attention to Matter of Urgent Public Importance—

Reported raid and looting in Cachar District by Mizo rebels 4047—57

Paper Laid on the Table . . . . . . 4057—58
Arrest of Member (Shri Mani Ram Bagri) . . . . . 4058—74
Estimates Committee Minutes, etc. 4074—75
Publi ¢ Accounts Committee—

Sixty-first Report . . 4075
Suspension of Member (Shri Kishen Pa:myak) . 4075—83
Business of the House . 4083—91
Bills Introduced—

(1) Appropriation (Railways) No. 3 Bill, 1966 z 2 . 4091

(i) Appropriation (Railways) No. 4 Bill, 1966 . . . 4092
Demands for Supplementary Grants -(Kerala), 1966 and Demands

for Excess Grants (Kerala), 1962-63 and 1963-64 . . + 40924107
Shri Hukam Chand Kachhavniya s . . . - 4093—9s
Shri L. N. Mishra . ) . . . 4096

Démands for Supplementary Grants (Genetal) ,1966-67 and Demands

for Ecxess Grants (General), 1963-64 . . . 4107—68
Shri Sidheshwar Prasad 4117—24
Shri Krishnapal Singh 4124—27
Shri Liladhar Kotoki 4127—30
Shri U. M. Trivedi . 4130—37
Shri P. Venkatasubbaiah : B 4137—40
Shri 5ar]n0 Pandcy 5 . ' . . . . 4140—45

*The sign + marked above the name of a Member md:cates“that
® the question was actually asked on the floor ef the House"by that
Mmber f

(@)



* (i)

COLUMNS.

Shri Muthiah . . . . . 4146—47

Shri Madhu Limaye . . . . 4148—53

Shri Harish Chandra Mathur : . 4158—66

Shri Prakash Vir Shastri . . . . i 41 66—68
Committee on Private Members Bills and Rcsulutlom—

Ninety-eighth Report . i 4168—69

Bills Introduced—
(i) Personal Liberties (Restoration) Bill by Shri Yashpal Singh 4169

(sr) Cattle Slaughter Prohibition Bill by Shri Prakash Vir Shastri  4169—71
Representation of the l’euple (Amcndmcm‘) Bill—Withdrawn b} Shri

M. Malaichami 4171—8o

Motion to Consider . : . " . 4171—80

Shri Raghunath Singh . . . ' 41 71—74

Shri G. N. Dixit . . . , . 417475

Shri G.S. Pathak . . : F g 4175=78

Shri M. Malaichami . " s : : 4178—S80

Transport Co-ordination Blli—Wsmdrm by Shri D. C. hharma '4180—93

Motion to Circulate 5 4180—0g8

Shri D. C. Sharma . . . . . 413:.—86 4194—9T

Shri 8. N. Chaturvedi . f . i . i 418687

Shri S. C. Samanta " . . . . 4187—g0

Shri Liladhar Kotoki . . ; . 4190—93

Shri Sanjiw Rcddy . . . . . : 4193—04
Prohibition of Manufacture and Import of Hydrogenated Vegetable

Oils Bill by Shri Yashpal Singh : . . : . 4198—4226

Motion to Circulate . . . . . . 4198—4226

Shri Yashpal Singh : . . s ) . 4198—4209

Shri Raghunath Singh . N . . . . 4200—14

Shri Balmiki . . . . . . 4215—-19

Shri Gauri Shankar Kakkzr - . . . : 4219—2%

Shri Radhelal Vyas . . . . : 4223—25



3833
LOK SABHA

Friday, November 18, 1966/Kartika 27,
1888 (SAKA)

The Lok Sabha met at Eleven of
the Clock

[M=z. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
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The Minisier of Commerce (Shri
Manubhai S8hah): (a) and (b). In res-
pect of priority industries which ac-
count for nearly 75 per cent of the
indugtrial production, the full require-
ments of raw materials, components
and spare parls are being met from
available foreign exchange resources.
Question of ear-marking foreign ex-
change for imporis from different
countries does not arise as the re-
quirement of raw material of priority
industries are met in full. As regards
the Non-priority industry the total
availability of raw material will be
significantly higher than in any pre-
vious period.

(c) Of the 92032 applications re-
ceived under the import policy from
6-6-1966 to 20.10-66, import licences
had been issued against 67,370 appli-
cations. Only 16,375 applications were
pending on 29-10-86, mostly because
of deficiencies in the applications.
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Shri P. C. Borooah: An expert com-
mittee appointed in April last recom-
mended that there should be a board
to regulale the procurement and al-
location of industrial raw materials.
May 1 know the functions and con-
stitution of the board and the Gov-
ernment's reaclion thereto?

Shri Manubhai Shah: That idea has
been given up because it is very diffi-
cult for a single board to import all
the required items of lakhs of indus-
tries, So, we are concentrating on
brasic  strategic raw malerials like
non-ferrous metal, sulphur or rock
phosphate, which are purchased in
bulk over a long-term period. As far
as possible, arrangementg will be
made to bring them or canalise them
in a concentrated manner through the
STC or MMTC.

Shri 8. C. Samanta: May 1 know
whether the applications of new-
comers are duly considered and, if so.
on what conditions the new comers
are given licences at present?

Shri Manubhai Shah: The general
policy is that the Director of Indus-
“tries of the State gives a certificate of
necessity of that particular unit, and
we are irying to use it in full.
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Dr. M. M. Das: What has been the
effect of the liberalised import of raw
materials upon our exports? May 1
know whether the export has appre-
ciably increased due to the easier
availability of raw materials to our
factories because of the liberalised
imports?

Shri Manubhai Shah: This will fol-
low from my answer {0 a previous
question. The actual effect of the
goods coming in and then going into
production will take a few months.
Then, and then alone, can we say te
what extent increased production has
been effected.

Shri B, K. Das: Since small-scdle
industries are suffering for want of
raw materials, may I know whether
any new scheme is being introduced,
giving preference to small-scale in-
dustries?

Shri Manubhai Shah: Yes, the
highest preference is being given te
the small-scale industries. As a mat-
ter of fact, one of the most import-
ant features of the new policy is that
the maximum of ;encouragement in
terms of adequate raw materials and
components has been granted to small-
scale industries.
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Shrimati Savitri Nigam: May 1!
know whether it is a fact that non-
ferrous metals like zinc and lead are
in great short supply and due to this
shortage many small.scale industrial
wnits are being closed down? If the
answer is in the affirmative, why the
production programme of the Metal
Corporation of India has been stopped
and why a comprehensive formula is
not being formed?

Shri Manubhai Shah: These are big
questions. On  the first part of the
question, maximum priority has been
given to import of all non-ferrous
metals. As a matter of fact, we do ex-
pect much increased cxports when
the production of these industries
reach their full capacity. Regarding
the steps taken to have indigenious
production, India is today deficient in
non-ferrous metal ores, even though
Khetri copper 'mines and Zawar zinc
mines and other ones are being pro-
moted very fast. Regarding the Metal
Corporation of India, the Bill was
passed but there was some difficulty
of law, which is being looked into,
and remedial measures are being
taken.
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Shri P. Venkatasubbaiah: The In-
dustries Minister has, from time to
time, delicensed certain industries
which has created a good atmospher:
for boosting up our export potential.
In this connection may 1 know whe
thether while delicensing these indus-
tries sufficient guarantees have been
made to these industries to provide
them with the necessary raw mate-
rials so that the indusiries may go
on?

Shri Manubhal Shah: The import
policy has not got any link with whe-
ther the industry has to take a licence
or registration or with delicensing;
the policy applies 1o two sectors—
non-priority and priority. Priority is
being ful]y saturated, As regards non-
priority, to the extent of available

resources maximum help iz being
given irrespective of the nature of
the industry.

Shri Priya Gupta: The hon. Minis-
ter has said that the applications
were forwarded to the States con=
cerned with their recommendations.
May I know if there is any criterion
as to what allotment of these imports
is made State-wise or based on the
production of firms in the States?

Shrj Manubhai Shah: It is not State-
wise, As the hon. Member said, it is
on the production in the past plus
what their new possibilities are.

Equipment for Bokaro Plant

+

*384. Shri P. C. Berooah:
Shri Bhagwat Jha Azad:

Shri 5. C. Samania:
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Shri Subodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of Irom and Steel
be pleased to refer to the reply given
to Starred Question No. 371 on the
4th March, 1986 and state:

(a) whether a flnal decision has
since been taken about the extent
and nature of equipment for the
Bokaro Plant to be built at Heavy
Engineering Plant, Ranchi and else-
where in the country; and

(b) if so,

The Minister of "ron and Steel (Shri
T. N. Singh): (a) and (b). According

the nature thereof?

ip tentative decisions taken, the
Heavy Engineering Corporation,
Ranchi. will suppiy  abour 1,11,000

tonnes of fabricated rquipment, st-
ructural steel work, machines, cranes,
ladles ete., the Mining & Allied Ma-
chinery Corporation, Durgapur about
15,600 tonmes of conveyor accessories
with Rollers, drums etc, and Heavy
Electricals, Bhopal, Bharat Heavy
Electricals, Hyderabad and Bharat
Heavy Electricals, Tiruchirapally, will
supply about 4,700 tonnes of electrical
equipment including wvalves. Bharat
Heavy Electricals Hardwar will also
supply electrical equipment, the
quantum of which is still to be de-
cided. The Instrumentation Limited,
Kota will supply instruments, the ex-
tent of which is to be decided in con-
sultation with the Soviet Organisa-
tiona,

ghri P. C. Borooah: The British-
American Steel Consortium tcam had
observed that available Indian capa-
city and technical and enginecring
talent is sufficlant to erect the steel
plant to the cxtent of 30 to 80 per
cent. May I know how will the
equipment to be provided for the
Bokaro plant from indigenous re-
sources measure up with that assess-
ment?

8hri T. N. Singh: I think, it will
measure up quite favourably, as a
matter of fact, as against the USSR
supply of about 155852 tonnes of
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equipment, there will be a supply of
1,83,000 tonnes of equipment indigen-
ously. I may point out that 85 per
cent of structura] steel works, 63 per
cent of the plant and equipment and
96 per cent of the refractories will
become available in the country.

Shri P, C, Borooah: May I know
whether the Soviet team has expres-
sed disagreement with the Indian view
and said that the cost of the Bokaro
plant cannot be reduced from Rs. 921
crores, whereas the Indian view is
that it can be reduced by Rs. 100
crores, and that afier all the Soviet
Union has agreed to reduce it by
Rs. 20 crores; on what grounds?

Shri T. N. Singh: This question re-
lates to something quite different.
However, in regard to cost reductiom
I have already informed the House in
connection with other questions as
1o the amount which it has been pos-
sible to save after joimt consultations.
I am sure, the technicians on both
sides have jn a very good atmosphere
discussed all the details and arrived
at that figure.

Shri 8. C. Samanta: May [ know
whether in the agreement with the
USSH it is mentioned that all indi-
genous machinery that will be avail-
able will be procurcd by India or
whether there 13 any condition im
which they will plead that for some
technical reasons thar indigenous
machinery will not be used here?

Bhri T. N. Singh: As a matter of
fact, I have already stated that we
will be able to utilise in this case
indigenous capacity of manufacture
of steel equipment to the maximum.
I have pointed out that as much as
B85 per cent of the structural steel
works will be manufactured in India,
63 per cent of the plant and equip-
ment will be done in India and 96
per cent of the refractories will be-
come available in India.

[ ]
5t 7. Ao AN F a7 TA
TTEAT & fF ToUgoUHo W7o &1 F1



T (2l Answers

gferaliz, qATAd, SAFME TZ Al
TF areT g & 3 & fAq wweg F
feqfr waafn gw 9o Qo THeWTTo
F1dR AT 3aer wredrg gy ¥ feaar
grqiEa grm ?

st fro avo firg . F17 Qar wWaTT
FfF 100%07 FTaA wF AT W
ey A gOEt |

Shrimati Savitrj Nigam: Just &s in
the colliery refineries, in order to
save a lot of foreign exchange, they
have made their own spare-parts
workshop and there i indigeous pro-
duction unit, may I know whether in
this plant also, in order to expedite
the work and to save the foreign ex-
change, that iy going to be done?

Shri T. N. Singh: In each of the
steel plants, we have a very good and
efficient maintenance and repair shop
which takes care of all these require
ments, In Bokaro also, we are going
to have a fairly big size shop.
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Shri Basappa: May I know, at the
time of taking the decision, whether
any time-limit had been fixed for the
manufacture of this equipment in
these various units?

Shri T. N. Singh: There is already
a scheduled programme for construc-
tiop and accordingly we have been in
communication with the Soviet autho-
rities ¢o get drawings for wvarious
equipment that are to be manufactur-
ed here and some drawings have al-
ready come and many more are ex-
pected to come. We are keeping upto
the schedule uptil now. 1 can't say
about the future,

Shrimati Tarkeshwari Sinha: What
were the main reasong which led to
the variation of cost estimates between
the schemes submitted by the Indian
consultants of Dastur & Co. and the
Russian engineers.

Shri T. N. Singh: I am afraid, this
is outside the Question. In any case,
I am willing to answer with your per-
mission, Sir.

It is not a question of the same
equipment being quoted at different
costs. In the designing and planning
of any particular project, you may
require certain types and quantity of
manufactured eguipment and, ac-
cordingly, there is a programme of
manufacture of certain equipment. In
regard to what should be the capacity
of rolling mills or what should be the
size of the L.D. convertor and so on,
there are differences and according to
the size and capacity planned, the
costs vary.

Exports to US.A.
+

*365. Shri B. K. Das:
Shri P. R. Chakraverti:

Will the Minister of Commerece be
pleased to state:

(a) whether Government have ad-
vocated the need for having an un-
orthodox and different approach to
promote India's exports to U.S.A.
where people loock for not only
sophisticated but also products;
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(b) whether any estimate has beem
made about the measures already
taken to step up India's exports to
U.S.A.; and

(c) if so, any improved technique
sought to be introduced in the near
future for its augmentation?

The Minister of Commerce (Shri
Manubhai Shah): (a) US.A. provides
one of the most expanding markets
for India's exports of new and non-
traditional lines of manufacture. It is
the policy of the Government to
adopt new techniques for promoting
India's exports to that market and
such other markets.

(b) The result of promotion mea-
sures already taken to step up ex-
ports to U.S.A, is fully reflected in the
sizeable increase of 44 per cent in
Indian’s export to UBSA. from
Rs. 1025 crores in 1960-61 to Rs. 148
crores in 1965-66.

—

(¢} The measures adopled so far are
constantly reviewed with a view to
improving their effectiveness and de-
veloping new  techniques, specially
suited o meet the requirements of
the U.S. market.

Shri B. K. Das: May I know whe-
ther with regard to any particular
commodity any other country has
come in the field with hetter techni-
que?

sShri Manubhai Shah; It varies from
couniry to country depending on en-
vironments. Regarding underdevelop-
ed countries, we think we have some
of the best technigues.

Shri B. K. Das: There has been &
#all in the export of jute goods to
US.A. May 1 know what is the reason
for the present fall in export to
USA?

Shri Manubhai Shah: There has not
been any fal] in terms of earnings,
but the quantity has fallen because
raw jute is scarce. The ~10p last year
was not up to the mark due to failure
of momsoon, This year the monsoon
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has been delayed by a month and,
therefore, raw jute is coming slowly.
As soon as raw jute arrivals pick up
and imports from Thailand and Pakis-
tan catch up, we hope to export more
jute goods this year than in the pasi

Shri D. C, Sharma: S¢ far as I,
know, the U.S.A, apart from other
things, wants luxury goods in 1erms of
brocades and other things. May I
know what has the Government of
India done to satisfy the demands of

luxury goods, especially in the case
of women of US.A?
Shri Manubhaj Shah: One item

which was striking so for but which
hus apain disappeared is the bleeding
Madras fabric which was both for
ladies wear and gents’ wear. Also the
garments made from different fab-
rics have well cought up.
About engineering goods, some of
the sophisticated products of luxury
type are also going fast into that
country. It is our intention to parti-
cipate in that expanding market for
those types of goods.

Shri Tyagl: The hon. Minister has
just stated that there was shortage of
raw jute in India for the purpose of
exports to America. May I know if it
is a faet that the subsidy which was
lately granted on the import of raw
jute from outside is now going to be
withdrawn?

Shri Manubhai Shah: The matter Is
under consideration.

Shri Tyagi: Whal steps are Govern-
ment taking to encourage import of
raw jute so that our exports may go
up?

Shri Manubhai Shah: We hope to
take all suitab'e steps.

Shri 8. Kamdappan: With regard to
the export of Bleeding Madras to
USA it has, for some time past, been
facing acute competition fom advanc-
ed countries like Japan which are
dumping imitation goods. T would
like to know what is the position now
and what steps Government have
taken or propose to take and whether
they are hopeful that we can gain the
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" market and improve the market for

Bleeding Madras in U.S.A?

Shri Manubbal Shah: The market
for Bleeding Madras is temporarily
out. It hag depressed so much that
the taste has considerably changed
and neyw types of designs and struc-
tures of the fabrics are under pre-
‘paration.

Self-sufficiency in the manufacture
of Railway Engines and Wagons

+
*368. Shri H, C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:

Will the Minister of Rallways
pleased to state:

be

(a) the extent to which the Indian
Railways have become self-sufficient
in the manufacture of engines,
wagons and other accessories in the
country in the Third Plan Period;

(b) the machinery in regard to
which exports are possible; and

(c) the extent of exporis effected
so far in terms of both machinery
and money?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The Indian
Railways are more or less self-suffi-
cient in the manufacture of:—

(i) Steam Locomotives,
(ii) Passcnger Coaches,
(iii) Freight wagons of all types.

(iv) Train lighting equipment,
Mechanical Signalling equipment,
Vacuum brake equipment, Track
material, ete.

Export of the above items of equip-
ment is, therefore, possible,

(¢) Orders for export sccured by
various Indian manufacturers have
been for 480 wagons (value Rs. 1.57
crores) from East African Railways, 500
wagons (value 1.62 erores) from Hun-
gary and 33 coaches (value Rs. 59.3%
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lakhs) from Burma. In addition mis-
cellaneous Railway eguipment such as
rails, rai] fastenings and carriage fans
valued at 141.12 lakhs have been ex-
ported to different countries,

Shri H. C. Linga Reddy: Ig it true
that America is not interested in the
indigenous development of Indian
railway engines and other parts and
if 50, have Government explored the
possibilities of export of these parts
to East Africa and Middle Eastern
countries?

Dr. Ram Subhag Singh: That was
what I said. Seme of the wagons are
being sent to East Africa.

Shri H C. Linga Reddy: May I
know whether any steps have been
taken to manufacture diesel engines
in India with a view to replacing the
coal engines with these diesel engines?

“ Dr. Bam Subhag Singh: Yes, we
have set up a first class factory at
Varanasi and it has already produced
about 70 diese] locomotives. Some of
them were assembled last year. It
produced 39 last year.

it fasaama qig A5 AFEE A
o1 e o g9 $A, wTe weat waiy
&t v PO ¥ sdra-wia
uren fadge ¥ qiamr smenfasd adf
&1 & wrAar G £ f dd Awea
w41, mrA feeaf aqr wg  SUFETON
¥ F1 % =wew fawe @t @
T it greafade A F fan avwre
#1E o wTaaT epfag T W
fasrr #7778 & gfz zN, A &=
o7 o v

o g Tag . =W AE)-
mfd WA Fa mreRfaeT § ared
FgT A4 19 FT q4TH § 4T 150
T $9a wfaad a9 F97 1970
# mafe s T o a3 T
150 %fy ad, I dF q¥fa grFAr &
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Shrimati Savitri Nigam: While con-
gratulating the Railway Ministry and
the Ministers for the wonderful pro-
duction programmes in regard to
railway materials and wagons, may I
know whether any market research
has been conducted to increase our
exports? I know that some of the
countries want our railway wagons
but with slight variations and changes.
If no such market research has been
done, may I know whether it will be
done soon?

Dr. Ram Subhag Singh: This is a
good question. We have already set
up a development cell in the Railway
Ministry and that cell is constantly
keeping watch on the improvement
of the production with a view to suit
the requirements of foreign countries.
It is also our effort to depute railway
people to different areas with a view
to explore new markets. The State
Trading Corporation is also making
earnest endeavour in this regard.

sl gw T gAY | HTAAE HAT
"EET A FB wiws qaery ggi @ fesd
frafe &3 & Ty & | Fgi qT T A
AT 7oz frafa @ e FAET E
AT FAT Z & 9% Afew 3 F A
=i faed Af § 1 ATe RoHT XA
ot feaf &% a2 7gar & 1 & ATAAT
g g fF wr 3w m= afsammal W)
sa & Y@ F7 qewre fAqT w3 E
o @ Az 57 1@ wnAEAt 1 aw
FAF AR FAF @7 wFAT |

o T gAn fg . afg AT
qZEq H1HE ATy freraa gri GV S
F1 T EE FY Fiferw 1 qrdfy

o gYW o wgAE . TF AT
forFraa &

o T g Fag : e rraa
WARAE a1 ¢ fF aga gl <
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SUAT F WM FTH AT SN 9T FET
wigigdt #12am1 ¥ fag surar ¥
& § 1 3 grew Fqrer aga sz
gt 2 afes agwamw g fs gam
& fFar sty | g, o ST e #
qY¥e wrr misifafads §F grawE

Shrimati Lakshmikanthamma: Is it
a fact that huge quantities of railway
wheels and other equipment have
accumulated at the steel plants and
the Steel Ministry has complained that
these equipment have not been utilis-
ed by the railways, and if so, may I
know what the Railway Ministry pro-
poses to do in regard to these equip-
ment?

Dr. Ram Subhag Singh: This pro-
gramme of manufacturing different
types of rail equipment at Bhilai, parti-
cularly, is in accordance with  the
p'an proposals. Therein it has been
envisaged that the requirements of
the railways will be so much, but we
are constantly keeping a watch and
we are consulting each other and see-
ing how best to improve the situation,
though, of course, the railways are
not at fault

Shri Dinen Bhattacharya: The hon.
Minister has said that we are almost
self-sufficient in manufacturing pas-
senger coaches also. Is it not a fact
that due to shortage of passenger
coaches, especially EMU coaches, suffi-
cient trains cannot be arranged in the
Sealdah, Calcutta and Howrah divi-
sions?

Dr. Ram Subhag Singh: When 1 was
referring to passenger coaches, I
meant the general type of coaches.
The EMU coach iz a particular type
of coach used in the suburban areas.

Shri Priya Gupta: They are electric
coaches.

Dr. Ram Subhag Simgh: Yes. For
that also we have placed an order now
on the Integral Coach Factory. and
very sonf. that is, in early 1987 we
are expecting that the difficulty will
be got over.
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fqst 2 Wi They are all stagnating.
May I know what Government think
about it?
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the incentive bonus.
examine it?

Dr. Ram Subhag Singh: That is what
1 said, that if any irregularity ekists
anywhere, that will be gone into. But
I do not accept this suggestion that it
has been totally negatived,

st frr Arowm - w97 wiET A
#a1 ¢ f& mfcqt daw7 mfsar @1 #
FaFT qifaua Afesdadt & =fE
¥ araa 2 fr mifydi 1 feadt feeaa
& 1 mfeai ¥ q% sATR FIAFA waATET
WY TgA § | TAFT 297 1 gAvA F fAm

-

T WY TH ITT T 7

Will he kindly

o T g Fags : 7 7 ARTTA
2 1 =| AT & @A AT AT H A
¥ AT § I H 7w vz faa & weaw
zu TE weur freT W1 IH

Pipe Factory in Rourkela

+
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Dr. M. M. Das:
Shri P. C. Borooah:

Will the Minister of Iron and Steel
be pleased to state:

*369.

(a) whether the pipe factory in the
Rourkela Steel Factory is receiving
regular orders from Government;

(b) if not, whether there is any
accumulation of its product;

(¢) the total cost of the accumula-
ted products; and

(d) whether the pipe plant is now
working to capacity and if not for
how long this has not been working
to capacity?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) The pipe plant is
not receiving regular orders from the
il Industry for whose needs it was
primarily intended. .

(b) No, Sir.
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(c) Does not arise.

(d) Since 25-7-1866 the plant is
working to capacity on one shift basis
in executing an export order.

Shri 5. C. Samanta: May I know
whether export market possibilities
have been studied by the Government,
and if so through what agency?

Shri T. N. Singh: In the matter of
exports, both our public sector under-
tlakings and private merchants are
doing their best, and from time to {ime
naturally those who are in thag trade
have to take account of the market
trends abroad. So, both the steel
plants, HSL as well as others, are all
engaged in this, and we are making
every effort to find out what the
world market is.

Shri § C. Samanta: May 1 know
how many applications from the
private secior are at present lying
with the Ministry for setting up more
pipe factories in the country?

Shri T. N. Singh:
those figures,

ot 7o mro fridy - Frw a7 A
sraersrEt w1 qfd & fao qera: a8
AT FAGT T 91 ¥ qg ;4 & fE
a:1 & frafag =1 8 wrmd s 7Y
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7 UEIIE o A o w77 & 0 & qAAT
gt g % feadt qmar aw owewE
ST g @ w11 A gwr AT #
AT FY A7 1T T OIS F oSO’

=t fro At g - g % TR
FT grEY ¢ A O TH FL ARG & AR
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FrqE & frEmaiT F fRaAr
fenigs df 7 79 g% g1 37 qX § abw
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Dr, M. M. Das: May I know whether
the products of this Rourkela factory
have a competitive price in the inter-
national market, which is usual’'y not
the case with the other two faclories,
and whether the man-hour production
is greater in comparison with the
other two factories in the public sec-
tor, and so the amount of loss suffered
by this factory is less annually in
comparison with the other two in the
public sector?

Shri T, N. Singh: There is only one
pipe-making plant in the public sec-
tor. Where is the gquestion of eom-
parison?

Dr. M. M. Das: There are three stesl
factories in the public sector. I meam
in comparison with Bhilai and Durga-
pur.

Shri T. N. Singh: Bhilai and Durga-
pur do not make pipes at all. It &
only in Rourkela that pipes are made.

Dr. M. M. Dag: I am talking of ether

products also.

Mr, Speaker: We are not cgnoerned
with other products here. i

Shri P. C. Borocah: On the one
hand we are faced with the problem
of non-availability of steel pipes, and
on the other these pipes of the Rour-
kela factory are not having any
orders. Am I to understand that the
country has reached over-productiom
so far as steel pipes are concerned? If
not, is this lack of demand only
in respect of the Rourke'a factory or
any other factories also?

Shri T. N. S8ingh: The pipes made at
Rourkela gre in the range of 8" to 207"
diameter. They have got a specialised
demand and to that kind of market
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they can supply. They are meant, as
1 said, usually for making oil pipe
lines, and that demand has been met
in full

st waw fag o 2 A AT ey
F1 F91 &, QAT T QTS SATEH Y FH )
ITE! TATA FT AT FT T AW sqEEG
it ?
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Bhri 5. Eandappan: My question is
partially covered by the previous
supplementary. Still, ] would like to
know this. The hon. Minister stated
that there are not enough orders
from the oil companies for big pipes
whereas there is enough demand and
in fact acute shortage of pipes of
rhorte; dimensions in the rural areas
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for irrigation purposes. In that con-
text, may I know whether Govern-
ment is considering to divert the pro-
duction to smaller pipes?

Shri T. N. Singh: | do not think
there is any such shortage. As I said
we manufacture certain range of
pipes and for that there is no short-
age at all. We meet the demands to
the full and all demands are being
met fully.

Shrimati Savitri Nigam: There is
great demand for pipes manufactured
in Rourkela at present in all the de-
veloping countries but the cost of
production jg high and the price is so
hith that many countries are not able
{o take them. What action has Gov-
ernment taken to reduce the cost of
production or subsidise our prices to
the extent that they may come down
to the world prices?

Shri T. N. Singh: I do not accept
that position; we are successfully
competing; we have earned orders
through open tenders in countries like
Kuwait. We are competing quite ail
right.

Shrimati Tarkeshwari Sinha: The
hon. Minister says that the Hourkela
pipes are meant for laying down of
oil pipe lines. May I know how much
pipe will be absorbed in the coming
two years and how much of that will
have to be exported because there s
only limited use for that particular
pipe?

Shri T N. sSingh: As I have said.
the pipes that we manufacture are to
an extent of 10-15 thousand tons;
these are big size pipes. Apparently
because of certain lowering of the
Plan targets, the demand has come
down but we do not expect that this
will be a permanent feature,

Shri D. C. Sharma: The hon. Minis-
ter said that they were going to em-
bark on the process of manufacturing
pipes of 8. May I know if these pipcs
are not being manufactured in small
scale industry units like Batala and
other places and, if so, what s the
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good of Government coming into the
market in competition with small-
scale pipe manufacturers?

Shrij T. N. Singh: These are differ-
ent kinds of pipes and the small sec-
tor does not manufacture this range
of pipes. Moreover they are electrical
resistant welded pipes, not just ordi-
nary welded pipes.

Shrimati Sharda Mukerjee: In his
statement, the hon. Minister has given
ug to understand that the installed
capacity of these pipes is not fully
being utilised. It is the same thing
that is happening in other public sec-
tur factories such as the HMT, etc.
May I know whether any attempt has
been made to at least anticipate the
demand and to see, if the demand is
there, to convert them into another
type of production?

Shri T. N. Singh: That is exactly
what we are doing. We have, in the
first place, been trying to export as
much as possible and, secondly, to
manufacture smaller dimension pipes
by certain additional investments
which we hope to make.

Shri Basappa: May I know in what
way the pipes manufactured at
Rourkela are different from the pipes
manufactured at the Bhadravati Iron
and Steel Works and whether the
Bhadravati Works is working to full
capacity with regard to the manufac-
ture of pipes?

Shri T. N. Singh: As far as [ know
the Bhadravati Iron and Steel Works
is manufacturing spun pipes; they are
drawn from cast iron; those at Rour-
kela are made out of mild steel sheets
and welded by electrical resistance
process. The process is different and
the material also is different.

Foreifa Trade Trips

+
*370. Shri E. Barpa:
Shrl Liladhar Kotoki:
Shri N. R, Laskar:
Wil the Minister of Commeree be
pleased to state:
(a) whether Government are cen-
sidering a liberal policy in regard to
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foreign trade trips by businessmen in
order to keep in constant touch with
the continuously changing tastes and
to reckon with the intense competi.
tion in foreign countries; and

(b) if so, the main features thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). To
enable the exporters to undertake
businesg trips abroad with a view to
studying the market conditions there,
and to explore sales possibilities the
R.B.I1. release requisite foreign ex-
change in favour of the exporters.
The requests of the exporters are
considered taking into account the
export performance of the applicants,

Blanket releases of foreign exchange
are made to recognised export houses
and to other exporters with a good
export record.

Shri R. Barua: May I know whether
Government propose to formulate cer-

tain guide-lines to regulate such
trips?
Shri Manubhai Shah: There are

guide-lines already, and they are be-
ing liberalised further.

Shri B. Barua: May I know whether
there has been an increase in the non-
traditional items of export and, if
so, what is the contribution of the
private sector and how do the Gov-
ernment want to utilise this?

Shri Manubhai Shah: On the whole,
it is mostly the private sector that
gets activised into export, and most
of the exports so far, barring those
which are undetaken by MMTC and
STC, are by the private sector, and
the export of goods as a result of
these efforts has considerably in-
creased. The average export in the
third Plan was Rs. 760 crores com-
pared to Rs. 601 crores in the second
Plan.

Shri N. B. Laskar: May I know the
amount of foreign exchange so far
made available to the private busi-
nessmen in the current financial year
and the corresponding gain in
foreign exchange by way of increas-
ed export business in foreign markets?
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Shri Manubhai Shah: The total
amount last year was Rs, 180 lakhs,
round aboui Rs. 2 crores; there can-
not be a direct relationship between
these exports and the earnings.

Shri R. 8. Pandey: In order io pro-
mote our exports, apart from the
businessmen who are allowed Lo go
to foreign countries to study the for-
eign markets, sometime back 1 was
told that a list of Members of Parlia-
ment was also drawn to be sent to
foreign countries. I want to know wlhe-
ther the list is pending or is going to
be revised and so on. (Interruption).

Shri Manubhai Shah: Some Mem-
bers did go and more will go in future,

Shri Basappa: May 1 know whether
it has come to the notice of the Gov-
ernment that there is misuse of these
foreign trips and also of the facilities
offered to them and, if so, what action
has been taken in the case of those
pevple who misuse the facilities given
10 them?

Shri Manubhai Shah: I would rather
reguest the hon, House 10 have sym-
pathy in this matter for a foreign
trade of about Rs. 2,500 crores in old
rupees, which may be about Rs 3,800
in new rupees, Rs. 2 crores is a petly.
small sum—the misuse is of a margi-
nal character—and it ig not a matler
for anxiety.

Shri P. Venkatasubbaiah: In these
trips of businessmen who go out to
explore the possibilities of our ex-
port  potentialities, may 1 know
whether these people operate
through our trade missions or
they have separate and individual
contacts with  those countries con-
cerned when they go out?

Shri Manubhaj Shah: All business
is one of person to person, as in any
other trade. They do operate some-
times, for enquiries, information and
contact with the other Governments,
1hrough our Trade Commissioners, but
mostly it is done by their personal
comtacts with the foreign buyers.

Shri P, C. Borooah: 1In reply to
Mr. Laskar, the Minister referred to
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assistance given to privale business-
'men. May I know whether any assis-
tance is given for private businessmen
going abroad?

Shri Manubbai Shah: So far as the
assistance programme ig concerned, [
had laid it on the Table on 18th
August,

Shri . C. Sharma: All these for-
eign trade deiegations that have been
sent abroud have tried to feather
their own nest, They have tried to
bring business more for themselves—
of course, they are part of the coun-
try—than for the Indian Government.
It so, has the Government got any re-
port from them as to the business they
have got for themselves and the busi-
nes they have got for export promo-
tion for this country?

Shri Manubhai Shah: All export
earnings are irealed as earnings for
the country whether they are on pri-
vale account or public account. There
are four types of delegations. One is
individual persons going abroad to
canvass in foreign markels, The se-
cond is delegation on behalf of the
Export Promotion Council or of a
particular industry, which do not do
what the hon. member was expressing
anxiety about. They go for the entire
industry and its products. Thirdly.
there are what are called sales 1{eams
which go for real sales both on ac-
count of industry as well as indivi-
dual account. The fourth is for study.
Experts or economists or regular tech-
niciang are being sent to different
countries of the world to gain ex-
perience in the latest export promo-
tion technigues.

National Productivity Council

+
*371. Shri §. C. Samanta:
Shri M. L. Dwivedi:
Shri Sobodh Hansda:
Shri Bhagwat Jha Azad:
Bhri P. C. Borooah:

Will the Minister of Industry be
pleased to state: v

(a) the steps taken to re-erlentate
the pattern of orgmmisation and acH-
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wities of the National Productivity
Council to suit the changing require-
ments of the Industry, as suggested
by him to the Council in the first
week of September last; and

(b) whether the advice given by
bim to the Productivity Council on
the reduced financial support has
been accepted by the Council and
how they are able to meet the chal-
lenge of maintaining themselves and
also increase the tempo of activities
with a limited budget?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). A stale-
ment is laid on the Table of the
House.

STATEMENT

(a) The National Productivity
Council has informed Government
that the following steps are under
way as a measure of re-orientation of
the pattern of organisational activi-
ties of the Council:

(i) Exploration of the feasibility
of establishing sub.regional
offices at Ahmedabad, Hyde-
rabad, Bhopal and Srinagar.
Concentration of productivity
activities in the field of Agri-
culture,

(i)

Enlargement of the Fuel
Efficiency Service on a na-
tional scale,

1iii)

(iv) Special emphasis on small
Business Management consul-
tancy.

Impact programmes of Pro-
ductivity Survey and Imple-
mentation, with special em-
phasis on utility services in
Public Sector Undertakings.
Exploration of ways and
means of establishing Indus-
try Productivity Councils for
each specific industry.

(vil) Training of specialists for
conducting training program-
meg and productivity sur-
veys in the sphere of Ad-
ministrative productivity.

2084 (Al) LSD—2.

(v)

(vi)
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(viii) Publication of promotional
pamphlets on Productivity in
regiona] languages.

(b) The Local Productivity Councils
have generally accepted the advice in
a philosophical  spirit. The original
policy of giving matching contribu-
tion to LPCs envisaged a gradual
tapering off of the ma'ching contri-
bution so that It ceases after eight
or nine years. The question of future
pattern of matching contribution to
LPCs will be considered by the
specia] Committee of the Council’s
Governing Body which will consider
the matter in &ll its aspects.

Shri 8. C. Samanta: May I know
whether due tp devaluation this has
been suggested by the Minister?

8hri D. Banjivayya: This has noth-
ing to do with devaluation.

Shri 8. C. Samania: May [ know
the source of income for the NPC and
whether setting up of such councils
industry-wise or region-wise is being
considered?

Shri D, Banjivayya: Yes, Sir, There
are quite a large number of Local
Produetivity Councily which function
under the NPC. The loca] councils
collect money from the industry and
others and the Central Government,
through the NPC, gives them a match-
ing grant.

st ®o @ro frAdt - & 77 wrAAT
e g fF w4 w137 A 61 55 e
7T gFT AT @ ITH AgAmr & fE
@ sirEfEfaEr afier T ot 3T
FaTz & W IFET AAfAE | A
1At ferA e o3 & 7o vt
WEAT A 19 Z1 agar &y qm v
EITCh WEAT 48 w70 "o ?
Shrl D. Sanjivayya: We could not
but reduce the matching contribution

because the provision made for this
was drastically cut. So the LPCs re-

luctantly or philosophically agreed to
this cut.
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Shri P. C. Borooah: 1In order to
give a fillip to the growth of indus-
trial production, the NPC observed
1966 as the Productivity Year, May I
know to what extent up till now that
has been sucessful?

Shri D. Sanjivayya: Yes, Sir; 1066
has been observed as Productivity
Year. It is very difficult to measure
its results; they are intangible. But
one thing can be said that by and
large productivily consciousness has

been created amongst the manage-
ments as well as workers.
Shrimati Tarkeshwari Sinha: In

view of the demand for indigenous
products to be encouraged, may I
know whether the agency of the NPC
is being used or is proposed to be
used for making an assessment about
the indigenous things available in this
country and about the capacity of in-
digenous things to be made in this
country in future?

Shri D. Sanjivayya: It is difficult to
say at the moment as to what is
the potenlial so far as indigenous raw
materials and machines are concern-
ed. Certainly, we will utilise this
agency also in addition to the wvarious
other agencies to assess the position.

Trade with Bulgaria and Rumania

+

*372. Bhri Bibhutl Mishra:

Shri K, N. Tiwary:

Shri Basappa:

Shri Bhagwat Jha Azad:

Bhri P, C. Borooah;

Ehri M. L. Dwivedl;

Shri Subodh Hansda:

Dr. M. M. Das:

8hri P, C, Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that an
Indian delegation led by Shri Moham.
mad Shafl Qureshi, Union Deputy
Minister of Commerce visited Bul-
garia and Rumania to discuss the ex-
pansgion of trade with these countries;
and
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(b) if so, to what extent the wvisit
of the Deputy Minister has been help-
ful in boosting up the Indian trade?
The Minister of Commerce (Shrd
Manubhai Shah): (a) Yes, Sir.

(b) Both waysg trade with Bulgaria
and Rumania during 1967 is expected
to touch a level of Rs, 27 crores and
Rs. 32 crores respectively  which
shows an increase of 18 per cent and
15 per cent respectively over the trade
levels likely to be achieved in 1966
There will be greater diversification
in the exports to these countries and
there is likely to be substantial in-
crease jn the percentage of manufac-
lured goods in our export package to
these countries,

Shri Basappa: May I know the maim
items which go to Bulgaria and
Rumania?

Shri Manabhai Shah: The main
items are: jute goods, tea, tobacca,
engineering products, textiles, yarn,
leather and shoes, hides and skins
roat skins and various other producta

Shri 8. C. Samanta: May I know
whether non-official delegations were
also sent during the last three years;
it so, what recommendations they
m:.de and what are the recommenda-
tions that this delegation made?

Shrl Manubhal Shah: My colleague,
Shri Qureshi, led this delegation and
brought about these beneficial resulta
They recommended that more and
more effort should be made
to penetrate these marketg for manw-
factured goods.

Dr. M. M. Das: AfMer devaluatiom
our trade with these countries practi-
cally came to an end. There were ne
exports so far as our counfry is cob
cerned. What is the present position?
May I know whether Government has
made any assessment as to the total
amount of loss due to loss in exports
suffered by our country due to deva-
lution? L
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Shri Manubhai Shah: There was
only a very temporary lull for clarifi-
eation of the rupee arrangement. That
has been got over and all the East-
Europeag, countries have agreed to the
new arrangement. Trade is not likely
to fall, on the other hand it is likely
to increase.

Dr. M. M. Das: Am I to understand
that the total gquantity or the total
volume of our trade with these coun-
tries has not suffered at all due to
devaluation......

Shri Manubhaj Shah: Your assump-
tion is correct.

Shri P. C. Borooah: The hon. Minis-
ter just now said thal tea is one of
the articles exported to Bulgaria and
Rumania. This article is facing gliff
competition in world market and it is
almost being priced out. May I know
whether any subsidy has been given
to this item, particularly, to push ¢his
ftem in these two countries?

Bhri Manubbai Shah: No special as
sistance is announced. The general
policy of assistance which has been
laid on the Table of the House applies
€o all countries irrespective of desti-
mation,

Unwholesome Fooq served m
Canteens on Rallways

+
Shri ¥ashpal Singh:
Bhrimat] Savitri Nigam:
Shri H. C. Linga Reddy:
Bhri Surendra Fal Singh:
Shri M. L. Dwivedi:
Bhri Subodh Hansda:
Bhri Bhagwat Jha Asad:
Shri 8. C. Bamanta:
Dr. M. M. Das:
Bhri P. C. Borooah:
Shri Vishwa Nath Pandey:
8hri Basumatari:

Will the Minister of Eallways be
pleased to state:

(a) whether cases of serving of un-
wholesome food by the departmental
santeens won the Indian Rallways
Bave increased;

373,

KARTIKA 27, 1888 (SAKA)

Oral Answers 3866

(b) it so, whether any study has
been made to find out the causas
thereof; and

(c) the measures contemplated to
improve the working of the canteens?

The Deputy Minister in the Minls-
try of Rallways (Shrli Sham Nath):
(a) No, Sir.

(b) Does not arise.

(c) Sustained attention continues
to be paid to see that catering esta-
blishments at stations and on trains
scrve food of good quality. The steps
taken include procurement of raw
matcrials of good quality, posting of
efficient cooks, training of staff, and
Refrigeration/insulation arrangements
where necessary. Supervision by
Commercial and Medical Officer and
Inspectorial staff and members of
non-official Committees has also been
intensified.

ot gt feg 7 az W e
MEFI T e @A fAaar g sa # A
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g g wf fgrma mE oS
frAma s ¢ e az . ...

st arekeadl faegn © ag freTad
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‘WRITTEN ANSWERS TO
QUESTIONS

Britannia Biscuit Company

*361. Shrimati Renn Chakravartly:
Will the Minister of Industry be
pleased to state:

(a) the reasons why the Britannia
Biscuit Company was permitted to
take a dollar loan from the Aid Fund
of the World Bank;

(b) whether it is a fact that they
have used this loan to import, rebuild
and recondition machinery from their
foreign parent Company in UK.

.-

(c) whether it is also a fact that
the UK. Company holds 60 per cent
interest in India;

(d) whether the U.S. loen will have
%o be repaid in U.S. dollars;

(e) what are their export earnings
gince the loan was sanctioned; and
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(f) whether the biscuit industry is
considered as a top priority industry
in the Plans?

The Minister of Industry (Shri D.
Samjivayya): (a) Messrs. Britannia
Biscuit Co. were permitted in May,
1865, to import a new plant from
UK. valued at Rs. 5 lakhs from out
of a loan from the ICICI, for their
Bombay unit, as the equipment was
required by them in replacement of
the plant installed 25 years ago.

(b) No. They were, however, al-
lowed in July, 1965 {0 import a recon-
ditioned plant and packing machinery
valued Rs. 3,14,760 from UK. out of
a loan secured by them from that
country for setting up a unit at
Madras,

(e) No, their participation is 51 per
cent.

(d) The ICICI have provided a for-
eign exchange loan upto the equiva-
lent of U.S. $108000 (about Rs 5.10
lakhs pre-devaluation) out of the 6th
line of credit from the International
Bank for Reconstruction and Deve-
lopment. This has to be repaid in
U.S. dollars.

(e) Their exports (excluding to
Nepal) are:
1963 Rs. 3.86 lakhs
1964 Rs. 4.80 lakhs
1985 Rs. 4.95 lakhs
1966 .. Rs. 440 jakhs
(January-
August)
(f) No.

Chilean Nitrate of Soda

*363. Shri Mohammad FEllas:
Shrimati Renu Chakravartty:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
price for Chilean Nitrate of Soda
fixed by Government is Rs. 339
per ton and if so, how th® same s
being sold in the market at Rs. 2500
per metric tonne;
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(b) whether it is also a fact that
the quantity allotted for agricultural
purposes is finding itself in black
market;

(c) whether there is any methed of
quality control or checking of the
fertiliser mixtures marketed by about
30 firms granted licences for mixing
manures and fertilisers both in field
and factory;

(d) whether there is any scheme
for importing any substitute for
Chilean Nitrate of Soda for agricul-
tural purposes; and

(e} whether small-scale industries
are suffering acute'y due to the high
prices of this chemical?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (e), There
were some complaints about the sale
of Chilean Nitrate earmarked for
agricultural uses at prices higher than
those fixed by the S.T.C. with the
approval of Government for retail
sale. Reports have also been received
about the small scale industry having
some difficulties about the high cost
of this fertiliser.

Chilean Nitrate can be used only i
certain soils of the country and that
toa for certain crops. Its use as a
fertiliser is injurious in the long run
owing to the presence of sodium. Res-
tricted quantities of this fertiliser are
therefore imported every year and a
portion of it is earmarked for agricul
tura] uses. Till last year the fertiliser
earmarked for  agricultural uses
was  being sold at conces-
sional rate to agriculturists to make
its price more or less equivalent to
that of other comparable fertiliser.
The price of the guantity earmarked
for industrial uses was, however, ad-
justed to equalise the difference.

Fertiliser availability during the
current year is much better and in
view of this it has been decided not
to earmark any quantity of this ferti-
liser for agricultural uses. Since no
quantities are released for agricul-
tura] uses it is expected that there will
not be any possibility of abuse in the
sale of this fertiliser. The quantities
that are available out of the current
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year's imports are also being allotted
to the industries fully.

The quality of the mixtures of fer-
tilisers is statutorily controlled under
the Fertiliser (Control) Order 1957 is-
sued under the Essential Commodities
Act. The Inspeclors appointed under
the Order are empowered to secure
compliance of ils provisions including
checking of quality.

Exports to Hongkong and Singapore

*366. Dr. L. M, Singhvi: Will the
Minister of Commerce be pleased to
rlate:

(a) whether Government are aware
that certain goods exported to Hong
kong and Singapore under schemes of
incentives and export promotion have
been dumped and sold and auctioned
at heavy discount;

(b) whether Government are
aware that exports under such
schemes have in many cases failed
to develop steady and stable markets
and that these exports were made
only to avail of incentives; and

(c) whether Government have
taken these factors into consideration
in formulating new export policies?

The Minister of Commerce (Shri
Manubhaj Bhah): (a) to (c). A very
few cases have come to the notice of
the Government, regarding goods ex-
ported to Hongkong and Singapore
being sold at discounts after imports
All defects noticed in actual practice
are taken notice of and necessary
pena] action against defaulters or
corrective action in policies are mada

Export of Coal aftey Devaluation

*367. Shri Surendra Pal Singh: Win
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that even
after the devaluation of the Rupee,
the export of coal from this country
has not shown any upward trend
during the past few months, and we
have still not been able to recapture
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some of our old traditional markets;
and

(b) if so, the reasons therefor?

The Minister of Commerce (Shrl
Manubhal Shah): (a) and (b), The
export of coal has not shown upward
trend during the past few months
only because the biggest market for
Indian coal viz., Pakistan has stil] not
removed trade barriers between India
and Pakistan. The other markets wviz.,
Burma, Ceylon are being supplied by
us and we hope to jncrease the exports
in due course by several steps which
have been recommended in the Re-
port of the Coal Export Committee.
This Report had been laid on the
Table of the House and Government
are implementing most of those re-
esommendations.

Railway Accidents

*374. Shri Bhagwat Jha Asad:
Shri Yashpal Singh:
8hri P. C. Borooah:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
8hri Hukam Chand

Kachhavaiya:
Bhri Bade:
Dr, M. M. Das:
Bhri Daljit Singh:
Bhri B. 8. Pandey:
Dr. P. Srinivasan:
Shri P. H. Bheel:
Shri Kapur Singh:
Bhri Gulshan:
Shrimatl Jyotsna Chanda:
Shri M. R, Krishna:
Shri Ramapathi Rao:
Shri Rama Chandra Mallick:
Bhri Onkar Lal Berwa:

Will the Minister of Rallways be
pleased to state:

(a) the total number of railway
accidents during the period from 1Ist

January, 1968 to 31st October, 1966
(month-wise) on each Rallway se-
parately;

{b) the loss of life and railway
property involved in each accidsnt
during the same period separately;
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(c) the compensation pald by the
Railways separately, so far; and

(d) the results of enguiries held,
it any, in each case?

The Deputy Minister in the Minls-
try of Railways (Shrli Sham Nath):
(a), (b) and (d). A statement is laid
on the Table of the House. [Placed
in Library. See No. LT-7350/66].

(c) Information is being collected
and will be laid on the Table of the
House.

Expansion of Durgapur Steel Plant

*375. ghrimati Savitrli Nigam: Will
the Minister of Iron and Steel be
pleased to state:

(a) the progress made in the mea-
sures for expansion of the Steel Plant
at Durgapur from 1 million tons to
1.6 million tons; and

(b) whether the modification in the
seven furnaces has been completed
or not?

The Minister of Iron and Steel (Shri
T. N. SBingh): (a) Erection of Plant
and Equipment has been completed in
respect of the Coal Handling Plant,
Material handling Plant, Blast Furnace
No. 4, Gas Cleaning Plant, Oxygen
Plant, Dolomite Burning Plant, Strip-
per Bay and Skull Yard, Electrical
Repairs Shops, Rail Weigh-Bridge and
the Pig Casting Machine No. 3. In
respect of the remaining 14 Units,
the erection of Plant and Equipment
is nearing completion.

(b) Modification of 4 Furnaces has
been completed. Work on the Fifth
Furnace is in progress and modifica-
tion on the sixth and seventh Fur-
naces will be taken up and completed
goon thereafter.

Import Licences

#3768, Shri Harish Chandra Mathur:
Will the Minister of Commerce be
pleased to state: .

(a) the value of import 'icences
issued this year under the liberalised
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schemes and in the ordinary course
separately;

(b) what is the actual utilisation;

(e) how these imports have helped
to reduce prices of essential items;
and

(d) to what extent and In what
manner these imports have helped
our (i) balance of payments and (il)
the employment positions res-
pectively?

The Minister of Commerce (Shri
Manubhai ghah): (a) The total value
of import licences issued in respect of
priority industries in the large scale,
supplementary allocations for Estab-
lished Importers, and for imports of
spare parts under US Aid and for
small scale industry during the perlod
6-6-1966 to 30-9-19668 was about
Rs. 300 crores. In addition, licences
amounting to Rs. 343 crores were also
issued in respect of al] other categories
:‘f imports licenseable by the C.C.L

E.

(b) Data regarding the actual wutili-
sation of import licences is not avail-
able.

(c) and (d). It s too early to make
an assessment of the jmpact of hibera-
lisation on prices, employment and
balance of payments. It is also diffi-
eult to isolate the effect of Jiberalisa-
tion of imports on prices, employment
and balance of payments which are
influenced by severa] other factors.

‘Holding of Recroltment Examination
in Hindl

*377. Shri A, P, Sharma: Will the
Minister of Railways be pleased to
state:

{a) the reason for not holding the
recruitment examinations of 2lass III
.employees® in Hindi where the
medium of education is Hindi and In
regional languages where the medium
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of education is reglonal languages;
and

(b) whether Government propose
to instruct the Railway Service Com.
missions to examine candidates im
Hindi and regional languages where
the medium of education is Hindi or
the regional language?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) Recruitment to Railway services
class III is not made on linguistie,
or regional basis. The work on the
Railways is conducted in English. The
knowledge of English is, therefore,
essential in the exigencies of service.
It is, therefore, not possible to hold
recruitment examination for Class II{
posts on Railways in Hindi or regiona]
languages.

(b) No, Sir.

Export of Foot-wear

*378. Shrl Maheswar Nalk:
Ehry P, C. Sharma:

Will the Minister of Commerce be
pleased to state:

(a) whether a five-member study
team of leather experts has suggest-
ed in its report after its West Euro-
pean Tour that given more liberal
policy in regard to machinery and
raw material imports and forelgn ex-
change facilities, India could easily
sell one million pairs of foot-wear
abroad annually, besides meeting
many other unconventional demands;

(b) whether Export Promotion
Council has examined the report; and

(c) to what extent, the recommend-
ations are proposed to be implement-
ed by Government?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) and (¢). The Export Promotion
Council for Finished Leather and
Leather Manufactures, Kanpur, has
examined the report and as follow-up
action, gpart from participation in the
international Leather Fair at Pars
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and circulation of Directory of Ex-
porters among the buyers abroad, the
Council is now advertising leather
products in trade and technical
periodicals published in UK., West
Germany and France etc., planning
production of films on Indian leather
industries for display abroad, and en-
couraging deputation of sales teams
for ‘on the spot study' of foreign
markets. For purposes of meeting -
creased demand in the international
markets, the question of setling up of
5 new fooltwear mechanised units 1s
already under consideration of Gov-
ernment.

Essential and Non-essential Industries

*379. Shri Utlya:
Shri Madhg Limaye:

Will the Minister of Indusiry be
pleased to state:

(a) whether Government
made any classification of essential
and non-essential industries for the
purposes of sanctioning foreign col-
laboration schemes; *

{(b) if so, whether Government
have included coca-cola, biscuit, ice-
cream, chocolate and maiden-form
among the category of essential in-
dustries for which sanctioning of
foreign collaboration is justified; and

(c) if the answer to part (a) above
be in the negative, the reasons for
not doing this classification with a
view to saving the precious foreign
exchange resources?

The Minister of Industry (Shri D.
Banjivayya): (a) to (c). Government
have been taking a selective approach
in respect of approval of foreign col=
laboration proposals whether they in-
volve capital participation or merely
transmission of technical know-how,
Each proposal involving fore'gn col-
laboration is considered on its merits.
The wvarious aspecis which are consi-
dered are (i) whether capacity in the
particular field of indusiry is Te-
quired to be developed having regard
to our Plan targets (ii) whether the
technology involved is not indigenous=-
ly available (iii) whether the import

have
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of capital goods involved is of such a
high order that without the collabo-
ration proposal the implementation of
the scheme would involve an avoid-
able drain on the foreign exchange
resources of the country (iv) whether
the approval of the collaboration will
jeopardise the industries already exist-
ing in that particular field or in asso-
ciated fields of industry (v) whether
the proposal would invelve any undue
exploitation of foreign patents, trade
names ete., (vi) whether the manufac-
turing scheme proposed fits in with
our policy both in respect of avail-
ability of raw materials and compo-
nents and (vii) whether the products
to be manufactured are exportable
and if so whether the collaboration
will accelerate or increase our export
potential.

While there is no rigid categorisatiom
of industries into essential and non-
essential ones for purposes of foreign
collaboration, the current policy Is
normally not to allow foreign collabo-
rations in the fleld of consumer indus-
tries unless there are special features
such as substantial export orientation.

Transfer of Rallway Staff
*380. Shri Eolla Venkaiah:

8bri A P. Sharma:

Shri Hokam Chand

Kachhavaiya:

Shri Onkar Lal Berwa:

Shri Bade:

Shri Dighe:

Bhri Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to refer to the reply given
to Starred Question No, 282 on the
5th August, 1966 and state:

(a) whether Government have
taken any dec’sion on the periodical
transfer of railway staft with refer-
ence to changes in the recent trans-
fer orders;

(b) if so, the nature of the deci-
sion taken; and
(¢) if not, the reasons therefor?

The Minister of State in {he Ministry
of Railwavs (Dr. Ram Subhag Singh):
(a) No, Sir.
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(b) Does not arise,

(¢) The entire question is still under
eonsideration.

Exports

*381. Shri D, D. Puri: Will the
Minister of Commerce be pleased to
state:

(a) whether Government are aware
that most of the advanced experting
countries are offering deferred terms
of payment to boost export of their
products;

(b) whether Government propose
to provide finances to Indian manu-
facturers of exportable products to
enable them to offer similar ierms
of deferred payments to overseas
buyers; and

(¢) if so, when the scheme is likely
to become effective?

The Minister of Commerce (8hri
Manubhai Shah): (a) Yes, Sir.
(b) and (c). Export Finance Is

found in India, av indeed in the more
advanced countries, by the Commer-
cial banks. But there are areas in
which the Government steps in to
butiress export effort.

Institutional machinery in the form
of ECGC guarantees is already in
existence for this purpose.

Manufacture of Cars

*382. Shri Indrajit Gopta: Will the
Minister of Indusiry be pleased to
state:

(a) whether there has been a
steady deterioration in the quality
of cars manufactured in this coun.
try; and

(b) if so, the steps taken to ensure
minimum standards being observed

by the three automobile manufac-
turers?

The Minister of Industry (Shri D,
Baniivavva): (a) and (b). Govern-

ment ure gnot  aware of any steady
deterioration  in the quality of new
cars manufactured in the country.

Individual complaints, as and when
received, are investigated and the
defects brought to the notice of the
manufacturers for rectification, Each
make of car is manufactured in

technical collaboration with the
respective manufacturers in the
country of origin, and conform-

ing to their standard of quality. Be-
sides, the importance of tesling every
car that poes on the road has always
beon impressed  upon  the manufac-
turers, who have the necessary facili-
ties for (hie purpose.

Manufacture of Watches

*383. Dr. Mahadeva Prasad:
Shri Bade:
Shri Hukam Chand
Kachhavaiya:
8hri Onkar Lal Berwa:

Will the Minister of Industry be
pleased to refer to the reply given
to Unstarred Question No. 4158 on the
2nd September, 1968 and state:

(a) whether the proposals regard-
ing the Swiss and Soviet collabora-
tion in the manufacture of watches
have now been finalised; and

(b) it so, the decision taken in
this regard?

The Minister of Industry (Shri D.
Banjivayya): (a) and (b). The pro-

posal regarding the Swiss collabora-
tion in the manufacture of Watches
has not been finalised, It has how-
ever been decided to set up two watch
manufacturing factories in private
sector with Soviet Collaboration. The
terms of collaboration in this regard
are still under consideration.

Development Councils

*384. Shri Sham Lal saraf: Will the
Minister of Industry be pleased to
state:

(a) whether the Development
Councils for some Industries have
been set up for some time pas*; and

(b) whether the same
the test

have stood
of time and contributed
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some way or the other, in fosterine
an Industrial elimate in the country
and, if so, the main features thereof?

The Minister of Industry (Shri D.
Banjivayya): (a) Yes, Sir.

(b) Yes, Sir. The reports of the
Development Councils setting out
what has been done in the discharge
of their functions during each financial
year are laid before Parliament. The
latest reports laid before Parliament
relate to the year 1963-64. ‘The re-
ports relating to the year 1964-65 are
under compilation, and will be laid
before Parliament shortly.

Allotment of Raw Material to
M/s. Amin Chand Pyare Lal

*385. Shri Harl Vishng Kamath:
Bhri Burendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Iron and Steel
be pleased to refer to the reply given
to Starred Question No. 420 on the
12th August, 1966 and state:

{(a) whether a report from the
Jammu and Kashmir Government
has been recelved;

(b) if so, the details thereof; and
the action taken thereon;

(c) if not, the number of remin-
ders sent to the State Government;
and

(d) the ways and means being
devised by Government to expedite
the matter?

The Minister of Iron and Steel
{Shri T. N, Singh): (a) A report has
since been received from Government
of Jammu and Kashmir wherein it
has becn stated that the report of the
evaluation made by the State Engi-
neering  Department shows that
against a total allotment of 106 tonnes
a gquintals and 40 kgs. of Galvanised
Corrugated Sheets only 28.2 tonnes
has been accounted for.
this, a small quantity (not specified)
it lying at site. .

(b)Y The matter has been referred
10 the C.B.I for investigation.

(c) and (d). Does not arise.
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A.C. Electric Locomotives

*387. Shri U. M. Trivedi: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a
number of imported A.C. Electric
Locomotives are lying idle on the
Indian Railways;

(b) it so, the reasons therefor;

(c) the cost of such locomolives
and since when they are not in use;
and

(d) whether there ig any likellhood
of their being put to proper use; if
s0, when?

‘The Minister of State in the Ministry
of Railways (Dr, Ram Subhag Singh):
(a) Yes. 13 imported Locomotives
are kept stored as spare.

(b) 1t Is an operating necessity to
keep on the Railways a certain num-
ber of locomotives stored/spare to
meet tne fluctuations of traffic. This
practice also helps to obtain the maxi-
mum utilisation out of the locomotives
in use. These Locomotives according-
ly have been kept stored to meet the
fluctuations of traffic,

(¢) The approximate cost of the 13
Locomotives is Rs, 149.5 lakhs. On
an average 13 Locomotives have been
stored since April, 1966.

(d) These Locomotives are likely to
be used very shortly, some of them
to meet the fluctuations/increase in
traffic and some on passenger services,
as soon as these locomotives are per-
mitted to run at high speeds.
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Paper, Pulp and Newsprint Faotory
in Assama

*389. Bhrimati Jyotsna Chanda:
Shri P. C. Borooah:

Will the Minister of Industry be
pleased to state:

(a) whether the National Council
of Applied Economic Research has
rec ded to Gover t in its
report released recently to establish
Paper, Pulp and Newsprint Factory im
Assam; and

(by if so, whether Government pro-
pose to implement the recommenda-
tions of the National Council of Ap-
plied Economic Research in the Fourth
Five Year Plan?

The Minister of Indusiry (Shri D.
Sanjivayya) (a) and (b). At the
request of the Government of Assam,
the National Council of Appiied
Economic Research have prepared a
Report on “Industrial Programme for
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the Fourth Plan for Assam”. In this
Report the Council has inter alia
recommended establishment of pulp,
paper and newsprint plants. The
Council has also separately suggested
that as the projects are large to be
taken up by the private sector or the
State Government, the Centrul Gov-
ernment may consider the setting up
of these in the Public Sector, The
proposed Paper Corporation in  the
Public Sector, is expected to under-
take the setting up of a pulp-paper
plant in Assam, when it is formed.

Cultivation of land on the sides of
Rail Tracks

*390. Shri P. C. Borooah: Will the
Minister of Rallways be pleased to
state:

(a) whether in pursuance of the
decision taken last year to put the
areas of railway land on the side of
the rail tracks under cultivation in
order to increase food production,
such areas have since been demarcat-
ed and allotted for cultivation;

(b) if s0, how much land in all and
how much in each State/Union Terri-
tory has been so allocated; and

(c) the reasons for the slow and
tardy progress in the implementation
of the decision?

The Minister of State in the Ministry
of Rallways (Dr. Ram Subhag Singh):

(a) Yes Sir.

(b) and (c). A statement is laid
on the Table of the Sabha. [Placed
in Library. See No, LT-7352/68].

Retiring Rooms at Railway Stations

1681. Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the re-
tiring rooms facility is meant pri-
marilyjwholly for bonafide passengers;

(b) whether it is a fact that no
advance booking of these rooms is

NOVEMBER 18, 1968
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allowed and that accommodation is
given on the “first come, tirst served”
basis;

(c) whether any investigation into
the records at Puona has been carried
out with a view to finding out whether
the high Railway Officials on duty,
alongwith their families book these
rooms in advance and occupy them.
keeping out the bonafide passengers:
and

(d) if svu, the action taken against
these Officials?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) Yes, primarily for bonafide pas-
sengers.

(b) While booking of retiring room
accommodation is made on “firs}
come, first served" basis, advance re-
servation of the retiring rooms to a

- limited extent is also allowed at im-

portant stations subject to certain
conditions.

(c) Investigation has been made and
the allegation found incorrect.

(d) Does not arise.
Use of Retiring Rooms by Rallway
Officials

1682, Bhri Utiya:
Shrl Madhn Limaye:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that Rail-
way Officials on duty are supposed to
occupy their rest houses/carriages/
other accommodation reserved for
them and not the retiring rooms;

(b) whether this occupation of re-
tiring rooms by Railway Officials re-
sults in revenue leakage;

{c) whether Government intend to
recover the charges from the officials
who have occupied the Retiring Rooms
free of charge so far;

(d) whether Government also in-
tend to warn the offi.ials against this
misuse of passenger facilities; and
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(e) if the answer to parts (c) and
(d) above be in the negative, the rea-
sons therefor?

The Minister of State in the Ministry
of Railways (Dr, Ram Subhag Singh):
(a) When accommodation is not avail-
able in Officers' Rest Houses/Carri-
arges, elc., Railway Officers on duty,
away from their Headquarters, are
permitted to occupy accommodation
in Reliring Rooms, free of charge,

(b) to (e). Do not arise.

Koyna Aluminium Project

1683. Shri Madhu Limaye:
Shri Utiya:

Will the Minister of Mines and
Metals be pleased to state:

(a) the latest position in regard to
the aluminium project (Koyna Pro-
Ject) in the Public Sector in Maha-
rashtra; and

(b) whether the project will
eompleted during the Fourth
Year Plan Period?

The Minister of Mines and Metals
(8hri 8. K. Dey): (a) M|s. Vereinigte
Aluminium Werke of West Germany,
the foreign technical consultants for
the Koyna Aluminium Project, have

be
Five
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prepared and submitted a project Re-
port. A team of VAW's experts is
expected to arrive in India in Decem-
ber, 1966 to discuss and finalise the re-
port. Field work on the project is
expected to commence early in 1967.

(b) The intention is to complete the
project before the end of Fourth Plan
period

Btores Purchased by Northern Railway

1684 Shri Bajdeo Singh:
Shri Dhuleshwar Meonoa:
Bhri Vishram Pramd:
Shrl C. M. Kedaria:
Shri Daljit Singh:

Will the Minister of Railways
pleased to state:

(a) the value of stores purchased
by the Headquarterg Office and the
District Stores Controller's Offices, of
the Northern Railway on an average
per day per month; and

be

(b) how the same compares with the
value of the stores purchased by the
eoncerned offices, in other zonal
Railways?

The Minister of State In the Minls-
try of Rallways (Dr. Ram Subhag
Singh): (a) The required information
is stated below:

(MI figures in thousands of Rupees rounded oil' to the netarest thou!lﬂd)

Hudqunrttrs Ofﬁcc
I'erdly per month

District Controllers of Stores Offices

Per day Per month

552 Lanad

2 58

(b) The comparative figures of the other zonal Railways are:

Purchased by Head-
quarters’ office

Purchased by the
District  Controllers

Railways of Stores' offices
P_c;_diy Per month Per day Per month

Central 6,78 1,62,50 3 77
Hastern 11,64 2,79:3% 2 40
North Eastern 283 91,74 o3 7
Northeast Frontier 2,18 52,41 0'03 I
Southern 8,32 L9HIg  o'I7 4
South Bastern ¢ . 10,03 3,40,78  o'0§ I
Western . . . . 4,86 1,16,14 “ 1o
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Used Tickets

1685. Shrimatl Ramduolari Sinha:
Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 4108 on the
2nd September, 1966 regarding Claims
for refund of Railway fare and state:

(a) the number of claims out of 24
and 28 respectively which have been
disposed of regarding partially used
tickets delivered at Patna;

(b) the names of the Railways with
which the accountal particulars are
pending and the number of reminders
sent to those Railways;

(c) the number of the claims out of
24 and 28 which were not paid due to
insufficient and incorrect particular
supplied by the claimants and the
nimber not paid for other reasons;
and

(d) the steps taken for expeditious
disposal of these cases?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Bingh): (a) The number of claims for
refund of fare against partially used
tickets surrendered at Patna were 2
and 3 respectively. They are pend-
ing disposal.

(b) Accountal particulars in 4 cases
fone over 6 months old and 3 over one
year old) are awaited from Central
Railway and in the fifth case (over 6
months old) from Northeast Frontier
Railway. Eastern Railway have issu-
#d to the Railways concerned 7 re-
minders in respect of claims pending
for more than one year and 4 re-
minders in cases over six months old

(c) 4 claims pending over six monthy
and P claims over one year old, ag on
30-6-1968, could not be settled on ac-
sount of insufficient and incorrect
particulars supplied by the claimants.
The remaining 20 and 19 claims res-
pectively could not be finalised for
other rcasons,

(d) Information in this regarg is
Being collected from the Railways con-
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cerned and will be placed on the Table
of the Sabha later.

Officers and other employees in
Rallways

1686. Shrl Lakhan Das:
Shri Madhu Limaye:

Will the Minister of Rallways be
pleased to state:

(a) whether Government have de-
fined the terms “officers” and “other
employees” for the purposes of Rail-
way Administration;

(b) it so, the proportion of “officers®
and “other cmployees” as on the 1sf
April, 1948 and what is it today; and

(c) the steps taken to counter the
tendency towards top-heavy admini-
stration?

The Minister of State in the Minls-
try of Railways (Dr, Ram Suobhag
Singh): (a) Yes.

(b) According to the extent figures
available, the pecentage of the number
of Gazetted Officers to the total num-
ber of staff on zonal Railways as on
31st March, 1948 and 31st March 1968
is 0.1864 and 0.4132 respectively.

(c) The administration iy not com-
sidered ag top-heavy.

Technical Supervisors

1687, Shri Lakhan Das:
Shri Madhu Limaye:

Will the Minister of Rallways be
pleased to state:

(a) whether Government have re-
ceived any representation from the
Technical Supervisors (Chargemen,
Assistant Foremen and Foremen) em-
ployed in the Indian Rallways;

(b) if so, what are their main griew.
ances; and

(c) the steps taken by Government
to redress them?
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The Minister of State in the Minis-
try of Rallways (Dr. Ram BSabhag
Bingh): (a) Yes.

(b) Better scales of pay.

(¢) The question does not arise as
the scales allotted to these categories
of staff are commensurate with the
duties and responsibilities entrusted to
these stafl.

Purchase of Trucks and Motor Vehicles

1688. Shri Sezhiyan: Will the Minls-
ter of Supply, Technical Development
and Materials Planning be pleased to
stale:

(a) the makes of trucks and motor
vehicles in the approved list of Gov-
ernment for purchase and use by
them;

(b) the prices fixed for them; and

(c) the number of new trucks or
motor vehicles purchased by Govern-
ment during the last three years?

The Minister of Supply, Technical
Development and Materials Planning
{Shri Raghuramaiah): (a) No approv-
ed list of trucks and motor vehicley is
maintained by the Directorate Gene-
ral of Supplies and Disposals. The
Collowing makes of well-known vehi-

o —
cles, manufactured in the country are
purchased by the D.G.S. & D.

1. Tata Mercedez Benz Truck]
Bus Chassis,

2. Willys Jeep and 3|4 ton Truck
Chassis.

3. Leyland ‘Commet’ Chassis for
Bus and Truck.

4 Hindustan Ambassador Car
and Bedford Group of Chassls
for Truck and Bus.

5 Fiat Car and DodgelFargo
Group of Chassis suitable for
Trucks and Bus.

8. Tempo Hanseat Three Wheelar
Chassis ang Delivery Van.

7. Standard One Ton Truck
Chassis.

(b) The prices of motor vehicles are
regulated by the Ministry of Industry
on an informal basis only. The prices
differ from model to model depending
upon the length of the Wheelbase and
the Engine to be fitted to them. The
prices of various models of different
types of vehicles on Rate Contracts
with the Directorate General of Sup-
lies and Disposals aere broadly =
under:i—

Model

Tata Mercedex Bena Rs. 35,000/~ to Rs. 45,000

Willys Jeep . . Rs. 15,653/

Leyland Commet Chassis Ra.  44,000/- to Rs. 435300
Ambassador Car Re 14,600/

Bedford Chassis Rs. 24,200(- to Rs. 31,000/~
Fait Car z . Re. 12,797/-

Dodge/Fargo Chassis Rs. 25,000/- to Re. 34,800
Tempo Hanseat Three Wheeler Re. 7,282/-

Delivery Van Rs. 9,209/~

Swundard Truck Chassis. Rs, 15,600/ (being brought on Rase-
contract)
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(e) The number of motor vehicles
purchased from October 1883 to Sep-
fember 1966 is as under:—

Nos.
Tata Mercedex Benz Vehicles 9957
Dodge/Fargo Group of Vehi-
cles 3735
Bedford Group of Vehicles 3168
Hindustan Ambassador Car 1121
Willys Group of Vehicles 7873
Leyland Commet Chassis 601
Tempo 188
Standard Ome Ton Chassis BB

Trains between Delhi and Jing

1689. Shri Jagdev Singh Siddhanti:
‘Will the Minister of Rallways be pleas-
.ed to state:

(a) whether there are complaints
that passenger trains between Deihi
and Jind run without light and water;

(b) if so, the reasons therefor; and
(c) the steps taken in the matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Sobhag
Bingh): (a) Yes. There have been
some complaints regarding lighting and
non-availability of water in these
trains.

(b) The trains running between
Delhi and Jind are slow passenger
trains and the batteries get limited
charging during the rup and g‘et dis-
charged if any generating equipment
goes out of order due to deficiencies on
account of thefts. Owing to limited
4ime available at Delhi between arrival
of the incoming train and departure of
the train from Delhi to Bahadurgarh,
it becomes difficult sometimes to re-
plenish all the carriage roof tanks
fully, particularly when incoming
trains to Delhi are late.

(c) The following steps have been
taken by the Railway Administration:

(i) Terminal charging of the
batteries have been streng-
thened to make good the dis-
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e |
charge of the batteries. Con-
certed efforts are being made
to make up the deficiencies
and safeguard the train light-
ing equipments by escorting
the trains.

(ii) Arrangemecnts have been made
to supplement water supply in
the coaches by filling at sta-
tions en route belore arrival
ay Delhi and this alternative
arrangements has overcome
the problem.

Booking Offices on Delhi Rohtak
Chord Bection

1600, Shri Jagdev SBingh giddhanti:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that Book-
ing Offices on Delhi-Rohtak Chord
Section are opened only 10-15 minu-
tes before the trains actually arrive,
resulting in travelling without tickets;

(b) if so, the number of complainta
received in this regard during the last
one year; and

(c) the steps taken by the Goevrn-
ment in the matter?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Slngh): (a) No booking windows at all
stations on the section except Rohtak
and Delhi are opened gne hour before
the arrival of the trains. Booking
offices at Delhi and Rohtak are kepk
open for 24 hours.

(b) No complaints have been recelv-
ed in this regard during the last one
Vear,

(c) Does not arise,
Derailment of Madras Express
1691. Shri Ram Hackh Yadav:

Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
Engine of Tiruchirapalli *Madras Ex-
press derailed on the morning of 25tk
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October, 1966 between Darasuram and
Kumbakonam on the Southern Rail-
way;

(b) if so, the details of the accident;

(e) the traing affected by the acei-
dent; and

(d) the loss -of life and property in-
volved?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). On 25-10-1866 at about
9.10 hrs. while train No. 154 Up Tiruch-
irapalli-Madras Egmore Express was
running between Darasuram and Kum.
bakonam stations, the leading pair of
wheels of the tender of the train
engine got derailed at Km 217|112-13.
The derailed engine was re-railed at
14.10 hrs. and the track restoreq at
15.00 hrs. the same day.

(c) As a result of the accident the
following traing were affected:

154 Tiruchirapalli-Madras Eg-
more Express.

Tirchirapalli-Tindivanam
Passenger,
Tirchirapalli-Villupuram
Passenger,
122 Tirupati East Fast Passenger.

116 Madurai-Madras Egmore Par-
cel Passenger,

112 Tenkasi-Madrag Egmore Pas-
Fenger.

115 Madras Egmore-Madurai Par-
ce] Passenger.

Mayuram-Tiruchirapalli
Passenger.

Villupuram-Tiruchirapalli
Passenger.

Tindivanam-Tiruchirapalli
Passenger.

134

124

627
123

133

(d') There was no loss of life. The
cost of damage to railway property
was estingated at approximately
Rs, 1,800.

2083 (Ai) LSD—3

Loading ang Unloading of Goods at
Delhi/New Delhi through Rallway
Transhipment Cooperative Labour
and Construction Soclety, Ltd.

1692, Shri Madhy Limaye:
Shri Utlya:

Will the Minister of Rallways be
pleased to state:

(a) whether any action has been
taken with a view to settle the dues
arising out of a written/oral contract
or understanding between the Railway
Transhipment Cooperative Labour and
Construction Society Ltd., Delhi and
the Northern Railway mentioned in
letter No. MR|[1247|64 of 14th Septem-
ber, 1964 and letter of the then Dy.
Minister, Community Development and
Cooperation No. PSDMC|251-84 of 2nd
April 1986 for loading and unloading
goods in the period 1958-60;

(b) whether any payment has been
made by the Railways to the Society
so far:

(e) the claims outstanding which
the Railways have conceded and the
amount that is under dispute; and

(d) when the dispute ig likely to
be settled?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The question of settling the claims
of the Society had been examined in
great detail.

(by and (e). In 1963 a sum of
Rs. 8,263.62 P. was paid to the Soclety
in full and fina] settlement of their
claims, No other claim is outstand-
ing.

(d) Does not arise.

Iron and Steel Controller's Office

1693. Shri Madhu Limaye:
Shri Utiya:
Shri Kishen Patinayak:
Will the Minister of Iron and Steel
be pleased to state:
(a) whether there is a proposal teo
abolish the Office of Iron and Steel
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Controller in view of the corrupt prac-
tices and irregularities unearthed by
the Public Accounts Committee in ite
Fiftieth Report; and

(b) if not, the reasons therefor?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) and (b). The Office
of the Iron and Steel Controller has
#0 be maintained in order to discharge
the functions and duties entrusted to
the Iron and Steel Controller under
the Iron and Steel (Control) Order,
1856, to perform certain functions in
connection with the Import|Export of
Iron and Steel and to look after some
developmenta]l aspects of the iron and
steel industry. We are taking steps
continuously to improve the working
-of the Office. There are no proposals
for the abolition of the office.

Forge Foundry l'rojeet.

16%4. Shri Madhy Limaye:
Shri Utiya:
Shrj Kishen Pattnayak:

Will the Minister of Iron and Steel
be pleaseq to refer to the reply givem
to Starred Question No. 812 and Un-
starred Question No. 4182 on the 2nd
September, 1966 angd state:

(a) the extent to which the Forge
Foundry Project of the HEC at Hatia
was delayed on account of non-availa-
bility of matching steel;

(b) in view of the importance of
this project for our steel and heavy
industry, could the non-availability or
shortage be called any thing but acute;
and

(c) the imports of matching steel
per vear and the total indigenous
production since 1960 to date?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) and (b). The delay
in completion of the Foundry Forge
Project was partly due to the need for
pile foundation work and partly due
to non availability of indigenous
matching steel sections gnd fabricated
stee] structures. It ig difficult to pre-
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cisely identify the delay attributable
to either of these two reasons.

(c) The term ‘matching steel’ does
not refer to any particular variety of
steel. For certain requirements cer-
tain varieties of steel are required to
match the other varieties required for
putting up structures. It is there-
fore, not possible to give figures for the
production and imports of matching
steel,

Railway Passes

1696, Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of RallWways be
pleased to refer to the reply given ¥e
Unstarred Question No. 2201 on the
12th August, 1966 and state:

(a) the total number of passengers
who travelled by first class on the
Indian Railways during the last yesr;
and :

(b) the number of those who travel-
led on Railway passes during the same
period?

The Minister of State in the Minis-
try of Railways (Dr. Ram Saubhag
Singh): (a) The total number of pass-
engers who travelleg by first class dur-
ing 1965-66 exclusive of those who
travelled on Railway passes Wwas
69,351,400,

(b) No statistics are maintained re-
garding the number of persong Wwho
travel on Railway passes.

Air Conditiomed Railway Passes

1697, Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Railways be
pleasced to refer to the reply given to
Unstarred Question No. 3411 on the
28th August, 1968 and state:

(a) whether in view of tl'le need to
practice economy and austerity, Gov-
ernment intend to withdraw air-con-
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ditioned pastes and fieilities trim the
fout trade-union officials; and

(b) whether Government also in-
tend to discontinue these facilities to
812 administrative officers on duty
for the same purpose?

Thie Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) No.

Incident at Carriage and Wagon
Workshop, Lucknow

1698. Shri Ram Harkh Yadav:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Shinkre:
Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a large
number of persons were injured when
a compressor pipe of the Power House
of the Northern Railway Carriage and
Wagon Workshop at Alambagh in
Lucknow burst on the 26th October,
1966;

(b) if so, the details of the incident;
and

(c) the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). On 26-10-1966,
at about 15-15 hours compressor pipe
line leading to Black-smith and
Machine Shop of Carriage and Wagon
Workshop Alambagh, Lucknow burst
with a thundering sound, causing in-
juries to 23 persons from the splinters.
The visibility in the shop was practi-
cally reduced to complete darkness for
about half an hour on account of thick
smoke.,  Senior Officers of Carriage
and Wagon and other Departments
rushed to the scene of occurrence and
rendered first-aid 10 the injured who
were removed to the hospital. The
injured persons are progressing satis-
factorily.

(e) The exact cause of the incident
is under enquiry by a departmental

committee,
Sale of Hand-loom Fabrics

1699. Shri Ram Harkh Yadav: Will
the Minister of Commerce be pleased
to state:

(a) whether Government have ad-
vised all the State Governments in the
country to grant a special rebate om
the sale of Hand-loom Fabrics;

(b} if so, the details of the rebate;
and

(c) the duration for which the re-
bate will last in Uttar Pradesh?

The Deputy Minister in the Minis-
iry of Commerce (Shri Shafli Qureshi):
ia) Yes, Sir,

(b)y Five additional paise in a rupee
on all genuine retail sales of hand-
loom cloth for a period of gne month
at the State Governments' discretion,
in addition to the fifteen days’ special
additional rebate granted every year.

(c) Upto one month, at the discre-
tion of the Government of Uttar
Pradesh.

Derailment between Persaneu and
Rajaldesar Stationg

1700. Dr. Karni Singhji: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that a goods
train derailed on the Delhi-Bikaner
line between Persaneu and Rajaldesar
railway stations in August, 1966; and

(b) if so, the cause of the accident?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The accident occurred between
Persaneu ung Rajaldesar stations.

(b) The cause of the accident is
under jnvestigation,
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S-Ilﬂty of stafl en Northern
Railway

1701, Shri Rajdeo Singh: Will the
Minister of Railways be pleased to
Btate:

(a) whether it is a fact that the
seniority of Senior Subordinates in the
Stores Branch and of all the staff in
the Commercial Branch of the North-
ern Railway Headquarters Office has
still not been fixed; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No,

(b) Does not arise.

Disruption of Train Ser\-ioes'on South-
Central Rallway

1702. Shri Ram Harkh Yadav: Will
the Minister of Railways be pleased to
state:

(a) whether a large number of
trains in the Vijayawada and Secun-
derabad sub-Divisions of the South
Central Railway remained disrupted
for several days as a result of the
demonstrations for the erection of the
5th Steel Plant in Andhra; and

(b) if so, the trains affected by the
violent demonstrations?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes,

(b) Due to disturbances in Andhra
Pradesh, train services between Madras
and Howrah and also broad gauge
branch line sections in Vijayawada
Division of South Central Railway re-
mained interrupted from 30-10-1966 to
9-11-1968. On Secunderabad Division
of South Central Railway, train ser-
vices were suspended on Vijayawada-
Kazipet section from 30th October to
4th November, 1986 and all services on
this Division remained suspended on
1-11-1966, On and from 2-11-1966
skeleton services with armed escorts
were resumed on all sections of Secun-
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derabad Division except Kazipet-
Vijayawada section. Skeleton services
with armed escorts were restored on
Kazipet-Vijayawada section from
5-11-1966, Traip services between
Madras and Delhi were partially main-
tained by moving via alternate routes

on South Central and Central Rail-
ways.
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Halt Station at Komaikkaduo

1705. 8hri V, V. Thevar: Will the
Minister of Raillways be pleased to
state:

(a) whether a proposal for opening
a train halt at Komaikkadu between
Mayuram and Koraikkudi was receiv-
ed from the Southern Railway;

(b) the present stage at which the
proposal stands; and

(c) when the decision is likely to
be taken?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes,

(b) and (¢). It has already been
decided to open a contractor-operated
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train halt at Konnakkadu between
Peravuruni and Tirchchittrambalam
stations on Mayuram-Karaikuddi Sec-
tion of the Southern Railway. The
Railway Administration has been ask-
ed to take further action in the matter.

Rameswaram Express

1706. Shrl V. V. Thevar: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that often
either side of the Rameswaram ex-
press leaves Mayuram station earlier
than the arrival of through coach from
Karaikkudi via Thiravarur or the con-
necting train to Karaikkudi trom
Mayuram departs earlier than the
arrival of Rameswaram Express; and

(D) if s, tie sction taken in this
regard so that people going to Madras
for court cases; and Marriage parties
are not stranded at Mayuram station?

The Minister of State im the Minis-
try of Railways (Dr. Ram BSubhag
Singh): (a) No. The maintenance of
connection between No. 101 Madras-
Rameswaram Express and No, 125
Mayuram-Karaikkudi Passenger and
between No, 126 Karaikkudi-Mayuram
Passenger and No, 102 Rameswaram-
Madras Expresg at Mayuram is satis-
factory, being 96.8 per cent and 97.8
per cent respectively during the three
month period August to October, 66.

(b) Does not arise.

Ayahg in Health Centres at Char Bagh,
Lucknow

1707. Shri Eswara Reddy: Will the
Minister of Railways be pleased to
state:

(n) whether it is a fact that Ayahs
employed in Health Centres at Char
Bagh, Alam Bagh, Lucknow on the
Northern Railway are required to be
present in their quarters all the 24
hours;

(b) whetljer their duty hours are
from 7 AM, to 12 noon and from 3
rM. to 6 P,
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(c) whether they are allowed to
leave their quarters from 7 am. to
6 p.m, only when the rest-giver re-
lieves them; and

(d) if so, the reasons why :hey are
not permitted to leave quarters for 24
hours when rest-giver is on duty?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Bubhag
singh); (a) No,

(b) Yes.

(c) They enjoy full rest and can
even go out of their quarters.

(d) Does not arise,

Private Aluminium Manufacturing
Companies

708, shri B. K. Das:
Dr. M. M. Das:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri S, C. Samanta:
Shri Subodh Hansda:

Will the Minister of Mines amd
Metals be pleased to state:
(a) whether the two aluminium

manufacturing Companies in the pri-
vate sector have been refused permis-
sion for expansion at a much lesser
cost, because two aluminium smelting
Companies are being established at a
comparatively higher cost in the pub-
lic sector;

(b) whether construction of the
aluminium smelting factories at Koyna
and Korba has begun; and

(c) if so, when the construction is
expected to be completed?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) No aluminium
manufacturing company in the pri-
vate sector hag been refused permis-
sion for expansion so far. The refer-
ence to the two aluminium manufac-
turing companies is, presumably, in
respect of applicationg for expansion
submitted by Mls. Hindustan Alumi-
nium Corporation and Indian Alumi-
nium Company Ltd. Applications of
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both these parties are at present under
consideration of the Government.

(b) The preliminary field work at
Korba (MP.) is being undertaken.
Field work on the Koyna Aluminium
Project is expected to commence early
in 1967.

(e) Construction work on the Koyna
and Korba Aluminium Projects is
expected to be completed towards the
end of the Fourth Plan.

Industrial Capacity

1709. Shri Sybodh Hansda:
Shri S. C. Samanta:
Shri P, C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Dr, M. M. Das:

Will the Minister of Imdusiry be
pleased to state:

fa) whether there has been any
sipnificant increase in the industrial
capacity due to devaluation;

(b) if so, in which industries the
capacity has been increased; and

(¢) to what e¢xtent thig has increase
over and above the original capacity;

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). No survey
regarding the impact of devaluation on
the industrial capacity has so far been
made. In fact this is too short a period
for assessing the impact of devalua-
tion on industrial capacity.
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Discoptentment of Top Railwaymen

1711, Shri Shree Narayan Das:
Shri Basappa:

Will the Minister of Railwayg be
pleased to state:

(a) whether Government's attention
has been drawn to & report published
under the heading “Top Railwaymen
Discontented” published in the “States-
man”, dated the 27th September, 1866;

(b) if so, the reaction of Govern-
ment thereto; and

(e) the steps taken, if any, to re-
move their discontentment?

The Minister of Siate in the Minis-

try of Rallways (Dr, Subbag
Singh): (a) Yes.
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(b) and (c). Certain resolutions
passed at the General Body Meeting
of the Federation of Class I Railway
Officers’ Association held at Delhi on
27th & 28th September, 1966 have
been received. These resolutions are
under examination.

Rayon Factory in Mysore

1712, Shri Basappa: Will the Minis-
+4er of Commerce be pleased to state:

(a) whether a Rayon Factory is
@oing to be established in Mysore in
the near future; and

(b) if so, the steps taken in that
direction so far?

The Minister of Commerce (Shri
Manubhai Shah): (a) An industrial
licence has been granted to Mis Mo-
dern Mills Ltd, for setting up  an
Acetate Rayon yarn plant in Mysore.

(b) The firm have negotiated
foreign collaboration with Mls. Her-
cules Powder Co. of US.A, for acetate
flake and M]s, Courtaulds Ltd. of UK.
for spinning of flakes. M]s. Modern
Mills are now exploring foreign sour-
ces for financing the import of Capital
equipment  required for the project
and have not yet put up their applica-
tion for capita] goods import.

Arrest of black-marketeers im Delhi

1713, Shri Daji: Will the Minister of
Commerce be pleased to state:

(a) the number of traders and
others arrested in the Union TerritoTy
of Delhi for hoarding, black-marketing
and adulteration during July, August
and September, 1966;

(b) the number of those against
whom charges were withdrawn; and

(c) theenature of such charges and
tbe reasons for withdrawing the

samae?
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The Minister of Commerce (Shri
Manmubhal SBhah): (a) 285.

(b) 64.

(e) (i) Cases against 35 persons
under the Iron and Steel Control
Order, 1956 were withdrawn as it was
found that the tin-plates in their
possession had been acquired under a
free sale allowed by the Iron and
Steel Controller.

(ii) Cases against 15 persong under
the Display of Prices of Essential
Commodities Order, 1866, were with-
drawn as the price lists displayed by
the dealers did not specify the price
of one or two items only.

(iii) Caseg against T persons were
withdrawn as the defaulters were
found to be cultivators who had
hoarded the wheat recovered from
them for personal consumption and
seed purposes.

(¥v) Cases against 3 persons were
withdrawn being minor and of techni-
cal nature.

(v) Cases against 2 persons under
the Catering Control Order  were
withdrawn as the lapse involved was
of a technical nature,

(vi) Cases against 2 persons Wwere
withdrawn under the Foodgralns.
Dealers Licensing Order as their
ration shops were found to be duly
approved but they had falled to take
out a licence under this Order.
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Headquarters of U.N, Organisation fer
Industrial Development

1715. Shri Surendra Pal Singh:
Shri Shree Narayan Das:

Will the Minister of Industry be
pleased to state:

(a) whether the offer made by Gov-
ernment to make New Delhi as & site
for the location of the Headquarters
of the U.N. Organisation for Industrial
Development has been considered and
accepted by the UN.;

(b) if o, the terms and conditions
of the offer; and
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(c) the cost involved therein?

The Minister of Industry (Shri D.
Sanjivayya): (a) The offer has not
yet been considered and accepted by
the U.N.

(b) and (¢). Do not arise.

Business Houses Abroad
1716. Dr. L, M. Singhvi: Will the
Minister of Commerce be pleased to
state:

(a) whether Government have con-
sidered the suggestion of Dr. V.K.R. V,
Rao, Member, Planning Commission
for exploring new markets and for
setting up Indian business houses
abroad for keeping in touch with the
export possibilities; and

(bj if so, the reaction of Gowein-
ment thereto and the steps proposed
to be taken in this respect?

The Minister of Commerce (Bhri
Manubhai Shah): (a) Yes, Sir

(b) Government's Policy all along
has been to encourage Indian busi-
ness Houseg to set up offices abroad
with a view to increasing exports.
For this as well as for exploring new
markets necessary foreign exchange
ig released to them.,

Formation of Indian Trade Service

1717, Shrimati Vimla Devi: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
Question No. 632 on the 20th July,
1966 and state:

(a) whether the details of propo-
sal to form the Indian Trade Service
have since been worked out;

(b) if so, the main features thereof;
and

(c) when the service is expected

to be formed?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c¢). The
details of the proposal to form the
Indian Trade Service are still being

3910
worked out and the service will be

formed as soon as possible,

Cement Factory in Assam

1718. Shri P. C. Borooah:
Shri Bhagwat Jha Asad:
Shri 8, C. Samanta;
Shri Subodh Hansda:
Shri M., L. Dwivedl:

Will the Minister of Indusiry be
pleased to state:

(a) whether Government have
agreed to the Assam Government's
proposal Lo set up a Cement Factory
in Assam;

(b) if so, in which sector, public,
private or cooperative it is to be set
up; and

{e) its envisaged production capa-
city and cost?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (¢). The Govern-
ment of Assam hag already get up a
cement factory in the public sector at
Cherrapunji with an annual capacity
of 84,000 tonnes per annum. This
factory has been commissioned for
trial production.

The proposal of the Government of
Assam for setting up another cement
factory in the public gector at Bokajan
with an annual capacity of 200,000
tonnes is under consideration, The
capital cost of a factory of this size
would be around Rs, 4 crores,

Prices of Woollen Cloth

1719. shri P, C. Borooah:
Shri Bhagwat Jha Aszad:
Shri 5. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi;

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
woollen cloth has gone beyond the
reach of the average middle income-
group people during the Third Plan
period;
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(b} if so, the extent of increase in
prices of different types of woollen
cloth including rugs, and the per-
centage of such increase;

(¢) how do the prices of woollens
in this season compare with those in
.the last year and what is the percent-
age increase; and

(d) the steps taken to prevent the
rise in the prices of woollens?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) to (c). Due to the shortage of
imported raw materials arising from
the tight foreign exchange position,
prices of woollen fabrics had increased
by 740 during the Third Plan Period
according to the Index Number of
Wholesale Prices. Comparative prices
for different types of woollen cloth
of the same manufacturing standards
are not available, The prices durivg
this winter have increased by 8:897
over the prices that prevailed during
the last year of the Thirdg Plan
Period. Imported rTaw  materials
would also cost more after devalua-
tion,

(d)' (i) A pattern of production
has been prescribed for all worsted
spinning mills, to ensure balanced
production of different varieties of
worsted yarns.

(iiy Government has introduced
distribution schemes for hosiery,
weaving and hand-knitting yarns, to
ensure that all sectors of the industry
get raw materials to the maximum
extent possible.

(iii) ‘Emphasis is being laid on the
increased utilisation of Indian Wool.

(iv) During the year 1966-67, an
allocation of Rs. 12 croreg has been
made for the import of raw wool.
This allocation, which is considerably
more than what was available last
year will, it is expected, _helpv in
bringing about a reduction in prices
of woollen cloth,
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Production Coat of Coke and Coal

173p. Shri D. C. Sharma:
Shri P. C. Borooah:

Will the Minister of Mines amd
Metals be pleased 1o state:

(a) whether Government have ask-
ed the Tariff Commission to conduet
an inquiry into the production costs
of coal and coke and the prices
thereof;

(b) if so, the terms of reference of
the inquiry; and

{¢) the
thereto?

Commissioner’s response

The Minister of Mines and Metals
(8hri 8. K. Dey): (a) Yes, Sir.

(b) The terms of reference of the
enquiry arei—

(1) to examine and report upon
the cost of production of coal/coke
in the country taking into account,
inter alia, wvarious items which
go into the cost of production, in-
cluding the awards and other
relevant factors that have a bear-
ing on the future coal production
programme;

(2) to examine and report
whether in view of the compara-
tive scarcity of higher grades of
coal in the country and the im-
perative need for conserving them,
and the need for encouraging the
wider use of Jower grades of coal,
there should be bigger differen-
tials than now exist between the
prices of higher grades of coal
and those of the lower grades;

(3) to recommend suitable price
structures for different mde_g of
coal produced in different regions;

(4) to suggest suitable pricing
system for washed coal and
washery by-products;

(5) to recommend the basis on
which prices should be revised in
future; )

(8) to consider and report on
the impact of price changes that
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the Commission would recommend
on the economy of the country
and on coal consuming industries
generally; and

(7) to examine and report
whether an increase in the cost
of labour, wages, increase in stores
cost etc. could not be neutralised
by scientifically organised and
planned development, modernis-
ing and mechanising the mines
and by efficient management lead-
ing to increased productivity.

{c¢) The Commission have already
commenced its work on the reference
made to it as in (b) above.
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Retrenchment in Bhilai Steel Plant

1722. Dr. REam Manochar Lohia:
Shri Kishen Pattnayak:
Shri Ram Sewak Yaday:
Shrj Madhu Limaye:

Will the Minister of Iron and Siecel
be pleased to state:

(a) the number of employees re-
trenched from the Bhilai Stee]l Plant
during the past five years;

(b) the categories to which these
employees belonged; and

(¢) the main reasons for the re-
trenchment of these employees?

The Minister of Iron and Steel
(Shri T, N. Singh): (a) 4413.
(b) These employees are  mainly

from the construction Department and
the Mines, from the categories of
Engineers, electricians, fitters, Gas
cutters, welders, helpers, mates,
machine operators, stock takers, time-
keepers, Mazdoors, sweepers and
chowkidars.

(¢) The main reasong for retrench-
‘ment were, the completion of most
of the construction work of the 25
million Tonnes Expansion; and com-
pletion of prospecting work in Dalli
mines,

Export of Traditional Items
1723. Shri P. B. Chakryvertl:
Shri B. K. Das:
Will the Minister of Cemmerse be
pleased to state:

(a) whether the overal! exporie of
traditional items like tes, jute wnd
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eotton textiles had declined
Third Five Year Plan period;

in the

(b) whether this fact revealed the
practical problem of changing India's
exports strategy to boost the exports
of the newly manufactured items;

(¢) whether Government proposed &
scheme of tariff preferences on these
products for trade among the deve-
loping eountries; and

(d) whether the Kennedy Round
of talks are being resumed in the near
future?

The Minister of C ce (Shri
Manubhai Shah): (a) and (b). No,
Sir; while -during the Third Plan
period, exports of tea and cotton tex-
tiles from India almost remained
stagnant, the exports of jule manufac-
tures considerably increased both in
quantity and in wvalue. It may, how-
ever, be added that although the over-
all exports during the Third Plan
period increased, the ghare of the
three traditional items namely tea,
cotton textiles and jul:e manufactures
declined as a percentage of the total
export trade. Percentage share of
these items in total exports went
down from 53 per cent in the First
Plan to 51 per cent in the Second
Plan and still further down to 44 per
cent in the Third Plan period. This
was largely due to the changing pat-
tern of India's exports during the
Third Plan period in which there was
substantial increase in the earnings
from new lines of manufactures. Ex-
ports of engineering goodg increased
from about Rs. 7 crores in 1961-62 to
nearly Rs, 20 crores in 1965-66. Ex-
ports of chemicals and allied products
increased from Rs. 3-67 crores in 1961-
62 to Ra. 9.14 crores in 1965-66.

(c) For most of these new lines of
manufactures, the developing coun-
tries provide a growing and potential
markets. India has been, therefore,
taking active part in the negotiations
which are currently being organised
under the auspices of the GATT for
exchange of preferential tariff con-
cessions among developing countries.
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(d) The Kennedy Round of Trade
talks have now gathered a momentum
and according to the time schedule
a.dopted by the GATT, these negotia-
tions are expected to be completed by
the middle of 1967,

Expansion of Rourkela Steel Plant

1724. Shri P, R. Chakraverti:
Shri B. K. Das:
Shri Vishwa Nath Pandey:
Shri H, C. Linga Reddy:
Shri Firodia:
Shri R. S. Pandey:
Dr. L, M. Singhvi:
Shri Yashpal Singh:
Shri Surendra Pal Singh:
Shrimati Tarkeshwari Sinha:
Shri N. R. Laskar:

Wiil the Minister of Iron and Stee!
be pleased to state:

(a) whether Government have ra-
ceived from the Central Engineering
and Design Bureau a project report
for the further expansion of the

. Rourkela Steel Plant to 2.5 million

fong capacity;

(b) what is the estimated cost of
the installation of this additlonal
capacity;

(c) whether any, and if so, what
foreign assistance has been secured
for the expansion project;

(d) whether the structural steel
fabrication work has been procur:d
from indigenous sources; and

(e) what section of the product mix
will augment its productive capacity
with the projected expansion?

The Minister of Iron amd Steel
(S8hri T. N. Singh): (a) to (e). The
proposal for the further expansion of
the Rourkela Steel Plant is at present
under consideration by Government
of India and Hindustan Steel Limited
in consultation with the Government
of Federal Republic of Germany and
its financing agencies. It is not pos-
sible at present to furnish any details.
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Export of Coal

1725. Dr. M. M. Das:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri 5. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Commerce be
pleagsed to state:

(a) whether India is wvery rapidly
losing her market for export of coal
in Malaysia and Singapore; and

(b) if so, the reasons therefor and
the steps, takén by Government there-
for?

The Minister of Commerce (Shri
Manubhai Shah): (a) There have been
no exports of coal to Malaysia and
Singapore after 1957 and hence the
question of India now losing  these
markets does not arise,

(b) There has been a rapid decline
in the demand for coal in these coun-
* tries primarily due to—(i) ship
bunkering changing to oil and (ii)
conversion of steam locomotives  to
dicsel ofl. Their present consumption
of about 20,000 to 25000 tons is the
special variety of Anthracite coal used
for smelting of tin, and such coal is
not available in India. However, the
question of export of coal to Malaysia
and Singapore is engaging the atten-
tion of the Government.

Khetri Copper and Fertilizer Complex

1726. Dr. M, M. Das.
Shri Bhagwat Jha Agzad:
Shri M. L. Dwivedi:
Shri §. C. Samanta:
Shri Subodh Hansda:

Will the Minister of
Metals be pleased to state;

Mines and

(a) the total capital expenditure for
the Khetri copper and fertilizer com-
plex estimated after devaluation;

(b) the ampunt that has to be paid
by Government to the foreign firm
who have acted as the Consultants of
the project; and
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(c) how the foreign exchange com-
ponent of the capital outlay is pro-
posed to be met?

‘The Minister of Mines and Metals
(Shri 8. K, Dey): (a) The cstimated
capital cost of the Khetri copper com-
plex including the acid and fertilizer
plant and the development of the
nearby Kolihan deposits, after devalu-
ation is Rs. 78.52 crores.

(b) The consultancy charges pay-
able to M|S. Western Knapp Engineer-
ing Company of California, USA, who
are the consultants for the Khetri
Copper Project would amount to
Rs. 78 lakhs.

Besides, payment will also have to
be made to the French group of com-
panies who are preparing the design
ete, for the plant and equipment. The
amount payable to them is under nego-
tiation.

(¢) It is proposed to meet the
foreign éxchange requirements of the
complex as under:

1. Foreign exchange Rs. 1-73 crores (Rs.
already covered 89 lakhs  under
exim credit & Rs.
#4 lakhs from free

resources.)

2. Foreign exchange Rs. 13*50 crores.
available  under
French Consortium
credit (US 8§ 18
million)

3. Balance of foreign Rs. 2°49 crores
exchange require-

ments yet [0

arran

ToTtarL Rs.

17+72 crores

Export of Mamganese Ore
1727. Dr. M. M, Das:
shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Mines and
Metals be pleased to state:
(a) the countries to which he Man-

ganese Ore (India) Ltd. is exporting
manganese ore on a barter deal;
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(b) the total volume of the trade
during the last financial year: and

(c) who are the share-holders oi
the company and whether Gove ent
propose to offer equity shares of the
Company to the public?

The Minister ¢f Mines and Metals
(8hri 8. K. Dey): (a) Manganese Ore
(India) Ltd, iz not exporting man-
ganese ore on a barter deal.

(b)

tity Value
(Tonnes)  (in rupees)

Export sales
Local sales

1,95,354 2,35,67,360/-
1,37,848  1,47,91,529/-

(c) The share-holders of the Com-
pany are:

(1) The Government of India.

(2) The State Government of
Maharashtra. ’

(3) The State Government of
Madhya Pradesh.

(4) The C.P. Manganese Ore Co.
Ltd.,, London.

There is no proposal to offer Equity
Shares of the Company to the public.

Appointment of Member for Security
and Safety

1728. Dr. L. M. Singhvi: Will the
Minister of Railways be pleased to
state:

(a) whether Government have con-
sidered the suggestion for appointing
a Member specially for security and
safety on the Rai'way Board; and

(b) if so, the decision in this respect?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). There is already
a Safety organisation in the Railway
Board headed by an officer of the
rank of Director, working under the
guidance of Member incharge of
Transportation. The security orga-
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nisation in the Railway Board' is
headed by the Inspector General,
Railway Protection Force, who is also
working under the guidance of Mem-
ber, incharge of Transportation. No
decision has yet been taken to appoint
a Member exclusively for Safety.

Cashew nut Processing Indusiry

1729. Shri Surendra Pal Singh:
Shri Yashpal Singh;
Shri Vasudevan Nair:
Shri Warior:
Shri M. R. Krishna:
Shri Ramapathi Rao:

Will the Minister of Commerce b~
pleased to state:

(a) whether it is a fact that some of
the cashew growing countries of East
Africa have already begun {o install
newly invented Italian mechanical
shelling and pecling p'ants which
pose a greal threat to our own cashew
nut processing industry, which gets its
main supply of raw cashew from the
East African Countries; and

(b) if so, what schemes or plans
are afoot o  counteract the adverse
effect of this development in Africa in
erder to save our own industry from
ruination?

The Minister of Commerce
Manubhal Shah): (a) Yes, Sir.

(Shri

(b} Imports of rawnuts iz freely
allowed under Open General Licence.

Measures are also being taken to
increase indigenous cashewnut pro-
duction. Introduction of betler col-

lection methods to avoid wastage is
also engaging the allention of the
Government.

Sale of Electric Gadgets

1730. Shri Suremdra Pal Singh:
Shri Shree Narayan Das:

Will the Minister of Industry be
pleased 1o state:

(a) whether it is a fact that the
Indian Standards Institute has advised
that the sale of electric gadgets and
appliances without proper testing and
licensing should be banneg in the
country; and
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_ (b) if so, the reaction of Government
hereto?

The Minister of (8Bhri D.
Banjivayya): (a) and (b). The. pro-
posal for introducing compulsory
1S.I. Certification Marking for Domes-
tie Electric Appliances, as suggested
by Indian Standards Institution, is
under active consideration.

Sale of T.V. Sets

1731. Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 4252 on  the
2nd September, 1966 and state:

(a) the present position with regard
to the Court injunction and the sale
of the TV, sets;

(b} the name of the person who
imported the sets;

() the action taken against him for
not clearing the consignment from the
customs for a long time; and

(d) how many persons have made

advance payments or booked  their
requirements?

The Minister of Commerce (Shri
Manubhai Shah): (a) The Court

Injunction against Shri D. T. Gandhi
has since been wvacated by the
Appellate Court of the Senior Sub-
judge and the sale of T.V. sets is now
being carried out under the super-
vision and control of the S.T.C.

(b) Shri D. T. Gandhi.

(¢) The sets were received in May,
1965 and were lying uncleared with
customs authorities at Bombay till
September, 1985. These sets were
acquired on 30th September, 1985 and
handed over to S.T.C. for distribu-
tion.

(d) Besides delivering 288 IEC
(Irish) sets, Shri D. T. Gandhi
obtained full payment from one
customer and booked another 103
orders agains?. receipt of Rs. 100 each

for the IEC sets.
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In respect of SANYO receivers,
Shri Gemdhi delivered 72 gsetg and
received full payment from 12 cus-
tomers. He also booked orders from
350 intending purchasers against
receipt of Rs. 100 each.

Export Credit and Guarantee
Corporation

1732, Bhri Subodh Hansda:
Shri 5. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Dr. M. M, Das:
Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether it is g fact that the
Export Credit and Guarantee Corpo-
ration has reduced its premium by 10
per cent;

(b) if so, since when thig reduction
has been allowed;

{c) whether this has improved the
export position; and

(d) if so, by what percentage?

The Minister of Commerce (Shri

Manubhaj Shah): (a) Yes; Sir.

(b) The reduction in the premium
rate came into effect on lst Septem-
ber, 1966, with regard to short-term
transactions (i.e., upto 180 days) and
on the 1st November, 1866 with
regard (o medium and long-term
transactions (beyong 180 days).

() and (d). Reduction in premium
rates would help to reduce the cost
of export credit insurance to Indian
exporters. This in turn would enable
them to seek the protection of Cor-
poration's cover to wenture into new
markets and export to new buyers and
thus inerease their cxport turnover
without ‘fear of loss. It would be
difficult to give any specific figures
that will reflect the effect of this
measure.
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Indian Motion Pictures Export
Corporation Ltd.

1734, Shrimati Remu Chakravarity:
Shri Subodh Hansda:
Shri 8. C, Samanta:
Shri P. C. Borooah:
Shri M. L, Dwivedi:
Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Indian Motion Pictures Export Cor-
poration Ltd. has been incurring heavy
losses yearly;

(b) whether this account includes
the expenses of the Chairman’s dele-
gation to USA and Bangkok;

NOVEMBER 18, 1966

Written Answers 3924

{c) what was the total foreign ex-
change spent on these two trips and
the foreign exchange earned as a re-
sult thereof;

(d) whether it is a fact that the
Directors who have knowledge of ex-
port markets for Indian Films are
direct competitors in the field;

(e) whether their reports on their
vigits to USA, Bangkok or Far East
Countries contain any suggestion for
finding ways and means {o ~btain com-
mercial marketing of Indian fiims;
and

(f) whether any enquiry has been
made into the reasons for the Corpo-
ration running into losses?

The Minister of Commerce (Shri
Mannbhai Shah): (a) Yes, Sir.

(b) Out of the total amount of
Rs. 12,092 spent on the Chairman's
delegation to the USA, Rs. 4,979 was
spent by ; the Corporation and
Re. 7,113 was given by way of assist-
ance from the Marketing Development
Fund. "

(c) The total foreign exchange spent
on thess two trips was Rs. 9,609:64.
Exportg of films to the USA and
Thailand during 1965-66 are approxi-
mately Rs. 259 lakhs and Rs. 1.58
lakh respectively.

(d) One of the directors of the Cor-
poration is also directly engaged in
his own exports.

(e) Yes, Sir.

(f) As the Corporation had to deal
with a difficult item, the chances of
incurring losses during the initial
years were not ruled out and there-
fore, there has been no occasion for
an enquiry.

Gem &Jewellery Export Promotion
Council

1735. Shri S. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hanpsda:
Shri Bhagwat Jha Azad:
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shri P. C. Borooah:
Dr. M. M. Das:

Will the Minister of Commerce be
pleased to state:

(a) the work that has been taken
in hand by the Gem & Jewellery Ex-
port Promotion Council which begaa
functioning on the 27th April last;

(b) the results of exploration of
possibilities of exporting diamonds
and other Gems and Jewellery to
foreign countries; and

(c) the cost, both recurring and non-
recurring, which will be incurred in
the establishment of the Gem and
Jewellery Export Promotion Council
annually and whether it will be com-
mensurate with the achievement which
the Council is likely to moke in this
field? i

The Minister of Commerce (Shri
Manubhai Shah): (a) The Gem and
Jewellery Exporty Promotion Council
has been set up for the purpose of
promoting export of gems _and
jewellery including pearls, precious
and semi-precioug stones, diamonds,
synthetic stones, imitation jewellery
gold and non-gold jewellery and
articles thereof by undertaking the
following measures:—

(i) sending out trade gelegations
and study teams;

(ii) conducting market surveys;

(iii) participation in international
trade fairs and exhibitions;

(iv) dissemination of statistical,
market intelligence and other

information of interest to
trade; and
(v) publicity and propaganda

abroad etc.

(b} The Council has been set up
recently on 27th April, 1966 and hi!.V&,
with the help of their appropriate
panels, dtawn up a programme of
work for the year 1868-67 whi_ch in-
cludes the undermentioned activities,

2084 (Ai) LSD—4

in the implementation of which they
would now embark upon:—

(i) sending out 5 small trade
delegn:ion-cum—study team of
4 or 5 persons to West
Europe;

(ii) conducting market survey for
precious stones and diamonds

in Belgium;
(ili) conducting publicity abroad
by meang of advertisements

in foreign newspapers; and

(iv) participation in at least one
international exhibition which
woulg pre-dominantly exhibit
handicrafts, artware, gem and
jewellery; ete.

(c) The total annual exportg from
Indig of Gem and Jewellery items is
estimated about Rs. 20 crores with a
much larger export potential, The
Coungil's establishment and other ex-
penses are expeced to be of the order
of Rs, 2.33 lakhs which is more frac-
tion as compared to earnings from ex-

port.
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Teachers and Lecturers in NE.
Rallway Schools and Colleges

1737. Shrl Vishwa Nath Pandey:
Will the Minister of Rallways be
pleased to gtate:

(a) whether it is a fact that no
seniority list of ‘Teachers and
Lecturers serving in the North East-
ern Railway Schools and Colleges
has been circulated to them; and

(b) it so, the reasons therefor?
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The Minister of State In the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) Does not arise.

HM.T. Wrist Watches

1738, Bhri Vishwa Nath Pandey:
Will the Minister of Indusiry be
pleased to state:

(a) the number of complaints lodg-
ed since the 1st May, 1966 regarding
the non-availability of FLM.T. wrist
watches; specially at Delhi and also
about the mismanagement of the sale
of wrist watches at Delhi; and

(b) the action taken in the matter?

The Minister of Industry (Shri D,
Samjivayya): (a) Complaints are fre-
quently reccived about the non-avail-
ability of H.M.T. watches; however no
record of such complaints is maintain-
ed.

(b) Due to limited production on
account of restricteq availability of
foreign exchange for jmport of main-
tenance store, there is no  likelihood
of improvement in supplies in the
near future.

Watch Factory in Kashmir

1739, Shri Vishwa Nath Pandey:
Will the Minister of Industry be
pleased to state:

(a) whether Government propose 1o
set up a Watch Factory with foreign
collaboration in the Kashmir Valley;

(b) it so, when; and

(¢) the estimated expenditure in-
volved in the scheme?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir. We have
received a proposal from a Bombay
firm for the setting up a Watch
Factory in Kashmir with Swiss col-
laboration.

(b) and (c). The detailst in this
regard are under examination.
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Raid on Shahi Railway Station

1740, Shri Vishwa Nath Pandey:
Will the Minister of Railwayg be
pleased to state: .

(a) whether it is a fact that follow-
ing a brief gun battle, the Police cap-
tured 29 members of a dacoit gung
which had carlier raided the Shahi
Railway Station (N.E.R.) and decamp-
ed with property worth about Rs. 2000
in the last week of August, 1466; #nd

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). Yes. The carrect
position is that on the night of
10,/20th August, 1986, at about 01-28
hrs, about 20 dacoits raided Shahi
Railway Station and looted the staff
quarterg and railway cash (Rs. 238—
77) from Ticket Tube. On receipt of
information, the Superintendents of
Police Bareilly and Pilibhit rushed to
the spot and there was an encounter
between the police party and the
dacoits near a river between
Bijauria and Shahi Railway
Stations. The dacoits taking advant-
age of pitch dark night and
rains fled away leaving some house-
hold utensils and clothes, Two mem-
bers of the gang were arrested who
disclosed the names of the ten other
members of the gang who had com-
mitteq the crime.

The value of the personal property
and railway cash looted in this case
amounted to Rs. 3,000 approximately
including railway cash of Rs. 238-77.
Some utensils and clothes were re-
covered. The cash is still under
police investigation.

Heavy Engineering Corporation,
Ranchi

1741. Shri B. K, Das:
Dr. M. M. Das:
Shrt Bhagwat Jha Azad:
Shri M. L. Dwivedi:
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Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Indusiry be
pleased to state:

(a) whether tools and machineries
from Russia for the Heavy Enginesr-
ing Corporation, Ranchi have been
found to be badly damaged in tran-
sit;

(b) if so, whether the amount of
loss has been assessed and the extent
thereof; and

(c) whether steps have been takem
to find out the persons responsivle
for this, and if so, with whal resulis?

Phe Minister of Industry (Shri D.
Sanjivayya): (a) and (b), One Surface
Grinding Maching valued at Rs. 18,708
received in May, 1965 was damaged
and was replaced free of cost by sup-
pliers. In addition, therp were some
normal transit damages to ccrtain
other equipments. The wvalue of
assessed damageg on storeg received
upto the 30th September, 1966 is
Rs. 28 lakhs against the value of
stores of Rs. 18,42 crores. Full claima
have been preferred on the Insurance
Agencies/Carriers  ete. and 80 per
cent of these have been accepted so
far.

(¢) Does not arise.

Ferro-Venadium Ore in Mayurbhand

1742, Shri Maheswar Nalk: Will the
Minister of Mines and Meialy be
pleased to state:

(a) whether Government are aware
that valuable deposils of ferro-vena-
dium ore are plentifully avaiiable im
the District of Mayurbhanj in Orissa,
where the erstwhile Princely had
started g factory for exploitation of
the ores;

(b) whether Government have
made any attempt to re-start mining
of the ores and re-establish the fac-
tory; and :

(c) if not, whether any geological
survey is to be undertaken by
Government?
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The Minister of Miney and Metals
(Shri 8. K. Dey): (a) Yes, Sir. Size-
able deposits of Vanadium ore are
known to occur in Mayurbhanj.

(by The Industrial Development
Corporation of Orissa, a public sector
undertaking under the Government of
Orissa, hag a proposal tp establish a
Ferro-Vanadium plant. There is no
proposal to re-establish any old
factory.

{c) Does not arise.
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Diesel Locomotives

1747, Shri Yashpal Singh:
Shri P. C. Borooah:
Shri Bhagwut Jha Azad:
Shrj 8. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Maheswar Nalk:

Will the Minister of Railwa¥s be
pleased to state:

(a) whether the production of dies
sel locomotives at the Diesel Lucemo-
tive Works, Varanasi has been seri-
ously affected owing to the shortuge
of foreign exchange and delay in
getting imported raw materials; and

(b) if so, the action proposed to be
taken in the matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). Foreign
exchange has now been grranged to
cover the requirements of production
till about the middle of 1968 and
orderg for the imported components
and materials have been placed and
shipment of these materials has also
commenced. There will thus be no
difficulty in the production of diesel
locomotives proceedings at the full
pace possible at the factory and
needed for our traffic anticipations,
It may, however, be mentioned that
at an earlier stage owing to the time
taken in securing the gecond and the
third loans from the Export Import
Bank of Washington (the Third loan
was sanctioned recently) and receipt
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of the mmported components, the pro-
ductiun at the Works had to be regu-
lated and maintaingg at a level
slightly below the capability attain-
ed at the Works. Production at the
Works has however not been
“seriously” affected. It may be men-
tioned that the needs of traffic for,
Broad Gauge Diesel Locomotives have
been met by the actual production at
the Works.

Textile Mills in Bangalore

1748. Shri Yashpal Singh: Will the
Minister of Commerce be pleased to
state:

(a) whether certain Membters of
Parliament and workers of Mills in
Bangalore have submitted a Memo-
randum urging Government to take
over the three textile mills in Banga-
lore which have been closed -ince 4th
April 1966; and

(b) if so, the reaction of Govern-
ment thereto? -

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b) There are only two Cotton
Textile Mills, wviz,, Mysore Spg. &
Manufacturing Co. Ltd, Bangalore,
and Minerva Mills Ltd., Bangalore,
whicn are lying closed in Bangalore
since 4th April, 1966. Both the Mills
have since been able to get a loan
of Rs. 5 lakhs each from the Canara
Bank Ltd, on the guarantee of the
Btate Government. The management
of the millg are also negotiating with
the State Bank of India for a loan
under the State Government's guar-
antes, The mills are likely to re-
open us goon as the working ecapital
arrangement with the State Bank of
India {5 finalised,

State Trading Corporation

1749. Shri Yashpal Singh: Will the
Minister of Commerce be pl d to
state whether it is proposed to review
the working of the State Trading
Corporation and the Minerals and
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Metals Trading Corporation with a
view to determine whether the two
can be combined?

The Minister of Commerce (Shri
Manubhai Shah): The Committee on
Public Undertakings, in its 32ng Re-
port, while commenting on a recom-
Imendatio::. of the Estimates Commit-
tee (contained in its 49th Report)
relating to the bifurcation of the
State Trading Corporation into the
State Trading Corporation and the
Minerals and Metals Trading Corpo-
ration of India Ltd., have sugges'ed
that the working of the STC. &
MM.T.C. should be reviewed, after
some years, by an independent body,
with a veiw to seeing whether the
two could be combined. This recom-
mendation of the Committee is being
examined.

Silk Industry

1750, Shri Yashpal Singh:

Shri Basappa:

Will the Minister of Commerce be
pleased {o state:

(a) whether the Silk Industry Is
facing crisig following rise in raw
silk prices; ang

(b) if so, the measures taken to
save the industry?

The Depuily Minister in the Minis.
try of Commerce (Shri  Shafl
Qureshi): (a) The mulberry silk-
weaving industry has been experienc.
ing some hardships in recent months
due to high prices of raw silk.

(b) The measures taken are as
under:—

(i) The Central Silk Board has
advised the State Govern-
ments to peg the prices of
indigenous filature raw silk

produced in their units;
(ii) arrangements have been made
by the Ceniral Silk Board to
secure 25,000 Mbs, of . high
quality filature silk produced
in Jammu & Kashmir State
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for release to actual users
and manufacture-exporters at
steady prices;

(iii) The Central Silk Board is also
trying to obtain additional
quantilies of raw silk from
Jammu & Kashmir State dur-
ing 1967-68 at reasonable
prices so as to keep the prices
in check.

Bhagalpur Khadi Emporiam

1751. Shri Madhu Limaye:
Shri Kishen Pattnaynk:
Dr. Ram Manohar Lohila:

Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 1463 on the
5th August, 1966 and state:

(a) whether any departmental ac-
tion such as dismissal, demotion or
transfer has been taken ggainst the
Managers of the Bhagalpur Khadi
Emporium;

(b) whether jt is an offence under
the law to keep old weights and
measures in the shop/emporium;

(¢) if so, the reason, why Khadi
Bhavang and Emporium are not
using the new weights and measu-
res; and

(d) the result of the case against
the peon accused of misappropria-
tion?

The Deputy Minister in the Minis-
of Commerce (Shri  Shafl
Qureshl): (a) No formal depart-
mental action was considered neces-
sary against the Manager of the
Bhagalpur Khadi Emporium as noth-
ing incriminating was found against
him; his presence at Bhagalpur was
also necessary as he was a main wit-
ness in a pending case in a local court.

(b) Yes Sir.

(¢) Khadi Bhavans and Emporia
including the one in Bhagalpur, ac-
tually usg only the new weights and
measures for their business, transa-
ctions. However, the Bhagalpur
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Emporium was keeping old weights
and measures solely with a view to
educating the unsophisticated custo-
mers about the relative values of old
and new weights and measures, The
Weights and Measures Department
authorities objected to this as the
keeping of such weights and measures
even for purposes of education, was
not permissible. The old weights and
measures, have been therefore, re-
moved and destroyed and the per-
sons concerned have been reprimand-
ed,

(d) The
vestigation.

case i3 under police in-

Rallway Firemen in Varanasi

1753. Shri Bade:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Shri Hukam Chand
Kachhavalya:
Shri Vishram Prasad:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 4172 on the
2nd September, 1966 and state:

(a) whether the representations re-
ceived from the Firemen Grade II
against their position in the provi-
sional seniority list have since been
examined by Government; aud

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minls-
try of Rallways (Dr, Ram Subhag
Singh): (a) Yes.

(b) Seniority position is being re-
adjusted by the Railway where neces-
sary.

Derailment between Sarwadl and
Jalna Btations

1754, Shri Ram Sewak Yadev:
Shri Yashpal Singh:

Will the Minister of Rallways be
pleased to refer to the reply given to
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Unstarred Question No. 4149 on the
2nd September, 1966 and state;

(a) whether the inquiry into the
causes of the derailment of a goods
train between Sarwadi and .lalna
stations on the Poona-Manmad Sec-
tion of the Central Railway on the
11th July, 1866 has since been con-
cluded; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) The accident was due to defect
in one of the derailed wagons and
slight uneven .loading.

Bearers of De-Luxe and Soutliern Ex-
press Trains

1755. Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 4234 op ihe
2nd September, 1966 regarding the
bearers of De-luxe and Southern Ex-
press traing and state:

(a) whether the  represcntation
against the shifting of Headguarters
has since been considered hy Guvern-
ment; and

(b) if so, the result thereof?

The Minister of State in the Minls-
try of Railways (Dr. Ram Subhag
Bingh): (a) and (b). The matter is
under consideration.

Damage to Wheat Transported te
Eashmir

1756. Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Wi'l the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 4201 on the
2nd September, 1966 and state:

(a) whether the responsibility in
respect of damage {o the wheat trans-
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ported to Kashmir has
fixed; and

since been

(b) if so, the action tuken against
the persons responsible for this neg-
ligence and loss?

The Deputy Minister in the Minis-
try of Railways (Shrli Sham Nath):
(a) and (b). The information is being
collected and will be laid on the
Table of the Sabha.

Removal of Fish Plates from Rallway
Track

1757. Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 4120 on the
2nd September, 1968 and state:

(a) whether the investigationg into
the removal of fish-plates from the
railway track near Ravelganj Station
(N.E.R.) on the 20th May 1860 have
since been concluded; and

(b) if so, the result thereof?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

(b)Y The police after investigation
gubmitted a final report in the case
under Section 379 I.P.C. No  clue
could be found.

Ticket Checking Staff

1758. Shrl Mohammad Flias:
Shrimati Renu Chakravartty:

Will the Minister of Railways be
pleased to state:

(a) the reasons for not treating the
Tivket Checking Staft s Running
Staff for higher grades of pay, emoiu-
ments and night duty allowance;

(b) whether it is g fact that they
have often to face the hostility of the
public in the course of thbir duty;
end
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(¢) whether there is a deteriora-
tion in their Rest Room  facilitics,
Roster and Programme duties?

The Minister of State in the Minis
try of Railways (Dr Ram Subhag
Singh): (a) Under the rules only such
gtaff are classified as Running Staft
as are directly in charge of and res-
ponsible for the running of trains.
Since TTEs do not satisfy this condi-
tion they cannot be treated as Run-
ning Staff.

(by There have been a few occa-
slons when TTEs have faced hostility
of the public in the course of their
duty.

(e). No.
Special Steel for H.M.T.

1759, Shrimati Savitrl Nigam; Will
the Minister of Lron and Steel be
pleased to state:

(a) whether any special type of
steel has been specially made for the
H.M.T.,; and

(by if so, for what purpose
steel will bg used?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) and (b). Yes, Sir.
Bhilai has developed 3 types of spe-
cial stee] for the Machine Tool In-
dustry. These will be used in the
manufacture of various components
of machine tools. A reference in this
connection is also invited to the reply
given to the Unstarred Question No.
1976 on 11th March, 1966.

this

Coal Mining Machinery

1760. Shrimati Savitri Nigam: Will
the Minister of Industry be pleased to
state: :

(a) whether it is g fact that a lot
of coal mining machinery is lying idle
in the country for want of order;
and

{b) the progress made in the
Durgapur Plant of Mining and Allied
Machinery Corporation which is being
set up with the financial collabora-
tion of a Jgpancse Firm?

The Minister of Industry (Shri D.
Sanjivayya): (a) No, Sir,
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(b) The Mining and Allied Machi-
nery Corporation at Durgapur has
been set up with Russian collabora-
tion and there is no financial colla-
boration with any Japanese firm. Con-
struction of the factory building is
nearly complete. About 90 per cent of
the machinery and equipment has
been imported. In 1965-668 the Plant
produced 51785 tonnes of equipment
and in the current year, the produc-
tion upto the end of September has
been 3911.4 tonnes.

Fifth Furnace at Durgapur

1761. Shrimati Savitri Nigam: Will
the Minister of Iron and Steel be
pleased to state the reasons for the
delay in setting up the Fifth Furnace
at Durgapur Steel Plant which was
scheduled to be completed during the
Third Five Year Plan?

The Minister of Iron and Steel
(Shri T, N. Singh): Due to the very
high prices quoted by the tenderers
it was decided to give up the idea of
advancing the installation of the Fifth
Blast Furnace, and to take it up along
with the other units in the Expansion
of Durgapur Steel Plant to 3.4 Mil-
lion tonne stage, during the Fourth
Five Year Plan.

Bhortage of Raw Materials in Delhi
1762. Shrimati Savitri Nigam:
Shri H. C, Linga Reddy:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that there
is a pgreat shortage of raw matorials,
specially non-ferrous metals, like,
zine, copper and lead, in the Capital
50 much so that a large number of
industries in the smallscale sector
have been closed down; and

(b) if so, the steps taken lo remove
the shortage of such raw materials?

The Minister of Industry (Shri D.
Sanjivayya): (a) It is a fact that
small-scale industries are experienc-
ing shortage of nonferrous metals  in
Delhi and elsewhere. Government
are, however, not aware about the
closing dowp of certain industries in
Delhi on this account.
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(b) It has been decided to extend
the benefits of the Liberalised Import
Policy to small scale industries re-
quiring non-ferrous metals also. De-
tails of the scheme are being finalised
and enhanced allocations of non-fer-
rous metals to small scale sector
would be made as soon as this is
done, in order to relieve the shortage
of non-ferrous metals experienced by
small scale industries.

Hospet-Hubli and Hubli-Earwar B.G.
Lines

1763. Shri Basappa: Will the Minis-
ter of Rallways be pleased to state:

(a) whether any steps have been
taken to have broad gauge Railway
lines between Hospet angd Hubli, and
Hubli and Karwar in order to earn
more foreign exchange by exporting
iron ore from Hospet area and else-
where;

(b) whether any representation has
becn made by some responsible bodies
and the State Government in this re-
gard; and

(¢) if so, Government's reaction
therelo?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (¢), The Government of Mysore
have recommended conversion of the
Hospet-Hubli-Mormugao  section to
broad gauge and also construction ofa
new rail link from Hubli 4o Karwar.
Preliminary Engincering and Traffic
Surveys for conversion of the Hospet-
Hubli-Mormugao section have been
completed recently and the survey re-
ports are now under examination by
the Railway Board, The scheme for
conversion of this section has to be
linked with the schemes for ¢rport
of Hospet iron ore through Mormu-
gao Port in substantial quantities and
as plans for large scale mining and
the connected expansion of Mormugao
port facilities have vet to be develop-
ed fully, it is premature to say any-
thing definite about this conversion
now. As regards the Hubli-Karwar
link, a preliminary examination of the
traffic prospects have revealed that
this line will not be financially justi-
fled. Funds in the Fourth Plan being,
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limited consideration of projects, has
necessarily to be confined to those
that shows the highest productivity in
the shortest time.

Import Policy for mon-priority
Industries
1764. Shri Basappa:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Dr. Mahadeva Prasad:

Will the Minister of Commerce be
pleased to state: i

(a) the new import policy for non-
priority industiries; and

(b) in what way the new policy is
different from the past policy?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). During
the earlier licensing periods, the in-
dustries were not specifically classi-
fled as priority industries and others.
In the last licensing period April
1965-March 1986, licences were issued
to actual users both in the scheduled
and non-scheduled sectors including
small scale units on the recommen-
dation of the concerned sponsoring
authority from within the foreign ex-
change allocated to them.

During the current licensing period,
for the small scale unils engaged in
the industries other than priority in-
dustries, licences for import of raw
materials components and spares are
to be granted for twice the value of
licences obtained by the units for the
period April 1964-March 1965 or eight
times the value of licence for the
period April 1965-March 1966. The
small scale units who did not ¢btain
licences for the periods April 1964-
March 1965 or April 1965*March 1966
are to be granted licences on the basis
of recommendations of the sponsoring
authorities who are expected to adopt
the same criteria as werer applied in
dealing with similar cases in 1964-65.
On the basis mentioned above, it is
intended to meet twelve months' re-
quirements of small scale units en-
paged in industries other than priority
industries. .

Scheduled units borne on the books
of DGTD engaged in industries other
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than priority industries are to be
granted licences for raw materials,
components and spares on the recom-
mendation of the DGTD within the
fureign exchange allocated to them
for the current year-April 1966-March
19687, Import licences will be issued
to such units on a six monthly basis.

Import licences for raw mniaterials,
components and gpare parts to non-
DGTD and non-SSI units engaged in
industries other than priorily indus-
tries will be issued on the recom-
mendation of the sponsoring authori-
ties to meet their six months' re.
quirements on the basis of foreign
exchange pgiven to them for April
1964-March 1865,

Travancore Titanium Produets Ltd.,
Kerala

1765. Shri A. K. Gopalan:
Shri Imbichibava:
Shri Umanath:
Shri P, Kunhan:
Shri Vasudevan Nalr:
Shri Warlor:
Will the Minister of Industry be
pleased to state:

(a) the steps taken by Government
to improve the working of the Travan-
core Titanium Products Ltd., Kerala;

(b) whether Government propose to
take measures to expand the factory;

(e) if so, when it is likely to take
Place; and

(d) the broad features of the pre-
gramme?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (d). M/s. Travan-
core Titanium Products, Trivandrum
were granted an  Industrial Licence
in April, 1861 for effecting substantial
expansion for the manufacture of an
additional quantity of 18000 tons of
Titanium Dioxide per annum, The
capacity after expansion would be
24,500 tons per annum.

For warious reasons ‘Travancore
Titanium Products could not imple-
ment their expansion programme.
Recently the Management has pre-
pared diTerent proposals for the im-
plementation of the expansion. These
proposals were considered at a meet-
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ing attended by the officials of the
Ministrieg of Industry, Finance, Plan-
ning Commission, C.S.L.R, D.G.LD. and
Managing Director of Travancore
Titanium Products. Consequently the
Undertaking has submitted a detailed
Project Report for expanding the
capacity from 6000 tons to 24,500 tons
per annum in one stage, integrating
the existing facility, to be capable of
producing 68 tons per day of which
25 tonnes will be Anatase, 25 tonnes
will be rutile and 18 tonnes would
be diverted to either rutile or Anatase
according to the demands. This Pro-
ject Report is being examined in the
Offices 'mentioned above. The scheme
will be implemented during the fourth
plan period. This expansion, when
implemented, would improve the
working of the Travancore Titanium
Products Ltd.,

Sericuliure Industry In Mysere

1766. Shri Basappa:
Shri Yashpal Singh:
Dr. Ram Manohar Lohia:
Will the Minister of Commerce be
pleased to refer to the reply given te
Unstarred Question No. 779 on the
20th July, 1966 and state:

(a) whether Government have since
taken any decision for granting loan
to the Mysore Government in the
matter of developing their existing
sericulture Industry; and

(b) if not, when s decision is likely
to be taken in the matter?

The Deputy Minister in the Minls-
try of Commerce (Shri Shafl
Qureshi): (a) and (b). Yes,

It has been decided that gince the
requirements of the Mysore State Silk
Marketing Cooperative Society, for
whom the Mysore Government want-
ed a loan of Rs, 20 lakhs, are for
short-term cash credit, a loan from the
Central Government will not serve
their purpose, Short-term loans and
cash credit arrangements can be offer-
ed by Banks alone. The Central Silk
Board has been advised that the
Society should approach the follow-
ing Banks for additional finance at
normal rates of interest and under
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normal terms and conditions of the
Banks:

(i) The Mysore State Industrial
Cooperative Bank;

(ii) The Mysore State Co-opera-
tive Bank;

(iii) The State Bank of Mysore;
(iv) The State Bank of India; and

(v) The Central Cooperative Bank.

Industrial Licences

1767. Dr. Ram Manohar Lohia:
Shri Yashpal Singh:

‘Will the Minister of Industry be
pleased to refer to the reply given tu
Unstarred Question No. 1527 on the
Sth August, 1966 and state:

(a) whether the applications for
industrial licences have since been
examined by Government; and

(b) if so, the results thereof?

The Minisier of Industry (Shri D.
Banjivayya): (a) and (b). One of the
applications was for a licence for the
manufacture of Hand Tools, which
item has since been exempted from
the purview of .industrial licensing.
The applicant has been advised ac-
cordingly. The other application is
for a licence for the manufacture of
wheat products and is still under con-
sideration.

Discovery of a dead body in Train

1768. Dr. Ram Manohar Lohia:
Shri Yashpal Singh:

Will the Minister nf Railways be
pleased to refer to the reply given to
Unstarred Question No. 5631 on the
13th May, 1966 rcgarding recovery of
a dead body of a passenger in a third
class compariment of 119-UP passen-
ger train  near Kanpur-Anwarganj
Station on the 24th April, 1966 and
state:

(a) whether the case has since been
investigated,
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(b) it so, whether any arrest has
been made; and

{c) it
thereto?

so, Government's reactiom

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Investigation is still in
Pprogress.

(b) No. i

(c) Does not arise

Soviet Ald for Mining

1769. 8hri Bibhuti Mishra:
Shrl K. N. Tiwary:
Bhri Onkar La) Berwa:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is a fact that Gov-
ernment have requested the Soviet
Government for aid to develop our
mineral resources;

(b) whether the TU.S.S.R. have
examined various proposals received
from India in thig behalf; and

(c) if so, their final reaction to these
proposals?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) Yes Sir,

(b) The Soviet Government deput-
ed to India during 1965 several techni-
ca] teams to make a preliminary exa-
mination of the various proposals.

(c) Following the discussions with
the Soviet experts, it has been agreed
that Soviet technical and financial as=
sistance will be provided for the fol-
lowing projects of thig Ministry:

(1) Aecromagnetic survey of
certain promising mineralised
areas.

(2) Development of addiliopal
coking coal mining capacity.

(3) Korba Aluminiym Smelter
and Fabrication Plant at
Korba (Madhya Pradesh),
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‘World Conference on Trade and
Development

1770. Shri Bibhuti Mishra:
Shri K. N. Tiwary:

‘Will the Minister of Commerce be
pleased to state:

{a) whether it is a fact that another
World Conference on trade and
development is going to be held in the
near future under the auspices of the
UN.O;

{b) if so, when and where the Con-
ference will be held: and

(e) what will be the main agenda
before the Conference?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes. In terms
of the United Nations General As-
sembly Resolution of the 20th Decem-
ber, 1985, the Second Session of the
United Nationg Conference on Trade
and Development is due to be held
during 1967.

(b) The Trade & Development
Board has recommended New Delhi
as the venue for the Conference which
is expected to be held during Septem-
ber-October, 1987, The U.N. General
Assembly is to take a formal decision
regarding the place and time of the
Conference at its current Session.

() The subjects for inclusion in the
agenda for Second Session are yet to
be finalised.
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Looting of Wagons on Easiern
Rallway

1772, shri Mobammad Elias: Wil
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that the
Kakargachi and Ballygung line of the
Eastern Railway was subject to con-
stant attacks by wagon looters between
22nd August and 10th September, 1966;
and

(b) if s0, the steps taken to prevent
such attack?

The Minister of State in the Minis-
try of Railways (Dr. Ram  Subhag
S8ingh): (a) There had been no cases
of wagon looting during the period
but two cases of attacks on Guards
have been reported in the section on
22.8-66 and 10-9-66 respectively.

(b) In regard to the incident of
22.8-66, the Government Railway
Police Sealdah has registcred a case
under section 379 IPC for theft of the
personal belongings of the Guard and
arrested 2 criminals. The case is
under investigation.

The second one has been registered
by Government Railway Police Seal-
dah as a case of accident,

Preventive measures include escort-
ing of goods trains in the affected seo-
tion ang deployment of Railway Pro-
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tection Force Armed Wing staff at
Kakurgachi.

HM.T. Machines

1773. shri Subodh Hansda:
Shri 8. C. Samanta:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of
pleased to state:

Industry be

(a) whether any market Kas been
found for HM.T, machines other than
the rupee payment countries;

(b) if so, the names of the countries;

(c) whether orders for the supply of
these H.M.T. machines have been ob-
tained from them; and

(d) the number of such machines to
be sold to them ?

The Minister of Indusitry (Shri D.
Sanjivayya): (a) to (d). Since 1961-
62, Hindustan Machine Tools Litd.,
have exported a few of their machines
to West Germany, Switzerland, France,
Nigeria, Australia and New Zealand,

They are exploring further export
possibilities. They have at  present
orders for three machines worth
Rs. 1.09 lakhs.

Export of Railway Wagons

1774. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:

Dr. M. M. Das:

Will the Minister of Railways be
pleased to state:

(a) whether Railway Workshops are
manufacturing wagons for export to
foreign countries;

(b) if so, the number of wagons to
be manufactured for export in the
current year;

(c) whether the export will be made
direct; and L
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(d) if not through which agency this
will be done and to which countries
these wagons will be exported?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) to (d). Do not arise,

Export of Human Hair

1775. Shri 5. C. Samanta:
Shri Subodh Hansda:
Shri P, C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Pr. M. M. Das:
Shri Yashpal Singh:
Shri Maheshwar Naik:
Shri Kinder Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Commerce be
pleased to state:

(a) whether it is g fact that there is
a Rreat demand for human hair in the
European Countries;

(b) if so, whether the Armand is for
raw hair or processed hair;

(¢) what was the last year's earning
from this export and whether this will
increase in the current year; and

(d) whether the State Trading
Corporation has already entered inte
contract with foreign countries to ex-
port this human hair from India?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Both.

(¢) Value of exports of Human
Hair during 1965-68 was about Rs. 44
lakhs and value of exports during
the current financial year is estimat-
ed at about Rs, one crore.

(d) Yes, Sir.

Strike by S.Ms. and A.S.Ms.

1776. Shri §. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Boroodh:
Rhri M. k. Dwivedi:
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Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Station Masters and Assistant Station
Masters of North-East Frontier Rail-
way went on fast for 24 hours in the
first weck of September, 1966;

(b) if so, their demands; and
(¢} Government’s reaction thereto?

The Minister of State in the Minis-
try of Raillways (Dr. Ram Subhag
Bingh): (a) and (b). It is under-
stood that a few Station Masters and
Assistant Station Masters observed
24 hours fast on 1st Sep., 1968 on the
following demands:

(i) Minimum scale—Rs, 250-
380 for SMs. & Rs. 205—280
for A.SMs.

(ii) Weightage of service.

(iii) Stoppage of interpolation.

(iv) Better channel of promo-
tion.

(v) Rent frce Quarters,

(vi) Recognition of the All
India S.Ms, & A.S.Ms. Asso-
ciaton.

(c) No notice is taken of such ac-
tion where authorised avenues exist
for redressal of grievances through
representations appeals and negotia-
tions.

Demand for Ralls and Sleepers

1777. Shri 8, C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borogah:
Shri M. L, Dwivedi:
8hri Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of Rallways be
pleased to state:

fa) whether demand for rails and

sleeper by thesRailways is met entire.

ly from indigemous sources;

1888 (SAKA) Written Answers 395,

(b) if not, from which eountries
these agre imported; and

(c) the reasons why the indigenous
sources are not able to meet the fuld
requirement?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). The demand for rails
and metal sleepers (steel and cast
iron) is met entire'y from indigenous
sources, Wooden sleepers too  are
mostly procured from indigenous
sources excepting for a small quantlity
of 27,050 cft. of ‘JHARA' Specials,
which are being ecurrently imported
from Australia.

(c) Special from indigenous sources
were in very short supply during the
IIl plan period and it became neces-

_sary to issuc global tender in 1964-

65; as a result of which this small
order for supply of specials from
Australia was placed. The quantity
against this order, however, has since
been further reduced from 35,050 cft.
to 27,950 cft.

Export of Ground-put OU

1778, shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri §. C. Samanta:
Shri P, C. Borooah:
Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the ex-
port of groundnut oil was halved in
1964-65 to meet the home consumptiong

(b) whether this cut in export has
been revived;

(c) if not, how long this will conti-
nue in this way; and

(d) whether this will not loose its
market by doing so?

The Minister of Commerce (Shri
Manubhai Shah): (a) The cxport of
groundnut oil decreased from 97,000
tonnes in 1963-84 to 10,000 tonnes im
1084-85.
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(b) to (d). Due to scarcity of sup-
ply and consequent rise in the inter-
nal price, export of Groundnut Qil
was banned with effect from 17-7-
1964. This policy is under constant
review and export would be resumed
as soon as circumstances permit.

Shifting of Rallway Flag Stations
1772. Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri 8. C. Saminta:
Shri P, C. Borooah:
8hri Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of Rallways be
pleased to state:

(a) whether State Governments are
consulted while  shifting or closing
down a Railway flag station;

(b) the number of stations which
have been shifted on the Howrah-
Kharagpur and Kharagpur-Tata Sec-
tions of the S.E. Railway; ana

(b) the number of stations which
Governments were -consulted and, if
so, whether a copy each of the State
Government's opinion will be placed
on the Table?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
{a) Yes, exocept in cases where shift-
ing of the station becomes inescapable
to allow the remodelling or extension
of the station yards due to limiting
site conditions at the old location.

(b) Two-Chengail on Howrah-
Khargpur Section and Rakha Mines
on Khargpur-Tata Section.

(c) State Government's opinion was
not obtained in these cases as there
was no choice left except to shift
the station to allow for expansion and
remodelling of the station yards to
effectively cope with the anticipated
traffic.

Cut in Export Duty on Tea

1780, Shri Bhagwat Jha Axad:
Shri Subodh Hansda:
Shri 8. C. Samanta:
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Shri P, C. Borooah:

Shri M. L. Dwivedi:

Dr. M. M. Das;

Will the Minister of Commerce be
pleased to state:

(a) whether it is 5 fact that the
Tndian Tea Delegation which visited
a number of countries suggested the
export duty cut to increase the tea
export;

(b) whether Government have ac-
ceptled the suggestion; and

(c) if so, how much export will in-
crease therefrom?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qure-
shi): (a) to (e). Yes, Sir. The ex-
port duty has been reduced substan-
tially and it is hoped that the volume
of exports will rise considerably.

Heavy Vessels and Plate Manufactur-
ing Unit

1781. Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta:

Shri P. C. Borooah:

Shri M. L. Dwivedi:

Dr. M. M. Das:

Shrimati Savitrl Nigam:
Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:
Shri Maniyangadan:

Will the Minister of Industry be
pleased to state:

(a) whether Government propose
to set up two Heavy Vessels and
Plate Manufacturing Units in  the
public sector other than that which
is to be set up at Visakhapatnam;

(b) if so, whether their locations
have been finalised and if so, where;

(¢) whether the proposed unit at
Visakhapatnam has stated its preli-
minary work; and
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(d) if so, its cost and whether this
will be financed with indigenous re-
sources, if not, the extent of foreign
melp required?

The Minister of ladustry (Shri D.
Banjivayya): (a) Government propose
to set up during the Fourth Plan
Period only one more Heavy Vessels
and Plate Manufacturing Unit in the
public sector in addition to the one
which is to be set up at Visakhapat-
nam.

(b) The location of his
has not vet been finalised.

new wunit

(¢) A Company under the name and
style of Bharat Heavy Plate and
Vessels Limited has been formed to
implement the Project at Visakhapat-
nam. Acquisition of land is nearly
complete and levelling of site is about
to begin. Technical documentation
for the project has made satisfactory
Progress.

(d) The project is estimated to cost
of Rs. 16.7 crores. It  will not be
financed solely from indigenous sour-

ces. Foreign exchange of the equiva-
lent value of about Rs 6.00 crores
wil] be needed of which ahout

Rs. 3.89 crores will be met from a
line of credit earlier granted hy
Czechoslovakia, The balance of
foreign exchange is yet to be arrang-
ed to flnance imports from countries
other than Czechoslovakia.

Cetton Mills in Poblic Sector

1782. Shri Bhagwat Jha Asxad:
Shri Subodh Hansda:
Shri 8. C. SBamanta:
Shri P, C. Borooah:
Shri M. L. Dwivedi:
Dr. M. M, Das:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that Indian
Cotton Mil}s Federation is agaist
the setting up of Coﬁou Mills in
Public Sector; con

2084 (Ai) LSD—5.

(b) whether they have also sub-
mitted objection in this regard to the
Planning Commission:

(c) the nature of their objectiom
which they have stated im their
memorandum; agpd

{d) the decisi
this regard?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qure-
shi): (a) to (d). The Indian Cotton
Mills Federation had some apprehen-
sions on the proposal of the Govern-
ment to get up colton spinning mills
in cooperative and public sectors and
they represented to the Planning
Commission and the Ministry of Com-
merce in the matter in March, 1865.
A reply was sent to the Indian Cot-
ton Mills Federation in April, 1965
explaining the position in detai’. In
June, 1865, the Indian Cotton Mills
Federation intimated that they had no
apprehensions about the setting up of
cotton mills in the public sector and
their only anxiety was to ensure that
the limited resources of finance and
administrative personnel available to
Government should be utilized in the
best possible manner for furthering
the interests of the nationa' economy.
Their only fear was that the wunits
in the public and cooperative sectors
would be given special facilities or
priorities which would not be ex-
tended to similar units in the private
sector by way of priority allotment of
machinery, specia]l quotas of Indian
Cotton andlor foreign cotton. The
Indian Cotton Mills Federation ‘was
again informed in June, 1865 that as
the setting up of spinning units in
the public and cooperative sectors
would be within the overa'l targets
for yarn and cloth, there should be
no apprehension that this would re-
sult in any handicap to the private
sector. The Indian Cotton Mills Fe-
deration has recently made a further
representation to the Planning Com-
mission against the setting up of 3
export-oriented ocotton spinning mills
in the public sector. This is under
consideration in tonsultation with the
Planning Commission

of Gover t in
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Recruliment By Rallway Service
Commission

1783. Shri A. P. Sharma: Will the
Minister of Rallways be pleased to
atate:

(a) the number of persons select-
ed by the various Railway Service
Commissions during the years 1904-65
and 1965-68;

(b) the number out of them ap-
pointed and the number still awaiting
appointment orders; and

{¢) the reason for keeping a large
mumber of person, on the waiting
hista?

The Minister of State in the Minis-

try of Rallways (Dr. Ram Subhag
Singh): (a)
Year  No selected and recommended to

Railways for appointment

oR y3sor

(b) No. appointed or offered ap-
pointment by Railway Administra-
tions—23066. No. Still awaiting ap-
pointment orders—7741. The remain-
mg number denotes those who did
‘mot respond to the offer or who were
medically disqualified.

(e) (1) Anticipated
materialising.
{2) Surplus staff on Railwayz due

to simplification of procedure and
mechanisation,

(3) Ban on recruitment to posts in
administrative offices.

(4) Surplus staff on Railways due
o Electrification and Dieselization.

(5) Surplus staff on Construction
Projects like D.BEK. and Railway
Electrification,

(8) Candidates asking for time to
join duties.

(7) Candidates waiting for the next
training course.

Excise Duty on Tea Export

1784. Shri P. C. Boroocah:
Shri Bhagwat Jha Asad:

1964-65
1965 66

vacancies not
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Shri 8. C. Samanta:

Shri Subodh Hansda:

Shri M. L. Dwivedi:

Will the Minister of Commerce be
pleased to gtate:

(a) whether Government have re-
viewed the question of refund of
excise duty on exported tea and of
reduction of export duty on tea in
the light of discussions held in the
House last session; and

(b) if so, Government's decision in
the matter 7

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). Yes, Sir, the position
has been examined carefully in all its
aspects, In this connection attentiom
is drawn to the statement made by
the Minister of Commerce on the
floor of this House on the 10th Novem-
ber, 1966. A copy of the statement is
laid on the Table of the House,
[Placed in Library. See No. LT-7354/
86]. A reduction of excise duty om
exported tea has been found to be
Necessary.

wifear 2w 97 w9y w1 avwy few
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4,000 5o ¥ W= ¥1 wmEr WT3s50
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Iron and Steel Scrap

1795. Shri Maheywar Nalk: Will the
Minister of Iron and Steel be pleased
to state:

(a) the quantum of iron and steel
scrap available at present in  the
country, how much of it is experted,
how much utilized in the indigenous-
industries and how much is wasted;
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(b) whether his attention has been
drawn to the statement of Mr. A. M.
Elijah, President of Iron and Steel
Scrap Association of India that, given
the proper encouragement by Gov-
ernment, as much as Rs. 75 crores
of foreign exchange could be earned
by the industry during the course of
the current plan period;

(c) whether this question has been
examined and if go, the result thereof;

and

(d) the income the country is de-
riving at present from the scrap and
in what way it is being derived?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) It is difficult
to assess with any accuracy by the
indigenous availability of ferrous
serap. From the information avail-
able, it is estimated that the present
availability may be of the order of 9
lakh to 1 million tonnes. About 4 to
5 lakh tonnes are exported annually,
2 to 3 lakh tonnes are consumed
indigenously and the balance goes as
wasle.

(b) No, Sir.

(e) It appears that the claim of the
President of the Iron and Steel Scrap
Association of India Ltd., is too opti-
mistic. Prior to devaluation, it never
exceeded Rs. 5.50 crores per year.

(d) The export earnings during
1965.66 were about Rs. 5.50 crores.
1t is not possible to assess accurately
the income generated internally as
scrap is used by a very large number
of industries. The value of iron and
stee] produced from scrap during
1965-66 would be of the order of
Rs. 10 crores.

Faper Mill at Nangal Dam

1798. Shri Daljit Singh: Will the
Minister of Industry be pleased to
state:

(a) whether it is & fact that last
year a collaboration agreement was
fnilised with s Canadian firm to set
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up & newsprint factory at Nangal
Dam in Punjab;

(b) if so, the delay in setting up
the same; and

(¢) how much time it will take te
set up the said mill?

The Minister of Industry (Shr B,
Banjivayya): (a) No, Sir.

(b) and (e). Do not arise.

Tractor Factery

1797, Shri Wadiwa:
Shri U. M. Trivedi:
Dr. Chandrabhan Singh:
Shri Hukam Chand
Eachhavalya:

Will the Minister of Industry be
pleased to refer to the rep]y given to
Unstarred Question No. 1453 on the
S5th August, 1966 and state:

(a) whether the location of the
tractor factory to be established with
the collaboration of Czechoslovakia
has gince been finalised, if so, the
name of the place;

(b) whether the decision to locate
the factory conforms to the principls
enunciated by Government relating
to dispersal of industries in backward
areag for accelerated development of
those regions;

(c) if not, the reason therefor; and

(d) comparative advantages and
disadvantages of various sites im
Madhya Pradesh and Uttar Pradesh,
which were considered by Govern-
ment for location of the tractor fac.
tory before arriving at a finsl
decision?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes; it has beem
decided to establish the tractor fac-
tory at Ramnagar in the Varanasl
District of Uttar Pradesh.

(b) to (4). The principle relating
to dispersal of industries and accel-
erated development of backward
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areas was among the considerations
taken into account in deciding the
location. Requests had been receiv-
ed from several State Governments
for locating the factory in their res-
pective States. Considering that there
is already a tractor unit in the Sou-
thern region, two units in the Westarn
region and two in the Northern region,
it was felt that the new unit should
be located in the Eastern region of
the Indo-Gangetic plain where there
is no unit at present. A number of
sites in this region were suggested by
the Governments of Uttar Pradesh
and Madhya Pradesh. The relative
advantages and disadvantages of
the various sites were evaluated by
our technical experts in consultation
with the Czech experts. The factors
taken up for evaluation included
transport costs for building material,
raw material and finished products,
facilities for procuring both skilled
and unskilled labour, climatic condi-
tions, supply of power and water,
possibility of short and cheap railway
connection, soil conditions having a
bearing on costs of foundation, ete.
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Trade Relations with Cuba

1799. Shri Indrajit Gupta: Will the
Minister of Commerce be pleased te
state:

(a) whether Government have ex-
plored the possibility of increasing
India's trade relations with Cuba;

(b) if so, the result thereof; and

(c) the steps proposed to be takem
by Government towards further st-
rengthening the trade relations with
Cuba?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). This
question has been examined in the
past. I would invite the attention of
the Hon'ble Member to my reply teo
Unstarred Question No. 1432 given in
this House on the 5th August, 1966.

Sales Centres for HM.T. Waiches

1800, Shri Bivamurthli Swamy: Wil
the Minister of Indusiry be pleased
to slate:

(a) whether Government propose
to open more sales centres for HM.T.
watches; and

(b) if so, the steps taken so far im
this regard?

The Minister of Indusiry (Shri B.
Sanjivayya): (a) No, Sir.

(b) Does not arise.
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Export of Bidis

1301. Shri  Sivamurthj " Swamy:
Will the Minister of Commerce be
pleased to state:

(a) whether it is g fact that the de-
mand for bidis is increasing in the
foreign countries; and

o) if g0, the amount of foreign ex-
change earned during the last five
years?

The Minister of Commerce (Shri
Manubhai Shah): (a) After a steep
fall in 1963-64, the demand for Indian
Bidis in forcign countries js gradually
picking up.

(b) Year Valu of export in
lakhs of Rs.
1961-62 40,70
1962-63 31.58
1963-64 14.56
1964-65 15.57
1965-66 18.00

Lakshmiratan Cotton Mills, Kanpar

1902. Shri 5. M. Banerjee: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that a Com-
mittee has been appointed to investi-
gate into the affairs of Lakshmiratan
Cotton Mills, Kanpur, under the [ndus-
tries (Development and Regulation)
Act;

(b) if so, whether the
has submitted its report;

Commitlee

(e) whether the Government of
Uttar Pradesh have recommended to
the Central Government for taking
over of this mill; and

(d) it so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshl):
(a) Yes, Sir.

(b). No, Sir.
(e). No, Sir.
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(d) Necessary action will be taken
on receipt of the report of the Inves-
tigation Committee.

Late arrival of Down Darjeeling Mall
Train at sealdah

1803. Shrj Vishwa Naih Pandey:
Shri H. C, Linga Reddy:

Will the Minister of Rallways be
pleased to state:

ta) whether it is a fact thay the
Dowp Darjecling Mail arrived at
Sealdah on 19th September, 1966 #bout
3 hours laie ag a result of its jetenticm
at various places on Bardwan und
Howrah Chord by smugglers (Easterm
Railway); and

(b) if so, the
ment thereto?

reaction of Goverm-

The Minister of State in the Minis-
try of Raillways (Dr. Ram Subhag
Singh): (a) and (b). On 19-9-1966,
44 Dn. Farakka-Sealdah Darjeeling
Mail arrived Sealdah 136 minutes be-
hind schedule as a result of detentions
enroute due to alarm chain pulling
by rice smugglers at various points
between Khana Jn. and Sealdah. In-
cidents of this nalure which adversely
affect train operation are regularly
reported to the Government of West
Bengal including the Police Authori-
ties for taking deterrrent action
against the unsocial elements,

Gradey of Chargemen and Foremea

1804, Shri Sivamurthj Swamy: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
grades of the T.X.Rs, Ward Keepers,
Doctors (now gazetted), Station Mas-
ters, Station Superintendents (now
Gazetted), and Stenographers om
Indian Railways have been revised

directly by the Railway Board
time and again without the re-
tions of the Pay Commission;

and
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(b) if so, the steps being taken to
revise the grades of Chargemen and
Foremen of Indian Railway Work-
shops and Sheds?

The Minister of State in the Minis-
try of Railways (Dr. Ram Sabhag
Bingh): (a) No revision of the scales
of pay allotted initially when imple-
menting the recommendations of the
Jagannadha Das Pay Commission has
taken place. Minor adjustments re-
quired for removing certain anoma-
lies and incongruities have been made
subsequently in the following cases:

(i) Stenographers: There has been
no change of scales except for
the grant of advance incre-
ments for additional profes-
sional attainments or of spe-
cial pay for specific jobs of
the nature of Personal Assis-
tants to senior officers,

(ii) Dorctors: There has been no
change of scales of pay except
in respect of mnon-gazetted
graduate Assistant Surgeons
who have been upgraded to
the Gazetted rank to be in
line with the Doctors on the
Civil side.

Ward Keepers: At the very
outset the scale of Rs. 205-280
was adjusted to Rs. 210-320.

Train Examiners: As a
scale with a start lower than
Rs. 180 was first allotted, it
was merely rectified to Rs.
180—240 as recommended
by the Pay Commission,

(idi)

(iv)

—

(v) Asstt, Station Masters, Station
Masters and Station Superin-
tendents: In the 8 scales in-
volved in the heirarchy, minor
adjustments were made only
in respect of the lowest three

scales.

(b) scales of pay of Chargemen and
Yoremen have been reviewed more
than once, and it was considered that
their existing scales of pay are ap-
propriate.
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Incentive Scheme

1805. Shri Sivamurthi Swamy: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that whereas
the bonus rates of mistries and
artisans staff working under the In-
centive Scheme in Railway Workshops
have been revised to the extent of
authorised scales, the Chargemen
working under Incentive Scheme have
not been given the revised bonus rates
and are still being paid on the pre-
authorized scales; and

(b) the steps Government proposs
to take in thig direction?

The Minister of State in the Minls-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) No revision of the rate of bonus
to Chargemen is justified,

Foremen

1806. Shri Sivamurthi 8wamy: Will
the Minister of Rallways be pleased
to state:

(a) whether it jg a fact that the job
being done by the Shop, Shed or Line
Foremen on Indian Railways is that
of an Executive Engineer and the res-
ponsibilities and work-load carried by
them are such that their status should
be raised to Class II; and

(b) if so, the steps Government pro-
pose to take in the matter?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) No.

(b) Does not arise.
B. G, Line beiween Kotah and Ajmer

1807. Shri M. B, Bhargava: Will the
Minister of Rallways be pleased to
state:

(a) whether there is a proposal te
link Kotah and Ajmer by a broad-
gauge Railway line;
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(b) whether it i also a fact that in
this respect survey was undertaken
more than once, the earliest being
prior to the advent of Independence;

(e) if so, the result of the last survey
undertaken; and

(d)‘ whether it is intended to include
this line in the Fourth Five Year Plan,
if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Rallways (Shrli Sham Nath):
() No.

(b) Final location engineering and
traffic surveys for Kotah-Ajmer B.G,
(202 KMs) and M.G. (179 WMs) were
first carried out in 1946. The survey
reports were revised and brought
up-to-date in 1855—57.

(c) The estimated cost of the line
accordingly to the last survey reports
is Rs. 8.78 crores and Rs. 5.78 crores,
for B.G. and M.G. respectively. The
line was found to be highly un-
remunerative yielding a return of
0.046 per cent and 1.18 per cent in the
sixth year, for B.G. and M.G. respect-
ively. The proposal was dropped duc
to its unremunerative nature, Present
day costs of construction will be much
higher and the returns lower,

(d) Due to the extremely difficult
position of funds and resources, and
its unremunerativeness, the line s
not likely to merit sufficiently high
priority for inclusion in the Fourth
Five Year Plan.
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Rallway Lines in Kerala

1809. Shri Mohammed Koya: Wil
the Minister of Railways be pleased
to state:

(a) whether Government have re-
commended 8 Railway lines tp be in-
cluded in the Fourth Five Year Plan;

(b) whether any assurance was given
by the Communist Government of
Kerala during the course of a discus-
sion on a Private Members' bill that
the Melattur-Feroke Railway will be
included in the list of new Railway
lines to be taken up; and

(e) if so, whether this particular
Railway from Malabar has been includ-
ed in the proposed 8 Railway lines, if
not, the reasons for leaving it out?

The Minister of State in the Minlis-
try of Railways (Dr, Ram Subhag
Singh): (a) No.

(b) Central Government are not
aware of any such assurance givem
by the Communist Government of
Kerala.

(c) Does not arise.

Jute Prices in Bihar

1818. Shrimati Ramdulari Sinha:
Shri Yamuna Prasad Mandal:
Shr| Lahtan Chaudhury;

Will the Minister of Commerce be
pleased to state:

(a) whether there has been ang
wteep fall In Jute Prices in Bihar;

(b) if so, the reasons therefor; snd

(¢) the stepy taken by Gbvernmems
ia the matter?



3977 Written Answers KARTIKA 27,

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
fa) to (c). Raw Jute prices had re-
mained at abnormally high ievels
during the beginning of the rurrent
jute season. With larger arrivals of
fibre in the market the pricez have
tended to decline to normal levels.
Bihar jute and mesta prices have also
followed this trend. The current
prices, however, are much higher
than the prices during the correspond-
ing periods of 19683-64 and 1964-€5
seasons, and are also higher than the
minimum support price fixed by Gov-
ernment in consultation with the
Agricultural Prices Commission. Pur-
chase operations would also be under-
taken through the State Trading
Corporation to ensure that prices are
maintained at or above the minimum
support level if and when required.

Commonwealth Trade Promotion

1811, Shri Kolla Venkaiah: Will the
Minister of Commerce be pleased .o
refer to the reply given to Starred
Question No. 143 on the 20th Julv,
1966 and state:

(a) whether a meeting of the seniov
planning officials from the Common
wealth countries has been convened;

(b) if so, the measures discussed and
recommended for co-operation in plan-
ning and for Commonwealth trade pro-
motion;

fe) whether the Commonwealth Sec-
retariat has examined the question of
reviving Commonwealth Shipping
‘Committee;

(d) if so, the decision taken in this
regard;

(e} whether the Commonwealth
Secretariat has held consultations on
tourism; and

(1) if o, the result thereof?

The Minister of Commerce (Shri
Manubhal Shah): (a) Not yet, Sir.

(b) Does not arise.

(¢) The matter is still under exami-
nation by the €ommonwealth Secre-
tariat.

1888 (SAKA)

Written Answers 3978

(d) Does not arise,
(e) No, Sir.
(f) Does not arise.

Medicines

1812, Shri Kolla Venkaigh: Wiil the
Minister of Commerce be pleased te
atate:

(a) the quantities and cost of
medicines which were released for
sale and the quantities purchased
during the three months prior to the
15th September, 1966 by the State
Trading Corporation;

(b) the quantities and the cost of
different medicines that were in stock
with the State Trading Corporation
on the 15th Scptember, 1966; and

(c) the effects of the release of
stocks for sale on the prices of medi-
cines in the market?

The Minister of Commerce (Shn
Manubbai Shah): (a) to (c). A stale-
ment is laid on the Table nf the
House. [Placed in Library. See No.
LT-7355/66].

Import of T. V. Sets

1813, Shri Maheswar Naik: Will the
Minister of Commerce be pleased Lo
state:

(a) whether under his direction the
State Trading Corporation has now
decided not to import T.V, Sects im
future;

(b) if so, the reasons therefor; amd

(¢) the present stock of T.V. »sets
with the State Trading Corporation and
how these have been aequired by the
Corporation?

The Minister of (Shni
Manubhal Shah): (a) and (b). As
the indigenous manufacture is expect-
ed to meet the needs of the country,
the S.T.C. has been directed not te
enter into fresh import contracts for
any T.V. sets. The pressmg currunt
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demand is however, being met oy
imports which will be coming arainst
the sub-consisting contracts.

(c) The present stock cf TV sois
is as follows:—
Hungarian 121
Yugoslavian 258
Irish IEC 95
Japanese SANYOQ 143
Some of these sets need imported
spares for carrying out necevsary

repairs before delivery to customers.
998 Yuposlavian sets are expected to
arrive shortly.

Hungarian and Yugoslav sets have
been imported by STC and Irish and
Japanese sets were imported by
Shri D. T. Gandhi.

Price of Tractory

1814 Shri P. Kunhan:
Shri Imbichibava:
Shri M. N. Swamy:

Will the Minister of Commerce be
pleased to state:

(a) whether the State Trading Cor-
poration has received a complaint frem
the Rajasthan Commercial Corparation
regarding the non-supply of compicte
original equipment of tractors by
the Tractors and Bulldozer Ltd. Baroda
at ceiling price fixed by the State
Trading Corporation;

(b) whether any enquiry was con-
ducted in the matter; and

(c) if so, the findings thereof?

The Minister of © e fSirl
Manubhai Shah): (a) Yes; Sir.

(b) The complaint is being investi-
gated by the State Tradirg Corpora-
tion.

(c) Does not arise.
Trade with Malaysia
1815. Shri Bhagwat Jha Azad:

Shri P. C. Borooah:
Shri 8. C. Samanta:
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Shri Subodh Hansda:
8hri M. L, Dwivedi:

Will the Minister of Commerce be
pleased tp state:

(a) whether a Malaysian trade decle-
gation recently visited New Delhi;

(b) if so, the result of the talks held
with the delegation; and

(c) the main terms of the agreement
if any, concluded with the delegation?

The Minister of Commerce (Shri
Manubhaj Shah): (a) and (b). A trade
Delegation from Malaysia visited
India on the 2nd October, 1966 and
discussed with the officers of the
Government of India prospecls of a
trade agreement between the two
countries and the question of Com-
monwealth Preferences. As the talks
were informal, no record of discus-
sions was signed.

(c) No Trade Agreement was con-
cluded with the Government of
Malaysia.

Trade with America

1816, Shri D. D. Puri: Will the
Minister of Commerce be pleased to
state:

(a) whether Government have jaken
note of the suggestiong made at the
2-day seminar on “India’s trade with
the Americas" recently held in Delhi;

(b) whether Government propose to
reorientate their policy to diversify
trade with the Americas; and

(c) if so, the steps taken to achieve
is?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (¢). The
Seminar was arranged by the Indian
Institute of Foreign Trade. A detail-
ed Evaluation Report on the discus-
sions has been recelved from the Ins-
titute very recently. Action has al-
ready been initiated on many of the
recommendations madeat the Semi-
nar. Further steps, if any to be taken -
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to cxpand trade with Americans in
the light of the suggestions made at
the Seminar are under examination.

Export of Coir Yarn to Burma

1817. Shri Maniyangadan: Will the
Minuster of Commerce be pleased to
~tate: )

ta) whether representations from
the Kerala Balers' and Exporters'
Association. Alleppey regarding hard-
ships caused to exporters of Coir Yarn
10 Burma who had un-executed con-
tracts concluded before the date of
devaluation, on account of non-exemp-
tion of such contracts from the pay-
ment of Indian expory duty, have been
received by Government;

(b} whether any steps have been
taken 10 reduce the grievances of such
exporters: and

te) if so. the details hereof?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
«a) Yes, Sir.

(b) and (c). The question of in-
creaning the expory prices in these
cast . by a suitable amount as a result
of devaluat’ n, has been under consi-
deration in  consultatisn  with the
Burmege authorities.

Indusirial Estates

1818. Shri Maniyangadan: Will the
Minister of Industry be pleased to
ftate:

(a) whether there have been com-
plaints from the ocoupierg of Indus-

trial Estates that the rent charged
from them is very high;
" (b) whether any steps are being

1eken to reduce the rent; and
(¢} i not, the reasons therefor?

The Minister of Industry (Shri

‘D, Sanjivayya): (a) Yes, Sir,
- -

(b) Yes, Sir, where the Economic
" sents worked out, were found to be
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higher than the rents prevailing in
the area for similar accommodation,
the ronts for factory sheds were levied
at subsidised rates, Further in the
year 1965 the formula for calrulation
of economic rent has also been revis-
ed. According to the revised formula
the entire cost of the Administrative
Blocks, Canteens etc.. in the Indus-
trial Estateg is excluded from the
Capital cost of the Estate for working
out the economic rent. The rates of
economic rents have thus gone down
as a result of the revised formula.

(e) Does not arise.

Halt Station on Quilon-Ernakulam
Line

1819. Shri Maniyangadan: Will the
Minister of Railways be pleased to
state:

(a) whether there hag been a de-
mand for opening a new railway halt
at Koduthurutty on the Quilon-
Ernakulam railway line (Southers
Railway); and

(b) at what stage the matter stands
now?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) The proposal was examined but
could not be accepted for want of
adequate justification.
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Transport of Groundnut Ol in Tankers

1821, Shri Senavane: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is g fact that sweet
groundnut oil transported from Guja-
rat State to Maharashtra by Railways
recently was lost by leakage in tank-
era or in some other way;

(b) if so, the details thereo!; and

(¢) the responsibility fixed on any
Officer or staff for the loss of so
essential a commedity in these days?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):

(a) Yes, some quantities of ground-
aut oll were thus lost.
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(b) A statement showing the details.
Railway-wise, is laid on the Table of
the House. [Placed in Library . See
No. LT-7356/66).

(c) These cases are under investiga-
tion.

Filling up of Yacancies on Rallways

1822. Shri Priya Gupta: Will the
Minister of Rallways be pleased to
state:

{(a) whether it is a fact that his
Ministry have issued directives to
the Zonal Railway authorities not to
fill up vacancies lying vacant now as
well as falling wvacant in future due
to superannuation, deaths or promo-
tions;

(b) if so, the number of such vacan-
cies Railway-wise and category-wise;
and

(e) the percentage of upgrading in
each cadre by “NEW DEAL" announc-
ed by Government in 1957 as well as
Shri Justice Shankar Saran Tribunal's

Award, and other statutory bodies
like Shri Justice Rajadhyaksha’s
Award which has not been imple-
mented?

‘The Minister of State in the Minis-
try of Rallways (Dr. Bam Subhag
Singh): (a) No, except that a ban has
been imposed on recruitrhent of staff
against all posts in Administrative
Offices and ministerial posts in Cons-
truction Offices and Production Uhnits
only.

(b) and (c). Informatiop is being
collected and will be placed on the
Table of the Sabha.

Rallway Loco and Trafic Running
Btaft

1823. shri Priya Gupta: Will the
Minister of Rallways be pleased to
state:

(a) whether it iy a_fact that the
Railway Loco and Trafic Running
Btaff viz, Drivers, Guards ang Fire-
men come under the purview of
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"Hours and Employment Regulations’
made under the Indian Railway Act
and are classified as 8 hours conti-
nuous duty staff but exempted from
being "“rostered” like other Railway
Btaff so classified under the said Re-
gulations; and

(b) it so, whether the provision of
overtime after 108 hours work in a
fortnight is implemented to the dis-
advantage of these Railway employees
by keeping them at Headquarters
without “Booking” for several days
after making them work for 108 hours
in 10 days?

The Minister of State in the Minis-
of Rajlways (Dr. RBam Subhag
Singh): (a) and (b). Under the Hours
of Employment Regulations the Run-
ning Staff are generally classified as
“Continuous” to work 54 hours a week
en the average in any month. They
generally work on links and not on
fixed rosters. Their strength is fixed
keeping in view the fortnightly limit
ef 108 hours after availing of their
due rest. Where necessary, they may
be required to perform running duty
ever 10 hours at a stretch but they
ean claim relief after 12 hours pro-
vided they have given 2 hours’ notice
to the Controller. However, to avoid
overtime work becoming a regular
feature, Railways have been instruct-
ed to take several steps which include
booking off of running staff after they
have worked for the prescribed hours
unless absolutely unavoidable,

Import Substitation

1824, Shri D. D, Purl: Will the
Minister of Industry be pleased to
‘state;

(a) whether any coordinated plan
has been evolved by Government to
encourage continuous research and
development in the fleld of indigenous
know-how deligned to boost imporr
substitution; and

(b) if so, the details thereof?

The Minisier of Industry (Shri D.
Banjivayya): (a) and (b). With a view
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to focus larger public attention on the
problem of import substitution and to
afford adequate incentives and public
recognition to persons and institutions
bringing forward practical ideas and
scheme for replacing imported mate-
rial by indigenousg substitutions, it has
been decided to institute a scheme of
awards and for this purpose a Board
consisting of Government and non-
Government members has been cons-
tituted by the Ministry of Industry
under the Chairmanship of the Direc-
tor General of Technical Development,
Shri P. C. Kapoor. The first meeting
of Board was held on the 8th Novem-
ber, 1066 and ction for the formula-
tion of schemes for awards has beem
initiated,

Tariff Revision Committee

1825, Shri D. C, Sharma:
Shri P. C. Boropah:

Will the Minister of Commerce be
pleased ta refer to the reply given to
Unstarred Question No. 1579 on the
4th March, 1966 and state:

(a) whether the Tariff Revision
Committes has submitted its report;

{b) if so, the main recommendations
of the Committee; and

(¢) Government's decisions there-
on?

The Minister of Commerce (Shri
Manubhal Shah): (a) to (¢). The
Tariff Revision Committee has sub-

mitted its final report on the Customs
Tariff. A copy of the report, and &
copy of the Government resolution
dated the 6th October, 1968 thereom
giving the required information, are
laid down on the Table of the House.
[Placed in Library. See No. LT-7357/
66].

Requirement of Aluminlom

1526. S8hri Maheswar Nalk: Will
the Minister of Mines and Metals be
pleased to state:

(8) the total requirementg of alu-
minium in the country today as against
the total production;
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(b) the total installed capacity now
agmnit the target which is expected
to be achieved at the end of the
current plan; and

(c) how the potential export and
the foreign exchange earnings there-
from to-day compare with the figures
at the end of the current plan?

The Minister of Mines and Metals
(Shri S, E. De¥): (a) The demand for
aluminium during 1966-67 is estimat-
ed at 140,000 tonnes as against the
estimated total production of 90.000
tonnes.

{b) Installed capacity for aluminium
at present is 93,350 tonnnes per annum
against the target of 3,30,000 tonnes
per annurm which is  cxpected to be
achieved by the end of the Fourth
Plan (1970-71).

(e) The export pf aluminium manu-
facturers and semis during 1965-66
was of the order of Rs, 55 lakhs. The
estimated target of 3,30,000 tonnes of
aluminium per annum at the end of the
current plan inclides provision for
export of 30.000 tonneg per annum of
aluminium and/or aluminium pro-
-ductg valued at about Rs. 10 crores.

Accidents at Railway Crossings in
Delhi

1827. Shri Tula Ram:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
‘pleased to state:

(a) whether it is a fact that a2 boy
Jand two women were hit by rurmng
Arains and killed at three different
railway crossings in Delhi on the Tth
“October, 1986; and '

(b) if so, the causes of these accl-
-dents?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
{a) and (b)., On 7-10-1966 one woman
was run over and killed by Train No.
‘92 Bikaner Mail near level crossing
gate No. 5-A between Delhi Saral
‘Rohilla and Delhi Cantt. On the same
day -one passenger struck against Up
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Home Signal of Nangloi station, fell
down and got injured and an unknown
person wag found run over and killed
op the platform line of Shakurbasti
station.

All these cases have been registered
by the police.

Interlocking Technique on the
Railways

" 1828. Shri Tula Ram:
Shri Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to state:

(a) whether jt is a fact that a won-
trol panel for operating points and
signals on the relay interlocking tech-
nique has been developed with indi-
genous material by the South Eastern
Railway Engineers; and

(b) if so, the main features fo this
system?”

The Deputy Minicta- i. the Minls-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) The main features of this sys-
tem are as under:—

The control panel is for a small
layout and is provided with flve
switches, one switcy for each of
four signals, and one switch for
operation of a cross-over point.
The relevant point and signal
switches are required to be indi-
vidually operated for movement
of trains.

The panel switches, signals,
Point Machines and Relays are of
indigenous make. Shelf type re-
lays have been used,
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Derailment at Jiradei Station

1830. Shrj R. S. Tiwary:
Shri Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to state:

ta) whether it is a fact that M.S.D.
11 Express Goods train was derailed
at Jiradei Railway Station (N.E.R.) on
the 6th October, 1966;

(b) if so, the causes of the accident;
and .

(c) the total loss of the Rallway
property?

2084 (Ai) LSD—8.
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) A goods train derailed at Jiradel
station on 7-10-1866.

(b) The cause gf the accident is un-
der investigation,

(¢) The cost of damage to railway
property was estimated at approxi-
mately Rs. 4,600,

Linking of Stations by Electric
Traction

1831, Shri R, §. Tiwary:
Shri Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to state:

(a) whether Government propose
to link up Calcutta, Delhi, Bombay
and Madras Stations by electrie
traction;

(b) it so, when; and

(¢) the total amount of expenditure
likely to be incurred thereon?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) 'There is no such scheme
at present.

(b) and (c). The question does nod
arise,

Bauxite deposits in Madras

1832, Shri Tula Ram:
Shri Vishwa Nath Pandey:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is a fact that accord-
ing to the Geological Survey of India,
the deposits of best quality bauxite
to the extent of 70 lakhs tons have
been found in Madros State; and

(b) if so, the steps taken by Gow-
ernment to exploit these deposits?

The Minister of Mines and Metals
(Shri 8. K, Dey): (a) The Geological
Survey of India has carried out inves.
tigationg of bauxite occurrences im
various parts of Madras State eg.



3991 Written Answers
Palnji region, Madurai district, Salem
district. More detailed prospecting
was carried out in Shevaroy region in
Salem district. It was found that the
reserves of superior grade bauxite
containing 44 to 48 per cent alumina
may be estimated at 0.6 million tonnes.

(b) Madras Aluminium Company
hold a mining lease over these depo-
sits. The Company has arleady taken
up the requisite development work to
meet the requirements of their alu--
minium smelter at Mettur,

Surplas Railway Employees

1833, Shri Krishnapal Singh:
Shri P, C, Borooah:
Shri Maheswar Naik:
Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that 900,000
out of 1.4 million employees of the
Railways are redundant;

(b} if =0, whether Government pro-
pose to reduce the employees through
some phased programme; and

(c) if so, the broad details thereof?

The Minister of State in the Minis.
try of Railways (Dr, Ram Subhag
8ingh): (a) No.

(b) and (c). Do not arise.

Deputy District Contraller of Stores
in Northern Rallway

1834. Shri Rajdeo Singh:
Shri Dhuleshwar Meena:
Shri Daljit Singh:
Shri Vishram Prasad:
8hri Ramapathi Rao:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 4111 on the
2nd September, 1866 and state:

(a) whether it is a fact that the
pregent Dy, C.OS. (M) and D.C.O.S.
{II) of the Northern Railway have also
Been charged with corruption;

NOVEMBER 18, 1966 Written Answers

3992

(b) whether it is a fact that the
above mentioned officers have been
working in the Northern Railway
Headquarters Office for more than
three years; and

(c) if so, the reasons therefor?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) There is no charge of cor-
ruption against the present Dy. C.0O.S,
(M) of the Northern Railway.

Ther were certain allegations against
the present D.C.O.5.(II) of the Nor-
thern Railway.

(b) The present Dy. C.0.S.(M) has
been working on the Northern Rail-
way Headquarters for over three
years.

The D.C.O.S.(II) has been holding
that post in the Headquarters Office
of the Northern Railway for less tham
three years.

(¢) The adminstrative posts in the
Stores Department are headquartered
in the Zonal Railway Headquarters
only and the Officers have, therefore,
to stay in the same station as long es
they remain on that Railway,

As regards the D.C.0.5.(I1) orders
ha- ¢ been issued for his transfer out
of the Northern Railway.

Drive Towards Belf-rellance

1835. 8hri Dighe:
Shri Vishwa Nath Pandey: .

Will the Minister of Industry bhe
pleased to refer to the reply given to

Unstarred Question No. 657 on the
29th July, 1986 ang state:
{a) whether the investment pro-

gramme in the industrial sector im
the Fourth Plan period has been exa-
mined by Government; and

(b) if so, with what result?

The Minister of Industry (Shri
D. SBanjivayya): (a) and (b). The in-
vestment programme in thecindustrial
sector in the Fourth Plan peried is
indicated in the Draft Outline of the
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Fourth Five Year Plan which has
since been published.

Kangra Valley and Kalka-Stmia
Bection

1836, Shri Hem Raj: Will the
Minister of Railways be pleased to
state:

(a) the improvements made in pas-
senger amcenities, rolling stock and
other items during the Third Plan
period on each section of the narrow
gauge of the Kangra Valley and Kalka
Bimla Sections, Section-wise, separa-
tely; and

(b) the improvements proposed to
be made during the first year of the
Fourth Plan period in each Section?

The Minister of State in the Min-
tsiry of Railways (Dr. Ram Subhag
Bingh): (a) and (b). A statement
is laid on the Table of the House,
[(Placed in Lihrary. See No. LT-
Y358/66].

Attempt to derail Bombay bound
Banaras Express in Jabalpur
Dn. (C. Rly.)

1837. Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Railways
pleased to state:

be

(a) whether it jg a fact that an un-
successful attempt was made by some
ankown persons to derail 28-UP
Bombay-bound Banarns Express on
the 12th October, 1966 between Sali-
¢houka Read and Junheta Railway
Btations of Jabalpur Division; and

(b) it so, steps taken by Govern-
ment in the matter?

The Minister of State in the Min-
fsiry of Railways (Dr. Ram Subbag
$ingh): (a) Yes

(b) Government Railway Police
Gadarwara have registered a case
under Section 128 Indian Railways
A.:lt‘.- whish is under their investiga-
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Federation of Rallway Officers

1838, Shri Sham Lal Saraf:
8hri Priya Gupta:

Will the Minister of Rallways be

pleased to state:

(a) whether a Federation of Rall-
way Officers has been formed to safe-
guard their interests;

(b) whether it has been given re-
cognition by Government after ascer-
tuining the aims and objects of the
siuid Federation; and

(e if so, the details thereof?
-

The Minister of State in the Min-
istry of Railways (Dr. Ram Subbag
Singh): (a) Yes.

(b) Yes
(e) The aims and objects are:

(i) To promote and safeguard the
interests of Class I Railway Officers.

(ii) To deal with all matters per-
taining to the welfure, service con-
ditions and prospects etc. of Railway
Officers,

(iii) to inculcate a sense of frater-
nity and unity of purpose among
the Railway Officers.

Enquiry against Employees of
Tea Board

1839. Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barnoa:

Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 3789 on the
15th April, 1966 and state:

(a) whether the inquiry proceedings
against the employees of the Tea
Board have been completed;

(b) if so, with what result; and

(c) if not, the stage at which the
~=sier rests, in the case of each em-

ployee?
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The Depoty Minister in the Min- (b) Inspection: By Director
istry ol Commerce (Shri Shafl General India Stores Depart-
Quareshi): (a) to (c). 35 employees ment, London.

in all were charge-sheeted, of these
ten were suspended and the rest are
continuing in their posts. Out of the
10 suspended employees, proceed-
ings against one have been completed
and he has been reinstated in service
with a minor penalty.

Hearing in respect of the rest of
the suspended employees is in pro-
gress. The charge-sheeta and con-
nected papers in respect of the re-
maining 25 are being scrutinised to
decide which of them can be pro-
oeeded against,

Geological Survey Equipment from
Canada

1840. Shry Tula Ram:
Shrl Vishwa Nath Pandey:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is a fact that the
Geological Survey of India has got
equipments from Canada and Sweden
to intensify its activities in the coun-

try;

(b) if so, the details of the equip-
ments; and

(c) the terms on which the equip-
ments have been supplied to India?

The Minister of Mines and Metals
(S5hri 8. K. Dey): (a) to (c). Neo
equipment has so far been procured
from Canada.

18 Craelius diamond core drills (8
of type XC-60 Hand 10 of type
XF-60 H) complete with equipment
were obtained from Sweden during
the Third P'an period. The main
terms of supp'y were:—

(a) Shipment from Swedish port:
13 drills by 31-10-1964
6 drills by 31.12.1964.
cif, Calcutta

(e) Completeness of  stores:
Stores shall be complete in
every respect with all moun-
tings, fittings, fixtures and
standard accessories, etc,

(d) Assembly and after-sa'e ser-
vice: The contractor's Indian
agents M/s. Vulcan Trading
Co. Calcutta will be fully
responsible for the complete-
ness of the machinery, assem-
bly of the equipment at desti-
nation site and will provide
necessary after-sale scrvice.
They will alsp impart training
to the consignee's staff for
operation and maintenance of
machines free of cost.

(e) Warranty:

(1) The equipment will be new
and in accordance with the

specifications.
(i) The equipment will be free
from defects in design

material and workmanship.

(iii) Repairing or replecement
at site of any part of equip-
ment found defective with-
in 12 months from the date
of putting it into operatiom
but not more than 16 months
from the date of shipment.

(f) Bank Guarantee: The contra-
tor will furnish a Bank guar-
antee amounting to 10 pc. of
the contract wvalue.

(g) Payment: 100 p.c, of the net
cif. Indian port price will be
paid to the SCT/SUKAB ac-
count, Bank of India, Bombay
against shipment documents.

Four more Craelius diamond core
trills of type B3 with derrick, diesel
engine etc. are being obtsined from
Sweden for the Geological Survey of
India.
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Materials Planning and Allocation
Board

1841. Shri Tula Ram:
Shri Vishwa Nath Pandey:
Shri P, C. Borooah:

Will the Minister of Supply, Techni-
cal Development and Materials Plan-
ningz be pleased to state:

(a) whether it is a fact that an
Expert Committee has recommended
the setting up of a Materials Planning
and Allocation Board to regulate pro-
curement and distribution of scarce
industrial raw materials; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Supply, Technical
Development and Materials Planning
(Shrl K. Raghu Ramalah): (a) Yes,
Sir.

{(b) The recommendation is under
examination.
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Export of Textiles to UK.

1843. Shri Basumatari: Will the
Minister of Commerce be plcased to
state:

(a) whether it is a fact that the ox-
port of cotton textiles from India to
Britain in the current year is run-
ning at a higher level than in 1965:
and

(b) if so, what is the percentage of
rise?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
(a) and (b). Yes, Sir. During the
period January—July, 1966, for which
figures are available, the total walue
of exports of cotton textiles to Britain
was Rs, 87162 lakhs as against
Rs. 723'79 lakhs during the corres-
ponding period of 1965. This shows an
increase of 20 p.c. over the exports
during January-—July, 19865.

Licences under U.S, Ald Programme

1844, Shri Umanath:
Shri A, K. Gopalan:
Shri Imbichibava:

Will the Minister of Industry be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to g state-
ment of the Chairman of the Indlam
Chemical Manufacturers Assoclation
in a recently held meeting of its Boms«
bay Regional Committee in which he
said that licences available under the
U.S, Aid programme were not fully
utilised because raw material priceg in
U.S.A. were higher by 30—40 per-
cent than elsewhere;

{b) if so, whether Governrment have
verified the seatement and the cone
clusions arrived at; and

(c) the efforts made by Government
to find out alternative sources of
supply in view of the high prices in
US.A?

The Minister of Industry (Shri D,
Banjivayya): (a) Yes, Sir,
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(b) and (c). Government have also
received representations from  other
quarlers that the prices of several
items in U.S.A. are relatively higher
and consequently, there is reluctance
on the part of the licencees to utilise
the import licences issued under
U.S.ALD, fully. In view of the dith-
cult foreign exchange situation,
licences under free exchange have to
be kept down to the minimum and
Government have to utilise to the
extent possible non-project assistance
from wvarious countries for licensing
for imports of raw materials, com-
ponents and spares. As a large part
of the total non-project assistance is
provided by the United States of
America, import licenceg issued against
U.S.AID. constitute an important
element in the total licensing. If in
particular cases conversion of the
U.S.ALD. licence to any other credit
source is sought, such request are
considered provided funds under that
credit are availab'e for the purpose.
As already indicated, issue of licen-
ces against free foreign resources is
not possible on a large scale in the
context of the present foreign ex-
change position.

Benzene Plants under Hindostan
Steel Ltd.

1845. Shri Umanath:
shri A, K, Gopalan:
Bhrl Imbichibava:

Will the Minister of Iron and Steel
be pleased to state:
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(a) the total installed capacity of
benzene in plants under Hindustam
Steel Limited;

(b) the actual production of benzene
in these plants during the last three
years;

fc) how much benzene produced im
thesc plants has been exported during
the last 3 years;

(d) whether Government are aware
that Indian consumerg of this commo=
dity are experiencing difficulty in get=
ting their requirements; and

(e} if so, the purpose of exporting
this commodity?

The Minister of Iron and Steel (Shri
T. N, Singh): (a) The installed
capacity for the production of Benzene
at the one million ionne stage in the
Bhilai, Durgapur and Rourkela Steel
Plants under Hindustan Steel Limited
is as under:—

Plant Installed annual
capacity
_ ____ (in Kilo Litres)
Bhilai . 7:.070
Durgapur 10,400
Rourkels 6.860

(b) Actual production during the
years 1963-64, 1964-65 and 1965-66 was
as under:—

Production (in Kilo Litres)

Plant
R _1963-64  1964-65  1965-66
Bhilai - . . 10,355 9455 8,180
pur . . . 4,203 3,072 5,685
Rourkela . . . - 2,314 3,533 4,310
E‘Nimtiﬂn Grade) . . . . .. . -
Ordinary Grade) . . . . b 85

(¢) Export during the years 1963-64, 1064-65 and 1965-66 was of the follow-

ing order:—

Export (in Kilo Litres )
Plang
I _ __1963-64  1964-65  1965-66
Bhilai o T e 3.&52 198
Durgapur 2,393 1,421 242
Rourkels % rof 577
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(d) and (e). Normally export of
Benzcne has taken place when produc-
tion exceeded offtake by indigencus
consumers. Temporary difficulties
ean, however, arise on account of
several factors like fall in production,
'erratic internal offtake, the need for
mecting exporl orders committed at
the time of low inlernal demand. ete.
etc,

Production Bonus in Hindustan Steel
Ltd.

1846. Shri Umanath:
Shri A, K. Gopalan:
Shri Imbichibava:

Will the Minister of Iron and Steel
e pleased to state:

(a) whether it is a fact that the
authorities of the Hindustan Steel
Limited propose Lo revise the produe-
tion bonus scheme in the varioug steel
plants under it and if so, the details
thereof;

(b) whether Government are aware
that there is discontentment among
the workers over the scheme; and

(c) the steps Government propose
to take to mitigate the grievances of
the workers?

The Minister of Iron and Steel (Shri
¥. N. Singh): (a) There is at present
po proposal to revise the Production
Incentive Scheme applicable in the
Rourkela and Durgapur Steel Plants
which has been recently extended be-
yond the 31st May, 1966, after nego-
tiations with the representatives of
the recognised Unions. The question
of revising the Scheme applicable to
the Bhilai Steel Plant, which is some-
what different, so as to bring it in
line with the Scheme current in the
other two Plants is under considera-
tion of the authorities of Hindustan
Steel Limited in consultation with
the recognised Union,

(b) No, Sir.

{c) Does not arise.
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Railway Doctors

1847. Shri Priya Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that in
future recruitment of Railway Doctors
will be made through UP.S.C. and
they will bg designated as Assistant
Medical Officers Class 1I;

(b) whether there is any difference
in the standard of eligibility in their
recruitment vis-a-vis the Doclors in
CHS.; and

(e) if so, the details thereof?

The Deputy Minister in the Ministry
of Rallways (Dr. Ram Subhag Singh):
(a) Yes.

(b) No.
(e) Does not arise.

KEilling of Travelling Ticket Examiner

1848. Shri Priya Gupta: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that a
Travelling Ticket Examiner was stab-
bed to death while on duty on Kan-
pur Express Train of the North Eastern
Railway from Gonda to Kanpur on
the 5th October, 1866;

(b) if so, the circumstances under
which the death took place and find-
ings of Government about the inci-
dent; and

(c) what arrangements are being
made for the security of such workers?

The Deputy Minister in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) Yes. A Travelling Ticket Exami-
ner working as Conductor in 31 Up
Kanpur passenger train ex-Gorakhpur
to Lucknrw, was found murdered in
first class compartment at Kanpur
Central Station on 5-10-66.

(b) The case is under investigation
by the Government Railway Police,
Kanpur under section 302 IPC.
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(¢) Government Railway Police
staff have been provided for escorting
important passenger trains during
night.

Memo from Railwaymen

1849, shri Priya Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a memo-
randum written with human blood of
Railwaymen detailing some grievanc-
es of Railwaymen was presented to
to Prime Minister during her wvisit to
Gorakhpur in September 1966;

(b) if so, the details thereof; and
(e) the action taken thereon?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) No.

(b) and (c). Do not arise. How-
ever, g letter was presented io Prime
Minister by the N.E, Railway Mazdoor
Union containing certain demands re-
lating to appointment of Wage Board,
payment of bonus, fair price shops,
dearness allowance and Consumer
Price Index. The demands are being
examined.

Overbridge at Nidubrolu

1850, Shri Kolla Venkalah: Will the
Minister of Rallways be pleased to
state:

(a) whether any representations
have been received either from Pon-
nur Panchayat Samiti or from the
public requesting the South Central
Zone for the construction of an over-
bridge at Nidubrolu; and

(b) if so, from whom, when and the
action taken thereon?

The Drputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) There already exists 3 foot over-
bridge at Nidubrolu Station. No re-
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presentation has so far been recejved
by the South Central Railway for any
road-overbridge at this station,

(b) Does not arise.
Accident near Rangiya Station

1851. Bhrimati Jyotsna Chanda:
Shri P. C. Borooah:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the 2-Up
Avadh-Tirhut Mail derailed at Udai-
rana village betwen Ghagrapar and
Rangiya Junction station of the North-
East Frontier Railway on the 20th
October, 1966;

(b) if so, the number of persons kil-
led and injured and the loss of rall-
way property; and

(¢) the cause of the accident?

The Minister of State in the Ministry
of Rallways (Dr. Ram Subhag Singh):
(a) The accident occurred between
Ghograpar and Rangiya stations.

(b) One person was killed and 13
sustained injuries. ‘The ~“cost of
damage to railway property was esti-
mated at approximately Rs. 35,000,

(c) The cause of the accident is
under investigation by the Additional
Commissioner of Railway Safety,
Calcutta.

Spinning Mill in Tripura

1852.Shri Dasaratha Deb: Will the
Minister of Commerce be pleased te
state:

(a) whether a licence has beem
given for the setting up of a spinning
mil] in Tripura;

(b) if so, the progress made in this
direction; and

(c) if the work has beentdelayed.
the reasons therefor?
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The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b)Y and (c¢). The licensee has applied
for allotment of land and financial
assistance to the Government of Tri-
pura. The application is under consi-
deration of the State Government.

Jute Mill In Tripura

1853, Shri Dasaratha Deb: Will the
Minister of Commerce be pleased to
state:

(a) whether the Tripura Govern-
ment have approached the Central
Government for the settihg up of a
Jute Mill in Tripura; and

(b) if so, the steps taken in the
matter?

The Deputy Minister in the Ministry
of Commerce (5hri S8hafi Qureshi):
(a) Yes, Sir.

(b) A Letter of Intent has already
been issued to a private party. The
party has not yet submitted proposals
for financing the import of essential
plant and equipment.

Medium Sized Industry in Tripura

1854. Shri Dasaratha Deb: Will the
Minister of Indusiry be pleased to
state:

{a) whether the Tripura Govern-
ment have approached the Central
Government to set up & medium-sized
industry in Tripura;

(b) if so, the broad details of the
proposal; and

(c) the steps so far taken in the
matter?

The Minister of Industry (Shrl D.
Sanjivayya): (a) Yes, Sir.

(b) Proposals have been received
for the following industries:—
(1) A Paper mill,
(2) A Spinning mill,
(3) A jute mill, and
(4) A Plywood factory.
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(¢) Licences have already issued
for the setting up of a Spinning mill
a Plywood factory, Proposals for
setting up of a Paper mill and a Jute
mill are under consideration.

Abnormal Rise in Prices

1855. Shri Indrajit Gupta: Will the
Minister of Commerce be pleased te
slate:

(a) whether Government are aware
«f the fact that immediately after
wovernment's announcement of en-
hanced rries of dearness allowance for
Government employees, there was an
abnormal shooting up of prices in
DE].]‘Ii;

(b) whether prices of such articles
as pulses, cooking oil, potatoes, milk,
eggs, rocketed upwards by 7 to 37 per
cent; and

(¢) if so, the steps Government pro-
pose to take in the matter?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (¢). There
has been no abnormal increase im
prices in Delhi soon after Govern-
ment's announcemet of enhanced rates
of dearness allowance to its employees
on 19-10.88. Price  varlations
showed a mixed trend. A com-
parison of prices an on 14-10-68
and 11-11-1966 showed that there was
an increase of 1.6 per cemt to 7.1 per
cent in cases of pulses and potatoes,
prices of milk and eggs remained
steady while prices of cooking oils
declined by 4.3 to 4.8 per cent. The
Government ig constantly keeping =
watch over price movement and sup-
plies of essential articles in Delhi a»
well as in other states.

Strike at Chittaranjan Locomotive
Works

1856. SBhri Indrajit Gupta: Will the
Minister of Railways be pleased teo
state:

{(a) whether 5 notice of one day
token strike at the Chittaranjan Loro-
motive Works has been received re-
cently; and

(b) if so, Government's reaction im
the matter?
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The Minister of State in the Ministry
of Rallways (Dr. Ram Subhag Singh):

(a) Yes, from the CLW. Labour
Union which has not been recognised,
(b) C.L.W. administration is taking

necessary steps to meet the con-
tingency.

Scarcity of Baby Food

1857, Dr. P. Srinivasan: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that there
is a shortage of baby food in the coun-
try especially in Madras; and

(b) it so, the steps proposed to be
taken to make baby food available?

The Minister of Industry (Shri D.
Sanjivayya): (a) An overall shortage
of baby food has been reported in
the country as a whole, including
Madras.

(b) Baby food has been included
as an item under the Essential Com-
modities Act and all facilities for in-
creasing the production of baby food
are being extended to the manufac-
turers.

Additional capacity is being organis-
ed so as to augment the prodoction of
baby food. With increased produc-
tion the availability of baby food is
likely to ease.
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Allotment of Scooters

1859. Shrimati Tarkeshwari BSinha:

Bhri 8. M. Banerjee:

Shri Hem Barua:

Bhri Yashpal Singh:

Shri Alvares:

Bhri Daji:

8hri Warior:

Shrimati Vimla Devi:

Shri Indrajit Gupta:

Shri Mohammad Elias:

Dr. Ranen Sen:

Shri Nambiar:

Shrl Umanath:

Sshi P. Kunhan:

Shri Pottekkat:

Shri Imbichibava:

Shri Biren Dutta:

Bhri Dasaratha Deb:

shri A. V. Raghavan:

Shri Dinen Bhattacharya:

Shri M. V. Swamy:

sShri Kishen Pattnayak:

Shri Madho Limaye:

Shri Vishram Prasad:

Shri Hukum Chand
Kachhavaiya:

Shri Onkar Lal Berwa:

Shri Bade:

Shri Omkar Singh:

Will the Minister of Industry be
pleased to state:
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(a) whether it is a fact that for
allotment of scooters/motor cycles on
priority basis from the Central Grv-
ernment quota, Government have re-
moved the restriction regarding ‘dis-
tance limit of more than 5 .M.

(b) whether it is also a fact that
applications rejected or withheld in
the past because of non-cumpliance
with the above resiriction have also
been allowed to be renewed; and

(e} if so, the reasons for the above
relaxation and its effect on the prio-
rity of persons already kept on the
waiting-list and the number of such
affected persons?

The Minister of Industry (Shri D,
Sanjivayya): (a) and (b). Yes, Sir.

(¢) It had been the experience that
this restriction was neither equitable
nor practicable to enforce as the offi-
cers were liable to be transferred
from one place to another and from
one office to another. It was also
not possible for either the Minis-
try of Industry or for the administra-
tive Ministry to varify the actua] dis-
tance between the residence and the
office of an applicant. Officers also
changed their residence from time to
time. Furthermore, an officer did not
buy a vehicle exclusively for use bet-
ween his office and residence.

Following the relaxation of the res-
triction under reference, about 1500
additional applications from the affect-
ed persons have been received as
against about 11,000 applications al-
ready pending with the Ministry of In-
dustry.

Rourkela Steel Plant

1860. Shrimati Tarkeshwari Sinha:
Will the Minister of Iron and Steel be
pleased to state:

(a) whether there is 3 proposal to
expand the capacity of the Rourkela
Steel Plgnt: and

(b) if so, the estimated increase and
its capital cost?

The Minister of Iron and Steel (Shri
T. N. 8ingh): (a) and (b). A proposal
for the further expansion of the Rour-
kela Steel Plant including the extent
of increased in capacity and capital cost
thereof is under discussion wilth the
Government of the Federal Republic of
Germany and its financing agencies.

De-Luxe thirg class A, C. Trains om
metre guaoge Section,

1861, Shri Man Sinh P, Patel: Will
the Minister of Rallways be pleased to
state:

(a) whether a policy decision has
been taken to introduce De-luxe’
third class air-conditioned trains on
metre gauge sections; and

(b) if so, when those are likely to
be introduced and on what Sections?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). Subject to the
availability of requisite foreign ex-
change for air-conditioning equipment,
it is proposed to acquire coaching stock
for introduction of bi-weekly air-
conditioned expresses on one or two
important metre gauge trunk routes
The sections tentatively selected for
these services are Delhi-Jaipur-
Ahmedabad and Lucknow-Gauhati.

Creation of new Ahmedabad Division
on the Wesiern Rallway

1862. Shri Man Sinh P. Patel: Will
the Minister of Rallways be pleased to
state:

(a) whether the Railway Board
have examined the feasibility of creat-
ing a new Ahmedabad Division on the
Western Railway; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) No.

(b) Does not arise.
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M/s. Nazira Coal Company

1863, Shri Hari Vishnu Eamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Mines and
Metals be pleased to refer to the reply
given to Unstarred Question No. 682
on the 20th July, 1966 and state:

(a) whether M/s, Nazira Company,
whose lease was extended in 1943 till
1st January, 1973 is or was g British
firm with ils Head Office in the United
Kingdom;

(b) if so, the names of Directors of
the Company;

(c) whether the lease will be termi-
nated immediately, considering that it
was by the British Tndian Government;
and

(dy if not, the reasons therefor?

The Minister of Mines and Metals
(8hri 8. K. Dey): (a) No, Sir.

(b) to (d). Does not arise.
Overbridge at Level crossing mear
Itarsd

1864, Shri Harl Vishnu Kamath:
Will the Minister of Rallways be
pleased to state:

() whether it is a fact that the pro-
posal for the construction of an over-
bridge at the level crossing near Itarsi
Railway Station, Central Railway, has
reached a dead end;

(b) whether it is also a fact that the
Central gnd State Governments are at
loggerheads with each other over this
project;

(e) it so, the broad details thereof;
and

(d) the steps being taken to resolve
the conflict gnd at least make a tangi-
ble beginning?

The Deputy Minister in the Minis-
try of Railways (Shrl Sham Nath):
(a) No.

(b) No.
(c) Docs not arise.
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{d) Does not arise as there has been
no conflict. Sanction to the Railway's
portion of work of construction of the
road overbridge has been issued on
4-7-66. Work on the bridge proper
will be commenced by the Railway
after the road is temporarily diverted
by the State Government.
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Benlority of Diese] Cleansrs and
Khalasis

1868, Shri Nambiar:
Dr, Saradish Roy:
8hri Umanaih:
Shri Dinen Bhattacharya:

Will the Minister of Rallways be
pleased to state:

(a) the basis on which the seniority
of Diesel Clcuncrs and Khalasis om
the Northern Railway has been ree-
koned;

(b) whether the service of workers
as substitute mazdoors i taken inte
consideration, while reckoning the
seniority of these categories;
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(c) if not, the reasons therefor; and

(d) the tota]l number of workers in
the Delhi Division whose services as
substitute mazdoors have not beern
taken into consideration?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
8ingh): (a) to (d). Information is be.
ing collected and will be placed on
the table of the Sabha.

Low Temperature Corbonization Plants

1869. Shri D. C. Sharma: Will the
Minister of Mines ang Metals be
pleased 1o state:

(a) the progress made in the setting
up of major low-temperature carboni-
sation plants to produce cheap smoke-
less coal for home use and briquetted
eoke for pig iron plants in the country;

(b) the sites selected for the
pose; and

(c) when they are likely to start
functioning?

pur-

The Minister of Mines and Metals
(Bhri S. K. Dey): (a) and (b). Pro-
posals for the establishment of low
temperature carbonisation plants—
one at Kothagudem in Andhra Pra-
desh and the other at Talcher in
Orissa (as part of an Industrial Com-
plex)—are under consideration.

(c) Does not arise.

Khadi and Village Industries Com-
misslon

1870. Shri D. C, Sharma: Will the
Minister of Commerce be pleased to
state:

{a) the main recommendations made
by the Committee appointed to review
the working of the Khadi and Village
Industries Commission; and

(b) the steps taken to implement
them?

‘The Deputy Minister in the Minls
try of Commerce (8hri Shafi Qureshi):
(a) The Committee hat not yet com-
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pleted its work and the time for the
submission of its report has also beem
extended upto 1st April, 1967.

(b) Does not arise.

Development of Private Mines

1871, Shri Rameshwar Tantia: Will
the Minister of Mines and Metals be
pleased to refer to the reply given to
Starred Question No. 285 on the 5th
August, 1966 and state whether Gowv-
ernment have since finalised the pro-
posal to give financial help to private
mines for their development?

The Minister of Mines and Metals
(Shri S. E. Dey): The proposal te
give financial help to private wmines
for their development has not  yed
been finalised.

Substitution of Cow-Dung by Sofk
Coke

1872, Shri Rameshwar Tantia: Will
the Minister of Mines and Metals be
pleased to refer to the reply given te
Unstarred Question No. 1409 on the
5th August, 1966 and state:

(a) whether the Central Fuel Re-
search Institute has since prepared
Project Reports for conducting ex-
periments for substitution of cow-
dung by soft.coke; and

(b) the steps taken to ensure ade-
quate and regular supply of soft
coke to towns and villages so as to
avoid cow dung being burnt as fuel?

The Minister of Mines and Metalw
(Shri 8. K. Dey): (a) Yes, Sir. The
Governrment, however, has not yet re-
ceived the Project Report.

(b) Relaxation of control on the
distribution of soft coke liberalisatiom
of licensing policy for opening of sof¥
coke depots, emphasis on coal based
industries, are some of the measures
taken by the Government.
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Study Group on Export of Coal

1873. Shri Rameshwar Tantia:
Bhri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri §. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedl:

Will the Minister of Commerce be
pleased to state:

(a) the recommendations of the
study group on export of coal which
submitted its report recently; and

(b) the reaction
thereto?

The Minister of Commerce (Shri
Manubhai Shah): (a) The main re.
recommendations of the Study Group
on Coal Exports are broadly as
follows:—

of Government

(i) That a firm export policy should
be announced permitting exports of
all grades of non coking coals and
soft coke freely and of coking coal
ang B. P, hard coke upto a limited
extent.

{ii) That an annual export target
may be fixed for the present, in res-
pect of coking coal (Grades A to C)
at 05 m  tonnes, higher grades of
mon-coking coal at 0.7 m. tonnes,
Yower grades of nmon-coking coa!' at
1 m. tonnes and limited quanties of
B. P. hard coke. Further, require-
ments for exports of selected grades
of non-coking ecoals should be met
from current production with suit-
wble adjustment in internal demard,
¥ necessary. Irrespective of any
shanges in internal requirements of
selected prades of non-coking steam
woal, every effort should be made to
maintain an exportable surplus of
about 1 m. tonnes,

(iii) That the element of cess
Jevied on coal/coke to subsidise coast-
al coal shipments should be refund
ed on coal exports by =ea.

(iv) That mo sales tax (Central or
Btate) should be charged at any stage
sn coal meant for export by sea.

(v) That status quo should be
maintained in the matter ol pord
charges, river dues, trimming charges
and marine dues for colliers.

(vi) That production of grades A
to C of coking coal through private
sector collieries should be so organi-
sed as to yield an annual surplus of
about 0.5 m, tonnes.

(vii) That coal movement for ex-
port should get top most priority im
allotment of railway wagons and
movement of export of coal should
ex exempted from Railway Ration-
alisation Rules.

(viii) That in planning expansion
of shipping tonnage, a cusmon of 8
shipments per month (of the slze
Calcutta port can at present handle)
should be a'lowed for coal exports.

(ix) That the present distance
limits (350 kms) for the grant of 20
per cent rebate on rail freight should
be waived.

(x) That ways and means should
be found te harncss the initiative of
past coal exporterg also *or securing
new markets and regaining lost na-
tural markets.

(xi) That exports of coal by land

to Pakistan (when resumed) and
Nepal may be left to private szctor
exporters.

(xii) That for organising ¢x-
ports to Japan. a smal' Standing

Group should be set up to study and
report on the collieries and coals
(enking) that may be projected for
export and the probable impact of

export of prime coking coal on steel
plant. After the Standing Group's
proposals are anproved by Govarn-

ment. a delegation should be sent to
Japan to undertake commercial
negotiatinns with the support and ad-
vice of that Groun. Dependine oD
pxmort onportunities.  trade delega-
tions may also be sent to  Sinzaonre
and Honrkong. Further, the Standing
Groun may carefully examine the
technn-economic feasibility of blend-
jne Aseam Coal with West Bengals
Bihar coal.
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{b) The recommendations made hy
the Study Group are being examincc
by Government.

Shortage of Coal

1874, Shri Rameshwar Tantia: Will
she Minister of Mines and Metals be
pleased to state:

{a) whether in view of the shortagc
of selected grades of coal, Coal Con-
troller has taken any steps to res-
trict consumption of these grades in-
ternally and to spare substantial
quantity for export to the neighbour-
ing countries;

(b) whether the Coal Controller
has taken any step to encourage con-
sumption of grade I, non-coking and
grade HH coking coal for consump-
tion in place of selected grades; and

(c) it so, whether Government
have any proposal under considera-
tion to revise the schedule of alloca.
tion of industrial coal?

The Minister of Mines and Metals
(8hri B. K, Dey): (a) The consump-
tion of selected grades of coal has to
some extent been curtailed ‘o make
available those grades of coul for
export.

(b) Yes, Sir.

(¢) The Fuel Efficiency Committee.
set up by Government is kceping &
eonstant wateh over the allocation of
¥ndustrial coal in order ‘o effect
maximum economies in  the use of
selected grades of coal.

Redoction in Frelght on Soft Coke

1875. Shri Rameshwar Tantla: Will
the Minister of Mines and Metals he
pleased to state:

(a) whether his attention has been
drawn to the reply given by the De-
puty Minister of Rallways to S.Q.
‘No. 707 on the 28th August, 1988 to
the effect that the Railways are pre-
pared to consider giving rellef In the

matter of freight on soft coke when-
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it is moved by block rakes of box-
wagons for those areas which are
presently being served; and

(b) if so, whether his Ministry has
prepared any scheme for considera-
tion by the Ministry of Railways for
the grant of reduction in freight om
soft coke?

The Minister of Mines and Metals
(8hri 8. K, Dey): (a) and (b). e,
Sir. The reduction in freight would
be considered by Railways for those
areas only which are not presenily
served. The Railways have asked for
a concrete proposal from the Coal
Industry/Trade to enable them to
consider the matter further. The pro-
posal bringing out the acheme for
allowing concessions in freight on
soft coke is being worked out in con-
sultation with the Coal Industry amd
Railways.

Licenced Depots for Selling Coke and
Coal

1876, Shri Raghunath Singh: Wil
the Minister of Mines and Metals be
pleased to refer to the reply given to
Unstarred Question No. 736 on  the
20th July, 1988 and state:

(a) the statewise approximate num-
ber of licenced depots for selling coke
and coal in the country;

{b) the statewise number of depots
opened since the introduction of
liberalisation in the distribution of
soft-coke ang brick-making coal
1964—-statewise; and

(c) the steps taken to encourage
free licensing of depots?

The Minister of Mines and Metals
(8hrl 8, K. Dey): (a) and (b). These
statistics are not maintained bv the
Central Government.

(c) The following steps have beem
taken:—

(1) Relaxation of eontrol on the
distribution of soft coke and
brick-making coal;
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(ii) Advice to State Governments
to remove procedural delays
and to grant licences freely
for opening of voal/coke dc-
pots; and

(1ii) Advice to State Goveornments

to allow quota holders and

brick-kiln owners tr, dispose
of their stocks in neighbour-
ing districts.

Setting up of Factorles in Tarai Aiea
of U.P.

1877, Shri K. C. Pant: W™
Minister of Industry be pleased
state:

the
to

(a) whether it is a fact that vast
resources in the Tarai Area of Uttar
Pradesh are lying untapped;

(b) whether it is a fact that surveys
hae been made which proved that
establishment of cement, paper, jute
and wool pulp factories are econo-
mically feasible; and

(e) the stepg taken by Government
in order to explore these possibilities
and to exploit this potential?

The Minister of Industry (Shri D.
SBanjivayya):. (a) to (c). 'The sub-
jects relating to ‘Forests’ and ‘Survey’
are the concern of State Govern-
menis. Central Government have not
received any information so far from
the Government of UP. whelher any
such survey has been conducted in
the Tarai area. Hence he potentiali-
ties of this area are not known,

Black Listed Firms

1878. Shri P, H. Bheel:
Shri P. C. Borooah:
Shri Kapur Singh:
Shri Indrajit Gupta:
Shri Ram Harkh Yadav:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Yashpal Singh:

Will the Minister of Industry be
pleased to state:

fa) whether Government have re-
ceived a report from the Sub-Com-

2084 (Ai) LSD--7.
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mittee constituted to go into the

question of dealing with black-listed
firms;

(b) if so, the main recommenda-
tions of the Sub-Committee; and

¢} whether Government have ac.
cepled the same?

The Minister of Industry (ShriD.
Sanjivayya): (a) to (c). Government
are examining ag to how the existing
laws could be  strengthened and
their scope widcned to enabls Gov-
ernment to take more effective action
against firms guilty of malpractices.

Jute Mill in Orissa

1879. Shri Sowendramath Dwivedy :
Shri Hart Vishnu Kamath:
Shri Nath Pai:
Shri Hem Barna:

Will the Minister of Commerce be
pleased to state:

(a) whether there is any proposal
to set up & new jute mill in Orissa
on co-operative basis; and

(b) whether Government have
given its seal of approval and when
this is likely to be set up?

The Deputy Minister in the Minis.
try of Commerce (Shri Shafi Qure-
shi): .fa) No, Sir.

(b) Does not arise.

Production of Blo-gas and Blo-manure

1880 Shri Raghunath Singh: Will
the Minister of Industry be pleased to
state:

(a) the result of the studies made
at the Nationsl Sugar Institute om
the use of bagasse for the production
of bio-gas and bio-manure; and

(b) the steps being taken to utilise
barasse as raw material for paper
and board and not as fuel?

The Minister of Industry (ahri D
ganjivayya): (a) Experimenis af
Bio-gas Plant in the National Sugs-
Institute, Kanpur have shown that
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technically bagasse, mixed with ani-
mal dung and small proporiicns of
other additives such as oi! cakes,
bone-meal etc., is a suitabie base fur
production of bio-manure and bio-gas.
Further experimentation is necessary
to evaluate the economicis of the pro-
cess.

(b) Two paper mills have actueliy
been installed on the basis of barasse
as main raw mauterial Pessibilities
of setting up further plants in Public/
Private Sector are being cxplered and
Project Reportg of one such plant in
Public Sector and one in Cooperalive
Sector are under preparation.

Railway Rest Room for Sleeper Coach
Conductors at Madras Central Station

1881. Shri Imbithibdva:
Shri Umnxinath:

Will the Minister of Rallways be
pleased to state:

(a) whether there ig any rest roem
for the Railway sleeper coach conduc-
tors at Madrag Central Station;

(b) the total number of sleeper
coach conductors reaching Madras
Central Station every day;

(c) whether any representation has
been received by the Southern Rallway
authorities from the Sleeper Coach
Conductors in this regard; and

(d) if so, the steps laken in the

matter?

The Mintsier of State im the Minis-
iry of Rallways (Dr. #am Sudhay
Singh): (a) and (b). Special Travel-
ling Ticket Examiners are deputed
t0 man the sleeper coaches. 62 Travel-
ling Ticket Examiners in all arrive at
Madras Centtul daily from Out-sta-
tions. A room has been provided at
Madras Central for the Travelling
Ticket Examiners to keep their boxes

and this room is also being utilised
by them for taking rest.

(c) Yes,

(d) Provision of additional  Rest

facilities at Madras Central for Travel-
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ling Ticket Examiners has since been

made in the Works Programme fur
1966-87,

Instruments Factory in Palghat

1882. Shri A. K. Gopalan:
Shrj Umanath:

Will the Minister of Industiry Dbe
Pleased to refer to the reply given to
Unstarred Question No. 2244 on  the
12th August, 1986 and state:

(a) the progress made s0 far in es-
tablishing the Instruments Factory in
Palghat in Kerala with the Soviet eol-
laboration; and

(b) when the project is expected lo
be commissioned?

The Minister of Thdustry (Shri D.
Sanjivayym): (m) Following the
acceptance of Detailed Project Report
for the plant by the Government,
steps have been taken for the imple-

mentation of the project, It is pro-
posed to start Civil Construction
works at the site shortly. Arrange-

ments are being made in consulta-
tion with the State Government for
supply of water and electric energy.
Action for the recruitment of first
batch of Engineers to be deputed to
the U.S.SR. for specialist training is
also being taken,

(b) By the end of 1968.

Nurses in Raflway Hoapitals

1M3. Shri A K. Gepxian:
Shri P. Kuphan:
Shri Laxmj Dass:
Shri M. N, Swamy:

Will the Minister of Rallways be
pleased to state:

fa) whether it ic a fact that nurses
of A and B Grades in Railway Hospi-
tals are selected by a special Service
Commission;

(b) if so, the qualifications required
for their selection, the working hours
prescribed for them ang the difference
in their rksponsibility;

(e) whether there is‘any Jifference
in the pay scales of these two Grades
and if so, the nature thereof; and
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(d) whether nurseg belonging to
both the Grades do similar jobs and,
if so, what steps Government propuse
10 take to remove the discrepency?

The Minister of State in the Minis-
try of Railways (Dr. Ram Sobhag
Bingh): (a) No, Railway Administra-
tions have been anthorised to recruit
nurses through selection boards cons-
tituted for the purpose without the
agency of Railway Service Commis-
sions. Recruitment is made in the
mitial grade of Rs. 150—280 (AS) as
staff Nurse. Vacancies of Nursing
Sister scale Rs, 210—320 (AS) are
filled by direct recruitment to the
extent staff Nurses with senior Nur-
sing ‘A’ certificate or with 5 years
service in scale Rs. 150—280(AS) are
mot available for promotion.

(b) (1) Qualifications—

Age—20 to 35 years both for staff
Nurses & Nursing Sisters.

Education—Should be Matriculate
and possess a Jr, Nursing ‘B’
certificate in the case of Staff
Nurse and Senior Nursing
‘A’ certificate in the case of
Nursing Sister by a recognis-
ed medical institution regis-
terable under the State Gov-
ernment Act. for Nurses,
Midwives or Health visitors
or an equivalent gqualifica-
tion; experience in rural
areas is an additional qualifi-
cation. Promotion from staff
Nurses to Nursing Sister is
made on the basis of senijor-
ity-cum-suitability.

{2) Working Hours—
Both have been

“continuous’”. They are
rostered for duties for not
more than 54 hours a week
on the average over a month,

classified as

(3) Difference in responsibility—

-
Nursing Sisters are in higher
grade by virtue of their quali-

fication|experience. They are
given more respomsibility
than staff nurses, viz, charge
of wards including squipmnent,
supervision over work of
staff nurses etc.

(c) Yes. The scales are:
(i) Rs. 210—10—280—15—320.

(ii) Rs. 150—5—175—8—205—EB—
7—240—8—256—EB—8—280,

(d) The reply to the first part is in
the negative. The second part does
not arise.

Prices of Tracters

1884. Shri Jashvant Mehta: Will
the Minister of Industry be pleased to
state:

(a) whether it js a fact that inhe
prices of tractors have gome up after
devaluation;

(b} whether Government have 10-
quired inte the rise of prices: and

{c) the action takep to reduce iha
prices of tractors?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir,

(b) and (c). In order to determine
the fair selling prices of tractors
manufactured in the country, Govern-
ment Cost Accounts Officers had been
deputed to undertake cost examina-
tion of the manufacturing units. Cost
reports in respect of Mls. Tractor and
Farm Equipment Ltd, Madras and
M|s. Escorts Limited, New Delhi have
been received. These have been exa-
mined along with the claims of the
manufacturers for price increase aris-
ing out of devaluation and selling
prices of the tractors manufactured
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by these two units have been approved as under:

Selling”  Selling  Fair selling price

price Pprice now fixed
Name of the firm fore charged
devaluation by the  perior to  from
manufac-  6-6-66 6-6-66
turers
after de-
valuation
Rs. Rs. Rs. Rs.
M/s. Tractor & Farm Equipment, Madras [ 15,905 20,821 17,117 19,665
M/s. Escorts Lid.,Faridabad :—
Escorts 37 15,400 17,300 14,781 16,621
Escorts 27W 13,600 16,500 12,246 15417

The cost report in respect of M/s.
Eicher Tractor India Ltd, has been
received recently and is under exami-
nation. Cost reports in respect of
M's. Hindustan Tractors and Bull-
dozers and M|s. International Tractor

Company of India Ltd. are likely te
be received in about a month's time.
In the meantime, these manufacturers
have been asked to reduce the post-
devaluation prices of their tractors
on an ad hoc basis as under: —

Pre-de-  Post de- I’ost_lTe- T
Name of the firm. valuation  valuation valuation
prices prices prices Reduction
charged ¢ approved
by them. by them. by Govern-
ment.  wr.
Rs. Rs. Rs. = Ks.
M/s. Licher Tractor India Limited. 15.110 17,110 15,110 2,000
Ms. Hindustan Tractors & Bulldozers
Lad., . . : 17,650 21,650 20.237°50 1.412° 50
M's. International Tractor Co. of India
ad. . . ;

19,917 19,927 18,627 1,300 00

All India Handloom Board

1885, Shri Wadiwa: Will the Minis-
ter of Commerce be pleased to state:

(a) whether the Weaverg Service
Centre of the All India Handloom
Board, New Delhi, which guides the
Northern States, is being shifted to
Trivandrum; and

(by if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b), A proposal to shift the
Weavers Service Centre from Delhi
to Trivandrum has leen received.

This proposal is under consideration. (Shri S. K. Dey): (a) and (b).

Looting of Detonators mear Panchet
Dam

1886. Shri C. K. Bhattacharyya:
Will the Minister of Mines and Metals
be pleased to refer to the reply givem
to Unstarred Question No, 4144 on
the 2nd September, 1986 and state:

(a) whether the investigation into
the matter of looting of detonators
from an explosive magazine near the
Panchet Dam has been completed;

(b) if so, the result thereof: and

(¢} the action taken against the

five persons already arrested?

The Minister of Mines and Metals
The
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matter is under investigation by the
Court.

(e) All the five arrested persons
have been prosecuted by the Police,
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Firé in Subtrbap Train on Western
Railway

1889, Shri Brij Basi Lal:
Shrl Vishwa Nath Pandey:
Shri P. G. Ben:
Shri Bade:
Shri Onkar Lal Berwa:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that one
woman died and several were injured
due to burns caused by a fire in a bogie
of a Suburban Train on the Western
Railway between Ville Parle and
Andheri Stations on the 31st October,
1966,

(b) if so, the causes of the accident;
and

(¢) the total amount of loss to the
Railway property?

The Minister of State in the Minis-
try of Railways (Dr. Ram BSubhag
Singh): (a) As a result of this acei-
tient 4 persoms including two women
were killed and 19 sustained injuries.

(b) The cause of the accident is
under investigation by the Additional
Commissioner of Railway Safety,
Bombay.

(c) There was no damage lo rail-
way property.
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Allotment of Setoters

1890. Shri H. C. Linga Reddy: Wik
the Minister of Industry be pleased
to state: :

(a) the number of Scooters allotted
to the State of Mysore in the lust
threc years;

(b) the number of Scooters allotted
to the other States in the country dur-
ing the same period;

{c) the reasons for disparities im
allotment to the different States along
with the criteria on the basis of which
distribution is made;

) (d) whether the demand for Scooters
in Mysore State iy increasing every
year, as also in other States; and

(e) if so, how the demand is propos-
ed to be met in the coming years?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (e). The informa-
tion is being collected and will be
laid on the Table of the House.

Ceatral Silk Board

1891, Shri H. C. Linga Reddy: Will
the Minister of Commerce be pleassd
to refer to the reply given to Unstar-
red Question No. 2822 on the 4th
August, 1966 and state:

(a) whether the full-time Chaijr-
man has been appointed to carry out
the dutieg of the Chairmen in the
interest of development of sericul-
ture;

(b) if so, on what terms; and

(e) if not, the reasons for the

delay?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshl):
(a) Not yet. Sir.

(b) Does not arise.
(c) The selection of a suitable

candidate for the post of CHairman is
under consideration.
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Silk Beard

1882. Shri H. C. Linga Reddy: Wil
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that the
office of the Central Silk Board was
shifted from Bangalore to  Bombay.
as the Textile Commissioner was the
ex-officio Chairman of the Central
Silk Board;

(b) whether in view of the decision
of Government to appoint a full time
Chairman for the Centra] Silk Board,
it is proposeq to  shift the head-
quarter to Bangalore or Mysore; and

(¢) whether the Government of
Mysore have urged the Central Gov-
ernment to transfer the Central Silk
Board head quarter to Mysore Statc
in the interesy of the development of
sericulture?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b)Y No such proposal is under consi-
deration,

(c) The Government of Mysore had
approached the Central Government
in the past regarding this issue but
the difficulties involved in re-shifting
the Board's Office were explained to
them,

Distribution of Coffec Seeds

1893, Shri Mohammed Koya: Will
the Minister of Commerce be pleased
to state:

{a) whether it is a fact that the
Coffee Board has decided to close the
Coffce Houses distributing coffee
seeds at control rates;

(b) if so, the reasons therefor; and

(c) the steps taken to check the

rise in prices?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) and (b)* Coffee Houses of the
Coffee Board do not distribute cofice
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seeds. The Board is however conm-

dering a proposal to discontinue cale
of coffee seeds through its Propa-
ganda Departments depots, as il is

considered that sale of coffee powder
and roasted seeds will serve the ends
of promotion better than sale of
coffee seeds, besides preventing nom-
bona fide consumrs taking advantage
of price disparity between the opom
market price and the minimum re-
lease price at which raw seeds are
sold by these depots.

(c) Continuous watch is being xept
on price trends and adequate quan-
tities are being released for the inter-
nal market to check rise in prices.
Ag a result, the price of raw coffee
18 already showing a declining trend.

Auction of Coffee in Kerala

1894, Shri Mohammed Koya: Will
the Minister of Commerce be pleased
to state:

(a) whether there is any proposal
to arrange for auction of coffee Imn
the Kerala State;

(b) if so, the details of the
posal; and

pro-

(c) if the reply to part (a) above
be in the negative, the reasons there-

for?

The Deputy Minister in the Ministry
of Commerce (Shri Shafl Qureshl):
va) No, Sir.

(b) Does not arise.

(c) The demand for coffee in the
Kerala State is not large enough to
Justify a separate auction centre in
that State,

World Exhibition in Osaka

1895, Shri Ram Harkh Yadav: Wil
the Minister of Commerce be pleased
to state:

(a) whether Government propose
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to participate in the World FExhibij-

tion to be held in Osaka, Japan 1n
1970;

(b) if so, the details of the Exhibi-
tion; and

(c) the number of countries parti-
cipating in the Exhibition?

The Minister of Commerce (Shri
Manubhaj Shah): (a) te (¢). A Uni-
versal and International Exhibition,
calleq the Japan World Exposition

Osaka 1970, will be held from 15th
March to 13th September, 1970. it is
a general Exhibition of the First

Category recognised by the Inter-
national Bureau of Exhibitions under
the conventions regarding Inter-
national Exhibitions (popularly known
as the Paris Convention of 1928). The
Exhibition will be held under the
Authority of the Japanese Govern-
ment (Ministry of International Trade
and Industry). An Association called
the Japan Association for the 1870
World Exposition has been set up
which has been officially recognised
by the Japan Government and has
been entrusted with the organisation
of the Exposition.

2, The Theme of the Exposition is
“Progress and Harmony for Mankind”
divided into 4 theme subjects, viz.—

(i) Toward fuller enjoyment of
life;

(ii) Towards more  bountiful

fruits from nature;

(iii) Towards fuller engineering of
our living environment; and

(iv) Toward better understanding

of each other.

3. This iz the first time that a Uni-
versal Exhibition of the First Category
is being organised in an Asian country
viz. Japan, Government of India has
not yet received the official invitation
to participate in the Exposition in
accordance with the provisions of the
Convention. Hence no final decision
could be/or has been taken ahout
India's participation. However, Shri
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Kaoru Chuma, Mayor of the host city
Osaka and later Shri Taizo Ishizaka,
President of the Association organising
the Exposition, have extended per-
sonal invitations to the authorities of
the Government of India requesting
India's participation in the Exposition.
Considering the scope and magnitude
of the Exposition and the fact that it
is being held in an Asian country for
the first time, it is thought that parti-
cipation by India would be generally
welcomed. The scope, magnitude, and
extent of participation will. however,
depend on various factors including
financial limitation and the facilites
that might be made availab'e by the
Exposition Authorities as wel] as the
Japanese Government etc,

4. The invitations (o the wvarious
Governmentg are still being extended
by the Japancse Government. It is,
therefore, ton early to state about the
number of countries which would be
participating in the Exposition. The
Organisers, however, believe ihai the
response to their invitation will be
most encouraging and most of the
countries invited would probably be
participating.
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Porters at Paleza Ghat

1897. Shrimati Ramdulari Sinha:
Will the Minister of Rallways be
pleased 1o state:

(a) whether it is a fact that first
class passengers are the last to get
the services of the porters at Paleza
Ghat in the third trip;

(b) whether Government are gware
that sometimes for want of porters,
they have to miss the steamer bound
for Mahendru Ghat; ang

{¢) what steps are being taken to
ensure that first class passengers of
any train do not miss the corres-
ponding steamer for the non-
availability of porters in  first or
second trip?

The Deputy Minister in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) No.

(b) and (c). No complaints of the
nature mentioncd have been received.
However in order to climinate any
complaint  regarding shortage of
licensed porters at Paleza Ghat, their
number has recently been increased
and the supervising staff have been
instructed to ensure that passengers
are not inconvenienced for want of
licensed porters.

Electrification between Virar and
Ahmedabad Stations

1898, Shri U. M. Trivedi: Will the
Minister of Railwa¥s be pleased to
state:

(a) whether estimates for  the
electrificgtion of Railways between
Virar and Ahmedabad on the West-
ern Railway have been prepared;
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(b)y whether any progress has been
made regarding the electriflcation;

(c) whether any other scheme on
any other Railway was given prefer-
ence over this scheme; and

(d) if so, the reasong therefor?

The Deputy Minister in the Minic-
try of Railways (Shri Sham Nath):

(i) Yes,

(b) Detailed survey required for the
preparation of the tender documents,
is being i{aken wup shortly. Mean-
while, negotiations for the supply of
power are in progress with the Maha-
rashtra and Gujarat State Electricity
Boards.

(¢) and (d). Based on the detailed
techno-economic  studies carried out
for various high density routes, elec-
trification of Kanpur-Tundla and
Rourkela-Durg sections has also been
undertaken. The priorily to be ac-
corded to each project depends on a
number of factors such as the traffic
density, the operating needs, availabi-
lity of power, ecnomic utilisation of
electric locomotives, the econmic
viability of the scheme ete.

Electrification of Kanpur-Tundia
Section of Northern Railway

1899, Shri U, M. Trivedi: Will the
Minister of Railways be pleased to
state:

(n) whether global tenders hawve
been called for the electriiication of
Kanpur-Tundla Section of the North.
ern Railway, .

(b) which other Sections in any of
the other Zonal Railways are propos-
ed to be electrified during the next
four yecars; and

(c) the cost of electric energy which
will be required for working Tundla-
Kanpur Section and how it compare
with the estimated cosl of electrical
energy for operating Virar-
Ahmedabad section?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.
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(b) In addition to the completion
of Third Plan through farward electri-
fication works of Allahabad-Kanpur,
lgatpuri-Bhusawal and Howrah-
Kharagpur sections, electrification of
Kanpur-Tundla (Northern) Rourkela-
Durg, (S.E), Virar-Sabarmat:
{Western) and Madras-Vajayawada
(South and South-Central) sections is
vontemplated during the Fourth Plan
period.

(c) The tariff for electric power
supply for Kanpur-Tundla is still
under negotiation with the UP. state
Electricity Board and it is, therefore,
not possible to compare it with the
estimated cost of electrical energy for
Virar-Sabarmati section.

Licensing of Roller Flour Milis

1900. Shrimati Jyotsna Chanda:
Will the Minister of Industry be
pleased to refer to the reply given to
Unstarred Question No. 806 on the
29th July, 1966 and state:

(a) the names of the Flour Mills in
the warious States in the country
which were set up ulter the issue
-of that Ministry’s Notification
No. S. O. 187-IDRA-29 B-2-64, dated
the 13th January, 1964;

(b) the basis on which trial run
quota and monthly wheat quota was
allotted to these mills during 1865 and
1866;

(c) the names of those mills out of
these which have got a capacity of
more than 2,000 tans per month and
were nog registered under the In-
dustries (Development and Regula-
tions) Act, yet they were allotted
more than 30 tons per day and the
reasons therefor; and

(d) the measures Government pro-
pose to take tp allot oplimum quota
to thnse mills whose capacity is lying
vacant and whose cases have been
recommended by his Ministry?

The Minister of Industry (Shr D.
Sanjivayya): (a) to (d). The infor-
mation is bein~ collected and will be
placed on the Table of the House in
due course,
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Flour Mills in Hariana

1901. Shrimati Jyotsna Chanda: Will
the Minister of Industry be pleased
to state:

(a) the names and location of flour
mills in Hariana which were licensed
by Government and which have a
grinding capacity of more than 3,000
tons per month;

(b) whether it is g fac: that some
of these mills are mot getting a guota
of more than 30 tons per day, thus
rendering their entire capacity idle
for more than 3 weeks a month; and

(c) whether Government propose to
recommend their case for the allot-
ment of full adequate quota consistent
with their grinding capacity to the
Ministry of Food & Agriculture?

The Minister of Indastry (Shri D.
Sanjivayya): (a) Messrs. R B L.
Banarsi Dass & Co. (P) Lid., Ambala

Cantt.

(b) No, Sir.

() Does not arise.

50 Million Credit to Ceylon

1902. Shri D. C. Sharma: Will the
Minister of Commeree be pleased te
state:

(a) whether Government of Ceylon
proposed to import from India 200 bus
and truck chassis, a substantial quan-
tity of tyres and powerlooms against
Rs. 50-million credit offered by Tndia
to that country in 1962 and renewed
last year;

(b) whether any agreement has
been arrived at in this regard; and

(c) if so, the details thereof?

The Minister of Commerce (Shrl
Manunbhai Shah): (a) No formal pro-
posal has been reccived from Govern-
ment of Ceylon for import of bus
and truck chassis, tyres and power-
looms against the credit of Rs 50
million offered by Goverfiment of
India to Ceylon in 1862,
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(b) and (c). Do not arise.

Conversion of M.G. Line into B.G.

1903, Shri H. C Linga Reddy: Will
the Minister of Rallways be pleased
to state:

(a) whether the survey regarding
(i) conversion of Metre Gauge line
from Bangalore City to Guntakal into
Broad Gauge and (ii) Narrow Gauge
line from Bangulore City to Chick-
ballapur into Broad Gauge has been
comapleted;

(b} if so, the cosls thereof; and

{c) when the works would be taken
up?

The Deputy Minister in the Minis-
try of Rallways (Shri Bham Nath):
fa) (i) A Traffic Survey for conver-
sion of the Guntakal-Bangalore MG
section to BG sanctioned in June, 1966
is still in progress, (ii) No survey for
conversion of the Bangalore-Chick-
ballapur NG section to BG has been
ordered.

(b) and (c). For Guntakal-Banga-
lore Section the cost of conversion to
BG can be given only after the survey
is completed, and question of taking
up the work will naturally depend on
the results of the survey.
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Heavy Electricals, Bhopal

1905. Shri Indrajit Gopta: Will the
Minister of Industry be pleused to
state:

(a) whether the management of
the Heavy Electricals, Bhopal has paid
the minimum statutory Bonus of 4 per
cent to its employees;

(b) whether the interim relief re-
commended by the Engineering Wage
Board has been paid;

(e) whether the increase in dearness
allowances as sanctioned by the Ga-
jendragadkar Commission has been
paid;

(d) whether it is a fact that no
statutorily elected Works Committee
exists at the plant; and

(e) whether Government have any
proposal to redress the employees
grievances?

The Minister of Indgsiry
Sanjivayya): (a) No, Sir. Heavy
Electricals (India) Limited, Bhopal,
have not yet commenced making pro-
fits. Therefore, the liability to pay
bonus, in accordance with Sectiom
18(b) of the Payment of Bonus Act,
1865, would arise only with effect
from the sixth accounting year follow-
ing the accounting year 1961-62 during
which the factory sold the product
manufactured therein for the first
time. The sixth accounting year fol -
lowing the year 1981-62 would be
1967-68 and the liability to pay bonus
according to Section 18 of the Pay-

(Shri B.
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ment of Bonus Act, 1865, would arise
only in the year 1968-80.

(b) No, Sir. In accordance with the
agreement dated Tth April, 1965, con-
cluded by the management of Heavy
Electricals (India) Limited. Bhopal,
with the representative Union of their
employees, under the Madhya Pradesh
Industrial Relations Act, 1860, and
consequent award of the Industrial
Court, Indore, the employees are being
paid pay and dearness allowance at
Centra] Government rates, The repre-
sentative Union have informed the
management that nop action need be
taken for implementing the interim
relief as recommended by the Wage
Board for Engineering Industrfes ‘and
that the employees be allowed to
continue to be paid at Central Gov-
ernment rates till orders of the Cen-
tral Government are issued for im-
plementation of the final recommen-
dations of the Wage Board for Engi-
neering Industries.

(e) Yes, Sir.

(d) While no works Committee as
such has been constituted under Ma-
dhya Pradesh Industrial Relaions Act,
1960, a Joint Committee consisting of
5 representatives of the management
and 5 representatives of the Union
has been formed with effect from 15th
March, 1863 and is functioning satis-
factorily.

(e) A grievance procedure based on
model prescribed under Code of Dis-
eipline in Industry i+ slready in exist-
ence in the Company for redress of
grievances of employees,

H.E.C., Ranchi

1906. Shri Indrajit Gupta: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that indus-
trial relations between the manage-
ment and workers ©f the HEC
Ranchi, continue to be strained
because of non-recognition of a  re-
presentative union;
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(b) whether the INTUC-affiliated
Hatia Projects workers' wunion has
threatened to launch z strike if its
demands are not settled by the 18th
November, 1966: and

(c) if so, Government's reaction in
the matter?

The Minister of Industry (Shri D.
Sanjivayya): (a) There has been
some unrest among the workers of the
Heavy Engineering Corporation Ltd,
on account of a dispute between two
groups of a union over recognition.

(b) Yes, Sir.

(¢) Government of Bihar have held
conciliation proceedings and agree-
ment has been reached on a number
of issues.

Imported CoPra

1907. Shri Maniyangadan: Will the
Minister of Commerce be pleased to
state:

(a) whether there is any  cariteria
for distribution of imported Copra
among the mill owners and other
consumers;

(b) if so, what is the criteria;

(c) what is the price of imported
copra and at what price the same
is given to comsumers;

(d) whether any duty has to be
paid by the consumers on imported
copra and if so, what is the rale;

(e) what guantity of copra and oil
has been imported during 1965-66 and
what quantity is proposed to be im-
ported during 1966-67; and

() what guantity of copra and oil
has already been imported during
this year after the 31st March, 19667

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Yes,
Sir. Imported Copra would be distri-
buted amongst the Scheduled and
Non-scheduled units (&ushing units
and soap sector) equally. Similarly,
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crushers and soap manufacturers in
both the sectors will share their allo-
cation in the ratio of 50:50. The
actual allotment of Copra to each unit
would be made on the basis of best
Year's crushing/consumption of
Copra/Cocoanut oil in 1962, 1963, 1964
and 1985,

(¢) and (d): The landed cost of
imported Copra on an average is
about Rs. 2340 per Metric ton, It is
released to the consumers by the
State Trading Corporation after
charging a margin of Rs. 120. per
tonne,

There is an import duty of 60% ad
valorem on the import of Copra.
However, therg is a preferential rate
of duty (50%) on such imporis as
originate from a British colony, The
price of Rs, 2340/- mentioned abuve
is inclusive of import duty which is
50% ad valorem and is paid by the
State Trading Corporation,

(e} and (f): 48722 tonnes of copra
valued at Rs. 626:26 lakhs was impor-
ted during 1965-66. No rocoanut oil
was, however, jmporied during this
period. During 1968-67, it is proposed
to import Copra worth Rs. 3.0 crores
till the end of calender year 1966.
The position would be reviwed in
December, 1866. Copra worth Rs.1.0
crores has so far heen imported by
State Trading Corporation during
this year after 31st March, 1966 No
quanjty of cocoanut oil has been im-
ported this year after 31t March.
1966.

Gazxetted Posts in the Iron and Steel
Controllers’ Office
1908. Shri H. N. Mukerjee: Will
the Minister of TIron and Steel be
pleased to state:
(a) the number of posts of Gazet.

ted Officers in the Iron and  Steel
Controllers’ main office at Calecutta
and the regiona] offices at Delhi,

Bombay ond Madras;

(b) whether they are classified as
Central Services Class I and Class
Il or in any other manner; and

(¢} whether any rules have been

framed and are observed in regard
to appointment to such gazetted posts
by direct recruitment and/or de-
partmental promotion?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) The Twmber
of gazetted posts as on 17-11.1886 s

as under:—
Main Office at Calcutta 32
Regional Office, Bombay 2
Regional Office, Madras 1
Regional Office, Delhi 2
Total: k¥l
(b) All gazetted posts in this Or-
isation are classified as General

-Central Service Class I and IIL

(e) Yes, Sir, except in respect of
posts which have been sfnctioned
temporarily for specific purposes.

Iron and Steel Control Organisatiom

H. N. Mukerjee: Will
Iron and Steel be

1909. shri
the Minister of
pleased to state:

(a) whether it is a fact that a
number of gazetted posts in the Irom
and Steel Control Organisation have
been filled by promotion of persons
who do not possess the requisite

minimum educational and other
qualifications;

(b) whether the Union  Public
Service Commission has been con.

sulted in this matter; and
(e) it so, with what result?

The Minister of Iron and Steel
(Shri T. N, Simgh): (a) to (c). Pro-
motions to Gazetled posis are made
on the basis of recommendations of
Departmental Promotion Committees.
For promotions to Class I posls in the
Iron and Steel Control Organisation, a
member of the UPSC is invariably
associated with the Departmenta] Pro-
motion Committee(s). No person not
possessing the required qualifications
has been promoted on 3 regular basis
in this Organisation,
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Accommodation te Clasg IV
Employees

1910, Shrimati Vimla Devi:
Shri Vasudevan Nair:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that all
class IV railway employees are »nro-
vided with rent free accommodation;

(b) whether it is also a fact that
rent is charged from the class IV
employees in the railway workshops;
and

(c) if so, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr, Ram Sublag
siagh): (a) No.

(b} Yes,

(c) Under the extent rules workshop ,

staff are liable to pay rent for quarters
allotted to them.

12 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

REPORTED RAID AND LOOTING IN CACHAR
District sy Mizo REBELS

SBhri Vishwa Nath Pandey (Salem-
pur): 1 call the attention of the
Minister of Home Affairs to the _fol-
lowing matter of urgent public im-
portance and request that he may
make a statement thereon:

The reported recent raid and
looting of Gharamura Buzar in
Cachar Districl, Assam by armed
Mizo rebels.

The Minister of Home Affairs (Bhri
Y. B, Chavan): Mr, Speaker, Sir, Ac-
eording to the information received
from the State Government, on 9th
November, 1966, at 21,30 hours a batrh
of Mizo rebels armed with rifles and
light machine guns appeared at Ghar-
mura village in Cachar District and
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started looting and arson at the local
Bus stand. In the course of the dep-
redations the rebels looted Rs, 5,0000-
in cash from a shop. The shop was
set on fire and further damage was
caused by burning motor tyres, sma-
shing glass panes and setting 13 others
houses on fire. 30 tp 40 rounds were
fired at random by the rcbels, The
total loss is at present estimated at
Rs. 80,000]-.

Simultaneously, another batch of
armed Mizo hostiles apprared on the
castern bank of the Dhaleswari river
7 to 8 of them crossed over to the
western bank while the rest remained
on puard to thwart any possible ac-
tinn by the security forces who were
away on patrol duty elsewhere at the
tim» of the oceurence. On the Western
bank. the rebels looted some property
from a shop. All the rebels retreated
at 23.00 hours on the same day.

On the next morning, the rebels
were returning in scattered groups to-
wards Mizo Hills and one group was
intercepted by our security forces at
Lalcherra. Ome rebel was killed and
several others were injured. Conside-
rable amount of arms and ammuni-
tion was also captured The security
forces in the area have been suitably
reinforced.
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Shrt ¥. B. Chavam: Sir, if I have
undersiood the hon. Member, he want-
ed to suggest that the border between
Carhar and Pakistan should be seai.d.
This word "sealed” is very easily uscd,
But the present question is about
Mizo rebels attacking some areas in
Cachar. Oy course, there is no ques-
tion of sealing the borders between
Cachar and Mizo district. There is
certainly communication. It is really
an unfortunate occurence that they
did take advantapge of the absence of
the patrol which was in that particu-
lar mrea, which had gome for looking
ufter some other information that
it had received that very morning.
Unfortunately, they took advantage of
this and did this.

Shri R. Barua (Jorhat): In spite of
the repeated assertions of the Govern-
ment thut the situation in the Mizo
Hills has beer. brought under control,
how is it that Laldenga with his fol-
lowers has been able to come to Mizo
Hills with impunity and start depra-
dations in the areas beyond and out-
side Mizo Hills? Where is the lacuna
in the administration?

Shri Y. B. Chavan: Ag those things
are happening, certainly there are
some things which need to be tighten-
ed up; I agree. There is no question
of denying that. About Laldenga I
have not yet got confirmed informa-
tion,

Shri 8. M. Banerjee (Kanpur):
Despite all the precautions taken by
the Government of India and by the
State police in those areas, constantly
the Mizo rebels or hostiles are increas-
ing their activities of looting and are
collecting illegally and forcibly the
taxes otc. | would like to know
what is wrong—whether the policy
of the Gowernment of India is weak or
whether it is their strength which
they are getting from Pukistan snd

other countries where they are being
trained and sent back; also, whether
this question that they go there and
come back after training has been
taken, up with the Pakistan Gowern-
meng and, if so, what is the reaction
of the Pakistan Government.

Shri Y, B, Chavan: I can say on the
basis of information that I had when
I was in the Defence Ministry that
this question was taken up with the
Pakistan Government butl they always
repudiated such charges.

Shri Liladhar Kotoki (Nowgong):
In view of the possibilities of such
raids by the Mizo hostiles in the bor-
der areas of Cachar District, may I
know whether Government have taken
sleps to tighten the security arrangc-
ments in the Cachar District-Mizo
Hills border area?

Shri ¥. B, Chavan: In the Mizo
Hills the whole operation is in the
hands of the Army and sometimes
when they find it difficult to operate
there they sneak out and try to acti-
vate themselves in other areas. This
is one of the instances of that type.

Shri N. R, Laskar (Karimganj): The
hon. Minister just now said that these
occurrences are possible because of
the absence of our armed forces there.
1 come from that area; that is my
constituency and I have personal
knowledge of that area and I know
the things there. There have beenl
previous occurrences there and onc
man was killed. There were repeat-
ed demands that at least one army
post should be there but that has not
becn done so far. It seems that only
after the incidents take place our Gov-
ernment becomes wiser. 1 would like
to know why it was not done?

Shri Y. B. Chavan: It would not be
reasonable to expect that every area
or place should be put in charge of
the army; it would be unfair to the
army.

Shri N. R, Laskar: There are about
6,008 people living in a compact area
and they demanded an army post.
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Shri Y. B. Chavan: Army opera-
tions are certainly continuing in the
Mizo Hills area. Cachar is not sup-
posed to be under army operations.

Shri N. R. Laskar: Mizo Hills start
from there,

Shri Y. B. Chavan: Maybe, it atarts
from there, but the point is where
these occurrences take place, They do
not take place in Cachar.

Dr. L. M. Singhvi (Jodhpur): May
1 know whether the Government is
fully aware of the large-scale assis-
tance that the Mizos are receiving
from abroad, particularly in terms of
equipment and training in  guerilla
‘warfare that they receive in Pakistan,
and that unless a massive and sustain-
‘ed effort is made this threat will con-
tinue to grow as a cancerous growth
in our body politic?

Shri ¥, B. Chavan: 1 entirely agree
‘with the hon. Member and, therefore,
we do make a sustained effort on our
side. That sustained effort is now
gradually getting in strength and I
hope, in weeks or months to come
possibly it might produce results.

Shri Hem Barua (Gauhati): May I
know if Government are aware of the
fact that recently about 3,000 Naga
and Mizo hostiles trained in  East
Pakistan have entered into the Mizo
Hills District of Assam together with
Mr, Laldenga, the President of the
so-called  provisional government of
the Mizo rebels with headquarters in
East Pakistan, and they are now in
ful! control of the 700-and-odd villa-
ges in the Mizo Hills Districy where,
as a matter of fact, our civil adminis-
traticn, except in the headquarters
station of the Mizo Hills and a few
sub-divisional towns, docs not exist
a5 malters stand today? -

Shri J. B. Kripalani ( Amroha): Who
1old you?
Shri Hem Barua: 1 know that.

In the context of that, may 1 know
what sleps Government have taken
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io comb the area of the Mizo and the
Naga hostiles who are cooperating
and also to restore civil administra-
tion in that particular area called the
Mizo Hills District of Assam?

Shri Y. B. Chavan: As the hon.
House is aware, since the end of Feb-
ruary, 1866, when this armed rebul-
lion took place in the Mizo Hills, this
whole area was given for operational
purposes to the army. The army took
charge of more important strategic
places and established the civil ad-
ministation. Certainly, the civil ad-
ministration in the rural areas in the
Mizo District is paralysed parily, The
Assam Govenment is making its best
effort which is being supported by the
Central Government by sending some
officers and giving them proper help.
I must say that even today the pro-
blem is not completely solved, I en-
tirely agree with that, 1 am not try-
ing to cover up things. I must frankly
admit what the position there is But.
certainly, it requires a very sustained
effort. Merely combing thiz area or
combing that area is not going to
help. We will have to win the con-
fidence of the people, To that extent,
it is not merely a question of police
operation or army operation, It is a
sort of political question also. We
have to win the confidence of these
people—they are our own people—
and, therefore, it is a question which
requires very constang effort, very
understanding effort, and that effort
is being made, '
Jyotsna

Mr. Shrimati

Chanda.

Speaker:

Shri Hem Barua: The hon. Minis-
ter just now said that he has entrust-
ed the work to the Government of
Asgsam. May I submit, in this con-
nection, that it is the Government of
Assam, the wrong policy pursued by
the Chief Minister of Assam, that en-
couraged the Mizo people to ask for
an independent Stale?

Mr, Speaker: Order, order. Shrimati
Jyotsna Chanda,
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Shri Hem Barma: I have the papers
with me also,

Shrimati Jyotsna Chanda (Cachar):
May I know whether it is a fact that
2000 to 3000 Mizo armed volunteers
regrouped near the Mamit, Kalasit and
Bhaivavi are not far from the Cachar
District, just near the border of Ca-
char, and, if so, what measures the
Government propose to take to curb
their activities as they have done in
Cachar recently.

Shri Y. B. Chavan: I just explain-
ed what steps we have been taking.
As to what is the number and the
other people coming in, I have got
the confirmed information.

Shrimati Jyotsna Chanda: Whether
they have regrouped there?

Mr. Speaker: Not the second one.

Shri P. C. Borooah (Sibsagar): The
hon. Minister just now said that the
matter has been taken up with
Pakistan Government not to give any
quarters to the Miro rebels. Do the
Government consider the training of
Mizo rebels and the supply of arms
to them as a violation of the Tashkent
Agrreement and, if so, have the Gov-
ernment taken up the matter with the
U.S.SR. under whose auspices the
Tashkent Agreement came to exist?

Shri Y. B, Chavan: I answered that
question. On the basis of that infor-
mation, we have got the figures in the
Defence Ministry, The charges werc
made but they were repudiating thosc
charges.

st T fag (FvT) 0 oAw
T A1 fAere Al & FOw A
ST & @IgT AT qredt ¥ war arwd
a7 Mo faifadt #1 zamy § arermm
#1 F&t § ar fedt Difafers oo &
IT Foqr gu B

Shri Y. B. Chavan: Both the char-
gee are unfounded. I should say it is
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a question of attitude. We are taking
strong steps in the Mizo Hills.
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Shri D, C. Sharma (Gurdaspur): 1
agree with the hon. Minister of Home
Affairs that this a matter of politi-
cal education as also a matter of se-
curity and defence. May I know what
effort the Government had made dur-

thes iNg the last few years—I would say,

few years and not few months—to
win over the confidence of the Mizo
people which aims at its full integia.
tion with India and why is it that.
day by day, the situation has gone on
deteriorating in spite of the noble in-
tentions which the Government of
India and the Government of Assam
have?

Shri Y. B. Chavan: It certainly
raises an important question, I am sup-
posed only to explain the fact as it
exists today. Certainly there are two
groups in Mizo Hills also. There are
some people who are supporting the
Administration even today. This
group which is supporting the Gov-
ernment is not supporting it merely
because they are politically inclined
one way or the other but also because
they support the policies of the Gov-
ernment of India. They are not doing
it without any reason.

‘8hri D, ©. S8harma: Then how can
these people loot the bazaars in broad
daylight and set fire....
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Mr. Speaker:
him,

Mr. Venkatasubbaiah,

Bhri P, Venkatasubbalah (Adoni):
While endorsing the Minister’s state-
ment that the Mizo situation could be

I would not allow

brought under control not only by -

some repressions here and there but
also by winning over the people, may
1 draw the attention of the hon. Mi-
nister to the statement issued by Mr.
Chaliha—it has appeared in today's
Times of India—that the Government
was totally unprepared when the first
disturbances started, and may I know
whether there is any concerted and
eo-ordinated effort between the civi-
lian authorities of the State Govern-
ment and the army authorities mnot
only to bring law and order but also
*%0 create confidence in the law-abid-
ing Mizos and to- protect them from
the terrorist activities df rebel Mizos?

Shri ¥. B, Chavan: I have explain-
ed in my reply to the hon, Member,
Mr. Hem Barua's question that such
efforts have been umdertaken and
they have produceq certain good re-
sults. But certainly there is further
scope for further efforts. I have not
denied that also.

Shri N. C. Chatterjee (Burdwan):
Some Mizo rebels were given military
training in East Pakistan and they are
reported to have crossed the Indian
border. Have they anything to do
with this outrage in this particular
area and is it correct that they have
set up a particular regime for Mizo
Government in East Pakistan and are
eoperating from there?

Shri Y. B. Chavan: It I have under-
stood the hon. Member’s question cor-
rectly, these Mizo hostiles who come
to Cachar are really a part of the en-
tire Mizo group there, They are cer-
#ainly getting aid from outside our
eountry; it is a fact. I think, being
pressurized by the activities in Assam,
in Mizo Hills District itself, in order
to sustain themselves, in order to
maintain themselves, they go out of
that area and try to loot and get some

money or other things which they
possibly require to carry on their own
organisation.

Mr. Speaker: The second part was
whether they have set up a Govern-
mena in East Pakistan.

Shri Hem Barua: That was admit-
ted in the House,

An hon. Member: Let him admit it
now,

Shri 8, M, Banerjee: There was a
call-attention motion and I asked the,
same question. Today it has appeared
in the newspapers that 250 Mizo re-
bels who had been to East Pakistan
have come back. We want a reply
to that.

ft wfrom T (wEEE)

woaer Wy, § o0 §1 oW g R

Wl oY T U T FT AT HT WL

o APEW o ST w O Sf,
% @ a0F T 7" ALY IR 2 FHAT |
Q1Y qg qF I8 & AL A fom & T

=Y W T o ag & g et
i fr..... ..

wers Wty FiT Aifew R g
Wald §ASH AT W L aFal g |

st wrairom qwv ;- Alfew & A=
TR

o wgleT o AfET o aiE A
# 7t g wwat | W AW T2 fAd

ot wrafrene ey W g i
wF fime # = g1 S |
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R wER™ ;oA W oads ¥ &
TE g wFAT | Fré vy oF A ow
wFAT g 0

e AG\AW ;3 Ol AR F wwa |
I have asked him again and again
to resume his geat.

=Y wriew T ;. WeTA Ay,

W WP At &5 9T o
W AT W9 a7 78 7S § A e
CCIE i (Y

st wefrom qay o

=} PR R WRA : TETH HE(TY,
THET AW ST AT |

W RERT : 5 5 ¥ iaaiz
F I R T qFaT § | AW F1 QY
Ay e s e gaw
SR CULL R o Al o

#F3 4| He could have very easily
writtento me.

Y ow Wi womw ; fre wT AT |
Farge as ffaamad § fge o
grart T gRT ¢ '

1220 hrs,

PAPER LAID ON THE TABLE

ANNUAL REPORT OF TRADE MARKS
REcIsTRY

‘The Minister of Commerce (Shri
Manubhai Ghah): I beg to lay on the

Table a copy of the Annual Report of
the Trade Marks Registry for the year
ending the 31st March, 1966 under
section 126 of the Trade and Mer-
chandise Marks Act, 1958. [Placed in
Library. see No. LT-7349/66).

12204 hrs.
ARREST OF MEMBER
(Shri Mani Ram Bagri)

Mr, Speaker: I have to inform the
House. that I have received the fol-
lowing communication, dated the 17th
November, 1966 from the Sub-divi-
sional Magistrate, New Delhi:—

*] have the honour to inform
you that I have found it my duty
in the exercise of my powers as
sub-divisional magistrate to arrest
Shri Mani Ram Bagri, Member,
Lok Sabha, under sections 107|150,
Code of Criminal Procedure, on
the basis of the police report
dated the 15th November, 1966
saying that he had exhorted stu-
dents to take out procession to
Parliament Street in contraven-
tion of section 144, Criminal Pro-
cedure Code, which was a wrong-
ful act and so provocative that it
may occasion breach of peace and
public tranquility.

Shri Mani Ram Bagri was,
accordingly, arrested on the 1Tth
November, 1966 at about 6 pm
and was produced before me in
New Delhi courts. He was re-
manded to judicial custody till
the 28th November, 1866 and is at
present lodged in Tihar Jail,
Delhi, as he failed to produce the
security demanded, that is, two
sureties of Rs. 25,000 each with a
bail bond in the like amount”.

st WY (wehrg) : wewe RERT,
Y srEEqT wEaedT wrafa & 1 ofT ST
® frgrd FEA @t w A,

**Not recorded.
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[t =¥
Tz sETeE e, e fer T o A Shri H. N. Mukerjee: (Calcutta

frrmrar §".§, qto !:(T{o EACEE | ™
fafewr 21 wdwi= firmn, 7@t & arg i
¥z A1 FEWA faaT T, 33 7 R
TE H ag ferer awn S mdr gf
ot | e A7z % 2 Wi, 9a & afees
W?iTWM|mﬁfvgﬂmm@
% forr A &, dre mrio Fto
0T Ifaw @m w7, 77 wdad A
TEE T TS IO ST 9T R
form @ & frowrdy g 8, swan &
fu?mﬁﬁmm'rm:mtgrg|
W & fair #rf fraw =7 foar
 fafezs %1 ot amarim 2 1 8-
i e mar &

oY wnefrem TR (W) A
sy %1 Ao 77 § T A e e
F1 Freft gy Awae o mE A 33 g0
o % 41 d7 A% ot = 75 &, e
g% AN & qrO wEET T T 6N
wfarsz $1 graTEET w11 780 F7, g
ot ST A & 1w @ firewTe fean
o wwat & &t fe dfae wEew a S
frar g s d s A g ST g
o awa w1 amrsr 3| AT W 45§
AT T & TF T A1 v AT A6 42

=t WSO qor S, IFA
w1 fr & Figw aren § 1 & ag At
arg § fr o7 az wovm @ e el
rar 71 o & mw aifeam e w1 w1
w1 oty @ woer ZE oAt § ¥, wenae
T FT, 91T 39 1 TF F THET AW |
T Tg aAtT AT & FHAT ¥ 1

C'entn.!): I have been very disturbed
since yesterday when I noticed in this
House, on the premises of Parliament
the presence of police officers who hed
no business to be here..

IAI hon. Member: Intelligerice pee-
ple.

Shri H. N. Huokerjee:....and I at
once along with some other of my
colleagues drew the attention of the
Security Officer who is supposed to be
in charge of this building, and we
were told in a very nervous fashiom
that the man was here for purposes
of verification—Heaven knows what
verification means; I tried at that
point of time—it was nearly five of
clock—to contact you and I went up
to your Chamber and I discovered
that you had already left, and the
Deputy-Speaker was in the Chair,
and so, I could not tackle the matter
at that level. This is what I  have
seen along with some other Members
of Parliament, and I noticed that Shri
Bagri in particular had been followed
right inside Parliament House and it
was he who had pointed out to us the
presence of these officers about whom
we referred to the Security Officer im
charge of Parliament buildings.

1 myself went in the car of Shri
Mani Ram Bagri who wa: good
enough to take me in his car. But I had
no idea that he would be arrested
straightway. On the contrary, I bad a
feeling that because some of us, Mem-
bers of Parliament, did speak to the
Security Officer about it, at least some
restraint should have dawned upom
the minds of these people unless they
are so frightened and panicky as not
to know where to stop and where te
draw the line.

‘We have seen in the ;;apers today
pictures of policemen and some kinds
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of officers scrutinising people travel-
ing in buses to Delhi and that sort
of thing. Do we live in a police state
of this description that even people
travelling in buses would be exa-
mined and policemen would be peer-
ring every where? [ am not concern-
ed with it at the moment. At the
moment, what I am  very seriously
concerned about— I do wish that you
support me in this regard—is that in-
side Parliament House, we discover
police officers of some description—
I cannot specify them—trying to keep
a watch on Members. We were told
that they had come for ‘verification'—
what ‘verification’ means, we do not
know—and they were shaking in
their shoes when we confronted them
with that position.

That is why I wanted to bring to
your notice what had happened
yesterday, our cars being stopped and
that sort of thing. Heaven know what
kind of enormity js being perpetrated
on us.

Arvest of

Yesterday we heard Shri Gopalan
and Shri Maurya relating the kind of
ignominy to which they had been sub-
jected because the Government does
not know what is, what; it is so
panicky and shaking in its shoes and
has not the moral stamina to stand up
to whatever the people want to do.
That is why this kind of thing
is taking place. This is extremely
disgraceful and I wish you would
take some mnotice of it so that the
Government does not at least degrade
the parliamentary system in the way
in which these nincompoops sitting in
power today are going to do.

Bhri A, K. Gopalan (Kasergod):
I had given notice of a call attention
motion about the situation in the
Delhi University campus where not
only the students but also the tea-
chers and others have not been al-
lowed to come in..,.

Mr. Speaker: I am concerned with
what we have before us

Shri A, "E. Gopalan: 1 am coming
to that.

KARTIKA 27,
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As far as Members of Parliament
are concerned, we have seen what s
reported here. Yesterday when 1
was going, Shri Maniram Bagri wae
not allowed and others also were not
allowed Shri Nath Pai was also
there. They have reported to me
that they were going. Shri Khadil-
kar wag also in the car. He also
said that when they -were going,
they were not allowed. We are not
allowed to come to Parliament and
g0 to our places. This is the silua-
tion prevailing here.

The students have given notice of
a demonstration. There is 3 ban on
the demonstration and there are pre-
cautions taken. So what is this panic
about? The military and the police
have besieged the whole city. No-
body can come in or go out. If this
is the situation, even though Govern-
ment say that the demonstration has
been banned and they have taken all
the precautions and nothing will
happen, if this is the situation....

Mr, Speaker: I am now listening to
pointg made in connection with the
arrest which is being referred to
here, not to other things.

Shri A K. Gopalan: The arrest
that has been referred, to, that has
to be considered; but this also has to
be considered....

Mr. Speaker:
other things,

1 cannot go into

Shri A. K. Gopalan: Why should
he have been arrested just at that
point lof time? Why could he not
have been arrested before that or
afterwards?

Mr, Speaker: Shri Kapur Singh.

Bhri G. N. Dixit (Ftawah): On a
point of order.

Mr, Speaker: I will call Rim,

Shri Kapur Singh (Ludhiana): I

will confine myself to the matter of
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[Shri Kapur Singh]
the arrest which the House is discus-
sing now, namely, the arrest of the
hon. Member, Shri Maniram Bagri.
Apart from the technical legalities
and apart from the formalities of the
case, there is such g thing as the
graceg of a civilised, decent, democ-
ratic life. It is not proper for the
Government, no matter what the
circumstance and no matter what the
legal justification they may have, to
treat honourable Members of this
House as of they were All Capones
and habitual criminals.

Shri J. B. Kripalani (Amroha): Tt
appears to me that some Members of
Parliament are such wuntouchables
that those associating with them or
going in the same car with them
should be harassed, I think this
must stop.

Bhri Maunrya: I object to the word
‘untouchables’ used.

Mr. Speaker: He has used it in a
different sense.

Shri Tyagi (Dehra Dun): I think
it js an important matter which re-
quire clarification from the Chair as
well. While all members are unani-
mously of the view, I hope, that no-
body could be arrested in that man-
ner here in the House and the dignity
of the House hag to be maintained,
they also carry with them a liability.
I T am aware that there is a warrant
against me, T have no business to use
this House as a sanctuary. I must

~yolunteer myself and get arrested.
If T have a warrant against me and
I know that they are going to arrest
me, then if I deliberately come
here. . ..

Shri J. B. Kripalani: Nobody knew.

Bhrl Tyagl: The person concerned
knew, it is not a question of others.
Every one else here knew that Mr.
Bagri was keeping in  Parliament
House to avoid arrest.

Some hon. Members: No.

Shri Tyagi: Do members agree that
it is not dignified for a member 1o
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escape arrest by coming into Parlia-
ment Houge and using it as a sanctu-
ary? That should also be objected to,

Shri G. N. Dixit: The privileges of
the House are given in Chapter XX,
and with regard to the question of
arrest, rules 232 and 233 are the only
provisions which are given jn the
rules. Rule 232 reads:

“No arrest ghall be made within
the precincts of the House without
obtaining the permission of the
Speaker.”

And rule 233 reads:

“A legal process, civil or crimi-
nal,- shall not be served within the
precints of the House without
obtaining the permission of the
Speaker.”

Apart from these two provisions,
there is no other provisions in the
rules about privilege. Therefore what
the police officer did outside the
House precincts is not_a question of
privilege to be discussed here or to
be raised as a point of order,

Apart from this, you will also sce
that what was before the House was
rule 229, and according to the
rules, a point of order can be
raised only with regard to the mat-
ter which is before the House at the
moment, Rule 228 js about intima-
tion to the Speaker about arrest. Whe-
ther that intimation is proper, wvalid
or not, is the only question on which
a point of order can be raised at the
moment.

Therefore, neither on that point nor
on the point of privilege, all that is
being put by the members at the
moment is in order. This is my sub-
mission. (Interruptions).

Shri S, M. Banerjee (Kanpur):
Yesterday the whole question was
raised in this House, and we, many
of us, are not afraid of any arrest
because we know that ¢ur proper
place jg the prison under this Govern-
ment, but we raised certain matters
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ll:h.ich concern the rights and pri-
vileges of the members.

Yesterday right from 3 p.v. or even
trom 12 O' Clock, a CID officer was
there. I have nothing against him, he
must have been performing his duty.
At 5 O’ Clock the wife of Mr. Maurya
who was just waiting for Mr. Maurya
near the Inner Enquiry, infor-
med us that the CID officer was there
and his only purpose was to identify
Mr. Bagri and get him arrested the
moment he crossed the precincts of
Parliament House or he crossed the
gate. We in our wisdom, consulted
the senior members of this House, in-
cluding Prof. Mukerjee and others—
Shrimati Renu Chakravartty was also
there, today she must have gone to
Calcutta—and we went and talked to
that officer and he confessed, “Yes, 1
am an intelligence officer.” General-
ly, an irntelligence officer might come
under tne garb of g security man,
but that is a different matter, I have
nothing to say against that. I had
seen the CID officer waiting inside
just gate No. 2 and he said he was
verifying the persons who were going
to the various galleries; this could
not be done immediately. At least
he should have done on the spot in-
vesligation or enquiry; it is never
done by them.

Shri Priyva Gupta rose—
Mr, Bpeaker: Should I stop him
now and allow Mr. Priya Gupta?

Shri 8. M. Banerjee: At 530 you
were not present; you were unfortuna-
tely away and Mr. Dinen Bhattacharya
raised this question and said that in-
side these precincts Mr. Bagri was
arrested. I have nothing against the
arrest. From the communication it
is said that there was a warrant on
the 15th for his arrest. On the 15th
he was at his residence; on the 16th
he came to Parliament, though he
was suspended. The arrest was made
only on the 17th, after proper guard-
ing him, by the intelligence people
inside when he wag travelling with
Mr. Sheo Narain and Kashi Ram Gupta
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practically dragging him outside, It
is most unfair.

Mr. Speaker: It is enough. Mr. Hem
Barua.

Shri 8. M. Banerjee: Only one
sentence more. We have to safeguard
the sanctity of the House. Even to-
day I have moved a privilege motion
against the Home Minister, The DIG
has confirmed the shoot-at-sight
order, Let him contradict it now.

Mr, Speaker; I am not concerned
with it now. Mr, Hem Barua.

Shri Hem Barua (Gauhati): In-
stead of the Education Ministry trying
to deal with the proposed students
demonstration, the responsibility has
unfortunately been ghifted to the
Home Minister. As a result of that
not only Memberg of Parliament are
arrested in a very shab manner in
violation of your ruling given in this
House that unless there is a grave
criminal charge against 3 Member, no
Member should be arrested when the
Parliament session is on. The whole
of the Delhi University has been con-
verted intoa concentration camp....
(An Hon Member: No.) Policemen
are posted at all conceivable positions
in the university campus. That »
how democracy has been reduced to
smithereens. Parliament has been
made to yield to all pressures coming
from the police authorities, My friends
have stated that there were intelli-
gence people who almost took control
of Parliament House yesterday. That
is what happened. The police cars
were inside Parliament precincts in
order to arresy Mr. Mani Ram Bagri.
You are the custodian of the rights
and privileges of the Members and
you should take up this matter and
see that police cars are not allowed
ingide the Parliament precincts.

Shri J. B. Kripalani: Shrl Khadilkar
was in the same car; let him speak.

Mr. Speaker: I am not recording
evidence.
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Shri Ehadilkar (Khed): I have
written a letter to you, Sir. The
question is simple. I was standing
en the porch for a taxi. It is an im-
portant matter from another angle. I
eould not get a taxi. Then, Mr. Nath
Pai came out and said: I will give
you a lift. As he started the car, Mr
Bagri approached us and said: will
you give me a lift? We said yes and
he got into our car, We never knew
that there was a warrant. We went
out of the gate. Police carg followed
our car, He dropped me at Talkatora
road at my residence. In the meanwhile
we asked Mr. Bagri why the police
officers were after him. He said that
“1 want to go the same way.” But
he could not proceed further. His
way was blocked by, a police car.
Shri Nathi Pai is not too well and
so I was rather perturbed. 1 told
them there was no question of hi-
ding; the only thing was we wanted
to drop him at his residence. We
never knew it and then, when police
officers blocked the way, I could not
approach the car; Shri Nath Pai
spirited away the car and brought him
back here and gave him in his custody
because he wag standing there before
porch. (Interruption).

The one point on which we feel is
this. The police officers, when I told
them that Nath Pai is not too well,
we do not want to hide him, we
wanted to leave him at his residence,
they ought to have behaved a little
better, That is the only thing that I
wanted to submit to you.

Shri Raghunath Bingh (Varansai):
I was there from the very beginning.

L)

weqe wgng - ATET, WET | A
@ F3 g7 faar 2 o3 o fed
AT 7270 ¥ 6 F2A K FETT A4
2 a7 AmAAT TEET & W
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ot gy fay . WAy wgEm,
1 T & v wrg B wiafaat & aa
a4 g & ? A wees fam swmo #Y
zomaa for TremT e FT A §, R AT
AY 5T faer 9141 2, Afw gw Al O
awa § | wifmy wr Ay 27

W Agm WiET. 91ET g
qAA wEE 4% W

st gmare fag - 977 A1 T
4wy formrg, sre Atfaar am »4t amrd
2, AT Fr § I av A8 7 gw e
TraT | 3w avEAs &7 g 3 fw ey
§6 Tga &1 wve fzar wny, afew w
ZATY ATEATES F1 AR ATH TE & 0

ot g fag & @41 A T
AT AR A | FA 9@ AT A7 @ T,
At g 7z awe A 7f fF qfaw amy
oifdardz gTI9 F W7 o1 ag § o7
arTdY qrfFardz grea & WaT § AT
gfemr atsr 3 €1 Qe w AT aRY £
7z 397 g7 7T ¥ w7 f gfem ara
#1 qifamiie & Weg 9T A1 AT & 1
w9 & qifearAz AT3A & fiz 7T 1 97
9gan, A §3 agr a7 zar fF & amdr
FTIOF 5T 1z 7T w@rgm 2, frmave
faedt ar7 &R uw fams war a1 )
gff arxy mifardz graw A fafesze
¥ aET @y 4

o FZT AT AL AT, 71 A1 79 O
a7 7T W@ O "OAT FT FT ATH
T | =Y FETEY I w1 H @5 oA
sit a1q a1 Aoy w1 H ad A ¥
Tfaardz =iE arx {z X aT A0 0
afem a1Al 7 iz & waw 1T R A
1 | afFarde graq 1 fafqsca &
€ oY wviard w7 gf ) dar fr £
Fg1 &, ot ATq avg Ft w7 A9 FoAT |
T a7 gfrw 7 oF W7 W AT
wkfre Ia% N8 NS % 1 & 346 Ty
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wyr a1 | §7 ogi ¥ T Oz A€ F OF
gredt #1 w27 f5 a7 oft aondy F Fww
N ¥gar T o

g faaz & a1z ot g arf fee
HIC | A7 TiSATHZ TR AT HiES T
T | WY wm faey = F wEE A
=y Arg a1 7 w77 f7 ag ady gow T
2 ) arferariiz & ¥rad ¥ 979 29 A F
wragTe fear o 721 1 59 FY S% fear
war & 1 nffiz g Z 3=
off 71g qré 7 off aTars) w1 47 iz A—T
1 97 34t fzar | oY ey FuT wo
faere & @19 @ | TEE A7 wET
o9 /4T & W w7 o Nfaw ) f s
fir we szf, & ait wraT § 1 9 F1
mfaardz Ziza & fafases ¥ wwe
T DT T w7 F oy fear
(Interruptions).

weoR wEted o WIET, WTET |

st forw arovgw (@) ooy
R, ¥0 ata @1 arv faar mm g
o qee A7 07 fagr mr g oA
TEHT T AT AT fifan |

oS WgRE . qA7 919 &7 AR
faar 2, a1 €8 & FzAmEY £ 5 a9
AEY & 1 WY 43 SmET ) A g9 g
7; % g7 frn &

it (o vovaw @ w4 Ay & anw
foat w1 % 1 WA FAfARENT T
afau 1

weIq WENAW © A7 WIT &0 A
fagr aar &, A1 £ Wt AE & 0 Wi
3 LY |

Shri Sheo Narain: I want to clear
the whole position.

. Shri Priya Gupta (Eatihar): I
have been standing from the very
beginning.
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Mr. Speaker: Order, order. Ne

further discussion.

ol R wT wmaw (I979)
TEOY HEITY, 59 AFTEqT w1 9T frmv
EIC I

WO WY - # 15 a¥7 99 921
1AW AET T oATAT §

ot sy wresfy. weger wEtEy,
AT AT g A9T ATT I35 FT
FET /7 IF F, 3T F1 A1 /v fmw
AL

e wgy : ag forwraa A g
AT ¥ 1 T TF 1 A7 fowaa £

ot sermre gesdt - | 2w AW
T ¥ A9 FT 41T AT T
g o Wt Ry A miA #, gafen
ZH ®1 AYRI AR fAen 2

st frq e © 7 g F wen g, Sfe
qF AgY qaTar mar g A e oy
¥ aitt 4@ dmar e w7 fear W s7
1 " faw oman

q”rgwrcmq:iff arg g2q71
z¢ &, Afew ge =@ a@mar aan ¢

qeast KERQ | 37 0F AT G qEE
qATAT |rEAT 3 R AT gWT 4r ) waEv
T qzAT F A7 7 20 77 vz 4 g
aFAl 7 0
Shri Priya Gupta: You allowed

Mr, Raghunath Singh to speak with-
out permission.

Mr, Speaker: It was not without
my permission that he spoke.

Bhri Priya Gupta: How was he
given the permission? He never
sought it and you gave it

«ft sereite et T 1T H 5o
frmn @ B arfig
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qeaw wgRy : fram A 2, afew
ot %1 qvet 7@y foemir 2, 37 %1 g
fasias =i 0

ot foa Aroaw ¢ omewu AR,
4 F &9 AF 9207 FT /IET T
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Mr. gpeaker: Mr. Sheo Narain as
well as Mr. Priva Gupta will kindly
go out of the House.

(Shri Sheo Narain than left the

House).

Mr, Speaker: Mr. Priya Gupta also
will kindly go out.

Shrl Priya Gupta: Is it to balance
this, Sir? (Interruptions).

(Shri Priya Gupta then left the
House.)

st g®R I wEAy ;. wW oA QY
&= Fv Friy w1 frmw g € 7

Mr, Speaker: 1 have heard in de-
tail what has happened. Members
would appreciate my difficulty also.
It is a limited sphere in which I can
work., 1 must safeguard the rights
that are attached to this House and
to the hon. members. Within the
precincts of the House, no arrest can
be made. If it has to be made, first
my permission has to be sought.
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My permission has to be sought be-
fore any arrest can be made within
precincts of this House. Further, if
the police come inside the House on
some mission, may be in plain
clothes, they must not behave in such
‘a manner that they might be offen-
sive to the members or might impede
the lawful discharge of their duties by
the members, I will request the Home
Minister that if any police officer has
come inside the Parliament House
either for the work of the intelli-
gence department or for any other
purpose he should not conduct him-
self in such a manner that his inter-
ference is so apparent. (Interrup-
tions). Sometimes I hafe to call
him for security purposes, and it is
done. But he should not conduct
himself in such a8 manner that his
interference is so apparent or he
causes  embarrassment. Membrs
should have free entry into the
Parliament House and free exit out
of it whenever they want. They should
not be pbstructed, I will certainly see
that those rights are not interfered
with. But further than that, I am
sorry I cannot interfere, if the police
pursues some member outside the
precincts of Parliament House. This
point is being brought into promi-
nence that there was a car or taxi
waiting inside the House, (Interrup-
tions). I will have this whole mat=
ter examined. I will keep in mind
what actua'ly has been stated to me
and I will find out the conditions un-
der which this has happened. If it
requires any interference or any fur-
ther direction on my part, certainly
I will do that.

Shri Tyagl: What about the con-
duct of the membera? (Interrup-
tions).

Mr. Speaker: Order, 'wdur. 14
hon. Members.., .
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Shri Vasudevan Nailr (Ambala-
puzha): What does Shri Tyagi
mean? Does he want me to go and
ask the police whether there is a
warrant against me?

Mr. Speaker: Order, order.

8hri Hem Barma (Gauhati): Sir,
a reference was made by Shri Khadil-
kar to Shri Nath Pai. He is here

now. He should be given an oppor-
tunity to explain the position,

Mr. Speaker: No, Sir. I am con-
cluding. I cannot open it now again.

Shri Nath Pal (Rajapur): Sir, can
I not make a personal explanation?

Mr. Speaker: Let me conclude now.
Because he has come late, should I
open it afresh?

Shri Nath Pai: Sir, if T am re-
vorted by half-a-dozen of my ecol-
leagues. ...

Mr. Speaker: Nothing has been
said against him, Not a word has
been said against him, I would re-
quest him.,...

Shri Nath Pal: T am also requesting
you so that no misapprehension.. . _

Shri Hem Barua:
is not a good phrase.

Mr. Speaker: There is no mis-
apprehension. Nothing has been
said against him (Interruptions). I
had suggested sometime before that
it hon. Members agree, they want it
and they are prepared to abide by it,
then I can suggest to the hon. Home
Minister that it any hon. Member is
wanted by the police, intimation
might be sent to me and I can in-
form the hon, Member concerned at
that time that he is wanted by the
police (Some hom, Members: Yes),
But both things should go together.
If information is given, then the hon.
Member must go and surrender him-
self. If hon. Members want that I
can ask the hon. Home Minister that
he may inform me and I will inform
the Member.

“Spirited away”

Minutes of Estimates 4074
Comm,

Shri Hem Barua: It is a welcome
suggestion.
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Mr, Speaker: I will conxider.

1253 hra. :
ESTIMATES COMMITTER
MINUTES KTC.

8hri A, C. Guha (Barasat):
beg to lay on the Table:

Bir, T

(1) Minutes of sittings relating
to Hundred and third Report
of the Estimates Committee on
the Ministry of Education—
CSIR—National Physical La-
boratory.

_ (2) Minutes of sitting relating to
Hundred and fourth Report
of the Estimates Committee
on the Ministry of Educatiom

—CSIR—Central Electronicg
Engineering Research Insti-
tute.
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(3) Statement ghowing the rep-
lies to the recommendations

noted in Chapter V of the

Fifty-seventh Report of the
Estimates Committee which
were not furnished by Gov-

ernment in time for inclusion

in the Report.

1333 hrs.
PUBLIC ACCOUNTS COMMITTEE

Soxry-FmsT REPORT

Shri Morarka (Jhunjhunu): Sir, I
beg to present the Sixty-first Report
of the Public Accounts Committee on
Para 147(ii) of Audit Report (Civil),
1966, relating to the Ministry of Edu-
eation regarding Misuse of Grants
given to the Rajasthan Mahila Vidya-
ys, Udaipur for the construction of
a Women's Hostel etc.

LI T
SUSPENSION OF MEMBER
(Shri Kishen Puttnayak)
o few Tz (7Famg?)
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The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): Sir, I beg to
move:

“That Shri Kishen Pattnayak,
a Member of the House, named
by the Speaker, be pended
from the service of the Houge
for ten days'

Shri Dinen Bhattacharya (Seram-
pore): What are you doing? After
ten days the Members will go for new
elections.

Mr. Speaker; The question is:

*That Shri Kishen Pattnayak,
& Member of the House, named
by the Speaker, be suspended
from the service of the Houge
for ten days"

Those in favour wil]l say “Aye”.

S 1 hon, Memb ‘Ayes”.

Mr. Speaker: Those against
motion will say “No",

the

Some hon, Members: ‘No",
Mr. Speaker: [ think the “Ayes
have it.

Some hon. Members: “Noes” have
i

Mr. Speaker: Let the lobbles be
cleared (Interruptions). Lobbies have
been cleared. I will put the motion
to the vote of the House. The ques-
tion is:

“That Shri Kishen Pattnayak,
a Member of the House, named
by the Speaker, be suspended
from the service of the House
from ten days.”
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' Shri Kapur Simgh (Ludhiana): Sir,
I rise to a point of order. Sir, ever
since you have occupied this Chair
you have established a precedent in
this House that all motions for suspen-
sion of Members should be treated as

practice in the House .of Com-
mons, from  where we  have
taken this rule, that whenever

this extreme step is taken against a
Member it is to be treated as quasi-
judicial proceedings. ‘The necessary
element of a quasi-judicial proceed-
ing is, firstly, that an accusation is
made against the Member—that s,
naming by you—and then, secondly,
a debate, no matter how short, must
necessarily follow so that all aspects
of the matter are examined. Then
the Member concerned also must be
given an opporiunity to defend him-
=elf berause il is a fundamental ele-
ment of all quasi-judicial proceedings
that a person accused must be allow-
ed to face the accusers. Here in the
rules we say that a Member may be
suspended by naming etc. etc, but it
is an established practice in the
House of Commons that they are al-
ways quasi-judicial proccedings and
they cannot be treated in the sum-
mary manner in which they are be-
ing treated here. The maller involves
not merely of a single Member going
outside the House. vou are by these
proceedings silencing the voice of a
million sovereign citizens of the coun-
iry by turning a Member out of this
House on the slightest pretext. This
practice has been going on in this
House and it is against the spirit of
the rules, it iz against the letter of
the rules, it is against the known
conventions of the House of Commons
and it is, according lo me, an act of
high-handedness,

Shri 8, M. Banerjee (Kanpur): Sir,
1 rise to a point of order,

Mr. Speaker: No, Sir. A point of
order has been raised,

Shri 8. Ni. Banerjee: Sir, can I not
rise on a point of order? If we can-
not, say 9o,
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Mr. Bpeaker: 1 have heard cae
point of order and I have to give my
ruling.

Bhri 8. M. Banerjes: One point of
order is not omnibus.

Mr. Speaker: Rule 374(2) says:

“lf a member is so named by
the Speaker, the Speaker shall,
on a motion being made, forth-
with put the question that the
member (naming him) be sus-
pended from the service of the
House for a period not exceeding
the remainder of the session:"

So, no debate or amendment is allow-
ed.

13.00 hrs.

Bhri 5. M. Banerjee: Please read
the rules.

Mr. Speaker: I have read the rules.

Shri §. M. Banerjee: Yesterday
also you asked Shri Priya Gupta te
leave the House, Then Shri Kamath
read out the rules. Now, what is
“grossly disorderly”? 1 have also
been ip this House since 1857, by the
grace of the people and nol of the
Congress or the Government, 1 do
not know the position which obtain-
ed during the time of Shri Mavalan-
kar. but during the time of your pre-
decessor, Shri Ayyangar there was
only one instance of suspending &
Member. Shri Arjun Singh Bhadovia
disobeved the orders of the Chair to
such ap extent that cven the Oppo-
sition Members did not approve of his
action. Then the Marshall was sent
and the Marshall requested him to go
away. Still, he did not go out. Im
that case, all these procedures were
correctly followed. Shri Kishen Pat-
tnayak simply wanted to say some-
thing about the university campus. He
said that it has been reduced to a con-
centration camp . . . (Interruptions).
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Some hon. Members: No, no.

Shri 8. M. Banerjee: These hon.
Members say “no, no" but none of
them has got the courage to go to the
wniversity campus. My point is this.
Shri Kishen Pattnayak is being perse-
euted. Here we have witnessed many
such instances where the Leader of
she House has suggested suspension
for 10 or 15 days and we on this side
have pleaded for its reduction to 3 or
4 days. So, I would only request you,
I would appeal to your sense of im-
partiality and justice. . . (Interrup-
tions). Sir, they have no brains;
their upper chamber is empty. 1
would only request you to consider
that Shri Kishen Pattnayak is as good
a Member of Parli t, as the Prime
Minister herself. The Prime Minis-
ter is not a member of the Lok Sabha;
she is'only a Member of the Rajya
Sabha. But Shri Kishen Pattnayak
is a Member of the Lok Sabha. Fur-
ther, this is the last session before the
general elections. So, my suggestion
is that you may ask him to go out
only for the day.

Shri H. N. Mukerjee (Calcutta
@entral): Could I make a submis-
sion? Even if under the rules you
ean proceed summarily, would you
not consider that in the interests of
the eountry and parliamentary life in
general, especially in the context of
the kind of thing which has been go-
ing on, all the resources of under-
standing have to be brought to bear
on this point? Today what happens
is, this city is in a state of seige, as
it were, and we do not know who is
the enemy, unless the people are your
enemies, That being the position, are
we going to repeat thig story of send-
ing out people, naming them and get-
ting them away from the service of
Parliament, and aggravating the posi-
tion, or are we going to do something

better in this regard? 1f Govern-
ment fails, Parliament can behave
differently. 1 understand, some-

fimes when you, being in the Chair,
vou feel provoked by the kind of con-
suct to which we cannot under the
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rules take exception, but, in the very
extraordinary circumstances of today,
a very supreme responsibility de-
volves on you ag a representative of
Parliament, when Government seems
to have abdicated all its power and
relies bnly on military and quasi-
military forces to suppress the aspi-
rations of the people. I do not know
why they are driven to this kind of
extremism. Would it not be desirable
toa , . . (Interruptions). May I ask
you at least to take counsel with the
Government, if they are capable of
giving you counsel in this particular
juncture ang then start writing on a
new slate? Now, what is the point
in the Prime Minister talking in the
way she did in her broadcast ...
(Interruptions) .

Mr. Speaker: Order, order. I do
not need any assistance at this
moment. Under rule 373 it is only
the Speaker who can decide what is
“grossly disorderly”; there cannot be
any debate on it and no other autho-
rity can judge it. We have passed

that stage. Rule 374 does not speak
of “disorderly conduct”. It relates
to defiance of the Chair. When the

Chair has asked a Member to go out
and he does not go out, then rule 374
comes into operation. Therefore, the
question of “grossly disotde.rly“ con-
duct does not arise here.

Then, it has been mentioned by
Shri Kapur Singh that he has seen
it in the House of Commons that a
debate is allowed. I will read the
relevant rule of the House of Com-
mons;

“If the offence has been com-
mitted by a Member in the House,
the Speaker forthwith puts the
question, on a motion being
made, no amendment, adjourn-
ment or debate being, allowed,
that the Member be suspended
from the service of the House™
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S0, now the question is:

“That Shri Kishen Pattnayak,
a Member of the House, named
by the Speaker, be suspended

from the service of the House for
ten days."

The Lok Sabha divided:

Division No. 8]

Achal Singh, Shri
Alsgesan, Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shei
Bal Krishna Singh, Shri
Balmiki, Shri

Barua, Shri R,

Barupal, Shri P. L,
Bamappa, Shri
Bhargava, Shri MR,
‘Bhatkar, Shri

Biat, Shri .R.S.
Borooah, Shri P, C.
Chanda, Shrimatl Jyotsns
Chandak, Shri
Chaturvedi, Shri 5.N.
Chavan, Shri D.R.
Chavan, Shri Y. B,
Chavda, Shrimati Johrabes
Das, Dr. M.M.

Day, Shri B. K.

Dey, Shri 5. K.

Dighe, Shri

Dixit, Shri G. M.
Dwivedi, Shri M.L.
Elaysperumal, Shri
Ering, Shri D.

Pirodai, Shri

Ghosh, Shri Atulys
Guha, Shri A. C.
Gupts, Shri Shiv Charas
Harvani, Shri Ansar
Hazarika, Shri J. M.
Heda, Shri

Hem Raf, Shri

Igbal Singh, Shri
Jadhav , Shri M., L.
Judhay, Shri Tulsidas
Jamuna Dewi Shrimatl
Jedhe, Shel

Jyotishi, Shri 7. p.
Kedaria, Shri C. M.,
Ebadilkar, Shri

KEhan, Shri Shahnawar
Khanna, Shri Mehr Chand
Kisan Veer, Shei
Kotoki, Shri Liladhar

Bancrice, Shri 5. M.
Barus, Shri Hem
Bhattacharys, Shri Dioes
Bhecl, Shei P.H?
Chartriee, Shri H, P,

AYES

Kripa Shankar, Shri
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Muhishi, Dr. Sarojini
Malgichami, Shri M.
Mallick. Shri Rama Chandrs
Masuriya Din, Shri
Matcharaju, Shri
Mathur, Shri Harish Chandrs
Mehrotra, Shri Braj Bihari
Mehta, Shri LR,

Mehta, Shri Jashvant
Melkote, Dr.

Mengi, Shri Gopal Datt
Minimata, Shrimati
Mishra, Shei M. P,
Misrs, Shri Mahesh Dutta
Mohgin, Shrl

Morarks, Shel

More, Shri K.L.

Muik, Shri D. J.

Maik, Shri Maheswar
Muskar, Shri P.5.

Mayak, Shri Mohan
‘Mirsnjan Lal, Shri
Pande, Shri K. N.
Pandey, Shrl R. 5.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Parashar, Shri

Patel, Shri Man Sinh P.
Patel, Shri . R.

Patel, Shei Ruieshwar
Patil, Shri D. B,

Patil, Shri M. B.

Patil, Shri 5. B.

Padil, Shri 5. K.

Patil, Shri Vasanirso
Prabhakar, Shri Naval
Prawsp Singh, Shri
Raghunath Singh, Shri
Rais, Shri C. R.

Rojdeo Singh, Shri

NOES

Gopalam, Shri A- K.

Gupia, Shri Kashi Ram
Kachhavaiys, Shrl Hukam Chand
Kakkar, shri Gewri Shanksr
Kandappan, Shri S.

[13.07 hrs.
Raju, Dr. D. S,
Ram Sewak, Shri
Ram Subhag Singh, Dr,
Ram Swarup, Shri
Hamdhani Das, Shei
Reo, Dr. K. L.
Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
Rao, Shri Rameshwar
Rao, Shri Thirumala
Reddi, Dr. B. Gopsls
Reddy, Shrl H.C. Lings
Reddy, Shii Surender
Sadhu Ram, Shri
fanji Rupii, Shri
Sarma, Shri AT.
Sen, Shri P.G.
Sham Nath, Shri
Shankaraiys, Shri
Sharma, Shri D.C.
Sharma, Shei K. C.
Shashi Ranjsn, Shri
Shysmkumari Devi, Shrimati
Siddananjapps, Shri
Siddhanti, Shri Jagdew Singh
Siddish, Shri
Sidheshwar Prasad, Shri
Sinha, Shri Satya Nareysn
Sinha, Shrimat Terkeshwar
Snoatks, Shri Nardeo
Sonavane, Shri
Subramaniam, Shri C.
Subramanysm, Shei T.
Sumat Prassd, Shri
Tiwary, Shri R. 5.
Tula Ram, Shri
Tyagi, Shri
Uikey, Shri
Upadhayaya, Shei Shive Dwtt
Vaishya, Shri M. B.
Varma, Shri Ravin dra
Venkatasubbaiah, Shel P.
Wadiwa, Shri
‘Wasnik, Shri Balkrishne
Yadav, Shri Rem Harkh

Kapur Singh, Shri
Kar, Shri Prabhst
Koya, Shri

Knihnapal Singh, Shri
Maurys, Shri B. P.
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Mukerjee, Shri H. N.
Nair, Shri Vasudevan
Pandey, Shri Sarioo

Pattnaysk, Shri Kishes

Potvekkatt, Shri Singh, Shri Y. D.
Mr. Speaker: The result of the
divigion is: Ayes 138, Noes* 20.

The motion was adopted.

8hri A, K. Gopalan: Sir, we are
all going out., What is happening in
the country? People are being shot
outside. The ‘Government policy is
such , .. il

An hon. Member: Go away.

Shri A, K. Gopalan: Who is he to
ask me to go away?

Mr. Speaker: I now request Shri
Kishen Pattnayak to leave the House,

Shri A. K. Gopalan: People are
being shot outside and now parlia-
mentary democracy is dead. These
people on the other side do not be-
lieve in parliamentary democracy ...
{Interruptions) .

(Shri Kishen Pattnayak, Shri A, K.
Gopalan and some other Members
left the House).

13.08 hrs.
BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affatrs and Communications (Shri
Satya Narayan Sinha): With your
permission, Sir, T rise to announce
that Government Business in this
House during the week commencing
21st November, 1966, will consist of: —

(1) Consideration of any item of
Government Business carried
over from today's Order
Paper.

(2) Further consideration and
passing of the Constitution

. NOVEMBER 18, 1066

Raghavan, Shri AV,
Ram Singh, Shri

Roy, Shri Saradish
Shastri, Shri Prakass Vi

B.O.H,

Utiys, Shri

Verma, Shri 5.L.
Vimls Devi, Shrimati
Yashpal Singh, Shri

(Twenty-first Amendment)
Bill, 1966 and the Represen-
tation of the People (Amend-
ment) Bill, 1866, on Tuesday,
the 22nd November, 186€
after disposal of Questions.

(3) Consideration and passing of:—

The Goa, Daman and Diu (Opi-
nion Poll) Bill, 1966.

The Police Forces (Restriction
of Rights) Bill, 1066, as
passed by Rajya Sabha.

The Indian Tariff (Second Am-=
endment) Bill, 1966,

The Seeds Bill, 1964, as reported
by the Select Committee.

The Patents Bill, 1965, as report-
ed by the Joint Committee
of the Houses,

(4) Discussion on the student un-
rest and trouble in recent
months on a motion to be
moved by Shri Harish Chan-
dra Mathur and others on
Wednesdav, the 23rd Novem-
ber, 1966, al 4 p.M.

=Y gow =T wgwA  (FAH ) :
fog¥ 7 Aaw< ¥ F "z gE
g ag 9gg AgEyy faww E ol @w
AWt A wgr & fF IA QAT @ aga
FEN 1 IT I qEEE WY A sqTET
W g 1 Fwmar argmg fE 3w
T A9 FE T FIAATH & |

gelt g & ag Fgar g g %
7 ari/E FY @t AW ¥ AT A A
frivet i ¥ wir 1 dY fF Agen
arm g wfgd | f A wgR ¥

*Shri Lakhan Das, also wanted to vote for ‘NOES', as per his subse-

quent intimation to the Speaker,
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Shri Hem Barua (Gauhati): During
the last session of Parliament, the
statement made by the Defence Min=
ister on Pakistan military build-up
on our frontier was discussed partly.
May I know whether that discussion
is to be taken up during this session
or not?

8hri D. C. Sharma (Gurdaspur):
1 want that there should be a full-
fledged discussion in this House on
the law and order situation as it ls
prevailing in the country. We read
something in the papers and we hear
questions and answers and we discuss
those things piece-meal. It is no use
doing things like that. The Govern-
ment is being misunderstood; the
people are being misunderstood and
the Opposition parties are also being
misunderstood. 1, therefore, think
that the hon. leader of the House—
may he live long—should find some
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time for discussing the law and order
situationn in this House,

Shri Satya Narayan Sinha: I will
start from my hon friend, Shri D. C.
Sharma's point. The law and order
situatlon in the last one month or so
i mainly connected with students’
unrest and we have put it for the
next week. I think, we can very
well bring that thing also there, I
have already announced that 2}
hours discussion on the motion to be
moved by Shri Harish Chandra
Mathur and others will be taken up
by the House on Wednesday, the 23rd
November, at 4 p.M,

About the cow slaughter business, I
havé not ruled it out in this sehsion.
Time permitting, we shall have this
discussion. But it all depends upon
the availability of time, We are run-
ning aghinst time and we are behind

echedule. gz qrX #Y a1 & fis wen
gyt fas & o @ W ¥ 9w
wwi gt wifigd | ¥ ware smaMFd
w g

fafordre wiawr o foid acaw
¥ ferogw v mar, fow & fag
wrar fovr T 97 | AR 9% FIH TEr
wfek qr ¥fer aafrorh § fe S
T TATe AT AT | W A I A
&3 arer femn qT 9@ SO WET WET-
Y FY AT, T TR qGIAT ATAT |
e ag Wit qum g & awm W
W igdy AP qwAT L |
i §, Hwgay i awar  Afww
TR g AT ¥ AEC W W AT AT
wifew F8T

ot aerere fex - & o # sgaear
qEATE | qH ¥ TN WS WEEg
Wiy A 2@ & & g ae dar
AT F AW WIRH T Ay W
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Y wag AW fag: faeww wdt 2,
T v @A @ gar fe-
Ty A g AT aves A ¥
w @ B w B o oEE A
9 aM Q| wTEEt qgr e gy amar
¥ A " W wary JoTAT AMAT X o
% &, ew e w0
afen g7 W w9 Sfewfafe o€
ar AT Tifgd 1w W oAy
wrag@ v wrfgd 1 feelt ot arfern-
hr AQw Wi & v
& WRT OW ATT HIXH T a9TH o0
a1 & xw ¥ fad wifow swm Afer
oA mew & Wi T wfgd wror
T W |

it oo fag : § A et oft ol
a0 qE R owm oA ot
amfr &

st wew aroaw fey : W Q@
g f WA o e owily §
ferkt et et QN X ez wgm e
ag wr w faeedr wfgd

o o o wat :  wd WY o
firenh wifgd |

st wew Ay fa : § € AT
weer AR W H AT G

AET foqoma & art & A wgr
mrgfe a8 @ g 1 & wifa
sem f& w7 gy {1 a1 & 3y
¥ foy foar s 1 A w4 Pawe
wg ¢ f& ugt ag +T faar o § fw
2 famva< & a2 g 87 437 9T qgr
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TR aE s ad I At § 1 H 3w
® g TR FET A A Fg,
afer awa F2 &7 ™ ¥ A famr
wiat § fe gad aga @ AdY g
wmy Aifad fF # FT &€ | gw 5 a9

¥ a oA 24 & @@,
Time permitting, we will try to ac-
commodate everything which has
been suggested.

oY gew W wgwr - & 4 7 i
& Aleityre. & S Afen @ o R0
gE s W ww gE R wgi T W
LU A

ot wwevroa fieg . a0
w1§ Aifeg T ¥

oY ETET wTENY ; Tg e AT
tfr wifarfes wftard ) K2
wg Afea £t §, o7 % e ¥ gt
a & gnit

ot gew WX vy Afew @
AN

o, we o fog o & A o ¥
wgT ag AT g ¢ Afew A aga
Tt &, T w7 qa FAA &7 HaaT
ghar § awl & 37 A Afew dar g

ot g W WA FEL AT A
w=f g F ¢

ot semt wewy ;- s
TR A AN M A A TR R e ww
@ & qm Afed oy oo @@
FE A FA R, AN A I s
¥ fad v S § 5 7 e @
g fafre Y ot aam faarar 98 @
& & 5=t &1 g A fr ) gwf ow
18T AT 753 iy F avg ¥ wwv
ot &7 fagr et | wEw IR ¥ am
ey F10 HA ¥ qrg qg wow At mE
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fove daq wrd w47 g8 TwTC A T

w1 afcwa £ fr a5 78t o &, ag oF
fafaa ara &

oft wer arevay fag : & % qaemr
s Afmmar s s &
I AZY W T aw & Ao 77 A
g

WeTR WA - WY FOEEAT g
fe mgras oA i N qefae
€Y w7 grar § 1 I T & o gwle
g T awar §

ot Jow ww wgww : ag agw
wwerger frrw §

WUW TPAT . AT FAT Ay O
wrowRE...

ot gwn w ey Tf i
L

TR KT & el W T 6%
wE

ot g¥W WU wHT - qaT a9
&1y wmaT &, W 9T Ay

T AN A ST I AEE BRI K
agi ¢ Y v faear wfgd | agi
O gT sz &1 waf A aga gAv Y
nfgd

Mr. Speaker: The Sub-Committiee
would call those members or they
might go there after finding out as to
when the meeting is to be held.

ot g aviw (7)) o dw oAy
g gyEq 9T W1 @@ AET ARy
@R 798 R A gwaa da i a ¥
A1 aeaT § A wr e ag faw w@r
¢ 70 stenET § froad A w5
awg fevr w2 AT A W e
FTE | TF 4T 4 T LY JAET TL
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[t o qmoea)
wWsm i gad NF gT O 13224 hrs.
st APPROPRIATION  (RAILWAYS)

st we@ Ao fag : gwa g
a1 a& & fere o fagr o | gEwy

Wt gr @ afed g gwm aT fat
FEIE |

1322 hrs,

APPROPRIATION (RAILWAYS)
NO. 3 BILL®, 1966

The Minister of Rallways (Shri 5.
K, Patil): I beg to move for leave to
introduce a Bill to authorise payment
and appropriation of certain further
sumg from and out of the Consolidated
Fund of India for the service of the
financial year 1966-67 for the purposes
of Railways,

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appripriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financia] year
1966-67 for the purposes of Rail-
ways."

The motion was adopted.

st gow wx wgmw (3)
o &Y & qre F w1 g ad) il
g

wood WEE 0 §H a<g & T8 0.

o} gew W v - GAl AEEY
waara 24 & foq dare § 0

Shri 8, K, Patil:
Bill.

I introducet the

NO. 4 BILL®, 1966

The Minister of Rallways (Shri S,
K. Patil): I beg to move for leave
to introduce a Bill to provide for the
authorisation . of  appropriation of
moneys out of the Consolidated Fund
of India to meet the amounts spemt
on certain services for the purposes
of Railways during the financial year
ended on the 31st day of March, 1964,
in excess of the amounts granted for
those services and for that year.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
-spent on certain services for the
purposes of Railways during the
financial year ended om the 3lst
day of March, 1964 in excess of
‘the amounts granted for those
services and for that year."

The motion was adopted,

Shri 8. K. Patil: 1 introducet the
Bill.

1323 hrs.

DEMANDS FOR SUFPPLEMENTARY

GRANTS (KERALA), 1966-67 AND

DEMANDS FOR GRANTS

(KERALA), 1962-63 AND 1963.04—
contd.

Mr. Speaker: The House will now

proceed with further discussion of the

lementary Demands for Grants

and Demands for Excess Grants in
respect of Kerala.

Mr. Kachhavaiya.

*Published in Gazette of India Extraordinary, Part II, wecton 2,

dated 18-11-66.

tintroduced with the recommendation of the President,
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ot gew wx wgrm ()
T FY A ATAVEEATE § IS ALCH A
v Y i Y T g ag g FH L
¥ F WrA@FA qgT AW § W
Faw wius g fzar wmAv arfgy afs
ag WA ArawETarAl #1 IfT FT @
¥ A owrwr FY fegfy #Y osa A
T U, qE7 T ArAFATHI BT SO
¥ Tard g & s fagm s afgh
Tl 9T T8 qAq Tesfa waa ar e |
gt form e &1 T &, faw wET
A qarrd § o form wrc A AT
1 qitam &1y < w1 S0
¥ 1 3, wg et & o gan @ 31
¥ TF QT Of & wal I TR
T # oy afewt dw e .o
Wt Iufeqq AgY &, v fom &1 wly
Tagm Ry

farer swrera & Fwat () oo Ao
fw) - & F

ot g W wEWT : I o ¥
arw sFT At 9E gfemr dan P &
AT AFT KT FRAfeat Gav gt &
fax & mawt g 1 ghafrar @
£ A% T3 9N afedi R wafgar
AT A g SwF w5 ww e,
ITE! AT MAT Fryor FTF FT ATHA
el 1T 39%T A wre Fwr B
v & WA g e e Joe
forg forery 48 % sy w1 1 8, oy
¥ €Y AT I T ¥ A, T
wfas a1 JaFT faar A TrfEd

¥w QT ¥z @ gt @ AT e
v & 1 Wl & gedt agm @
wer ¥ 1 dofiai oveY o wfawin
Wt &1 g e & 1w i

DS.G. & DEG.
(Kerala)
F1F THTT A T FT ATAWEAT | W77
sw e fear mam &t Sga wT
arzre ¥ i w w0 faw qwar g
¥ g § @ Idm & 9RO wmar
A SR A FT FIEAT ATAT qOfEy o
T 2 & AT WUFT W™ JEeg
A ad | AR AvaAr Fgw A
ot 7g Iam T A faew fem
ATT &Y FETAH A1 qHAT § | WA FEHT
foraT qTET a@M IqAT & W g
;I AT FY EF T K TN wgraE
T FE | W A & AU aga ww
G35 mavar A g § wEr §
fis 0 & Ty 71 9w

¥ O QAT @ § fw farr
gfe B W wTer faewr par g o
st $1 FqraT fonfea a7 & faro wfios
3 1 sgIeqT ®Y AT arfEy

qurdt et aw fF ag s
fear ot =fe® | g SO WY wgr
FH IR FAL M H AT A
s qer FTH A § 1wl aw
qET A T AT R o Ad A
f& ¥ & o7 A g W foewr
frweaar & Ia%T fFm wwe § Fdm
fear o "waT 1 X4 fomw 1 fh
W T@d, wiewk B R qw
w7 &% fear T &« A www
W ®C &% fomr amar ¢
wa Feat @ g&d §1 I ol
i 4 Wy dfewi R § A
gl & A 7 P §, * o g
%, waFT W 953 3T A J9ART P wwAT
§ ST KEHT IYURT WA KT Aravawar
| 8 I WIORT sA AT afgd

el ¥ folr ot g A1 it
FAIT R IEFA N RE | I fw
# s = dar g § ) W
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[47 g% == F=ama]
WY AT Y g 5 & A gw W
W s W afgd fF qgr S
* 90 49 | WE ol agi & Wi
WY TEAaT KT FOT | IAT AT
WY GEEAT FT @Y § WA w@T H
STEe 3T FEF WIGHT 2 R § 1 oW
wraFTd ®1 IF gEC wT AW T4
foear 8, @ A fuwar &, wfw & o
I &, W Wi § 9 A e
W w1 & S et oY § a7 w9 T
gt ferdt & formmr ofomw ag g
gfe e foaaa gwgm @ s
gt g g, fer W& | gemr
T /AT £, AEY IS AT E 1 FHiAG
% frdgT T E AW WO F @
I@ X @ g wrE mrafw g & afer
oY G wTod &1 & o war &, sy
@I
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FTA ¥ W wesmiE & owEa
% fom Froo & wegwly o ar mEe
g 9T 9] 341 £ ag F A & fegr gmr
w4t &\ | IwWT ¥ @ AATT qHO
g T 2 | feat R lemgaradi &
regafa TR TEMT 11371 F T IwWA
&1 qAT g1 & 1 & =;wEm fiw oA
WU ¥ WHF ST W I &7 2
g%, 2 =.fgq | &g fagw gar g
2\ @Iz @IF (gedi ¥ @ @y &1
woWrIFETE A awm Af A
TT 0¥ AT & W@l Wi A WA
wiawwar g | & AT s (w3
qATY 9T q@19 I KT I ¢ F
gl T, @ A1 wFAW A
o9 AT F@T | WG FET ¥
Huit 1 wglawa (e aFi )

# myr Fear o f® A ari WA
WO HA T@r g, IAL AT AT
A | A T AT IEa wiard
il
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"t wo wro faw (Freate) : veaw@
HgE & ¥ & w@AT Igwr A a9f
¥ & | wrrfm meedl ®) e gy
fredt art awile feriza aa =
& fore wrd Y 9@ g WY gAY @i
g€ dt | & wroRy awEn AEATE
agi O fRardior ST argdt AT ®
a1 cqifae #r #7 faa @ 1 g9 A
agy & fF agi g9 IaT ' agr
T W FART OFAGIE W agTET WY
aife g faeft Tam ara g o

w9 fogr F at ¥ ggi w0 I
Y agad @y A & gaan ) Fgar gar
g & fom aradlg aeen A @ wm #
IEMET 41 ag 9 g4 AT A9E TN E
Ffer faaar st #1 faw Fmr
aifgfagymr g a1 @@ mawd
ozt Fr sgaerr gE &0 AdEw
g AewEl F1aw § A7 fam qanlew
fafgsn, #faer s1q &7 98 &
wgroe waw F far g 0 faw faw
i@l & fax fam avg & famm 7
& e w2 S0 07 § 1

st e oy (fasate) o
MEr ¥ WonORi § wa g § A€
TG F3 | WATH § qaAl & a"
¥ frgrqa Afa axdy st & gré
FE X Wt g AL ¥ (g faar 3
gz ot Foar fawmr waY qr Foq
g 2w & | 99 Ay § g (A
fomar o w@T & 1

st o wro fawr ; Wit ar wifaw
drc a @ E | wiaw ave F @
e ag o1 K F.HeHe A4 FT awa
g 1 g meryfa SR Wma g

ot e arent Cgrd w1 e
ooty &, 9wt oY wng T WA
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st gen v wgaw o §
fard NEF AL, sed ar ¥ g6
LU U A
Mr. Dﬁn&r-slrukw: Some Cut
Mpotions have been moved.

-1 now put them to the vote of the
House.

All the Cut Motions were put and
negatived,

Mr. Deputy-Speaker: The gquestion
is:

“That the respective Supple-
mentary sums not exceeding the
amounts showpn in the third
column of the Order Paper be
granted to the President out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year end-
ing the 3lst day of March, 1967,
in respect of the following De-
mands entered in the second
column thereof—

Demands Nos. XXX, XL, XLV,
L and LV."

The motion was adopted,

o) gW wE WA R aEl
FT IO TN FAT E |

weaa wglem ;¥ fEar &

i gew w wgam ;o gwd &
fo 1% 9T & 917 2 398y 3 g1 H AW
& forg a4y F1% a1 AvETe "R o
R Fraafi s My E A
& & | % gwe agrar gowl
T ? I EE IeT adi fzar 2

Mr. Deputy-Speaker: Order, order.

8hri Hokam Chand Kachhavalya:
‘There is no quorum in the House.
.

Mr. Depaty-Speaker: The bell is
being rung.

DSG. & DEG. 4oob
(Rerala)

Still there is no quorum. The bell
is being rung for a second time—
Now, there iz quorum, ’

The question is:

“That the respective Supple-
mentary sums not exceeding the
amounts showp in the third
column of the Order Paper be
granted to the President out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year end-
ing the 3lst day of March 1067,
in respect of the following De-
mands entered in the second
column thereof—

Demands Nos. XVI, XVII, XIX,
XXV to XXVII XXXII,
XLIII, XLV to KLVII and
Lv.”,

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That the respective excess
sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the
President out of the Consolidated
Fund -of the State of HKerala to
make good the amounts spent
during the year ended 3ist day
of March, 1963, in respect of the
following Demands entered in the
second column thereof—

Demands Nos. I, XII, XXI,
XXXII, XXIII, XXXV,
XXVIl, XLV and LI".

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That the respective excess
sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the
Pregident out of the Consolidated
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Fund of the State of Kerala to
make gpood the amounts spent
during the year ended 31st day
of March, 1964 in respect of the
following Demands entered in the
second column thereof—

Demands Nos, I, X, XII, XXI,
XXI1I, XXV, XXXVII,
XLIII and XLVL".

The motion was adopted.

[The motions for Demands for Sup-
plementary/Excess Grants in respect
of Kerala, which were adopted by
the Lok Sabha, are reproduced be-
low—Ed.]

Demands for Supplementary Grants
(Kerala) For 1966-67

DeManp No. XXX—HARLIAN WELFARE

“That a supplementary sum not
exceeding Rs. 9,00,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XXX Hari-
jan Welfare.”

Demanp No. XL—MISCELLANEOUS

“That a supplementary sum not
exceeding Rs. 6,82,400 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1067 in
respect of Demand No. XL Mis-
cellaneous,”

Demaro No. xLV—Cm'rn OuTLAY
on INDUSTRIAL AND Ecowomic Deve-
LOPMEN

“That a supplementary sum not
exceeding Rs. 15,86,6000 be gran-
ted to the President out of the
Consolidated Fund of the State of

(Kerala)

Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1867 in
respect of Demand No. XLV Capi-
tal Qutlay on Industrial and Eeco-
nomic Development.”

Demanp No. L—CapPrrAL OUTLAY OW

TRANSPORT SCHEMES

“That a supplementary sum not
exceeding Rs. 1,08,500 be granted
to the President out of the Con-
soliated Fungd of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. L Capital
Outlay on Transport Schemes.”

DeEmMAND No, LV—LOANg AND ADVANCES
’ GOVERNMENT

BY THE

“That a supplementary sum not
exceeding Rs. 41,00,000 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. LV Loans
and Advances by the Govern-
ment.”

Demany No. XVI—Urnrversity Epuca-

TION

“That a supplementary sum not
exceeding Rs, 300 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1067 in
respect of Demand No. XVI Uni-
versity Education.”

Demanpy No. XVII—GeweraL  Epuca-

TION

“That a supplementary sum not
exceeding Rs. 30,000 be granted

410°
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to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1867 in
respect of Demand No XVIL
General Education.”

Demanp No. XIX—MEeDICAL

“That a supplementary sum not
exceeding Rs, 1,00,000 be granted
to the President out of the Con-
aoliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1967 in
respect of Demand No. XIX Me-
dical.”

Demanp No, XXV—ANIMAL
HuseANDRY

“That a supplementary sum not
exceeding Rs. 100 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1967 in

Dmmanp No, XXVI—Co-OPERATION

“That a supplementary sum not
exceeding Rs. 80,000 be granted
to the President out of the Con-
saliated Fung of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1987 in
respect of Demand No. XXVI Co-
operation.”

Dmmanp No. XXVII—Invostrazs

“That a supplementary sum not
solidated Fund of the State of
to the Prgsident out of the Con-
solidated Fund of the State of
Kerala to defray the charges

DSG. & DEG. KARTIKA 27, 1888 (SAKA) D.SG. & DEG.
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which will come in course of

payment during the year ending

the 31st day of March 1967 in

respect of Demand No. XXVII In-

dustries.”

Demanp No, XXXII—IRRIGATION

“That a supplementary sum not
exceeding Rs. 100 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray .the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XXXII
Irrigation.”

DemMAND No. XLII—CAprrac CurLay

ON PUBLIc HEALTH

‘“That a supplementary sum not
exceeding Rs. 100 be granted
to the President out of the Con-
soliated Fung of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XLIIT
Capital Outlay on Public Health."

Deseanp No. XLV—Carrrar. OuTLAY o

InpDUsTRIAL AND Ecowomic Devevor-
MENT

“That a supplementary sum not
exceeding Rs. 48,11,600 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in ecourse of
payment during the year ending
the 3ist day of March, 1967 in
respect of Demand No. XLV Capi-
tal Outlay on Industrial and Eco-
nomic Development.”

Demant No. XLVI—Caprrar OUTLAY

oN IRRIGATION

“That a supplementary sum not
exceeding Rs, 30,00,000 be granted
to the President out of the Con-

soliated Fund of the State of
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Kerala to defray the charges
swvhich wil] come in course of
payment during the year ending
the 31st day of March, 1067 in
respect of Demand No, XLVI
Capital Outlay on Irrigatlion.”

Demanp No. XLVII—Carrrar Ovuriay

oN PusrLic Works

“That a supplementary sum not
exceeding Rs. 300 be granted
to the President out of the Con-
soliated Fung of the State of
Kcrala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XLVII
Capitall Outlay on Public Works.”

Demanp No, LV—LOAN AND ADVANCES

BY THE GOVERNMENT

“That a supplementary sum not
exceeding Rs. 9,77,000 be granted
to the President out of the Con-
soliated Fung of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. LV Loan
and Advances by the Govern-
ment.”

—_—

Demands for Excess Grants
for 1962-63

Demanp No. I-—AGRICULTURAL INCOME

Tax AND Sares Tax

“That & sum of Rs. 63,421 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. I Agricultural In-
come Tax and Sales Tax for the
year ended the 31st day of March,
1963.”

Demanp No. XII—Jans

“That a sum of Rs. 1,809,707 be
granted to the President out of

NOVEMBER 18, 1966
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the Consolidated Fund of the Sigte
of Kerala to make good an ¢x-
cess on the grant in réapect of
Demand No. XII Jails for the year
ended the 31st day of March,
1963."

Demanp No. XXI—Pusuic Hearrx

ENGINEERING

“That a sum of Rs, 35,05,960 be
granted to the President oup of
the Consolidated Fund of Lthe State
of Kerala to make good an ex~
cess on the grant in respect of
Demand No, XXI Public Health
Engineering for the year ended
the 31st day of March, 1963."

DemManp No. XXXII—IrRRIGATION

“That a sum of Rs. 5,64,780 be
granted to the President oui of
the Consolidated Fund of the State
of Kerala to make good au ex-
cess on the grant in respect of
Demand No. XXXII Irrigation for
the year ended the 31st day of
March, 1963."

Demanp No, XXXIII—Pusric Wonrks

“That a sum of Rs, 853,463 be
granted to the President oui of
the Consolidated Fund of thc State
of Kerala to make good an cx-
cess on the grant in respect of
Demand No XXXIII Public
Works, for the year ended the
31st day of March, 1963."

DemManp No. XXV—TRANSPORT
SCHEMES

“That a sum of Rs. 1,27,768 be
granted to the President out of
the Consolidated Fund of the State
of Kerala {o make good an ex-
cess on the grant in respect of
Demand No. XXXV Transport
Scheme for the year ended the
81st day of March, 1063.”

Demenp No. XXXVII—-PrNgioNs

“That a sum of Hs. 508,191 .hl
granted to the President out of
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the Consolidated Fund of the State
©of Kerala to make good &n ex-
cess on the grant in respect of
Dem No. XXXVIO Pensions
for the year ended the 31st day
of March, 1963."

Devarny No. XLV—Caprrar  OUTLAY

ON IRRIGATION

“That a sum of Rs. 67,73,571 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XLV Capital Qutlay
on Irrigation for the year ended
the 3ist day of March, 1963.”

DemAND No, LI—CoMMUTED VALUR OF

PensioNg

“That a sum of Rs. 76,183 be
granted to the President out of
the Consolidated Fund of the Slale
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. LI Commuted Value
of Pensions for the year ended
the 31st day of March, 1963."

Demands for Excess Grants (Kerala)

for 1963-64

Demanp No. I—Acricurture Income

Tax AnNDp SaLEs Tax

“That a sum of Rs. 103,865 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an cx-
cess on the grant in respect of
Demand No. 1 Agriculture Income
Tax and Sales Tax for the year
en;l:d the 31st day of March,
1064."

DemaND No. X—D1sTRICT ADMINISTRA-

TION AND MISCELLANEOUS

“That a sum of Rs. 39,835 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good un cxz-
cess on the grant in respcul of

DSG. & DEG. 4106
(Kerala)

Demand No, X District Adminis-

tration and Miscellansous for the

year ended the 31st day of March,

1864."

Demanp No. XII—Jans

“That a sum of Rs, 1,36409 be
granted to the Presidemt out of
the Consolidated Fund of the Slate
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XII Jails for the
year ended the 31st day of March,
1964."

Demantd No. XXI—Pusuic Heavrs
ENGINEEMING

“That a sum of Rs. 28,75,184 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XXI Public Health
Engineering for the year ended
the 31st day of March, 1964.”

Demanp No, XXII—AGRICULTURE

“That a sum of Rs. 2,01,844 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demangd No. XXII Agriculture for
the year ended the 31st day of
March, 1964."

Demanp No. XXV—ANmMAL HUBBAN-

DRY

“That a sum of Rs. 1,00,502 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XXV Animal Hus-
bandry for the year ended the
31st day of March, 1964."

DemanD No. XXX VII—PENSIONS

“That a sum of Rs. 31,23,600 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
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Demand No. XXX VII Pensions for
the year ended the 31st day of
March, 1964.”

Drmanp No. XLIOI—CAPITAL OUTLAY
AND PusLic HEALTH

“*That a sum of Rs. 10,60,020 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No, XLII Capital Qutlay
on Public Health for the year
ended the 31st day of March,
1064

Demann No. XLVI—CAPITAL OUTLAY
oN IRRIGATION

“That & sum of Rs. 1,07,50,677 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XLVI Capital Outlay
on Irrigation for the year ended
the 31st day of March, 1964."

13.36 houm,

DEMANDS* FOR SUPPLEMENTARY
GRANTS (GENERAL), 1968-87
and
DEMANDS FOR EXCESS GRANTS
(GENERAL), 1963-64
Mr. Deputy-Speaker: The House
will now take up discussion and vot-
ing on the Supplementary Demands
for Grants in respect of the Budget
(General) for 1968-87 and the De-
mands for Excess Grants in respect of
the Budget (General) for 1963-64.
Both these sets of Demands will be
taken up together.

(i) Demands for Supplementary
Grants (General) for 1088-87

Demaxp No. 2—Foren TrADE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs.  24,00,00000 be
granted to the President to defray

ed:

ed:

ed:

(General)

the charges which will come in
course of payment during the year

ending the 31st day of March,
1867, in respect of Demaad No.
2 Foreign Trade”.

DeMAND No. 16.—EXTERNAL AFFAIRS

Mr. Deputy-Speaker: Motion mov-

“That a supplementary sum not
exceeding Rs.  67,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 3Ist day of March,
1967. in respect of Demand No.

* 16 External Affairs."”

Demanp No, 41—MiNisTry or HeaLrn

AND FAMILY PLANNTNG ,

Mr, Deputy-Speaker: Motion mov-

“That a supplementary sum not
exceeding Rs. 560,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1967, in respect of Demand No.
41 Ministry of Health and Family
Planning.”

Demano No. 52—DeLat

Mr. Deputy-Speaker: Motion mov-

ed:

“That a supplementary sum not
exceeding Ra 5,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1967, in respect of Demand No.
52 Delhi.”

Demaxp No, 51-A—CHANDIGARE
Mr. Deputy-Speaker: Motion mov-

“That a supplementary sum not
exceeding Ra. 1,67,25000 be

-_;;lo\red with the recommendation of the President.
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granted to the President to defray
the charges which will come in
course of payment during the year
end.in‘ the 31st day of March,
1967, in respect of Demand No.
52-A Chandigarh."

Dzmanp No. 53—ANDAMAN Anp Nico-
BAR [SLANDS

‘Mr., Deputy-Speaker: Motion mov-

ed:

“That a supplementary sum not
exceeding Rs. 2425000 be
granted to the President to defray
the charges which will come in
course of payvment during the year
ending the 31st day of March,
1967, in respect of Demand No.
53 Andaman and Nicobar Islands.”

Drmanp No, 72—LaBoUrR AND EMPLOY -
MENT

Mr, Deputy-Speaker: Motion mov-

ed:

“That a supplementary sum not
exceeding Rs. 1,000 be
granted to the President to defray
the charges which will come In
course of pavment during the year
ending the 31st day of March,
1867, in respect of Demand No.
72 Labour and Employment.”

Drmanp No. 84—SurpLizs anp Drs-
POSALS

. Mir, Deputy-Speaker: Motion mov-
ed:

“That & supplementary sum not
exceeding Rs.  43,19000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1967, in respect of Demand No.
84 Supplies and Disposals.”

Demarp No, 99—Aromic Enmcy R-
BEARCH

Mr. Deputy-Speaker: Motion mov-
ed:

.
“That a supplementary sum not
exceeding Rs. 4300000 e

ed

ed

{General)

granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1967, in respect of Demand No.
99 Atomic Energy Research.” )

Demanp No, 110—OtHer Revenur Ex-

FENDITURE OF LOK SABHA

e.‘iMr. Deputy-Speaker: Motion mov-

“That a supplementary sum not
exceeding . Rs. 25,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1967, in respect of Demand No.
110 Other Revenue Expenditure of
Lok Sabha.”

Demanp No. 117—Caprrar OuTLAY ON

CURRENCY AND COINAGE

Mr. Deputy-Speaker: Motion mov.
ed:

“That a supplementary sum not
exceeding Rs,  2,54,65000 be
granted to the President to defray
the charges which will come in
coursge of payment during the year
ending “the 31st day of March,
1867, in respect of Demand No.
117 Capital Outlay on Currency
and Coinage.”

Demanp No. 119—CAPITAL OUTLAY ON

KoLar Gow'mﬂ
Mr. Deputy-Speaker: Motlon mov-

“That a supplementary sum not
exceeding Rs. 2847000 De
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1987, in respect of Demand No.
119, Capital Qutlay on Kolar Gold
Mines.”

Demanp No, 123—LoANS AND ADVANCES

BY THE CENTRAL GOVERNMENT
Mr. Deputy-Speaker: Motion mov-

" “That a supplementary sum not
exceeding Rs. 1,07,00,00000 be
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granted to the President to defray Dmvanp No. 128—Carrrar OuTLAY or
the charges which will come in THE MINISTRY OF INDUSTRY
¢ourse of payment during the year
ending the 31st day of March, Mr. Deputy-Speaker: Motion mov-

1887, in respect of Demand No. ed
123 Loans and Advances by the
Central Government.” “That a supplementary sum not
exceeding Rs. 1,000 be
Dzmano No. 125—Purcrase or Foon- granted to the President to defray
GRAINS the charges which will come in
Mr. Deputy-Speaker: Motion mov- poereiginl. o S GUCRE e X

ending the 31st day of March,
ed 1967, in respect of Demand No.
20 ital Outl of the Minis-
“That a supplementary sum not :W Sl;:l;u.suy ,.ay €
exceeding Rs. 2,00,56,00,000 be ’
granted to the President to defray DemAND No. 133—OTrER CAPITAL OUT-
the charges which will come in LAY or THE MINISTRY or IRRIGATION
course of payment during the year Ap PowER
ending the 3lst day of March,
1867,  in respect of Demand No. Mr. Deputy-Speaker: Motion mov-
125 Purchase of Foodgrains.” ed:

Dananp No. 126—OTHER CAPITAL OUT-

b “That a supplementary sum not

LAY oF THE Mty or Foop, AGri- exceeding Rs. 4,43 41,000 1,,
CULTURE, CoMMUNITY DevELoPMENT granted to the President to defray
Asp CooreraTioN the charges which will come in
course of payment during the year

'.If. m«sm: Motion mov- ﬂ'la.i'l'lg the 31st day of March,
ed: 1967, in respect of Demand No.

133 Other Capital Outlay of ths

“That a supplementary sum not " : -
exceeding  Hs, 1,00,69,88,000 Me Ministry of Irrigation ang Power.

granted to the President to defray Dem. No. 144—Carrrar OUTLAY OF
the charges which will come in vl . 1

g Derarrment or Aromre Exemor
course of payment during the year .
ending the 31st day of March, Mr. Deputy-Speaker: Motion mow-
1867, in gespect of Demand No. ed:
128 Other Capital Outlay of the

Ministry of Food, Agriculture, ‘“That a s1.1|:|fn1:;1.|3:n'1e;Lt';;-&II w n::
Com Development exceeding 00,00,
o'pm::;]::"? ! and Co- granted to the President to defray

the charges which will come in
OUTIAT OF course of payment during the year
DMaND No. 1286—CAPITAL o endi the 3ist day of Marct
- or 1987, in respect of Demand No.
Deputy-Speaker: . 144 Capital Outlay of the Depart-
d,u" Speaker: Motion mov ment of Atomic Energy.”
’ (li) Demands for Excess Grants
“That a supplementary sum not (General) for 1963-64
exceeding Rs. 12688000 be s 1
granted to the President to defray Demanp No. 4—CoMMERC NTELLE

TTISTICS
the charges which will come in GENCE AND STA .
course of payment during the year Mr. Deputy-Speaker: Motion mov-
ending the 3lst day of ngnr;h, od:
1967. in respect of Demand No. .
128 Capital Outlay of the Minis- “That a sum of Rs. 1,863080

try of Home Affairs.” granted to the President to make
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good an excess on the grant in
of Demand No, 4—Com-
mercial Intelligence and Statistics
for the year ended the 3lst day
of March, 1964."

Dxmanp No. 6—MinistrRy oF CoMmMU-

wiTy DevELOPMENT AND CoO-OPERA-
TION

Mr. Deputy-Speaker: Motion mov-

eod:

“That a sum of Rs. 45814 be
granted to the President to make
good an excess on the grant in
respect of Demand No, 6—Minis-
try of Community Development
and Co-operation for the year
ended the 3lst *day of March,
1964 '

KARTIKA 127, 1888 (SAKA)

DS.G. & DEG. 41
(Genersl)

good an excess on the grant in
respect of Demand No. 21—Dadra
and Nagar Haveli Area for the
year ended the 31st day of March,
1064."

Dzmanp No. 26—Unton Exciax DutiEs

Mr. Deputy-Speaker: Motion mov-

ed;

“That a sum of Rs. 13,00,578 be
granted to the President to make
good an excess on the grant in
respect of Demand No. 26—Unlon
Excise Duties for the year ended
the 3lst day of March 1064."

Demane No. 28—Stamps
Mr. Deputy-Speaker: Motion mov-

Dexmanp No, 7—CoMMUNITY DEVELOP- ed:

MENY? Prosects, NATIONAL EXTEN-
stoN Smtvics AND CO-OPERATION

Mr. Depauty-Speaker: Motion mov-
od:

“That a sum of Rs. 1,221,680 be
granted to the President to make
good an excess on the grant in
respect of Demand No. 7—Com-
muhity Development Projects, Na-
tional Extension Service ang Co-
operation for the year ended the
31st day of March, 1964.”

8—DrxrENce SkavicE—
ErrecTive

Mr. Deputy-Speaker: Motion mov-
ed:

Dumano No.

“That a sum of Rs. 444,24,363 be
granted to the President to make
good an excess on the grant in
respect of Demand No, 8—Def!
Service—Effective for the year
efrded the 31st day of March,
1964."

Dwveaso No. 21—Danra
HaveLl AREA

Mr. Deputy-Speaker: Motion mov-
ed:

AND NAGAR

“That & sum of Rs. 4,253 be
granted to the President to make

od;

“That a sum of Rs. 548,607 be
granted to the Prasident to make
good an excess on the grant in
respect of Demand No. 28—
Stamps for the year ended the
31st day of March, 10847

Demano No. 37—Prawnmic Commis-

Mr., Deputy-Speaker: Motion mov-

“That a sum of Rs 28,124 be
granted to the President to make
good an excess on the grant 1in
respect of Demand No. 37—Plan~
ning Commission for the year
ended the 3lst day of Marenh,
1964."

Demane No, 42—AGRICULTURE
Mr. Deputy-Speaker: Motion mov-

ed:

“That a sum of Rs. 10,803,725 be
granted to the President to make
good an excess on the grant in
respect of Demand No. 42—Agri-
culture for the year ended the 31st
day of March 1964."
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Demanp No. 72—Curer InseecTor oF DEMAND No. 93—CoMMUNICATIONS
Mines (INcLUDING NATIONAL HICHWAYS)

.

Mr. Deputy-Speaker: Motion moved: Mr, Deputy-Speaker: Motion moved:

“That a sum of Rs. 1985 be
granied to the President to make
good an excess on the grant in
respect of Demand No. 72—Chief
Inspector of Mines for the year
ended the 31st day of March,
1964."

Demanp No. 80—OtHer Revewve Ex-
PENDITURE OF THE MINISTRY oF MIinNEs

anp Fuer

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 1,02.26, 244
be granted to the President to
make good an execess on the grant
in respect of Demand No. 80—
Other Revenue Expenditure of the
Ministry of Mines and Fuel, for
the year ended the 31st day of
March, 1964."

Demanp No. B2—ARCHABOLOGY
‘Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 58,271 be
granted to the President to make
good an excess on the grant in
respect of Demand No. 82—Archae-
ology for the year ended the Jlst
day of March, 1964."

Demanp No. 92—Centrar Roap Fump

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 2,860,440 be
granted to the President to make
good an excess on the grant in
respect of Demand No. 92—Cent-
ral Road Fund for the year en-
ded the 31st day of March, 1964."

“That a sum of Rs, 15,82.479 be
granted to the President tv make
good an excess on the grant in
respect of Demand No. 93—Com-
munications (Including National
Highways) for the year ended
the 31st day of March, 1964."

Demanp No. 96—AviATION

Mr. Deputy-Speaker: Motion moved.

“That a sum of Rs,  48,32,008
be granted to the President to
make good an excess on the grant
in respect of Demand No. 86—
Aviation for the year ended the
31st day of March, 1864

DemAnp No, 87—OvErsEag ComMmuNr-

CATIONg SERVICE
Mr. Deputy-Speaker: Motion moved:

“That g sum of Ra. 31457 be
granted to the President to make
good an excess on the grant in
respect of Demand No, 97—Owver-
seas Communications Service for
the year ended the 31st day of
March, 1964."

Demanp No. 102—PueLic Worxs
Mr, Deputy-Speaker: Motion moved:

‘“That a sum of Rs. 66,866,183 be
granted to the President to make
good an excess on the grant in
respect of Demand No. 102—Pub-
lic Works for the year ended the
31st day of March, 1864.”
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Demanp No. 124—OTHER CAPTTAL OUT-
LAY OF THE MINISTRY oF FmvancE

Mr, Deputy-Speaker: Motion moved:

“That g sum of Rs. 9344 De
granted to the President to make
good an excess on the grant In
respect of Demand No. 124—
Other Capital Outlay of the Mi-
nistry of Finance for the year
ended the 31st day of March, 1964."

Demanp No, 139—CariTAL OUTLAY ON
Roaps

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs 70,17,185
be granted to the President to
make good an excess on the
grant in respect of Demand No.
138—Capital Outlay on Roads for
the year ended the 3lst day of
March, 1064."

145—DEeLHI CAPITAL
OuTLAY

Demanp No.

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 12,74,701 be
granted to the President to make
good an excess on the grant in
respect of Demangd No, 145—Delhi
Capital Outlay for the year ended
the 31st day of March, 1964."
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ater gz aF AoTd = @ & fF
faindt == o\ mrtn o frg o
8 AT @ qava fraid % I
T AT & OF grEwi w1 Wi s
1 waw F49 § fag & g9 §
a1 am wme A A aiT fom @
g A LA I G T -
T *7 98 Aoy § 5w arfaeat
§ wew g1 omat | afer afafa
gar aff

T4 @1 7T @F AN § 7 agS0 A
aar @ fF q@ & 1o fagre wiv 3¢
wra ¥ faast medle freafa sam 31 v
2 ame fagre oy g mEe F g
& Fron @t wow frafa sovm @1 omy
g AN gowrT T oft ul fadd aw &
wrER 1 AT, 35 A & A w1 f
%A @17 97 AATarTEE fawT wTAr
afer f& a7 fafs § 3z A
F1 A W97 WI9T famaT #1254 Y i
2 Y F fao =T famar #ha #
€, AT T AT FIAT WAWSF FWT AT
AET FTI TAT FTAT RIAWF EATT Y
A} FrAETT § W7 z9 T 7 &
AN AHEGTHT 8 gITRT 19 GHERTR
FT T GIFET F7AT IIET TN WTEY
2o Y GOETT A AGA 77 E FICH
anat F4feaw o gt A favaa g1 ga
%1 ave & A dowgn gy argh
AAr ¥ gFa, afw o TFT § T
Y F AENE T K wey o
w1t 24 1 gm w1 afed e gu TR
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T4 AE 7 ST T ol w9 qva wGT §
et e e § Gl & Ao T
tapmfla A g B A &
W KT FB €5 ¥F § ATIIORT & wTHA
TEFT ZH AT AATA ¥ ILTH FCA K7
wife 7 & Az A%7 mgw T
aw &

JNEASH AFIEE, ¥ wEA FT sqTA
UF ST AEer( A1F #1 VT STgesT
FC ATHAT B | W@ A% MAY &1
TV &, WV qF BWFT T & oa
WY AT FT A q AT § A g frny
# fan o fear st g Efew
W qATT qATA EI AT @ &1 EW A
T AATA FATE 1 SH Aq F gL
mg # anuT §, et oA § fam,
faast F@wma & o ot wiveg & fadg
& fan or=ET @ & g
gt AEY w7 | aEg s F fAo
WTEIHA F77 79 A1 #AF A7 § A4
& ¥ ara ot | ¥ F gy b6 fagre & o
mt7 frafs sem 1wk 3, w W@
arr mar & fagardr 53 & fao qare
#7? fae & @i % av| 0T AEY B,
WA 7 8, w4 37 A sawEqr FA F
fao etz dure 8 7 a@vd ) adrg @
RIfaT gq g T @ ¢ W OF TA-
dtfas zgva 77 qfa ¥ fan wieas
FTAT A1 # A1 favaw gY g &7 =g
& gmy wimfae Faq &, gwL 2o &
grgfas dam &, gwie Im & aifaw
AT H qF qwTT FT FEAT IWH v
A IE T FHZHHA X1 WRTAT TV
@t 1A A#Y B e gvEIT 97 gn #
aorg ¥ frely w17 F7 |iaA A, g7
A CEAUAR T O T
sarAifa® aafard #, amfew drga €1
qaiaTd &, 39 ) A gl S A
oYT gaTAT w1 F v gw fafaa v
AT TE §, 97 AT FAEAT &7 Frarrw
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[t fegwae waz]
IR Frm, afFarfar &1 avaraor
ITTH FO, I F FTOU qrLT ATAATC
AT F ATEAY | WwT TA Zo K
gardd & sfaga amarEn 379 dEr
&, amfzsi & fam grem &1 aamEor
& g &, afgafeEn & smEETH
39 graT & A1 O FmarEIm 7, G
frafs & fpdr o g7 & fam F1m 3 7ar
ARET EY AQAT | T4 F7Z & oA
A8 & % garta # fafedr 291
AT AT @ & far, o zfeam
F1 AFfrsl & 7T va7 § fan g
afusrr 1 Afwa #g ot fraga oo
¥ fr mfscm 2o & a2 /0 90 F ZAT
=1fgw WYX g7 9FT7 FT WiAT qZAT F
19 T FAA TR O T F RN
wr Fradt A1 7. A 3 feedzifog
®T 97 AR Z1 1O & *4 fr oz &
arrfew &, 7 @17 A9 & A7 15 F AR
az ware AT ¢ g fam et &
qzmm § | W T A g A, wa
T FoAAE {1 FT wOAT, ane
T # G wrrawn A frufi 3o
&AM, TS § 0% 9FT A 9
FT (AT ITA F1 AGAT AT I AT
foeterdt i ga 7 Wi  g4fAn
¥ fadndt 77 & weedi 4 /T T A
W gg frma v amar £ fF gn
afrfear & a1 98, gur? W A
¥ ot gfrmdt fazia @ 39 &) a0 w9
Af 9 WX F WTHA FT &5 CH
FEATEY F FF g T8 ATHIT FT AH
A g1, TE faindt 241 F1 oavE B @1
foma gwrar T Sraw A7 EwE W
9T ¥4, AAT F 73 W@ | OWEr gmT
AIRA FAT THTC F WA ATH AFS] AT
aqEAT §, faeit sryaor w7 wg 2
N FE fapht oz 3w Aw FE, 5
§1 ®TH 3INFT IF ZUCT S@aaar &1
AT FAT AEA 0 1 OF €RG A
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T gRA A TR gaEfE w1 oA
e gaar 11 oftam T A 5
famper zaer & fF ao aod ey €1
grfis & #%7 adf &1 a6 ) gwr
saAaar o7 mat & gz mgwAr &4
gAfaT 603 FrmEw w1 guTT FH F
& gAYz wvar 7 fw faindt 2 &1 g
=XIOT wra T AY GAr graremm
3R Zrm fama oo & wifa wiw =
Fr cqgeqr 7201 mfaafzanr # 9afa
7oz 7, ufaaEl s157 1 WIATET
zm aa7 farr @1 fazrea 2, 3
T AATE AL FLA | 3 WEAI & 419
A1 W T4F T T ¢ TAR ARG
FTAT

Shri Krishnapal Singh (Jalesar):
First of all, I wish to bring to the
notice of the House a matter which
is very imporiant these days, namely,
with regard to firing on unarmed
mobs by the police. I am sorry to
say that of late it has been observed
that firing in most cases has been
rather indiscriminate, Firing against
unarmed mobs should be properly
controlled. The object is o disperse
the mob, not to kill people. They
are not armed; they are not like
armed people against whom the army
has to fire indiscriminately. Therefore,
the firing should be properly cont-
rolled.

I would briefly describe the drill
which we were taught in good old
days. When 5 party, either a section
or a platoon, was ordered tp go tothe
aid of the civi] power, the man who is
commanding it had to be in the mid-
dle either in a line or, what you call,
in a box formation, A bugler had to
be by his side. Whenever the man
would give an order for firing, the bug-
ler was ordered to sound a warning. A
proper warning was given to the
crowd, gnd then the commander of
the party detailed particular men to
fire, It was not that they coulg fire
of their own accord. Actually the
commander had to press every man
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on the shoulder, and then he was al-
lowed to fire. Aftey firing a [few
shots, the unarmed crowd duly dis-
perses, If they indulge in arson or
loot, that is another matter. Then of
course, stricter steps have got to be
taken. But take the instance of
Kerala, West Bengal, gnd Madbhya
Pradesh. Bastar is an isolated ins-
tance. And evepn here in Delhi, we
who went outside Parliament House
noticed that there was a lot more
firing than was necessary. That is
most ynfortunate. It has g very bad
effect on the people who were firing
and it has g very bad effect on others.
Theretore, what 1 would suggest is
effect on the people who were firing
duced, and the police should not be
allowed to fire indiscriminately on
unarmeq crowds,
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The next point iz the need of supply
of foodgrains gnd our food position
which is so bad. Although the recent
showers have somewhat improved the
position, still we have got to be very
careful. I find in these Supplemen-
tary Demands a large amount of
money has been demandeq for import-
ing foodgrains. I must say that we
have to provide for the population, but
we must concentrate op improving
our production. Although the Govern-
ment has been repeatedly telling us
that they are taking measures, 1 find
that there is very little being done.
There is very little extra finance sanc-
tioned. Even the co-operative banks
or co-operative credit societies are not
advancing sufficient money to cultiva-
tors for introducing improved methods
of cultivation and for taking up a
crop which will yield higher quantity
of foodgrains or fruit or vegetables.
Unless we have grrangements for
sufficient finance, unless agricultural
finance is properly treated, on a par
with industry, we cannot get much
of improvement in yield,

The other point is with yegarg to
providing irrigation facilities. Some
of the villages have been electrified,
but there age twp lacuname. Ome of
them is that once a portion of a
village is electrified and a certain
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amount iz sanctioned, if that ig not
sufficient for electrifying the entire
village, the villagers are asked to
contribute money. I am told by one
of the engineers in the Hyde] depart-
ment that is the rule. Such g rule
shoulq be changed. How can we
expect poor villagers tp contribute
Rs. 12.000 or Rs. 15,000 for electrify-
ing their villages? They frame a
budget, and if that amount is ex-
hausted, Government do not spend
any more, they ask the villagers to
contribute mon!}r for electrification
of the village. If we mean business,
we musy change that rule, and we
must say that once a village is sup-
plied electricity, the entire village
should be taken up.

1 went the other day to a wvillage
in my constituency. I found one half
of it had been electrified, and the
other half had no electricity. When
I enquired, I was told that the en-
gineers askeq for money from the
village panchayat, but it is impos-
sible for the village panchayat in
these hard times to contribute any
money. Therefore, that village re=
mains without electric light anad
without electric pumps, I, therefore,
hope that the Ministry of Irrigation
and Power will take up this matter
and will alter the rule so that once
elecricity is supplied to & village, the
entire village receives electric power.

The other complaint, which ig very
common these days, is that connec-
tions are sanctioned for lifting water
from wells, but after the connection
is sanctioned, whether it is lega] or
illegal, the staff of the Hydel depart-
ment or the Electricity department
ask for money for preparing esti-
mates. 1 myself doubt whether it is
strictly legal to take money on the
excuse of preparing the estimates.
After the estimates are  prepared,
people wait for months and months,
and yet electricity is not supplied.
A farmer near my own farms has
been waiting for the last six or seven
months after connection was sanc-
tioned for his well, and he is so fed
up that he has now laid oqut a tem-
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[Shri Krishnapal Singh]
porary line from my farm to his well.
If we expect people {0 grow more
food, we should provide proper faci-
lities for growing food.
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I hope that these points will be
borne in mind and the legitimate
grievances will be redressed,

Shri Liladhar Eotoki (Nowgong):
I rise to support the Supplementary
Demands in respect of the Budget
(General) for 1966-67 ang also the
Demandsg for Excess Grants in res-
pect of the Budget (General) for
1963-64. In doing so I would submit
about the imperative need of internal
peace in the country. This peace is
required with 5 view to keep our
defence preparations ggainst the ever-
increasing threats of aggression
against our country by China on the
one hand and Pakistan on the other.
‘This peace is glso necessary in order
to develop our country economically
with a view tp remove the distress
and shortage of food in various parts
of the country. So, unless we have
internal peace, neither can we suc-
ceed in our defence preparations, nor
can we succeeed on the development
front. So, I will most humbly nppeal
to all sections of this House, gnd also
to the people outside, to realise this
imperative need of peace in this
country, and under no circumstances
should any breachr of the peace be
encouraged, and all efforts to deal
with acts of lawlessness should be
supported by all sections of the citl-
zens of the country.

I am gware of the genuine grie-
vances and actual distress of the
people, I can also understang the
impatience on the part of the people
who suffer thig distress gnd get ex-
cited.

But we have seen from experience
that agitational approaches have never
solved any teal problem but in their
wake they had brought in additional
risery to people who are already
suffering. So, even from that point
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of view people who advocate an agi-
tational approach should have second
thoughts and counsel people to co-
operate with the Government in solv-
ing their difficulties. 1 would also
appeal to the Government to pay heed
to the genuine grievances of the
people and take them up in right
evarnest and solve them expenditiously
within the limits of the resources. If
these two things can be done, even
inspite of an atmosphere surcharged
with agitation and excitement jt
will be possible for us to restore peace
in this country,

14 hrs.

The second point which | wish to
raise is about the Fourth plan. While
speaking in this House on the General
Budget this year, [ pleaded that taking
the overall economic situation as re-
vealed in the Eonomic Survey, it
would be wise to take another tweo
years pause in planning and then have
a realistic Fourth plan. You will re-
member that in the first year of the
Fourt Plan, we had to take a realistic
view and content ourselves with an
annual plan. The draft cutline had
been placed before the House and
various committees of Parliament are
going through it. With the resources
position as it is and with the uncer-
tainty about foreign aid, it will be
realistic if we have a smaller plan
than envisaged in the draft. Suppose
we get more foreign aid and our Te-
sources improve, there is no harm in
subsequent years to take up additional
programmes. It is of course necessary
to have a larger plan than even this
draft outline to meet the require-
ments of the country. I concede that.
But in the present context, 1 urge that
we should have a pause for two years
before we embark upon the fourth
plan. What do we do in this period
of two years? We get together all the
available resources and do only one
thing and that is to put our agricul-
ture on sound footing. If this could
be done, we shall be ablg to put our
agriculture on a sound footing at the
end of two years. In doing that, we
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will have to be bold and keep the ex-
pansion of the other sectors out of the
picture. ‘Whatever resources are
available have to be canalised to-
wards agricultural production and the
other sectors also will have to play
their part; to that extent the other
sectors also will have the benefit of
the two years pause. One may say
that the economic situation in these
two years will be static. ] believe
it is not so. If my point is conceded
and a national programme of ‘agricul-
tural production is Jaunched and all
the available resources in men, money
and material are utilised in increasing
agricultural production and in provid-
ing the basic inputs that are neces-
sary or agricultural production, I am
sure things will improve. There also
1 submit that there is room for im-
provement of our approach to the
Plan in an integrated manner and
giving emphasis to those inputs which
are of the utmest importance, For
instance, next to land comes irriga-
tion which is an important input for
agriculture. I have no time to go into
statistics but the fact remains that
there are not enough irrigation faecili-
ties. To the extent land is not irri-
gated, to that extent it is a handicap
for agricultural production. Irriga-
tion has become more urgent today
when the country has been  beset
with drought conditions from State to
State. The position in Bihar and U.P.
is distressing. It is a national task
which is important next only to de-
fence. In these two States we had
widespread drought; last year we had
drought in many States. We have
to take 3 long-range view of planning.
I have gaid it before and ] repeat it
that is a national shame for an agri-
cultural country like India to depend
upon foreign countries for a  basic
need like food. 1 would consider the
import of foodgrains from foreign
countries if it had not been possible
to increase our agricultural produc-
tion meet the needs of our country. T
em firm in my belief that given only
one single input in adequate measure,
namely, irrigation, it would enable the
farmers to ‘raise more than one crop
during the year and it will be possible
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with the present indigenous methods
of cultivation to feed our people for
another ten years. If you add other
inputs like improved seeds, imple-
ments and fertilisers, we can sustaim
our country with internal production
for another twenty years, If family
planning also comes into vogue for
centuries to come Indian can sustain
her own population without depend-
ing on any other country. So, I would
urge again to consider my suggestion
dispassionately and earnestly to pause
for two years with a view to enable
the country and the Government to
launch a national plan for agricultural
production and do away with depen~
dence on foreign countries for i
food. 1 believe that it is the only way
out of the present situation.

ot Jo Ho fawdt  (m=w)e) =
Iy FFEE, I E TR gefidEd)
ars 97 T i fae awr zar § A ¥)
Tz TFA T AT ¥ Lm oA R o7
TasaT 1 AT ALAAIT OT 2 AT GATT
areaay & gfazm ¥ oF e Ao
qr 1 gat o7 foi far st =% o e
@t Z17T A0 FA FF 5 IO TE ATAT
i Farar qaar fr gq i FET ¥ g9
21 oz xza 1y Py 7 foemm adr gd
f& g9 § Az ¥ «gq aix A @,
AYAY At F gy Ay @, freg o @
w7 az 7 § Fq o 4T S odAr q
Tz 9z9a &1 faar ngr ar A7 00w
AvE @ famr ar s, 77 2+ gg arn )
oz AT 7eq & 77 A1 (A1 7 qgi adi awen
2, gaa it et 3 gt ady w71 § 1 gl
gw a0 2 oz e Ay e @ rafw
A WA WY AT 2 ITE AET WIEE
AT FAfiaag 21 faie qmoEw
ata &1 # f& o7 3 faarg gzt ady
F1 WITH @A ¥ wa w1 FfE IAE
froaar<i w1 @Y faam v ar, fom fadt
#1 ST 97 FTETAT MAT AT FH OAE
WY §F THTT & TEEAT ¥ TTT AT FqH
A & 3. Foderd w1 2 fo mar sfsa
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9 ¥ o7 7Y frar mar 0 3@ qrWA
¥ Y A A FAT oAl 1 qE AT
11 ¥ fau a7% foderd w1 78 faan
T, 3% OaRTdl 1 §8 a3 $1 5q19T
72 A wé i 3 g7 wiai %7 a1z HeHTC AT
| ddyqam ¥ o9 OF 97 T #
FfE ot gwe am= g & 98w
% fam %1 gt A= # fwre FAr fam
WTATI IR A9 99 § qg o) Ferar
2 I ga<e waf 1 3@ frafr Y &0
o gHT WIF, ATET F o safew @
M AH 77 (&7 g 7@ 7 § a9 77212
q2q FY qfa & ama aadr w7 fowrg
FATaT T

at awmmfie aweslt (faori)
faa=r %t ot faar 2 agr & 95 fag o1
faees 5w w7 2ar ang fw faadr am
FHY & W1 RIT @ET G AQAL )

ot Fo qo fuddt . ¥ e g3 T
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¥ w7 wEie AT gHT AT w7 Qe
wrf g1 & o faAiE 7-11-66 &1
weva ¥ ar ) faor Samadt @ awa =g
W AYWET  SgeuAelEl &1 &1 d
AR & 4T 7 718, we, w7 Mife
¥ fom wwar 7 fimat & wrer a7
Fao wfaararen am & geaTe AT AT
ot F1 gy wila ¥ a¥ar & 5 eada
WA # Wt oS I6E FuA £ 1

# 3 ofY gAT AT T gF ITF TAX
£ &1 9a1 9779 9T ®F #4419 9T €A
W1 wF ¥ ufa #Y 10-30 @ IAF
ga 1 fafemea seqamer # aodt fer o
TEFTE WA 99 At v fefgw
BT ATE @ F I o ¥ IAT
& ¥ waww ¥ & For Faean ar
ray Y foer 1 gw 9T 9ER IR
itwt_ufairmnhra‘tfﬂi:qa'm
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68 & wem 16 MY ¥ Arg vy g 4T
AFAF Y A G AT T WA G
nF F AOA 97 LT T qqE A F7A
s w1 wgr 1 gA 9T a7 oga
Fraoo oar aitvg Ferar famr aar
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T 8-11-66 F1 7= Fag
@ W A 92 7 A1 agt fafares wegams
¥ q@ATG I7 WA 1 AT 9AAT | EETT
F 8 & arg feam A3 T A w7
2 -
“Willingdon Hospital, New Delhi.
X-RAY DEPARTMENT
NNE,

Sister. Please tell this gentleman
who has taken the body of Mr. Jhu-
marlal.

Signed
8-11-88"

fgrzr & q@AI® FIA 9T IASA
fasgm wafusar snfgr 1 T ag Far e
oA ®1¢ sufdq 7 &1 70 & 7 N1F 4@GT
gt 7 v frey ) fagrman . sReaTe
¥ <favee # fa@ 0 97 av 7@ 3§
femrar mar &Y ZIEEEE ®T 4 IAT
fear mar fw ofss ofa &1 17 @at
F1 g7 & 71 % 7 weqmmA ¥4 FS Foy-
Fdrag g1 "

1L wra # g9 & ag geAr Sraar
i fx s@f mx w1 AEr Az
mar ?owar §OEIT g9 ¥ T TET Y
fr Ay Hagqr qaswi &7 AV A AT A
T AT 7 OFET AT R TG TAT A 4T
ag fr free ata g3 § 7 ez i
qr qat w1 fami fear aarar 71 feT
wrow & i ga% Foaderdi #1948 97 a8t
faqr mar 7 T @97 FAT CF WOH
T8 &, 71 qg wrae oot E T
2 ? qar mg wASEA & q7 &1 A AL
# 7 gadr fodw YT 7 geaid w7
F arz ¥ woer gAAT mwm wdt wrdt
fis 3% wat w1 3% fmm S T
avEr 3% 7 wig ¥ 7 ®r% wEHY
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wTAT & A 39 w7 90 gw e
&, mfeai & wom FT sEwT 90 I=wa
feTery &, 48 4w 4TH 3 Faw 419 TR
HeRTT 0 £, w7 A g7 awwd §
f& o afty sw MsEe F ot o,
IT& =7 wERTT w9 e F€ Ay .,
% fae O o7 amer s T
IA% Al ¥ ETG gAET ¥ oW aren
#€ 7 a1 ? ¥ ooF wEAw ¥ 17
w71 2R F qUT oFF 7 W weqaTal
T &qFT # TERT B qeUT A€ 9
SR g WY AT AT WEIRT FY S
SHEH T 999 97 1 fend F g
aff &1 7 wr oy Aoy A fer 7 &
qeAT =TEAT g fr QuT HETET F §
% A Wy a4 w faw w9 | w1y,
1 UGA! AT F1 WA T FL S
dreR 9T waTe g wn & 7 ¥ m9 18
AT T § o AR arel § 9g 6
foar 7w A & &1 WA Afe AT
F A O ot e Y faar

forq avg & wast ToEfat )
T o T oy e & 9, 9
I FAB 9 FT 9Fe  fAAT FW G,
fiter A< & e oY 1 AT FT T Ferar
F@ ¥, 5 azg & o o A § or
FT AT TS MY F AR A A ariE
Ft T ¥ &1 & wT e frae e
FT q9% faar | 36T W9 107 WK
151 BTUHT & wenta o F 9w fomr
s st sy g A | T 107
ARy A & 7 few A R
151 & @nii F1 M THT G § 7
o e ¥ q e fear e 9§
gfew a 151 # wFEar ey )
#5 st wer fi wTC LA T A
¢ 1 TF wE AT I ATE T, T
B 1 afew =t # feema Al
g€ 1 gfire iy SEwY 9HE FTH A
T s rfeew & wer & 6 g g
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e ardrwT & feet ® oFET T Gar
g s afgwmr af 0 151 ®
A T WY wfARaT ahy fras
Astgaas Y oFT gwa § 1 I AT
wa F1E wrEdt &t @ g &, |-
AT AThE ®I AT AT § 7 qwEA
& form artz ot a1 g1 , afor &Y Feaé
AEET 1w Az & g W
& afsed= ot 0% § oy o A b oy
T, 9g S I faar, a® T
a1 femr, wtay /Y fomr & €, gew-
a3 & faw dare @ £ 9%-
wfrze & fora & -

“highly deprecable conduct on
the part of the magistrates that
they agreed to dance attendance
according to the dictates of the
administration.”
a7 wqT q0#T & 7 W A% QAT T
gt gk @ 7 mmw WA A WTY &g
Fra T g1 AfdA AL AT 95T
fF ST 7 WY W WTE AT T AT AT
oTT F1 EA WG AT ET BF AT T0EA
g et 27 & mfw =1 &,
wifer w11 o oF ao% & A4 g
27 qif SET aT% & @ S0 AFAT
§ 7 UF @7 A1 MY A A A AT
qq qmg FEy T4 wM, wifE T4l
wifet v@1, o TAL, W YRD Al 98

. v o TG @R AT AR R

%34544
E

¥
a
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[ 30 7 faz] wtfaw wcr § | & aF 7 01 ¥ Prde
for frar ? dfgme & fom faar 1 gat o trgan § fr o ware ) Arfa gl

fer waare 7 faa fon |, faweg @
faw faar sifs w17e oge wge a1
R AT AT &0 # suwiy w
s g 5 oat owmww o# owig
qfeww  TrEEd  wRAE, wrews
ST FT@AE a7 947 T 5 off w1
F AT K FATH I 9 F, FAAT
AT AT gL Y —

oUW W e (s ) . gaE
Ll

gw wrAdm goeg - fig 7 fowe
dr fra § oo i

ot Trw Ay (aromonEr) o owig
% U 4, 9z gW wiAA &

mioqnﬁiﬂi =19 |1 AgY A
9, qg & 1 wAATE |

ZRTIE AT AT FTAM F 4
faegi AT STl %1 FATE? WIg IF
AT F2ATE OF FHET § AT WA @F
g foran &1 #47 moA Jamw T
%1 g9 aTal F1 M9 Fama 3 F fag w@r
fare § 7 W 3 4 F 0 Fa4r W
wETE P @ g9g 8 WeArEre AT
w1 gegar & fawdr @ 1w oATS
T WA T TR 1 OF OF qIEHT
& WRT RAT FEARY WM 9T T
frar & =me wrw wAET Afgar A
gz fFq1 &, 107 MT 151 & w9
T qF T AILA O T G, T FH
a1 72 7, faaren w0 1 R 7
How could the man be arrested?
But there is no reply from this Gov-
arnment, and it will not reply till
eternity.
WH AT aTT # 1 Tw &< a1 WY FE
& fa ywar 731 Ineedt muifeq w1,
& gumer sgrfag s g, anf=
awm w@ifar 37Ar § A 3§ 0 T
Y FW AT qeed & fag @ wwTT &

FEETTH F uTor AT T4 a7 W
a7 Ow Gt arA @ R Al Wi 9T
S wigHT Far § a1 wegewr
i gy GemAT @, wTTEI I, A1 Y
Z( THY FET  qoTEAl EY  q@TE oY,
AAH TI9F T GTE feT § oW arer
&1 WY FEEd A9

AR fearem wx g
winft €, 3% graed 7 & oF v I
EAT § | HIFTL 7 S0 A 0F
afraa &8z 2aman 3, a8 oF faag
g F1 fFar & A% g a9 T fe
AT AAfey 41 1 T A g 4rE fay
& fqq a4 §1 OF qFT I &7 F7
39 & oy qa7 I & A€
wawT =gl wa gw 6 77w )
FgomiT 9¥g F fAg oF, 37 SO
ST ES FAFTAACE | T G A9
A o pegrdt mT W@ R oW
BRI % 377 @ 3316 7)Y L av T
1 o aw aes AW e G E e
AVTHA FT S FHFATAA | TF AT
Hoagi q7 wwr g8 W &1 Afed
&w 3y & g wa g & T samar
g 2@ & A Awud # qear R afz @
o

AT THTT TN F BIF FT T5ATE
ot faraErdr & FTH FT A &
@t sady auqr fuer A afge s
1 qg 9L A g @ T
FH FTA FT 9961 FC G & ar agh |

@ gag ¥t oo g3 3 g
FTH! § 5 gTwR HiF G F AN
g TR F ama gi ¥, AR
# T F AT IT AT I FALFE
FO A AW K qET F AL W,
o & g5 qafug ¥ ¢ & s & el
qw T T 9 fwdt g w7 bz
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A FT TAS TR T I@T K FHOT
T HEC | gW IH KN AT A & A
T § 1 K wAT @z ad Ager fo
gaTe 3w ¥ g g1 1 wa AW A
® WE 572 & fanwa w1 = frar
£, 41 3WIT W F ®&F A% 4942 £ AT
Tl —ea urg 378 A4 F1a1 Tgfm)
¥4 § F4 T4 €1 O ©F urE 394
FTaq AAT F74T AR

Shri P. Venkatasubbaiah (Adoni):
Sir, while supporting these demands,
I would like to make a few observa-
tions, I will confine myself to the
items pertaining to purchase of food-
grains, fertilisers, etc. In the intro=-
ductory remarks it has been stated
that Rs. 200.5 crores are being utilised
for purchase of foodgrains and Rs. 87
crores for import of fertilisers. This
means that the supplementary grant
for purchase of food alone is more
than the amount of the budget which
we had just after independence. That
shows the enormity and gravity of
the situation.

India is a predominantly agricul-
tural country. All these plans have
not been able to make us self-reliant
and self-sufficient in food. We have
to search our hearts and think deeply
whether these plans have had any im-
pact on agricultural production, If
that is not so, where is he lapse.
Have we been pursuing the right
policy in all these plans to accelerate
our food production? In what sector
have we failed? If we go through
all these factors, we come to the sor-
rowful conclusion that our planners
have not given their best thought to
it nor have they formulated our plans
in the right direction to give an im-
petus and boosting to our agricultural
production, with the result that even
aefter 17 years of independence, we
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the current year would be around 12
million tonnes as against 7.5 million
tonnes during 1965. Even with sucn
large imports this year, the per capita
availability of cereals is estimated at
only 133 kg. per year against 151 kg.
in 1965.

Sir, time and again many people in-
cluding agricultural experts and
Members of Parliament and others
have been pressing for a correct and
dynamic agricultural policy to boost
our agricultural production. We are
nol lacking in water resources and in
area to grow crops. We have abun-
dant natural resources. S5iill we are
not able to attain self-sufficiency in
foodgrains. We have treated many
irrigation programmes which have a
great potential for produring more
food in a very haphazard and hazy
manner. Take the Nagarjunasagar pro-
ject with a capital outlay of Rs. 140.53
crores. The State Government was
trying its best to complete it as ex-
peditiously as possible so that food
production may be increased. The ex-
penditure on the project is confined
to the State plan. Nothing outside
the plan has been sought or given by
the Centre so far. Whenever a de-
mand for an additional grant is put
forward, it was not treated in the
manner it deserved. So. though the
dam and every other work is complet-
ed, when water is about to be receiv-
ed by the agriculturists it is being
held uwp for want of finance. When
we are spending crores of rupees on
importing foodgrains, the Centre did
not have the forrsightedness to come
to the rescue of the State Government,
which is not putting forward any
fantastic claim. Instead of staggering
the assistance which you are giving
for 5 wears, the State Government
demands that the amount may be
given in the firet or second year of
the plan so that the project can be

have to depend on other tries for
our food. According to this booklet
published by the Department of Food,
the total imports of cereals from
January to October this year have
amounted to 9:4 million tonnes. It is
expected that the total imports during

leted. By the end of July if
Government had provided adequate
financial assistance, 6 lakhs of acres
could have been brought immediately
under irrigation. The quantum of
assistance given by the Centre to
other big projects s not less than
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[Shri P. Venkatasubbaiah]
Rs. 20 crores. But in the case of his
project, whenever such a demand is
made, it is given in a piecemeal man-
ner with the result the impact is not
felt at all
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I do not know how the Minister,
during the recent Chief Ministers con-
ference, got the optimistic idea of
procuring 12 million tonnes during the
current year.

But, Sir, the performance of last
year was very disappointing. Only
3.5 million tons could be procured in
spite of the best efforts of the various
State Governments. Perhaps the Food
Minister is pinning his hope on pro-
curement of the hybrid variety ecrop
which he intends to use for cultiva-
tion on a gigantic scale. I am doubt-
ful whether even this is possible. I
that is so, the only remedy is, as my
hon. friend has very rightly pointed
out, that all our efforts should be
concentrated on agriculture alone.
Only then we will be able to acheive
self-sufficiency.

There was a very disturbing news
today that the import of foodgrains
programme with the United States of
America is lying before President
Johnson on his table for the last one
or two months and he is not giving
any serious thought to the question of
rendering the necessary aid that we
require. If we have to depend perma-
nently and entirely on the mercies of
foreign governments, who want to
add some political strings to whatever
aid they give, T do not have any hope
that our country will be able to reach
self-sufficiency.

Therefcre, our aim should be to
explore all the possible potentialities
in this country, to give a boosting to
agricultural production and glso to
give our thought to intensive cultiva-
tion. 1 know there are many difficul-
ties. Constituted as the Government
is, it does not have any control over
the State Governments. But in a case
of national emergency, when the
country is faced with a food crisis.
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we must evolve a national food policy,
we should not suggest only quick and
ad hoc remedies for any ad ho¢ pro-
blem. Whenever there is food scarcity,
convening a conference of Chief Minis-
ters is no remedy at all. The problem
should be pursued properly, the vari-
ous departments in the various State
Governments must be geared and put
in a proper form. Wherever there is
irrigation potential attention must be
given to it irrespective of State plans.
Unless we do it, unless we take it up
on a war footing, mop up our resour-
ces, wherever they agre, and concen-
trate only on agricultural production,
we will not escape from his calamity
of depending entirely on other count-
ries, T would only suggest that Gov-
ernment should have a definite policy
of its own, not only a national food
polciy but also a national agricultural
poliey. We must stop all our other
activities, concentrate only on agricul-
tural production, take into confidence
all he Chief Ministers and ministers
concerned in the States and evolve
a dynamic policy so that we may
achieve self-sufficiency.
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ot wew qdn (TgET) @ IS
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T | FE AT G qET X 9 T ISAT
o & s 3w F1 " § st
TR aTa T mamw A g ¥
T Faramd oY syarer §), @ /7 araeqr
&1 WK HaATeg F @7 qwry 5w & fr gw
W FY g7 T F w0 wX, TR
¥ g FATET 37 @ /T /A ZTeAw gk
a% qg= 7§ fF qaf I°7 wqw & Swr
& w1 oAt § e Y faea
aw mw” e ) @ w T our W@
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o it E, e & o 9w fawaar &
38 9 faT &1 W qwT 3 e ey
9T, TF W4, "o W fRey A
faw @1 & 1 == AT AT TR A
Mool g MoF ey § 12
weiw ¥ wrt fewar g1 @ ya R
FHRIT W grAT G g1 E § 1 A X g
g o o darem #1991 37 #F A A
oA ¥, T AIA F1 IF § F4T AN
Fa1 910 fF 7 qEwd & frem
FE? AT ST A w4 R
T TN, @R Fi, @RISIEF ATET R
ATt (7| w1 qer a3, '
HAma 7 = AgY lgar o &€ 7 ag
ara Ia1f v (F H=1 T ST FTHICY
grat & forg 1 wrs 7@ 7w £ fw
STEAT AN G § A wwmar #
AT A FLE ITH F AL AT FEAT
2 &, faad g 07 IF ALY w0z A Al
) a7 AW ARTATE T ®i§ TF A
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SOt

gAY 1 & T Earg v
fagiaa & w7 7, 7l g =t
T AIEAN S T iTEAA TGS | FAH
agdt g oA &1 {9 § F 1€ FTAaTay
gt fasafy | & Faman g, w9 w6 Ay A=
sTawd § | faar g7 gladr enfar
¢ fagw gz O 7o & o o w0
T aT A I Frar s A ¥
w1 2an, ATy fEawr feaer g
2?17 woewe agt gu & fomR 4 A
arrEl FT guT 8, 4 "adl & AT ¥
W 4 GF & o wfeat a0 gt &
W wiT qiw G & f o1 feaAw §
foest e 7o mmagraf 2 am &
TF T A w@Eedr q@rar g oo W
wETAT ¥ A, agr ¥ WWE ARY
£ whATT Wi g9 i W w
w1, T aW ¥ wOF 90T aTAm 6T
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2 ¥ o vad w18 ot s 2w o wrart
9 AT IET &1 qE T W W
wTqE T @+ fat oA A age et
TTHRY BY At d )

w7 & §9 ¢ Farem & arr ¥
FEAT ATEATE | 7T A IqTET WRTATT
w1 fyarZsiz gfea fawm & i o1 @oeTe
¥t fegr g de g ge ¥ www
sty gr e gemerane BT Y &
T O 7 g e J fAam oar
fergeata &1 qferw A €1 5 &, 0@ A
v far Y #7787 9gaTaT Wy, 97 TAE
¥ A W wrw At A A A
W21 ofvm & W oaE @ E A
AR ¥ FAT fTEdT § AT ©F g
AT # & arqg fovwr 7 oo %@ Ay,
fowor & 39€Y ==t Y 709 7 3o femr
o7 TET A AT qS q% FAAY
= F7 g E freEr F w7 A
= & A v ow ¥ g aa
woir % fawy war awor § G g
Fr o 2w ® ¥ iy o e
&, Freit w97 foraft 1 e
TR g g A ) war ¥
gg gt @1 faemrd @ wifr o
spaear #1, @1 {6 or 7 £+ & fAw
agl @5 3T §7 W AW R wsqaeqy
TeT @ WY AAT I AG T
&1 ag 710 Aaraa, saw gfew fawmr
o ' w1 Ao qrfo Ao gay
et &nre A | frunide & w5
o ATFETY T F AE g faama
o & for o Farteft art i it & sy
®1 A 7L, W17 O T w7 w2
i@ F1 78 M1z 78 w7 fr wA |
M F W WeAT g, ¥ & ¥ qar
srerrat g | & foter % et g |t WY
gfem TrEmaTt oA wTF agranT
AT & A sdfadi sl 0 W
gow g At & firare sqn W awyy
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ATAT ATHT WY WA &7 T AT
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¥ aar @ WX /T |) WIS §Y 9 9
gATamm FEAT R 39 ¥ wee fewrdde
s oY 7 81 & o gmwan § e oaw
W wiew A Ay, e A
TET T & ATH FA § | W gHEm)
¥ gEIET FY AT AL T | WA 2W
HNFe Q@ sa o Eandw g
& 7t weet i 3w % drTwre A w4-
aifgat &1 wre gz wfafererey
FefT &) Hox fmm 23 o@ aom
wwE w91, $feq T A1 AwE
5 &z gt st @ foan & f oo
& w1 F1 gfae & Ay & A A ew w
& ¥ waug WA A Al & ae
fm7 ar ' W § TR AT ar wgTen
et 16 A w7 wiggr w7 e
1 WIFT T F AT @7 A
= % gfem  JwaTe Aw ax St
TR A7 wQr gEn, & ¥ g7 d@w
st st & o R § 9y aww
ot wifagde & 97 F1 qF% a1 @I #)
T ¥ gfem A oF wEw W @ oo
& AT T 41 I 9HT KT ATC IH H
aTgwer #1 wFAE 57 fear) &
37 % T4 T AE 00 foEy qg s
g1 Tt feorddz g &7 ara W
)\ oo & F2a1 g f 7 #1 o dan
faegw =Y 21 wrfgw
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LR A g a ¥
T ot q¥ 3w & g5 a1 wY gy Ay
b fr faoet Sfom, dfeT fasrel
fameit 1 A qgad @ X £, A w0
Witz w1 fomn smar 8, @ w7 fag
w1 & w7 9 A wd faoe A 4y
art | frdt 2w % gwfa & fag oger
wexa ¢ faoelt &%, g@dr mew v
Afq az w19 g a8t 1 gEY A
& fearéiiz g gu & Forg & w03 w08
TAGT TTATE FA & | AT F ATw qT AT
FT T AW A e ST gum d
% §9  anaare, foas @1 Al
forer ameft & &feT g1 ¥ wamar A A
ST w1 w4 fan K qwn g fr
ag Wi A FIETT FAT F, &
gt T1q 34t g 6 39 T # amar
Tq fomg 2w § faqw ww=mm F
Tk AR A A A ! W AR
¥ s WY WA AT T Ard A
FT ¥qr g & WL AET BT W @ &
qE Al WA @l AT 4R
et & fodt afr g1 =t 7 3
ggarit w1 el fr w4t
afrr @ wem % #t w3,
A FA T ACHRT F AT AAT I
g & Tr asam Budan, o & =g w1om
gt ady @, afsy swrwre oaArr @y
qifamsz & qFa a1, Aa
ATIE 9T § HIT 3T &1 4aq A7
amfagr amr 2 & FgaAre # qar
fo fagre & @ig a1 wav @, A0 10 A
AF AT TR Y, AW AT 0T T A0 MK,
afem wraw gar fs oF s A7 4@
ol TR & | =47 7t faT § oo 949
¥ afz cx war #1 AR fEar
fear g, AY 9 g=TT TA TMA ATfEA,
T ggr ArA 2 250 2 | oy fagrw

quErT & amq fzar & fF ga &1 AT



4145 DSG. & DEG. KARTIKA 27, 1888 (SAKA)

(Genetdl)
T difey | 9T 9% e WiwE 3 oA
o whHi s E e
W w1 K1 @R, (6T A @k §
frge @t adi 2 ¥ & qvemE w0y
amt Aify et w7, 3w w1 aneadi
w murary ¥ifak,  fod mfqa ¥
g F1 g A

afrars fadtsa o= &t wqar &aw
w7 §, Ig %1 ave Aifay, 3@ w1 W
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Tefrgr fagr g, Afd wma Ew
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Imaw  wEed, & mg ¥ frde
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Mr. Deputy-Speaker: Shri Muthiah,

Bhri Muthiah (Tirunelveli): Mr.
Deputy-Speaker, ‘the Supplementary

W M WH eEWNT . wew
wga, wex # gl aff &

Mr. Deputy-Speaker: The hon
Member may resume his seat. The
quorum is being challenged, The bell
is being rung........ Now, there is
quorum. He might continue.

Shri Muthiah: Mr. Deputy-Speaker,
the Supplementary Demands for
Grants (General) involve an additio-
nal expenditure of Rs. 581.40 crores,
including Rs. 208.56 crores for the
purchase of foodgrains and Rs. 87
crores for the purchase of ferilizers.
Food imports have become absolutely
necessary and inevitable today, be-
cause the worst draught that ever
happened has hit many parts of the
country today. So, it is unavoidable
and Government has to pay for them.
Fertilizers have also to be imported,
because the internal supply is not
adequate to meet the increasing de-
mand.

I come to Demand No. 53, which Is
for a grant of Rs. 24.25 lakhs for the
Andaman and Nicobar islands in order
to strengthen the securily measures,
The two groups of islands, Andaman
and Nicobar, have to be strengthened,
because they are in a very strategic
place, and in future anything may
happen. So, Government should be
very vigilant and alert and strengthen
the security measures in order tp pro-
tect the land. The population of these
two groups of islands is very meagre
and has to be increased. So, I plead
that the repatriates from Burma
should be settled there in large num-
bers.

I come to Demand No. 133, relating
to the Ministry of Irrigation and
Power for Rs. 443 crores, The power
requirements of Madras State are not



DSG. & DEG.
(General)
[Shri Muthiah]

met in full. Hydel projects often fail,

because of the failure of the monsoon.

The thermal power at present gene-

rated is quite inadequate. Therefore,

I plead that the Tuticorin thermal

station should be set up as early as

possible, in the course of the Fourth

Plan period itself, because it is so

very necessary for the southern dist-

ricts of Madras State.
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Now I come to Demand No. 144, for
the department of Atomic Energy, for
a sum of Rs. 5 crores. In this context,
I want to say that the Kalpakam ato-
mic plant has not been set up so far.
Even though it was intended to be set
up during the Third Plan, no active
step has been taken so far in order
to implement that decision. The
Kalpakam atomic plant is very essen-
tial for Madras State. The Tarapore
atomic plant has already been set up,
and the Rana Pratap project is under
construction. Therefore, it is but just
and proper that the third project at
Kalpakam is executed soon by the
Government of India, There was some
talk of French collaboration for this
project. We do not know what has
happened to those talks. I do not
know whether the French are still
prepared to offer collaboration. Any-
how, Government should see that they
get the necessary foreign collaboration
to set up this Kalpakam atomic plant
in the course of the Fourth Plan pe-
riod.

Mr. Deputy-Speaker: Shri Madhu
Limaye.

Shri Radhelal Vyas: Sir, on a
point of order. Under the rules, when
the debate is going on and when g
Member who holds the floor resums
his seat, one of the Members who get
up is called. When the previous
speaker concludeq his speech, Shri
Limaye wias not on his legs, whereas
Shri Prakash Vir Shastri, Shri Raghu-
nath Singh and myself got up.

Mr. Deputy-Speaker: There is no
point of nrder.

NOVEMBER 18, 1966

D.5.G. & DEG.

1
(General) A

Shri Radhelal Vyas: 1 invited the
attention of the Speaker also, a couple
of days back, and he agreed that this
rule must be followad. I am sorry te
say that if the Chair will not observe
this rule, how can it be expected of
other Members to observe the rules?
The rule is explicit.

Iurenw wgvam A fema o

ot germe sreAY 0 Ienager
WElIT, WY T SqEEqr AT § g7 AY
aen Hfar

IATeaw ALy : FE swAwqy Ad
A

ot gwnmire wes @ og A
sTaeqT AEY 2 & wE mEear @ 2
7 T ¥41 HAAT £ |

JIIMEAA WEIEA . AIST, HIET |

st yermr meR . wrfiar
sy 7 fardardy gy anfed o #1€
aygrar FiAY Tfzy 1 A7 v fF AT,
LIEEa

st wg fomd (Wi7) o oA
wivEa, g3 azras 2 e g g
AT BT ATHA AAY & 1 39 & dA &
qAET AW oA wy § o ow F
fas sv am=r §  #Y7 wOET WEA
a7 ) grgar T A g oo oAy
uF g9 f #¥ATE ¥ A7 a7 7 faur
I

qgaT ATHAT AAETT F @A AT
# & ) AT # F7 Tewwfa g€
ar sefaTe ¥ A gETE gvg S
9 X agt ¥ fpgmry amfest #
e, @ fr oadr TeAs F 9,
fF e 7w & fad wnaT &
o @ E W aEt T fad Aareg
at =gt ¥ g faaem o= & e W
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T L WA grgm A 3aF fan
fasl TE912 MEAE AT A€ AT #
Fr2n § 1 34Y 247y 24 qFAY I X1
FTFT AF AW K ATHEAT F 4 AL
o wrar Ia% mF fzo A o o
¥ T W g1 A zaer fgear A
qr g ¥ A ¥ 31 =7 fzm
ar= mWrar | AfEa Z@ A% AT AT
FT oAAIE E WA W2TETT RA1 AvER
aft & =fea ana @1z wigr {1 73
FoovEmaaw ...,
=it wge g - A7 WeRTIT At
w9 Tt

=t 7w Femd - T At § wEed
2 & § errardl gdT AET F71, WLT-
S il Al

W FgA 1 a7 vmaa ¢ fw I
aw ¥ mAan fer ardm w37 F1
A frmmra ¥ g=vme ¥ wrar @
T Wy o Y & fe fea @
77 g o fagw & falr amaT v
g weaqw WA g omar Al aw
a7 g1 At faer T wEr I 81 6
A F 1 TR AT WA FS o) AT
T 517 78 34 ¥ e W | A
Wit 3% $aza qIH] 7 K AT WH
Ay gver | w3 amT wAT aqr faa
2084 (AI) LSD—IL,
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wrex ¥ oy gw dar7 ¥, Afew g
FFHTEARE WL WIT 7T ZIET FGI-
Yom Wy J9 & fer Ao f At g W
aeT BT s%4 § | WO ®WE W
T wrAr ¢ f fem F7aa & woore @<
T qg AT AT AN § | 6AT wwEw
FrHT ¥ 8 FEAT g1 {6 L 197 W™
AT FTA & farens § A ad e
¥ W oo F ol gET SRATART
® qe7 ®7 &, wfHwe wT ® A
mrg & ofer g A aiw W@
g & =y @ <A s w1 @ w0
mr W3 Fhew sTORmA fTaET 8
A4 mm ATHTAT G 8 oW e
o wrew zafed Ady e @ ¥ fe
Rz fer arEEwT g8 AT w0
T g AT Wmmi‘m
aEAl g WIT ag =TS At w0
qATH: I TC FHAT AR § |

14.55 hrs.
[SER1 SONAVANE in the Chair]

w7 8wy ¢ f& s A
®1 Wl Zq ¥ §3 T TS AN T EAI
21 wfar oz sfar F1 e
wat w7 73 ¥ & fae AT A wrdAn
ywT, A wdr #1379 % vt wfe-
Frx g mAd g ama G ¢, afe
37 8 o & sgm 7 agife saq q3d
A IT A HE EEAT § 61T 37 T
g€ w7 W g, fw o s W
7w F1 37 & @ A FL 0

Z&71 wTRAT for@ ¥ 9ar §uT &
a1 fia f=t & AE w0, 97 AR
w1 arwat & forq ®1 3 $ 2oL EA H
nTafAs ar qga wfeaAweT w1
gem Sz @Y TET & 1 W7 AET
3 fera far 6 qe &1 waTg wT
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[t g Forera]
w1 F1w nFHE 2 zfEm FTOATieA
w) fermm s 23 Efew FTetemE A
wadrET # Al & AT F7 enmw 7
T v waAT & ary, fom oA
9t afY, fa * awre ¥ NE
Y &, a1 wadaT F 4% At ¥ "
fot T1E zowr  ar faasy 1€ aq
Y, FEHT WITT F FHL )
YT 35 1 Aden a7 gAT, Ayt F
At F1 S FIEY ST T O 37
® A AT FTA ¥ RFTO7 0T GAAT
TN @A 0% 7 F, DT AR AT
2o ¥ AFY wr T & 1w F g
Wi aqz e g frag famam =
gre @y ¥ wfeEmmee & fead
FHT &1 WAE FEA F AfFA fadr
srafrl & fad wve 3 Fa1 @@ A
a1 76 ¥, qg F1Y =2 2T S
w1 2z dfem Fmditem ¥ A
frar sm &1 A1 W7 A 2@ | TE OF
AT &2 gt waid o A qATH-
ot oW FUEAIT AT # | 9T A
g fF & fasit =T &1 R1€ Aadw
Y g, 4% fe gt A wEnl mwRe
T aFT area &, A waw ¥
woz wre &1 A X grd s afi § o

¥ cor g g F fEoga
g7 ¥ ®WIES F7 T I A4 617
¥z TR TG & 37 AT &) 07 w7
4 four mar 1 T wEEY & wifaw &
wqrT = &, 3% A1 e w R W
7 TFHT A gwal @ AT | MUY R
TG ¥ R FTAETC A AR AT
&1 F1E FEIT W0 59 & N g Aeav
2 3% e ¥ ¥ 9 g A A
[GAT 1 AT FHTT AIAAT wTEIRATT
HAT ®T 2A0

T wRET  ®UgEE AETEA
g T o gAfa & & Fiq wives
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AT | Afew quwrT sAAT A4gdT
w1 fsw oqy &ad 71 0 @ fr =
THRGIgA® FEAEAT & o419 HIOT
T WY § A7 WY ag e A
wr & fza 3y ooy @ Afea 4 wawé
AE T EEANE M RIZET AT
airamE mATA A AT & AT K
wafy wAEE, ATTET WTEA ATEAT
Fizar g & oA #7 mgyEa TAvm
AT FTOAT FT HTOAT THET ¥ OIN AT
anfas wra Fa w0 A A7 A
meg %1 ¥7 fagrs femr Jmdrar o

oTa AT & darga a4 rrezafy A
A Az FAT E T OH B AT A Ay
93 FT GAAT ARA £ 1 FW F N7 F
frafs oz & f& wanrsr fasq &1 7%
aeAw 51 faat 3o &9 far @i
T & folr &1 9z T wwaw 3 sram
at | Afew wmga sfavay § oo
AT F Frforr A 7y o wET wAere
o formr &1 Araren fawed aren a,
IE U WA FEOHTA FT AT &
faam 5\ F ave % 98 a7 gotvera &Y i

- WY anaTe g F S & wwmAr B,

R WAy T, A7 W & NS
FIH FT TEN A7, TR A fuw arei
LLEE \- T L S

e g W= g 1 Ay
|/ Y omar |

ot vy fomd : wvit A1 § F aga
®% Fgl &, WA 1A AT WIRAT F
NTAAH aAWATY | AT FZAF wAAT
ag & & agg aEaw @ & LT
fqe e #fee wigq 6o qar Afey
fow 1=t &1 qu Ay mo, edw ¥
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aferia fear o, fom vt Y g2
aff mr | gAAT & AadY ) ofrady vy
F I WA A6 AT T FatAm F
ag A7 @1 ¢ fF & nfrafar amdg
TF A AR Tr § 1 AP w3 afre
WA 0y DA ofdr wwgE
TRTEATIE ¥ A # 1 a7 FE 9T ay
W 2E § AAA wTRA 3 Adw
A fAar A wiga o 3 q v @
ar | gz O & w7 ¥ weaF vwq wT=T
g1

1500 hra.

FHTT WIAAT ZATE LR AYIAT
H{ET F7 2 1 &7 5t w1 & Fzar Ag
Frzar qr . Afwa & aF fade ot
FRAT A AA T ) ounT 47 v &
fa® FdY F7ar | 77 o=E T T4
fam 441 3§ 51 9F 70 gz fatszy
ARITTIRA ATEE 4 | AT A AR
Tt qmax £ w21 e gz w) fader
qEo & a7 F @ wal fasdr & %
b S A1, farar gz A 99 oA
YT 34 % F7 A7 5 R fifqy
weiez Fhait ard 4 w21 v & falw
3771 Y OF TR A w1AA F g g A
ag ATET WTF F, AW A E, 3w &
a9 A F9 A o 1 gw w1 gme
Y AT awd E 1 ag B wandz T
s § 1 o fetezr oy w3l A
ST AT | I ¥ OF O/ Tamw
& Frram fa™ faa & fw ST
HTRE A AT 92 ¥ 0y T8 §7 FUfAA
g1 A 3 1 §fF dFIrrea e 7
uY7 fomaw o7 wr AT faaw qrEw
®1T HT1 T BT /A T GAE T
Tafaq d¥erorem ATRT &1 Segl A
uwgdar Ag fear 1w & owwdes
fat 9d & 2% 7 AN F | A AT T
faz ot Jvaa o fz 915 9w fedwe
gy Fhe WRINTH  WTEHT W 0%
% are 1 0%5E0T femr am AT, .
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The Deputy Minister in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shukla): I rise on a point of
order. Is it proper for a Member to
allege. . ..

Shri 5. M. Banerjee (Kanpur): Un-
der what rule?

Shri Vidya Charan Shuokla: I should
be allowed to proceed. 1! the hon.
Member does not understand the rule,
I shall give the rule also. It is well
laig down and well knowpn that no
allegation shall be made against a
person who is not present in the
House tp defend himself and even if
he is present here, the allegation can
be made only under a certain proce-
dure which is prescribed and any such
offhand allegation made is absolutely
unwarranted and should not be allow-
ed to go in the proceedings. I want
your clear ruling on this,

Shri 5. M. Banerjee: On a point of
order,

Shri Vidya Charan Shukla: The first
point of order shoulq be disposed of.

Shri 8. M. Banerjee: This is con-
cerning the same thing. My point of
order is this. The case of Mr. Jamuna
Prasad Singh, the Chairman of the
Board of Direct Taxes, has been re-
ferred to in this House by many Mem-
bers and it has been argued that he
is the most corrupt person. He was
given extension by the late lamented
Lal Bahadur Shastri. Because this was
mentioned in Parliament and at that
time no exception was taken either by
the hon. Minister or anybody else, I
feel that what Mr. Madhu Limaye
is saying is only a repetition of the
wvarious questions raised or answers
or suggestions given in this House.
When that question was raised in the
House, Mr. Shukla was not the Deputy
Minister. (Interruptions). He has
become more responsible now., He
was not in the House; otherwise, he
might have raised it. So, this ques-
tion cannot be regarded as something
new. ‘This is only a repetition of the
old question. So. this should be
allowed.
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Shri Madhn Limaye: This was a
subject-matter of questions and ans-
wers in this House.

Shri Vidya Charan Shukla: What
is the ruling on my point of order, I
had raised it under Rule 353.

Mr. Chairman: The point of order
has been raised by Shri Shukla under
Rule 363. Rule 353 says:

“No allegation of g defamatory
or incriminatory nature shall be
made by a member against any
person unless the member has
given previous intimation to the
Speaker and also to the Minister
concerned so that the Minister
may be able to make an investi-
gation into the matter for the pur-
pose of a reply:

Provided that the Speaker may at
any time prohibit any member
from making any such allegation
if he is of opinion that such alle-
gation is derogatory to the dignity
of the House or that no public in=
terest is served by making such
allegation.”

1 think it is essential that the hon.
Member should give notice prior to

making any allegation. (Interrup-
tions)
Order, order. The hon. Member

will take care to see that no allega-
tion is made.

Shri Vidya Charan
should also withdraw what

said.

Shukia: He
he had

ot 7w fomd gz wwaT A1 {9
2 mazrao ) =€ qar wigen &
A AT 7RI E | ATTH AR F1 A0 RIST
g

Shri Vidya Charan Shokla: He has
contravened a definite tule.

ot 79 foedq . 7Y a1 fagw &
g wTAF R IS A T E
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Shri Vidya Charan Shukla: A rule
has been contravened and he has %o
withdraw what he had said. It can-

not go illegally into the proceedings.
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Mr, Chairman: I will not allow him
to make any allegation without prior
notice.

=t 7y fawd @z gar ArRaAr A
T%T ¢ 1 & frdaa awar aew g
e AT Az § T ATg CTRIGAT
femaite & w1 § wafea a1 7 oF
G AgT &1 1A ¢ gEAAT fFmar g
gafae & g wvar @gn g feoaz
7 FefreEn 3

urfadr armar & 331 7@ 70
Hifgg Sradr garw avq areT ATHAT |
¥ org oF 39 F A gfean § amw
e a¥Edt 39 T T F @ Wr g,
TEATIA TH ORI E | A2 A7 ¥ Aff 77
@ e

Shri Vidya Charan Shukla:
not here in the House.

ol vq feay . w9 w9  Favia
T At | WY qH & 025 A fadg

G

He is

Shri Vidya Charan Shukla: It cam-
not be laid on the Table of the House.

ot g feegd © F qfeaT oo
THact 7 @1 gae qfeaw gA I
# fazy fadt ¥ s § 4@
e & q@d arar g 1 wrf A A
T IRT |
Mr. Chairman: Please do not make
any allegation against a person who is
not here. Please conclude now.

it Ay farAd « ¥ F1 Foars Y Fomr
g oAa®d adm w7 AETE

Shri Vidya Charan Shukla: On a
point of order. The entire case is im
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judicial proceedings. Can a mention
be made in the House of a case which
is sub judice, which is in the court of
law?
Mr. Chairman: No, no.

it w fera® : vz F faviz Afard,
aaqfer & a1 Ad

Mr. Chairman: Now it has been

brought to the notice of the chair. I

think it is better not to make any
mention about it.

sit wy femd ©  agr mawfew @,
arg ot gawiew & 1 w0 ghw ae
T mAfew &, AT 1z Tt Aam
Fawieq ¥ | daw qg AR T W F
w1 f& wifeq Sad & e F femm

a

g |

Mr. Chalrman: Now he 13 again go-
ing to that.

ot wy fowd o7z ¥ F A X
T 21 gEk FHi # wwE XA T A F

“Mr. Mohit Chowdhury has
informed me that you can help us
a lot if you are so inclined....”

gL ATl HoAsg F A W

“....We are interested in ferti-
liser distributorship for which we
have been trying in vain for the
last so many years. I hope,
considering all the circumstances
stated above, you will sympatheti-
cally treat our matter.”

4 @7 ¥ w9 w1 WA
feefrenzvfor femr wmm 7

g T g fam 7% &
wrig & wgr afax #1 :

“] also understand that this
undesirable person has even ob-
tainedsan industrial licence during
‘his period from the Government
of India for the manufacture of

DSG. & DEG. 418
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iron chain used by the shipping
concerns.”

awmfa ®AT . w4 A @
Fi
‘ﬁ“fm:ﬂﬂ?qﬂvgr?—,

¥R Sw.A HA FIA ATE T gA T
ME i CIELIC I L B I
ST e 4 w1 A faz) feoredt @ o9
T aFa A1 & o7 FwE g 1w A
az gwat % W@t  fewn gy aw i
T wEg A ¥ AT OF OF w7 q1RAT
# @M {u1, (efrzam awdw fem J
frmr, wfamee feefrazeins feq
F fr, A uT FET F1 AW 27 AT
uagT z W E 1A A s v o &
/A1 T A AT4T 01 A7F AfE AT
o WA 617 7 g4 § v §A7 FATL
arfes aved &1 wTH@T A1 @F o)

Shri Harish Chandra Mathur
(Jalore): While speaking on the sup-
plementary Demands for Grants, [
wish again to invite the attention of
Government to the utmost need for
economy in administration. They
would not have come to us for sup-
plementary grants if only there had
been a real appreciation and under-
standing of the situation and they had
devoted their mind and attenlion to
the most urgent need for bringing
about ec y in Gover t.

You will remember that I had rais-
ed this question only the other day
while asking a question of the Finance
Minister. I would like to give certain
facts for the benefit of the House, so
that there may be & real re-thinking
on the subject by Government and
the administration.

There is need for economy all the
time in all circumstances and this
need for economy is further emphasis.
ed by the pregent state of affairs in
which we find ourselves and the ecos
nomic distress caused in the wake of
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devaluation and more particularly
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Shrj D. C. Sharma (Gurdaspur):
You are going to have more Ministers,
and that is economy!

Shri Harish Chandra Mathar:. . ..
when the country is faceq with the
most devastaling draught in the eoun-
try, especially in large tracts of Bihar
and UP, I think there should be a
sense and an atlitude of economy at
all levels, more particularly at the top
levels,

After 1 had raised this question the
other day on the floor of the House,
I received a letter from a citizen of
India appreciating the spirit of the
question and reminding me of the atti-
tude which the foreign Government
adopted in respect of economy and the
measures adopted by them when the
country was facing a little trouble. 1
would like to place before the House
what he has said. He says:

“During the war as PS5 succes-
sively to General Sir Thomas
Hutton, Chairman of the War Pro-
jects Administration and Co-ordi-
nation Committee and Secretary
of the Viceroy's War Board and
the hon. Sir Ardeshir Dalal, Plan-
ning gnd Development Member of
the Viceroy's Council, I noticed
that no sofa sets were supplied to
them for use either in the office or
in their residences. Carpets were
far fewer and smaller than today.
The General used to give a lift to
other Generals and Sir Robert
Hutchings, the Food Secretary, on
his way to office and back. Some
of the senior Secretaries, e.g. Sir
Henry Prior (Labour) and Sir
Olaf Caroe, Foreign Secretary,
used to ‘bike’ occasionally because
of petrol rationing! Even Sir
Ardeshir Dalal, Planning Member
of the Viceroy's Council had no
staff car—only his own private
car,
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There was no question of all man-
ner of people going to railway
stations and airports to see off and
receive important officials. At
any rate, staff cars were not avail-
able,

Many members of the non-gazet-
ted ministerial staff of that day
are now Deputy Secretaries, even
Joint Secretaries. And I find
them travelling by air, as though
it costs nothing to the tax-payer!

One wonders if carpet add to the
intellectuality of those who use
them any more than expensive
Parker 51 or 61 fountain pens
improve the handwriting or
language of the users”,

I have rcad this only to apprise the
Government of how thinking people
are reacting to the maner in which
we conduct ourselves and the highly
costly equipment which we employ
and how we go about talking to the
ordinary people to tighlen their belets,
while at the same time we bring about
no economy whatsoever when it comes
to the top level

In this connection, I would invite the
attention of the Prime Minisler to one
matter, I am glad that the Prime
Minister gave prompt attention to the
matter and circulated my fifteen-page
note to all the Ministries, I had
pointed out there that it was not very
material whether the Ministers went
in big luxurious foreign cars or not.
The main thing is the attitude towards
the whole thing. I have pointed out
just now what the attitude was at that
time and what the attitude is which
is being adopted today in the context
of the great distress through which we
are passing, when we are asking the
people to bear with patience all the
herdships with which they are faced
in Bihar and UP, If the hon. Minis-
ters and we are at the same time
sharing the great luxry and there is
absolutely no change of attitude then
whatever we say will fall on deaf ears
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and it will only have the same res-

ponse which hypocrisy has.

Therefore, ] would again urge Gov-
ernment to bring aboui a spirit of
economy, to bring gbout a change in
the attitude. It is not merely an ex-
penditure here or an expenditure there
which counts. It is the attitude which
is brought to bear on all the matters
which come before them which counts,
1 see absolutely no signs of that heal-
thy attitude which should govern and
guide those who are at the helm of
affairs,

Shri D. C. Sharma: I think the hon.
Member is wrong. We have got 21
Ministers in the Punjab, and I think
this is the way to economy!

Mr, Chairman: Is the hon. Member
Shri Harish Chandra Mathur yielding?

Shri Kapur Singh (Ludhiana): His
grievance is that he has not been in-
cluded in the Cabinet.

Shri Harish Chandra Mathur; I shall
point out how things are happening.
Again, that day, some figures were
misquoted. As g matter of fact, I had
said that the expenditure had gone up
from Rs. 250 crores to Rs. 500 crores
and more during the last five years.
1 must put the record straight by say-
ing that a considerable proportion of
it goes towards increase in defence
expenditure. I do not want to use the
figures in a manner which would
create a wrong climate against Gov-
ernment unnecessarily. As a matter
of fact, during one year, after 1962, in
the Central sector alone, there was an
addition of about ten thousand per-
sons. Ten thousand additional staff
were there in spite of the ban on fresh
recruitment and that too within one
vear. Therefore, I wish to tell the
Prime Minister and the House and the
country that the measures which they
had adopted were absolutely inade-
quate. We find a repetition of the
same mistake which we had commit-
ted at that time. Government had
appointed a committee of three mem-
bers now they have again appointed
a committee of secretaries, in fact, the
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same commitiee, and we have givem
the list of economies to the tune of
HRs, 93 crores, which are going to be
effected. This will satisfy nobody.
Those secretaries also work under a
serioug handicap. 1 would like to tell
the Prime Minister that this commit-
tee needs to be strengthened. We
must have two non-official Mem-
bers added to it, who will bring about
u fresh look and infuse strength im
taking decisions. It is not that a man
should be shifted from one place and
thereby some economy should be
shown there, 1 shall point out some
ridiculous ways in which economies
have been effected. In a particular
State secretariat they wanted to bring
about an economy of 3 per cent
according to the circular of the Fin-
ance Minister. So, one of the posts of
special secretaries was abolished and
there was a big economy of so many
thousands of rupees. ‘Then, what
happened to that special secrctary?
He was an IAS officer in the senior
scale. He goes and gets another job
elsewhere. For a job which was be-
ing done by one person, two men Were
appointed, and this man got the
super-time scale. It just hurts any-
body who has any honest thinking
about it. Why should we deceive our-
selves in this manner? If Govern-
ment do not wanl to economise, let
them say so and let them say that the
special secretary would stay. But
instead of saying that, they said that
they would send the special secretary
elsewhere and effect economy but
then give him a super-time scale and
something additional in a post else-
where, and there the matters stands
at present. The same thing is hap-
pening in the Central sector also.

I know of secretaries who have told
me that they have not got even one
hour's work and yet we find that a
special secretary is appointed, and
along with him comes the paraphern~
alia of joint secretary, deputy secre-
taries, and so on. Let me ask the
Minister of Defence and the Minister
of Home Affairs how much work i
there in the special post created re-
cently of Defence Secretary (Supplies).
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He has not got even an hour's work.
No worth-while Secretary wants to
take up that job because there is no-
thing to be done there. So, Govern-
ment have had to catch hold of some-
body and put him on that job where
he has nothing Lo do. And they create
additional posts in the process because
they have got to provide for somebody
else. It is time that we awakep at
least now to this kind of situation.
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Again. what has happened regard-
ing the numbers? Let us refresh our
minds about how the numbers have
increased,

The number of Secretaries in 1839
was 9 in the Central Government. It
went up to 19 in 1948 and it is 44 in
1966. The number of Additional Sec-
retaries—we had none in 1939—in 1948
was 5; today we have 20. In 1939, we
bhad B Joint Secretaries and today we
have an army of 114,

Shri D. C. Sharma: What about the
Planning Commission?

Shri Harish Chandra Mathur: I
asked the Home Minister—wrote a
letter to him—‘What is your pro-
gramme for future recruitment of IAS
officers? We have got so many sur-
plus people; we do not know how to
dump the people; we dump them in
some public sector undertakings or
create some additional posts’. The
work of recruitment goes on merrily at
an increased rate. I do not know for
what purpose. There is resentment
in all quarters in this posting of these
officers to posts which should go to
technical personnel, engineers and so
on. I have nothing against the ICS
and IAS people. They have a splen-
did grounding; they have special
training. But they have to be in their
proper jobs. They have got to be
withdrawn from various jobs which
they are occupying at present—while
you are going on merrily with all
worls of recruitment and you say that
‘we want economy and we want sup-
plementary grants’,
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I will again draw the further atten=
tion of the hon. Minister to what has
happened during the Third Five Year
Plan, During that Plan, the Planning
Commission wanted ebout Rs. 1100
crores to be raised by additional taxa-
tion in the Central sector. The Cen-
tral Government raised about Rs. 2200
erores. Instead of Rs. 1100 crores
which we thought would be a great
burden, we raised about Rs. 2200
crores during the Third Plan period.
This has created inflation, What is
the result of the inflation? What has
happened?

Shri D. C. Sharma: Yojana Bha-
van!

Shrj Harish Chandra Mathur:
During the Third Five Year Plan, the
Central sector alone had to give more
than Rs. 210.5 crores by way of addi-
tional DA, In the States sector the
additiona DA was of the order of
Rs. 300 crores. The total was thus
Rs. 510.7 crores only on additional
dearness allowance, You are creating
a wvicious eircle. This is the state of
affairs which is going on.

1 think it is time we paused and
considered this. I brought to the at-
tention of the Prime Minister what is
the paraphernalia of the staff which
you have got today in a small, tiny
place like Pondicherry which is less
than half a district, just a sub-divi-
sion. Because you have got a sepa=-
rate Government there, 1 can under-
stand your having a Chief Secretary
and one more person. If it was in the
ordinary pattern, you would only
need a sub-divisional magistrate, Now,
you can have a Collector. All right.
You have a Chief Secretary. But
there are 4 or 5 Secretaries.

Shri Hanumanthalaya
City):

(Bangalore
And departmental heads,

Shri Harish Chandra Mathur:

- Then there are all the dther para-

phernalia,
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The Prime Minister immediately
replied to me. She had sent the letter

to the Home Minister to take imme-
diate steps, to see what should be
done. I do not know what has hap-
pened, what the Home Minister has
done about it.

Shri D. C. Sharma: He has gone.

Shri Harish Chandra Mathur; The
same story can be repeated ad nau-
seum. It reacts, it hurts us; when we
are in the midst of such economic dis-
trees and in difficulty, here is the fun;
we are going on merrily, absolutely
callous to the demands of the na-
tion, irresponsive to the call of the
cilizen. And then we want that the
people, the citizens, should respond
to our demands and to our appeals.
If that is to be, there should be a
strong climate created in the Centre
and some other immediate steps taken
to demonstrate to the country how
we are going to function at the Cen-
tral level and how economy is to be
effected at the topmost level.

Then about the Governors. 1 have
pointed it out. You are spending
Rs. 12 lakhs, Rs. 15 lakhs on Gov-
ernors. What justification is there
for it? I do not at all approve of the
demand of those people who say that
there should be no link-up between
the two Punjab States at the higher
level. I think there is need to bring
about a zonal system and have one
Governor for three or four States.
Even if you do not have one for three
or four States, there is no reason why
the link-up envisaged in the Pumjab
States should not continue. I do not
know if we can go back to the ad-
vice that Mahatma Gandhi gave that
the President of India should live in
a small cottage. Please do not live in
a small cottage; live in a first-class
modern-built, up to date house, but
not in a palace with a luxury garden,
If these palaces were uscd for some
other purposes, they would not be
costing us anything; they would, on
the other hand, give a fair and better
return, if they ere used for certain
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other purposes. The same thing could
be said about Rashtrapati Bhavan and
about so many other things. It is time
we realised these things,

I have got hundreds of suggestions
whereby economy could be effected.
In my 15-page nole, I have given
them under 20 headings. To take one
of them, you have today gut an army
of Under-Secretaries. What were the
Under Secretaries intended for? You
need an Under Secretary where some
decisions making is necessary. If they
are only to ditto what the section
officer says, you do not need them.

There are various other methods
which could be adopted to give career
prospects to people, where scientific
methods could be adopted, but there
is no justification to have such an
army of people, unemployable, who
only create more inefficiency and more
bottlencks and who only produce
greater difficulties to the citizen,

There are so many things on which
I could speak. If I could have half
an hour, I would give you a hundred
examples where cconomy could be
effected,

Therefore, I would only conclude by
saying: let there be a serious rethink-
ing on this subjeet. If we want peo-
ple to respond to our call, let wus
create a new climate. Let us put
some strengih in these commiltees
which are official spine-less bodies so
that some cffective steps could be
taken, Then and then alone will we be
justifieq in calling upon the people
to make sacrifices. Nobody would
question the need for the call that is
issued. We quite appreciate and
understand it. But I do hope some
serious thought will be given to what
I have ventured to place before the
House,

™

ot swrmfre e 0 aumfa,
o, ow A § A T s
UAEET A wii & w9 W oAy s
YA B W@ IO FT T9E AT X
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aw frar & o & wmar & e gosrh
fawral 97 TR AT 9T &1 6T
fret mard g ¥ W & WR
maz gt FAY Y QW wA ¥ fqd
AT A R @ 61 6 gfae
o ¥ 9% wawfEg ger qu
® R

T W #gH ¥ gy ¥ 3@ ant
% wivg wgar Agar faw Ay =i
¥y FAF F FIEw oY fagvae gmn
ot ¥ @S 4f | 7 TEFET &1 oI
WY 8z waT ¥ g gf O o
fae 3= ag Far o og T S gz
Mg Fr ogeEr aw F0 A ofaw
u # AE) gAY =nfgg 4 1 F AT
azer ¥ TE UL ¥ AAT g g
IART IF F 9E F N qIEAE A
Ta § A FOAT OSRAr f |
O § TS AT & [5F4 A7 Fo Fo g
gt o am & afes
gaEq A7 FHAAET A9 | AT Fe
&o Wig ¥ Fgal g4 NwC § fF 7
Ay # 9z ® faa mfgdi &
i @ & @ faawr awEm
qgan § AT A % F qHA M@
fazz® Wi @« W §  "WA I9
F AFWHE TZAT AN AN T
ae WEd g8 s ¥ ¥ faa
¥ qw § oy gaaw ¥ fr faadr
ag W ¥ Wiw wgt @ gAr
T frw #t @lq 97 ¥ o fam-
FATE ATET OF e & wR |/ q
@_EFial T oW WL F I
=afeT &, 93 o1 Fo Fo wig FT FEAT
& Wik ag 2@ g sTfET wEraT
WaT § FATE 6 #7 I A F gl
Eiked il

gadl wzAr dgT waw & WA
st g€ 3¢ ¥ gaw & fog woz R
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= Mfax v A smex  fawa
*¥ ATew gedlm AWw ¥ wafaq @,
T A IF 4, A 3§ qFT qF R
A faage am @, ww W g
AT g0 & U6 § @ 97
I 9T 1 WK 3% gArq $ @
ar, gfer & oF ST ¥ 9§ # dwwT
T, T EX AT ¥ w7 ¥ gy mar ?
A IFTFG TA 99, qAT g | QW
®g W 48 KEI AT a§  T@r a7 A
o A 7 gfea aret & qer fw
T ogR T R aAT gt gfew
I ¥ w7 fe gan @ & g AW
§ A §, ag et &1 q@aw e #
M TE FWEFC WA L ARG AT W
Y ge {1 A | i
gEa 1 as Al A oA F fog
f@ FTEiar | 3 W ufe-
@ Az & fF o Wi F wdew ¥ @y
T afg sz g g, o wwda ¥
IO UF aga 980 FAF §, fqaF
feir fredt ot qrét whc safe #1 ear-
& Y 3 =fgd

Mr. Chairman: I think the hom.
Member will continue next time,

1530 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

NINETY-EIGHTH REPORT

Shri M. L. Jadhav (Malegaon): I

beg to move:

“That this House agrees with the
Ninety-eighth Report of the Com-
mittee on Private Megbers' Bills
and Resclutions presented to the
House on the 16th November, 1888."
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Mr. Chairman: The question is:

“That this House agrees with the
Ninety-eighth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 16th November, 1966."

The motion was adopted.

15.30% hrs,
PERSONEL LIBERTIES (RESTORA.
TION) BILL*
=t Twaw feg ( FOAr ) o
gamifa #gew, & gqwAw fawdix
(w=rom) fasr o &3 A gaa
ARATE |
Mr. Chairman: The question is:
“That leave be granted to intro-
duce a Bill further to amend the

Indian Telgeraph Act, 1885 and the
Indian Post Office Act, 1898."

The motion was adopted.

ot Tmqre fag : & @ 4w
FAWEFETE |

15.31 hrs.

CATTLE SLAUGHTER PROHIBI-
) TION BILL*

t e W (Fori)
% gequt W o Sfwe s aeed
qq a9 fg fadas dw @ €
et AT g |

Mr. Chairman: The question is:....

Shri Radhelal Vyas (Ujjain): Can
it be introduced here in this House?
The opinion of the Attorney-General
was given in this very House that
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such a Bill could not be introduced im
the Lok Sabha and could not be pass-
ed. Since the Law Minister is here,
you can take his opinion also,

=t seTeiT W ag A™E A
grm, aer A1 @R wWe ww
g faar

Shri Raghunath Singh (Varanasi):
At this stage we do not oppose it Still
there is opportunity for the Law Min-
ister to explain, because this is the
tradition of our House that at the
stage of introduction, we do not op-
pose it.

The Minister of Law (Shrl G. 5.
Pathak): Ordinarily we do not
oppose a motion for introduction of
a Bill, but here the question is one
of competence of Parliament, This
is g matter which refers to List No.
2, and the State alone can legislate
on this subject. Therefore, this ques-

tion could be raieq here. At  this
stage. ...
Shri Raghunath Singh: Then,

how was this allowed for introduc-
tion? Your Ministry has not object-
ed to it.

Shri G. S. Pathak: This is the first

time when an objection can be taken.

Shri Raghunath Singh: It cannot
come on the Order Paper then.

Shri G. S. Pathak: This Bill can-
not be introduced here, and leave
should not be granted, because Par-
liament is not competent to legislate
on this subject.

Shri Raghunath Singh: In this res-
pect 1 have to make a submission.
It is only when the Speaker and the
Lok Sabha Secretariat find that p Bill
is in order and canp be introduced, it
is allowed. If the Bill is not proper,
then they write to us saying that It is
not proper, and it cannot be ntro-
duced. The Lok Sabha Secretariat

*Published in Gazette of India

dated 16-11-66.

Extraordinary, Part TI, section 2,
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has not said anything. They can
oppose at the time of discussion, This
is not the stage to say that the Bill
cannot come here.

The Deputy Minister in the Minis-
try of Home Affairs (Shrj Vidya
Charan Shukla): This is the stage.

Shri Raghunath Singh: This is not
the stage, Show me the rule.

Mr. Chalrman: 1 think we have
a convention not to oppose the intro-
duction of & Bill. Whatever be the
legal point, the question of its being
ultra vires the Constitution etc, may
be taken up at the discussion.

The question is:

“That leave be granted to
introduce a Bill to provide for
prohibition of slaughter of cattle” .

The motion was adopted,

oY e ey & xE fg-
o FT AW FATE |

15.35 hrs.

REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL—contd,
by Shri M, Malaichami

W Tgme fay (o)
avmafa wgraa, & mos fox &1 a9
gEE FAT IeAr Z,  fees 3 fF
o fagaw w7 azr 9 gega fwanr &)
™ fadgs a1 Sgr av  ara 2(w)
FT AvE ¥, OFF AL A =T AT 8,
o7 A0 #¥T 27 g3 § = aw
g1 fow & Aw ydFRT Oewr H
gy g, 3T F Am iR O
9 wra, 39 F fq7 o5 ey fafye
faar o &, 398 7q AV HewT AR ¥
H | IA & AT 41 AT To qro A
o W13 W0F 2 w7 AW ANiAT e o
SRR CAL LI AR LR G o
e §, X9 H A A A gy #
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AET FH 3 F wrew F oA
1o ¥ ¥ 1w g A g
H9rgA Iufeqa faar mar &1 & S
g s oo oY, A agA Y wwar e
§ @ w1 A W qw oA
77 ¥ Ao do Flo ¥ wav 45(7)
qF9A 2, 1WA ¥ {F w007 O F7,
ar W AT AW g A wwd f
ag 41 I 2 1 Ag e wne 5
feafa # d st 2 7 oo S % A,
FTed HEMA FMWAT 2 AV gIET
#ag 1 2 ¥ ag F99 a0 F& & TIEy
WA TR F FE, Awew arfad
faar o &, 99 @ad wErAA O o,
WA FEZ 0A1E FaaT 2

T gwr & ¥ faa 7 o fadmw
wafeqa faan 2, ag @Y g =g £,
$O T TH 4T THT AP0 F FAC
grr =gy arfy J1 egEw e
qMY, HAT AFT F HS {5 AW
TN AT &, AT 9 97 $@ TET 7T |
dar s # e E fE e ¥
TEW AT A g T IAr T Fm g
TEAF AT A f, A 2 e
ag o 7/ &, Afw & Zgw oaw,
az wifes & famns, gavefen mifwe
¥ famms, fefm e & faas
®r§ oANET Y A | AfE T
ag qifewr ® g7 war §, a9 foad
gfar w7 & 3 &, ww sl
mfrae #, a7 fefaw sfeec &,
ga At wmieas # 91 ¢ fafga 3
W § 1 HIT S g sHea T
gifasr F7a1 &, 99 aw@  WfERw
F s, qifar me ¥ faes,
frefimr orfeaT & fasrs oY foamn”
wfirerdr 2, a7 & fasm wiF g9
& w9 AMAT § | TR aF WESF T
nrgs 7 ¥, Wl aw Yfaaas 1 gy
g o oA mfaa aEf g
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At 3| *1 wrez faw Tt &, Ffew
=g o7 34 feafa w1 ifey e fe
sifeas & faers &8 99 wafen
AT AT A T, IF AHT TF 41 I H
¢ i frart 7 2, e q7 eawA
o #4813z grv 9@, 47 gy F oA
aF WX AW TP §THY @yt
AT qr3eIw A1z 34T 2, o § e ag
arfad w1 T1gaT 2 i faaw srfeas
9, § W IAR gOH ¥ WfEE T
T I Gro Tho #HYe & & &, fafam
= 2, A1 99 ¥ AN Free 7 qfaqaqT
# omar wd Rl ¥ ¥ R,
fafras ¥@ &, w57 wgrea z0 2
ST q5T werEA & awd 99 & FOT
HFET E ATAT 7 ) AAT ZY ARAT R
afes w9 F zd9nT A1 ¥ day ¥k
aifesm 7 & fr frdr sfasrd o7
FrE G FmE e wYe ag gAY
wgt mfed g1 a7, & wra@ ?
safay &7 fag & N fados agr
av aw fear 2, 39 Y g7 Fa @ F
fr wfaw & fasrs g w1 oATTme
arfag aff A &, AT W A I
gfgra qrAar 9ifgn | @I FaA
dg ¥ fr 7 grar &, w=r=ve wAfaw
WY v R, WAy g faw A i 2,
7w ot & wgar § 6 wav v w7
Gfazm g 1K FmaT & WY IR AATIT
at afe i@ & & ;o Erc i
Fq7 ®vez TheEA 41 I A i,
fag arg 7 fr o dfyzm &1 w0
Mg v afe 77 grear & A 9AT FY
afirerr Zrar # f5 39 ®1 6=7 3t
% fair gaoa 7 frane &7 a%Ar &1
58 a1 WG F AR A7 Fr§ Arfaew
i & fr e w15 wfawlfaE § 7
yefrierA AmE @7 a@ 1AwA g0
ifaer £Y, T g 3 F farards wriar
®T ®E | W F1 aMgq It
figaqr nar & 38 %1 oF AT IEeq Ag
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(Amndt.) Bill

fr wr wfiwifegt & fass w18 o
TR & 0T qfedq F I AT
g At f& wifaq 7 §f a1 waem &t
7 i wifgd fy o wrvew @, o
T &, 99 & FNT wre dfEedw
T A W T IT FT oAwwE F
grigA A feav a7 2 g9 ad &
qUEd AT AT a9 & ared |
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3w faq & gw fada% &1 qudq
O g AT Fga1 Amgen 1§ W
it arzw fa 717 & oy la 7o Sulrax
fFar T & IH IET F AT A XE
s AT wrf T & A Img (A
fag & @t algsig’ F s fmar
TR Y T4 T oW fEwm
AT A7E G AT A WiZH 7 HIT W
SICTY AT & A8 FF FT OWHATET

Mr. Chairman: How much time
would the hon. Minister take?

The Minister of Law (Shrl G. 8,
Pathak): I will take 15-20 minutes.

Shri M.
kulam):
minutes.

Malaichami (Periya-
1 will need about sevea

Mr. Chairman: 1 shall cal
Mr. Dixit as the last, speaker; he
should conclude in five minutes,

Shri G. N. Dixit (Etawah): T will
take four minutes. Mr. Chairman,
we are grateful to Mr. Malaichami
for bringing this point before the
House, I am also happy that
Mr. Raghunath Singh has relied upon
section 35A of the C.P.C. referred to
in the Representation of the People
Act. The Civil Procedure Code ié
applicable for the procedure but not
for other proceedings of the election
petition, There is another point, It
lays down certain principles that
frivolous and malicious suits or appli-
cations or any proceedings which
bring in the court in action should be
specially taxed or penwsised. If & .
certain petition is both malicious and
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frivolous there must be some provi-
sion for a special penalty. Clause 3 in
this Bill does that. The officials are
not parties to the election petition;
they have no opportunity to defend
themselves. Mr. Malaichami has made
the provision very straight:

“Making allegationg against
officers in the discharge of their
duties during the period of elec-
tion, which are found to be false
by a court of law.”

There is difference between ‘incorrect’
and ‘false’. This provision is quite
innocent. Secondly, the court of law
has found thosc charges to be false.
If such is the position, there should
be penalty. Therefore, 1 think the
Law Minister will consider this clause
and as Mr. Raghunath Singh pointed
out will find some way to provide
for this in some form or other. There
are lwo important factors, Omne is
that there should be some penalty for
malicious and frivolous charges.
Secondly, there should be some punish_
ment fop those who make allegations
against those who have no right to
defend themselves. This is a good
provision and I support that,

Shri G. 5. Pathak: Sir, I oppose
this Bill. It appears tg me that the
second clause is unnecessary. The
Jaint Committee has recommended a
change in section 21. Unless there is
a direction to the contrary, given by
the Election Commission there will
be a revision of the rolls before each
general election and also before each
by-election.

Mr. Chairman: Their recommenda-
tions according to me are probably

that the election rolls will be revised.

for every general election. and by-
election and on instructions from the

Election Commission. These are the
three conditions,
Bhri G. S. Pathak: The relevant

- olause is 9 and if I may read it out
it says: “For sub-section (2), the
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following sub-section shall be substi-
tuted”. That clause says that the
State electoral roll shall unless other-
wise directed by the Election
Commission for reasons to be recorded
in writing be revised in the pres-
cribed manner by reference to the
qualifying date before each general
election to the House of the People or
to the legislative assembly of a State
and before each by-election to fill the
casual— vacancy in a State allotted to
the constituency and shal] be revised
in any area in the prescribed manner
“y reference to the qualifying date if
such revision has been directed by the
Election Commission, Therefore, the
Joint Committee has recommended a
very important change and the object
sought to be achieved by the hon.
Mover has been achieved and would
be achieved if the Joint Committee
report ig accepted by the House whe-
it comes up next week. Annual revi-
sion is superfluous; it does not bring
in any good result. A revision has
been provided for where it is neces-
sary and where it will bring useful
results I hope therefore that the hon.
Mover would not insist upon this
change. If the hon, Member wants to
say anything or move an amendment
then the proper place will be when
the comprehensive Bill comes up for
consideration.

Shri D. S, Patll (Yeotmal): Will
you give an assurance to that effect?

Shri G. S. Pathak: I am not giving
any assurance.

Mr. Chairman: The hon. Minister is
saying that he will be getting another
chance to press his point,

Shri G. S. Pathak: The hon. Mem-
bers will also remember that there
are rules which give ample oppor-
tunities for those who want to have
their names included. There is section
22 whereby the correction_of an elec-
toral roll can be made; section 23
whereby if a name has been excluded,
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it can be included. The form is pres-
eribed; the procedure is prescribed.

I submit that clause 3 also should
not be accepted, because how can you
draw a distinction between a false
allegation made against a public
servant and a false allegation made
against anybody else. According to
the scheme of the Representation of
the People Act, in an election petition
it iz the conduct of the successful
candidate or that of his agent, as laid
down in section 100, which can form
the subject-matter of an election
petition. Allegations against third
parties do not amount, according to
the acheme of the Representation of
the People Act, to corrupt practice,
because it is the election of a success=
ful candidate which has got to be set
aside. It is the corrupt practice com-
mitted by him which is in question
before the court or the tribunal, either
committed by himself or by his
election agent or somebody else with
his consent. But apart from this,
there is ample provision in the exist-
ing law to meet the case of false
allegationg made by a petitioner in an
election petition. The election peti-
tion has to be accompanied by an
afidavit The election petition is to
be verified by the petitioner. There-
fore, in case the allegation is found
to be false, then the petitioner can be
criminally prosecuted. The costs can
be awarded against the petitioner. If
the court or the tribunal finds that
the petition was vexatious and
frivolous within the meaning of sec-
tion 35A, I do not see why that section
does not apply when the Civil Pro-
cedure Code applies. Therefore, any
allegation made which is false could
be dealt with in the same way as &
false allegation made in a civil pro-
ceeding in a court of law or could be
met with a crimina] prosecution.
I would, therefore, submit that this
caluse is quite unnecessary, because it
will entail very serious consequences.
Under section 140, there will be dis-
qualification. Section 141 would cover
another disqualification. Therefore I
woulg submit that this clause should
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not be accepted by the House, and

the provisions which already exist in
the law are adequate.

This Bill, I submit, is a Bill which
really overlaps the contents of the
Bills which are before the House,
although they are not identical pro-
visions. But when both the Represen-
tation of the People (Amendment)
Bills, 1950 and 1951 are pending be-
fore this House and have to be consi-
dered, T submit thig piecemeal legisla-
tion should not be accepted.

Shri M. Malalchami; I am thank-
ful to the senior Members like Shri
Shree Narayan Das, Shri Raghunath
Singh and Shri Dixit, an eminent law-
yer and esteemed Member of this
House, who supported the Bill. I
also listened carefully to the reply
made by our Law Minister.

My Bill was moved in the year
1964, when the present Representu-
tion of the People (Amendment) Bill
was not on the anvil of Parliament.
So, my ambition was to see that the
electoral rolls are made as up-to-date
as possible. From the speech of the
Law Minister and the provisions in
the Bills that are pending before the
House, I am now able to understand
that there is provision and scope for
making the electoral rolls up-to-date
whenever general elections are to be
held. So, T am not very particular
of my first amendment,

Regarding the amendment to sec-
tion 123 of the Representation .Of the
People Act, 1951, T would submit that
my amendment mainly aims at avold-
ing harassment and unnecessary liti-
gation on account of the ccmduc!l of
elections. Generally, T am mainly
concerned with election petitions ﬁ!gd
by defeated candidates whose main
object is to cause harassn:lent to the
winning candidate. The winning can-
didate is to contest the. election
petition, is to serve his constituency
and also serve as & Member of 'Par-_
liament in this House, He is loaded
with onerous responsibilities, and
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whenever he finds that because he
won the election he is subjected to so
much harassment, he seeks redress
through an amendment like (his.
My only subject in moving the amend-
ment is to see that the harassment is
reduceg to the minimum,

Our Law Minister has said that
whenever allegations are found to be
false, there is already a provision in
the Representation of the People Act
to take further action against the Iri-
volous allegations made by the peti-
tioner. But regarding the officials
whenever allegations are made against
them, and when there are possibilities
for getting those allegations redressed
even at the time of the elections, the
petitioner keeps quiet till the elections

are over. It is only after the results
are announced that he fabricales
things and tries to file an election

petition, not only making allegations
against the winning candidate but
also against the officials. I can cite
an example. Suppose after the elec-
‘tion, the votes are counted; there are
‘the returning officer and his assist-
ants whoe do the counting; at tlat
time there are agents, both for the
winning candiates and the election
petitioner. The latter keeps queit at
that time; he raises no objections.
Then, after the counting of votes is
over and the results are announced,
he files an election petition after 4%
days, saying that at the time of court-
ing the returning officer had adopted
partisan attitude and had sorted the
~otes in such a manner as to help the
winning candidate to win or he had
accepted the invalidated votes as valid
~votes in favour of the winning candi-
date. It is only under such circums-
tances that the officials are also he!]?-
less along with the candidate who is
helpless. There are provisions in the
Act itself, to the effect that the elec-
tion petitioner could object to any
malpractice found by him at the time
of counting but he remains quiet till
the counting is over and the results are
announced. Subsequently. in order to
harass the candidate and to see that
for the entire term he is engaged in
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some way or the other in litigalion—
because there are very many monied
people who are willing to support such
litigants who want to flle an election
petition—he files the election petition;
the inain intention is to harase the
winning candidate.

Therefore, to protect the winning
candidate and to see that such elec-
tion petitioners do not go scot-free
after making frivolous allegations
against the officials, I want that cer-
tain provisions must be made. T would
request the Law Minister to find cer-
tain ways in this direction, in the
manner suggested, There are the Bills
coming up, and the Law Minister may
find some other method by which those
frivolous allegations against the offi-
cials—they are not party to the elec~
tion—are limited to the extent pos-
sible.

With these words, I resume my seat.

Mr. Chairman: 1 think the hon.
Member will give appropriale amend-
ments to the Bill which had emciged
from the Joint Select Committee in
consultation with the hon. Minister so
that these things could be solved.
16 hrs.

Shri G. §. Pathak: I have already
said that the proper procedure should
be to propose an amendment to the
Bill which is coming up before the
House. At that time that maltter can
be considered by the House, I, there-
fore, appeal to the hon. mover nol to
press this Bill and withdraw it.

Shri M. Malaichami:
the Bill.
The Bill was, by leave, withdrawn.

I withdraw

16.01 hrs. _
TRANSPORT CO-ORDINATION
BILL

By Shri D, C. Sharma
Shri D. C. Sharma (Gurdaspur):
Sir, T beg to move:

“That the Bill to provide for
co-ordination of the various
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transport systems in the country
and for multers connected there-
with, be circulated for the purpose
of eliciting opinion thereon by
the 1st February, 1967
My Bill is very non-controversial

and harmless in its intentions, but it

will be very fruitful in its results. I

have no doubt that our Transport

Minister, Shri Sanjiva Reddy, who has

a forward outlook, who has wvery

valuable administrative experience

and who is already coordinating so
many kinds of transport at the centre

90 ably will accept my Bill. Anyhow,

he will not object to its circulation for

eliciting public opinion. When public
opinion is in its favour, I hope he
will be so kind as to accept it.

The question of transport has been
before the country for a very long
time. In a developing country, trans-
port assumes additional importance.
We have different kinds transport
by road, by air, by sea and also
the inland water transport. 1
know we had that Road Commis-
sion which wanted some of the taxes
which were collected on the roads to
be ploughed back into the building
of roads. We have all kinds of roads
National Highways, State Road which
are called Grand Trunk Roads or
something like that we have PWD
roads, municipal roads and panchayat
roads. All kinds of mix-up are there
in road transport.

So far as air transport is concern-
ed, I am sorry we are not self-suffi-
cient. Only this morning we were
talking of air-dropping of food over
NEFA by a private airlines about
which lots of things were said. It was
said that only one-third of the food
was air-dropped and two-thirds sold
in the blackmarket. It may or may
not be true. I am referring to it be-
cause the PAC report on it was laid
on the Table. Even in air transport
we are having a kind of mixed eco=
nomy, though predominantly it is in
public sector. I think we are not far-
ing very well in coastal transport also.
It was sald .that we would have all
the coastal shipping trade reserved for
our country. I do not have the fig-
2084 (A{)LSD—12.
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ures, but I do not think even that has
been achieved. We have not made
much headway in regard to our mer-
chant vessels even after so many years
of independence. I wish Mr. Raghu-
nath Singh were here now to tel] the
woeful tale of merchant thipping in
India. It has pot received as much
attention as it should have.

Then, nothing is being more neg-
lected than jnland water transport.
All these things require a coordinated,
scientific and fruitfu] development, I
think the only kind of transport which
is functioning very effectively is the
railways. They are also sometimes
used for utilitarian ends and some-
times they are meant for strategie
ends.

‘We are all very afraid of the com-
petition that goes on between the
different kinds of transport. For in-
stance if I want to send my servant
to Chandigarh, I would like him to go
by bus because the railway fare is
slightly higher. There is a disparity
between railway and bus fares, In
the railways, travelling by air-condi-
tioned coach is the delux kind of
travelling, But why should I travel
by an air-conditioned coach when I can
go by air? Of course, there may be
a slight difference in fare, but air
travell will be much speedier and
more comfortable. So, a strange kind
of competition has developed in India
between different kinds of transport.
Formerly outside railway stations
there used to be so many buses and
hawkers used to be employed who
used to say “Travel by this bus; you
will pay less and reach your destina-
tion quickly”. It was like saying
that you should see this picture which
is more entertaining than seeing the
other one which is very serious in its
intent. 'There is competition not only
between railways and buses, but
between ships and railways also.
There are some places where youw
cannot go by rail; you have to go by
sea.

Inland water transport has been very
much neglected in this country.
T must say that our parliamentary
democracy is a good imitation and a
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belter imitation of the British parlia-
mentary democracy, But you will
find that in England travelling by
road is much more practised than
travelling by railways. Railways are
used there for transport of goods. In
England, water transport is much
more common. In this country we
have so many rivers, rivers which
have the required depth and the re-
quired wolume of water to carry
steam-ships.

For the development of this trans-
port, 1 would say, the Government
has been very considerate. For in-
stance, it appointed a Committee on
Transport Policy and Co-ordination
which presented a national transport
policy. The aim was to build a trans-
port structure of the right size and
pattern consistent with planned eco-
nomic development. Transport has to
be the hand-maid of economic deve-
lopment and capable of meeting
future needs, Covering a wide ground,
the report made detailed recommen-
dations in regard to all modes of
transport, their co-ordination, their
co-ordinated development and res-
ponsibility for action as between the
central ministries and between the
Centre and the States,

Here we are facing the food prob-
lem. What is happening? The Chief
Ministers, the Food Ministers and the
Central Ministers all get together in
order to devise some national food
policy. 1 think, if we need s national
food policy, we need equally a national
transport policy. It was suggested
that to implement this policy there
should be a committee set up by the
Prime Minister and the Ministers at
the Centre to consider important
questions of transport policy. 1
would welcome this Committee. We
have so many useless committees in
this country, but 1 think this commit-
tee would be very welcome, I would
request the hon, Minister, who is
wery alive to new ideas, that he should
#ry to do something of this kind,

This committee of ministers would
provide necessary guidance to other
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committees, the proposed transport
planning and co-ordination commit-
tee. I do not think planning and
co-ordination should be left to Yojana
Bhawan. One of the most useless
things we have got in this country is
the Planning Commission. 1 would
welcome the day when the Planning
Commission is abolished, because 1
think they have done nothing except
producing studies which any univer-
sity can produce. I think if they can
be entrusted to the Hyderabad Uni-
versity, the Andhra University, the
Delhi University or the Punjab Uni-
versity or to any other university in
this country, they will give you better
studies of these problems than what
the Yojana Bhawan gives with all its
paraphernalia.

Mr, Chairman: I think the hon.
Member will stick to his Bill.

Shri D, C. Sharma: I am sticking
to it. There was the word “planning”
and I want to emphasise that we
want the right kind of planning and
not the kind of useless planning that
is done in Yojana Bhawan.

Then, this committee will deal with
subjrcts in detail on the basis of
carc: :lly collected technical and ecco-
nomic data. I think the Government
of India has a very long wrm and &
very responsive brain,

There should be a council set up
here at Delhi, which will consist of
Centra] and State Ministers who are
in charge of transport and Roads.
Their function would be to review the
progress of measures ang policles
pertaining to transport co-ordinafion.
At the same time, road ~“transport
taxation and all other kinds of taxa-
tion that are related to transport
should be under concurrent jurisdie-
tion. Now, unfortunately, some parts
of it are under the Centre, some parts
under the States and some under the
municipalities, loca] self-governments
and so on. This makes confusion
worse confounded, Therefore, I would
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say that transport should becomg a
Concurrent subject. Unless this is
done, we would have the same bleak,
grim prospect in transport, as we
have in education. Why is it that
education has not given us the desire:
results? Because, it is a State sub-
ject and mnot in the Concurrent list,
So, I would say that all this should
be brougnt under the Concurrent List
and different kinds of road taxes
should be rationalised.

I am not saying something which is
revolutionary or radical. I am talk-
ing the language of common sense,
the language of the possible; T am not
talking the Janguage of the impossi-
ble; I am talking the language of ex-
pediency. 1 am saying that has been
said in Government reports and some
books—Transport Development in
India by Shri S. K, Shrivastava gnd
the Report of the Committee on
Transport Policy and Co-ordination
published, unfortunately, by the Plan-
ning Commission. 1 think there is
much more meat in this report than
in these two books,

I would request the hon. Minister
to agree to the circulation of this Bill
for eliciting public opinion. I am sure
it will find favour with the people,
when we can pass it. I know that the
Transport Minister is one of those
persons who likes to help the Private
Member, unlike the Law Minister,
who did not help my hon, friend, Shri
Malaichami. The Transport Minister
is in a different category. He is there
to help us and to see to it that the
right kind of ideas are put to the
right kind of practice so that the
variegated transport map of India be-
comes something which is unified,
which is one-directional, which redu-
ces unnatural and unhealthy competi-
tion between different means of trans-
port.

‘With these words, I move:

“That the Bil] to provide for
co-ordination of the various trans-
port systems in the country and
for matters connected therewith,
be circulated for the purpose of
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eliciting opinion thereon by the
1st February, 1967."

Mr. Chairman: Motion moved:

“That the Bil] to provide for
co-ordination of the various trans-
port systemg in the country and
for matters connected therewith,
be circulated for the purpose of
eliciting opinion thereon by the
1st February, 1967.”

shri §. N, Chaturvedl (Ferozabad):
Mr, Chairman, Sir, 1 am certainly
attracted by the title of this Bill and
by suvme portion of the Statement of
Objects and Reasons. There is a lot
of scope for coordination of the vari-
ous systems of transport in this coun-
try. As far as possible, there should
be no duplication where the need af
the service does not require as much
investment as has been made. But
I am very doubtful if the main clause
of this Bill gives sufficient powers to
the Government which will enable it
to bring about the desired coordina=
tion merely through the agency of
rule-making power that is given im
clause 4, clause 3 only says:

“The Central Government shall
so regulate the fares, freights and
travel facilities and the transpory
gystems as to eliminate competi-
tion amongst them and leave the
users free choice in the selection
thereof.”

1 do not think it is merely a questiom
of the regulation of Tares and freights
As Mr, Sharma himself pointed ouf,
from Delhi to Bombay, there may not
be very much disparity in the fare of
an air-conditioned coach and alr
travel. Mr, Sharma has a strong and
stout heart and he may prefer ta
travel by air while others with a
weaker heart may prefer to go by
rafl, by an air-conditioned coach, Sa,
all these preferences cannot be levelled
by mere adjustment of fares and
freights.

Mr. Chairman: Mr. Sharma may
like to travel in an alr-conditioned
coach. ’
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Shri S. N. Chaturvedi: He has a
strong and stout heart and he can
wavel by air. He will not like to
waste 50 much of his time jn travel-
king by rail,

Secondly this Bill does not say any-
thing about some provision of trans-
port facilities where they are non-
existent. What is happening is that
there is concentration and duplica-
#on in certain areas while other arcas
are very much neglected, So far as
coordination is concerned, we have
#0 see what resources are available
and how they are spent. There is not
a word said here about this or about
she fullest utilisation of the resources
and the means that are available, So,
my objection is that while the objects
of the Bill may be very good but the
clause that gives the power to the
Government is so restricted that it
will not achieve the purpose for which
it is intended. I think this has been
averlooked and the coordination part
which is in the title of the Bill has
been completely omitted from the
body of the Bill. Therefore, I do not
think, even though it is circulated,
wunless it is radically amended, it will
give the desired power to the Gov-
ernment to do what Mr, Sharma de-
=res.

For these reasons, I think, he should
recast the Bill before it is circulated.

Mr. Chairman:
oppose it?

At present, you

Shri D. C. Sharma: No, no.

Shri §. C. Samanta (Tamluk): Mr.
Chairman, Sir, my friend, Mr. Sharma,
Bas brought this Bill and I am also
thinking as to what to say about it.

Mr. Chairman: So, you oppose it?

Bhri S. C. Samanta: His mission
i¢ a good one. With a good mission,
e has brought this Bill. But, I think,
there is no necessity at present of
bringing such a Bill because the Gov-
ernment itself is moving in that dir-
eaction, The Government appointed
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the Road Transport Committee, the
Masani Commitice and they have sub-
mitted their report. Again, the Trans-
port Coordination Committee, the
Neogy Commiltee, was established.
Though towards the end of the work
Mr. Neogy was noi there, there were
so many experts wheo have recom-
mended how to have coordination in
different transport systems and how
efficiency can be brought in in these
organisations. So the only thing my
hon, friend, Mr, D. C. Sharma, has
done is to point out what Govern-
ment is doing, what Government is
lacking and what Government should
do. ‘The thing which was disturbing
the mind of my hon. friend is the
competition. There is not much com-
petition now in transport; only th;
rail-road transport competition is
there to some extent; it may incrcase
because of the industrial development
in the country; transport will have
its necessary progress in the country.
So, in that matter, my friend has
drawn the attention of the Govern-
ment and this House about what
should Government do in rail and
road transport especially where they
are running in parallel to each other.
If Railways can give more facilities
to the goods that are carried by rail
then there will be no necessity of road
transport to be used for carTying
goods. Railways should be careful
There are so many complaints against
the Railways. The railway iransport
is cheaper than road transport in most
of the cases, but there is negligence
on the part of the Railways in handl-
ing goods, in bringing the goods in
time and in looking after them at all
stages. Those things arc not coming
to light because the Railways as well
as the Roadways are earrying the
amount of goods that are not coming
for competition at present. But, for
the future, Government must think
about it and both the transports should
carry the industrial goods that will be
produced efficiently and at less cost

The coastal transport is being handl-
ed at present, Instead of moving coal
by rail, there is an attempt to have
maore coal despatched to coasta]l areas
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from the castern region of the coun-
try, If coasta] transport is cheaper
than rail transport, then that would
be all right. But even when it is a
bit dearer than rail transport, coastal
transport is still being preferred be-
cause there are hurdles on the part
of the railways in bringing the coal
from the eastern part to the southern,
western and other parts. This mat-
ter should be looked into, and Gov-
ernment are looking into it.

There is another mode of transport,
namely inland water transport. That
matter alsn should be locked into by
Government so that facilities for car-
rying goods to different parts of the
country would be available and the
freight also would be cheaper. We
are glad that Government are think-
ing of joining the whole country by a
network of eanals from one border to
the other; and it is going to be dug
for that purpose, Government have
appointed some experts to examine
the feasibility of such a thing, and
s0, Government are already moving
in that direction, So, I am sorry that
1 am not able to support the Bill as
it has been brought forward by my
hon, friend Shri D. C. Sharma.

Further, when I look into the
clauses in the Bill I find that every-
thing has been entrusted to Govern-
ment. My hon. friend has mot put in
anything in this Bill for that purpose.
He has said that the difficulties which
he has in mind will be redressed by
regulations or rules to be framed by
Government. What is the utility of
a non-official Bill which only tries to
put the burden on Government if Gov~
ernment can do as they like? As non-
officials we should express our views
that such and such things should be
there in the regulations or rules to be
framed by Government. At least
those details should be mentioned
when we entrust the whole thing to
Government.

1 do not find any reason to have this
Bill circulated. The purpose of circu-
lation is to gather the opinion in the
country. But on the other hand Gov-
ernment are already collecting the
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information by establishing different
committees in the country and that
would serve the purpose,

So, I painfully oppose the Bill whick
has been brought forward by my hon.
friend Shri D. C. Sharma,

Shri Liladhar Kotoki (Nowgong):
While I thank Shri D. C. Sharma for
the idea that he has tried to moot oud
through this Bill, I, however, oppose
the Bill because 1 feel that it will
not serve the purpose which he has
in mind. 1 like the idea and 1 agree
to it, but I would like to point out
that the idea which he has tried to
develop here is not something new.

This idea has been very much be-
fore this House a number of times,
over and over again, and Government
are fully seized of the situation. They
had appointed a committee known as
the Transport Co-ordination Commit-
tee which has submitted its report.
We hope they will come forward
with a comprehensive Bill with a view
to give effect to this urgent need.

Mr. Chairman: I think Prof. Sharme
initisted the Bill here in 1862 Seo
he should get some credit.

Shri Liladhar Kotoki: I give him
due credit—a little more. But that
idea is older than the arigination of
this Bill in 1962.

That there is urgent need for oo~
ordination between various modes of
transport in the country cannot be
over emphasised. We have developed
all the modes of transport to the best
of our capacity and resources. Bub
there is room for fully utilising this
capacity which is far too short of the
actual needs, This is the idea behind
the cry for co-ordination,

But this matter is not easy either.
A considerable section of particularly
road transport is in the hands of the
private sector; some portion of it is
under State Governments and there ia
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some portion under other authorities.
Inland transport, again, is managed
by different agencies. It is only the
railways which are under the direct
control of the Government, That is
why the difficulty arises, as to how
to effect co-ordination amongst the
various modes of transport in the
country. Even so, Government have
realised, and this House has expressed
its opinion over and over again, that
some way must be found whereby co-
ordination can be brought about so as
to utilise fully and in the best manner
the transport system we have in the
country.

Prof. Sharma deserves our thanks
because he has once again reiterated
the demand of this House that co-
ordination of the transport system
must be effected. Shri Samanta has
found fault with him for his inability
to produce a comprehensive Bill. The
criticism is legitimate; mnevertheless,
he will agree with me that it is not
within the competence of any private
member to take up the hazard of
preparing such a comprehensive Bl
as we have in view. Therefore, I
would urge on the hon, Minister to
embark upon it as soon ag possible
and place a draft Bill before us for
oar consideration. The sooner he can
do it, the better.

This is 80 because there has been
unhealthy competition between the
various systems of transport. That
has caused natlonal wastage of the
meagre transport we have. Toavoid
this, it 18 urgent that adequate legal
provision be made by Government.

In this connection, I would also
appeal to the hon. Minister to see
whether it would not be conducive to
the idea of co-ordination if in plan-
ning the development of wvarious
modes of transport, this factor is kept
in view, While they sanction a par-
ticular railway or a new road or &
new iransport line or development of
inland water transport, this perspec-
tive of vo-ordination should be kept in
view.
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In this context, I would draw the
attention of the hon. Minister to the
urgent need of developing inland
water transport to which Shri Samanta
referred.  There are certain goods
which can be more cheaply handled
by the inland water transport system,
but because this inland water trans-
port system has not been given pro-
per attention by the Government,
both State and Central, we have not
been able to utilise this mode of trans-
port to the fullest extent possible.

Take the instance of inland water
transport system on the Brahmaputra,
This system used to carry 65 per cent
of the goods to and from between
Assam and Calcutta. Unfortunately,
the East Pakistan portion of the
Brahmaputra has been closed to us,
Still there are more than 400 miles
of Brahmaputra available where in-
land water transport can be run eco-
nomically, but for various reasons that
transport is also sagging. Members of
Parliament from Assam made a repre-
sentation regarding the River Steam
Navigation Company. We want that
this transport should be kept with
such modification ag necessary in its
management and also in its opera-
tion of river transport ip the Assam
portion of the Brahmaputra for the
time being or may be even for a
longer time, if the Pakistan portiom
cannot be made available to us, be-
cause in this strategic region mere
rail or road transport cannot carry
all the traffic that is generating there
As you know it is a strategic ares,
and in an emergency, which is immi-
nent any moment, the keeping up of
this transport system on the Brahma-
putra is very essential,

Therefore, before concluding, I
would urge on the hon. Transpordé
Minister once again that he should
take up this matter of bringing a
comprehensive legislation on the co-
ordination of the transport system of
the country, and also use his good
offices with the Planning Commission
and the Government to co-ordinate
the development of the various modes
of transport in the country.
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With this submission, I oppose the
motion for circulation for eliciting
public opinion, because that will not
serve the purpose the hon. Mover
of the Bill has in mind.

The Minister of Transport, Avla-
tion, Shipping and Tourism (Shri
Banjiva Reddy): I do not think very
much is left for me to say, since the
hon. Mover, Shri Sharma, has cover-
ed a lot of ground.

Shri D, C, Sharma: There is a lot
of time yet,

Shri Sanjiva Reddy: The other
learned Members, Shri Samanta and
Shri Kotoki have replied to him.

Of course, the objective is good.

To co-ordinate all transport is abso-

lutely necessary. There is no deny-
ing that fact.

Shri Sharma, one of our senior col-
leagues, with his experience of par-
liamentary work, has brought in a
Bill, the objective of which is good,
but it is almost a one-sentence Blil,
and it is very vague. I do not know
what for we have to circulate it for
public opinion, Everybody agrees
with it; that transport should be co-
ordinated is denied by mnobody. I do
not think there will be anybody who
will oppose it on principle, but a Bill
must be more comprehensive,
more particularly when transport is
being dealt with by the Centre, by the
States, by the municipalities, as he
himself said, and the subject is in the
Concurrent List, in the State List and
in the Union List also. Therefore,
when it is just a one-sentence Bill
that we should co-ordinate, I do not
think there is any purpose in circu-
lating it. As some friends pointed
out, we have appointed committees
years ago and they have submitted
the reports. The reports are blfﬂl:!
the Government. If there are consti-
tutional provisions permitting the co~
ordination of the rail, road and ferries
and other things it could certainly be
done. It is the desire of the Gov-
ernment also to co-ordinate these
things, There is no conflict about
that., The present Bill of my hon.
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friend is vague and there is no point
in circulating it because it is accept-
ed by everybody. How best it could
be done is to be considered later.
Therefore, T would request Shri
Sharma, while appreciating the ob-
jective, to withdraw the Bill. He
had drawn the attention of the public
and of the Government to this good
purpose. There is no need to circu-
late it since the principle has been
accepted by everybody. Therefore,
I appeal to him to withdraw this BillL

Shri D. C. Sharma: Mr. Chairman,
some persoens are lucky and some
are not lucky. Some are lucky in their
friends; some are not so lucky in their
friends Unfortunately today, I find that
all the friends from whom I expect-
ed some support have tried to charge
me in a mild way. I thought that
the hon, Minister who is a very good
friend of mine. I do not think I
have any good friends among the
ministers here except one or two—
would gpply balm to my wounds; I
thought he would apply the healing
touch but unfortunately he too fol-
lowed Mr. Samanta and Mr. Kotoki
and Mr, Chaturvedl. He thought that
it was eagier for him to follow the
line that they had propounded than
to come to my aid or rescue.

He agrees with the spirit of the Bill
He thinks that the objectives under-
lying the Bill are very good and
worth considering. I have to ask only
one question. In our Government of
India there is no dearth of working
papers; there is no scarcity of reports;
there is no want of discussion groups,
may be wanting in food; we may have
to get food under PL 480; we may be
wanting in foreign exchange and we
may have to get the help of Aid India
Consortium for this purpose but so
far as the utilisation of idle brain
power of this country is concerned, 1
do not think we are second to any
country in the world.

When i was & student I read a very
fine story, I want to share that story
with my young friends in this Housce.
A little girl was born and it was golng
to be christened. And all the fairies
were invited to the christening of that
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One fairy said the girl would
fairy said she

girl.
be pretty; another
would be very intelligent; the
third fairy said that she would
be very charming; the fourth
fairy said she would be a good house-
wife; the fifth fairy said she would be
an admirable mother; the sixth fairy
said she would have all the endow-
ments which a good housewife nceds.
She was given all the blessings that
were to be given to the little girl.
The mother was very happy, the child
was also very happy—that she was
going to be more or less one of the
great, little daughters of the country
where she was born.

But as it happens many times—you
must have noticed it and I have also
noticed it—when we are issuing invi-
tations, we sometimes forget some
persons, Now, the mother of the girl
had invited all the fairies but forgot
to invite one fairy. But that fairy
came uninvited to the function, Gate-
crashing was practised even in ancient
days as it ig practised now. So, she
came to the christening and she said:
you will have every good thing that
has been promised to you, beauty and
brains, charm and good health; every-
thing you will have......

Mr, Chairman: The story is mot
under consideration now.

Shri D. C. Sharma: Mr, Chairman,
this will help you! “But”, the fairy
said to the little girl, “you will not be
able to make use of anything: all your
beauty will not dazzle anybody; your
charm will not attract anybody; your
intelligence will not achieve anything;
all the gifty that have been promised
to you will prove infructuous.” So,
this is what has happened to me.
Everybody says that the spirit of the
Bill is good and you also agree with
me, and I have been told that 1 should
have put forward a bigger Bill and
a more detailed Bill. 1 do not have
Secrctaries, Additional Secretaries,
Joint Secretaries and Under Secretar-
ies at my disposal to assist me in
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framing big Bills. And even when
they bring such Bills here, you know
how defective they are in drafting,
and you know how many loopholes
they contain, Thercfore, the private
Member has to protect himself againss
all the battalions that are to be found
in the Ministries of the Governmend
of India, and the embattled brains thad
are to be found there. Thurefore, he
wants that he should present a Bill
about which there should not be much
difference of opinion.

This is what I said. My Bill bringe
out only two points and nothing more.
One is, all kinds of transport should
be co-ordinated, including that kind
of transport of which my friend Shnl
Raghunath Singh, who was not givem

‘a chance to speak today, is a greeé

advocate and apologist and champiom.

Mr. Chairman: Shri Raghunath
Singh did not get a chance. Not that he
was not given a chance,

Shri D. C. Sharma: Anyway, my
second point was that the whole
structure should be rationalised. Of
course I used the word “competition.”
I think my hon. friend the Ministes
of Transport, Shri Sanjiva Reddy,
would have liked the word “rationali-
sation” much better than the word
“competition”. If I had put that poinf#
in thig Bill, everybody would have
said: "Oh, what a wonderful thing
he has proposed!” I put the word
‘competition’ because it encompasses
our life everywhere. 1 want thad
there should not be any unfair com-
petition between the various kinds
of transport. ] wanted that this thing
should be left to the Government of
India. My friend over there asked,
why have you brought this if you are
going to leave it to the Government
of India? Shall ] leave thiz to Al-
mighty God or to the Sadhus? It {i»s
the Government of India that iz res-
ponsible for the coordination of the
transport policy and that is why T left
it to them. At the same time, I said
it has been studied by three agencies
~—the central agency, the coordinating
agency and the agency consisting of
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State and Central Ministriess. Why
have not these agencies been able to
bring about this coordination till
now? What hag happened to those
reports? B

I know Mr. Sanjiva Reddy is
man of few words, but he is a person
of brilliant ideas and with powers of
brilliant execution. I wanted that if
he agreed to thig circulation, some
more ideas and fruitfu] things might
have emerged from the public and
then he would have been able to
study them and bring forward a Bill
which would have fulfilled the spirit
of this Bill. After all, I stand for
the soul of transport. 1 cannot give
it the kind of body which Mr. Sam-
anta wantg or Mr. Kotoki wants. Mr.
Kotoki wants something about Brah-
maputirg and Mr. Samanta wants
something else. Mr. Chaturvedi
wants that road haulage should be
put on & better basis.

I want that the Minister should
have said, “I do no! want it to be cir-
culated; I accept it and then I will
bring forward g Bill very soon which
will tulfll the intentions of the mover".
But he has said nothing of the kind.
I ask him to say it at least now, so
that something is done to rationalise
the transport systemg in this coun-
try. With these words, Sir, I take my
seat,

17 hrs,

Mr, Chairman: What does the hon.
mover want to do with hig Bill? Does
he want to withdraw it?

Shri D. C. Sharma: Sir, do you
mean to say that I will fight with this
friend here?

Mr. Chairman: Is he withdrawing
his Bill?

Some hon, Members: Yes,

Mr. Chairman: Let him say that?

Shri D. C. Sharma: Yes, I want to
withdraw the Bill.
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facture and Import of
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Mr. Chairman: Has he the leave
of the House to withdraw his Bill?

The Bill was, by leave, withdrawn.

17.01 hrs,

PROHIBITION OF MANUFACTURE
AND IMPORT OF HYDROGENATED
VEGETABLE OILS BILL

it T fog (f0)  aamaa
AT, LW At ¥ AE A7 g1 f
fsmr &g st 29 T Ay Ry
e &, A A N A Oy gy
wan &Y At wifgd 1 WfE gy me
o & M O I AT AT w1
wefral & eea §1 7w T g
I & g1 B T2 FA L, T8 ey
®Y A FET &, FHE—

®ar &g wA, Fov a7 ovd gy
T’ AGE IO gl -

s @ man eats, 50 he becomes—
N TEE o m,w%m
mmﬂm,ﬁ TR
= WA w3, I F oy
?ﬁWW7rntafmwgﬂmﬂ
9w ¥ qwiw v 2, o A
feat #ifr 25}, #E @it oYt
gl &, A mwEw o

W A § A w2y § fr g
o gt Ffive ey § Te e
Pt o W fe g
o AR O e 2, ow f
oF W fEEE @ 9\ ra aefva-
at @ 1 5T 4w faara wE R
o awmfa wgRe, & @ oam 8
A% FE 3T @ E O dar wew
qAMTE ¥ @ #1 vaww N ¥
£, R INE 2, Ay oAy F
ﬁaﬂmm%‘m&a%%iﬁ.}
¥ OremT § O frarr @ g
T F 2, AR A g g,
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T S RFTT &7 17 7Y F 7%a7 |
ag favaT a2 AT #7 g9 e
a F FT A fewas &, wr Grat A
T F A I, A 37 2w rwE
s, w39 avg § 3 9 2w
T A1 F§, qE IW AT zqTARE FT
¢ Ug WA 4TI T FTE, AR AW AT
|IF AET |2AF 67 &, TF W & w09
TIeql FY §F0 FY IHW A § @A
FE T T A T GIEFR F FIC
& wgom aidr AR ttaw 3@ gt
far gy, frrmme: R @R omi
a3 g, TN ¥ W @R A qA R
qFTT TAT FL W@ W 7, Ay g4I #
wy —

“They are making a mountain out
of a mole-hill’

og AAAT F1E waAr AT ¥ 1 €W

TaY 9T 7@ 9T v /d w5
IR Y, FFA g AFATEH AL AT |
w1, TN ANEE, gy gk fay
wi a7

fesa; Mok &M &' 78 AT
R TR 9T 9 g, @ & Q-
AT A AT AT T AIE-
faadnt €1 awg &f 1 § w7 ag
¥u ¥ -3 fa F17 e § miva-
¥z #Y Ao o7 @ g, O g
'q"iﬂﬁ!ﬁ'?lfﬂ" @Y, I
wa71 537 A §, H T O 0¥, FHAT F7
qa & Adrgd foreet &, S@ # dime
g 3@ d aeg Is Ot § W0 weA
fer g A # fmraar §. . (wreew)
6 @ A0 AT WA AR F)

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shinde): Sir, I think the hon, Mem-
ber is supposed to speak on vanas-
pati.
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Mr. Chairman: I hope the hon.
Member will stick to his Bill. Un-
necessary allegations may not be
made. (Interruptions). Order, order.
I cap hear only one hon. Member at
a time.

Bhri Shinde: Sir, thousands of
people consume milk supplied under
the Delhi Milk Scheme. This sort of
statements are likely o create some
misunderstanding. I wish to submit
very humbly that what the hon. Mem=
ber says is absolutely incorrect and
without any foundation.

ot orarw g @ ag qrieaTiE Y
AT 9 " AYH R gAET AE A
areT 71 gk ferset avdt )

Mr. Chairman: The hon. Member
should look at the Chair. He should
not go on speaking, without looking
at the Chair, I think he can make re-
ference only to the subject under dis-
cussion and nothing else. Therefore,
instead of making allegations, he
ghould confine himself to the Bill

S8hri XKapur Singh (Ludhiana):
This House is entitled to a categorical
refutation from the Treasury Benches
ag to whether or not the urine of the
fish ig included in the milk of the
Delhi Milk Scheme.

S8hri Shinde: I stoutly refute that
allegation. It is totally incorrect....
(Interruptions).

Mr. Chairman: Order, order. I de
not want many Members to be gpeak-
ing at the same time, The hon. Mem-
ber should appreciate that the Delhi
Milk Scheme is not the subject-mat-
ter under discussion, We are discus-
sing the prevention of the manufac-
ture of Vanaspati, But he is speaking
sbout the Delhi Milk Scheme.

oY oo feg : wwmfa wEE,
w1 WTq wY§ THT AT e @61 §,
i fm o g W aF A,
fawit g WX e & arA® A &,
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AT s o fawr oo o & e avey
TRy Amawd

Mr. Chairman: I want the hon,
Member to confine himself to the pro-
wisiong of the Bill.

Shri Kapur Singh: My question
about the urine of the fish and the fat
of the frog still remains unanswered.

Mr. Chairman: 1 am not concerned
with that. Only the provisions of
the Bill are to be discussed; nothing
else.

St e g wT g F A FY
o WAl §, ! W9 gW Tg 9
ol § WY T A7 1@, ¥ & aTw
A F e g, fwa #7 oW
EATE | qE T G A § Y 2 i
2 TP E, W feA & ax T Wy
e faga §, sraw
Vageag ...

qufa R'ww . WoE wET @
forag §, 3 ax afad

=t quae fag : & a awagdw
g W § fF T Fmw ey
31 ¥ Ny frey § & gt o ¥
IS L fad ot e
faet faeF e w1 qu X §1

it ogare oy (T ) o e
Aver 3T sarar O §, welt A g
&2 § wig o= ay Rex Y waar 43
gl

ofY aqT ey : 30 & g i,
Sy, T F NEF M ? F AW-
Ara waft N & sz g g fF ag A
& e w1 oygAn §, X9 "9d 9 a8
wY§ Q@O AgY FX gHT & |

Mr. Chairman: I want to bring to
the notice of the hon. Member that
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hydrogenated oil is made from vege-
table oil and not from milk.

st goame Ay : f o WY & fay
ww Far §, S, a8 AT ¥ §
foraw foad & wwar g, forad fad &
qiferariz ¥ wTaT g W w9 A Ay
s g fr fegw & faars
sgm, #iifs B Wi T g
0 Y U WAEATE g1 QEA a9 ar
O TH F 997 37 &, Ffew ¥ Y
6 CFOF €T T F A | Wi
AT AT T AT § | TT A AFH
faug §, fora® ford f & oifarie &
wrar g, W) faw vy agt v
wT wig wgy § fv a9 dR W@ oW
AT T, Y TRy T gw A vy
WY gt ¥ AT o 7 dar Ty N FgA q
fe onell oY qATH Ay WY wA T &
wTE, JAE g9 weAr far oriw, IEwy
Serry Wt fear arr, ww % QT S
@t Tar A, aw A% g Af)
I\ AR Ayt W aE
o @ ) § fe agt 9g gt
WITE T qEAT §, T FRYAH W ITAT
& gFa §, ¥fwT W W 7 N
E & wat B 39 & dwa g
QETT AT §, T A H TR AT
ST g T AT ¢, W e
T awEr AT A1 ITHAT KT FRT
oy i § &Y 9¥ 9T oTF WY FA QP
a1

g ¥ faeslt 3w ¥ AeA
¢, ¥fw g & AEd ¥ agd
qfewad GV T AATF I HAT AT
e gvaa & fredt g Y T7arew
# afesa 2 | mfFmam & seae oY
Trerer @y aar 2, ¥ A ey
g s & aifeea & ww fy
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nfedi afwadl & 2an &, 99 & wgd ¥
dar, 3T T 2T %) 2@m, Wisi A
=1 zar, & 7 nifeeam &1 0% oF o
@ &, oiferam & sex sTES WA
war g wfea I fed amr smar g1
T aOF & @A WA # Gy 4 9z
Ty w2, fanawm dagi
& g Fvar ¢ | agi g7 @) 446 aww
qfaagaradl @ fe =reer awefa
% fazifga 2,31 29 amafq a1 STy
wqfa ¥ faeifmm ¢ sa F agi ag
quEm T g WA g asgfs
v ¥ T e ife s wga afee
w19 g, gwifs god qowu gEd
YR | gH AT TH ) A1ET gEYEn
o FET §, FEOT FEMET WA A
! wixfeaw aq) maa &, w2
APNE ATGF WA TH € HAET
grataw 4l Fgd &1 Y8 fAd g §
fF o v @ o g grfew
ot | wx TAM 7T @ 91 Jq TR
TN WY T 6 w71 e Taw & e
witegd, g wma ¥ am
fogr &1 o v Sud frwr W | 3
frraomag v famr 3w ) =wd
ot furmy &, ag ag & :

v e

W HaEe ag § e v ¥ g g
A AT gegre e & fad @, @Y
Tt afra & fod ), o gret Wi
frmo & fadr g

TEET W Ak & vt 7 faems
XX T A A ot | IwE faATh
THZ 9 7 oF 98 FHD T I
% s wa a% ag fafeg =& fem
wAM A W wmen W7 afa @
 wFar | 9w & f@ens wgrem by
& urar ek faww & s
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e T § 7 O dF B G
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QI &, T W g QY e
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o wX T, VW B T7 F i ay
fegem # s wow F wfewrd
) winht W ww T, ad gk wee
Y 39T ¥, 37 o far aft awr
fs fegem aw a3, fegmam oo
4 qv wwr g v ford ¥ wgy e
I afw a7 1| 9% W 3w S wrww
TR W g § f5 Oy ¥ wygw
faunfaal & gy 9w & X www Ay
gifvtgrg AW e T T | AW
TEY X ST Iwy arx § aw o
=TT & wpwfad @E oy g, ag ST
W1 qEIAAT FC WA | g Agt e
|

¥l oy ¥ a7 wt ¢ fr ag o=
9qY @ W YT R gEEE A0
ST | WY ST R A & aa]
21 i ¥ @ g 8 fr 9T B
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aar gt &1 giwife & ST §



4205

fergiar ®Y wraar g | & 97 w1 fddt
§ | FT T AT T T § NI
ETH WAATT 9gd § a9 §TR I
T &1 fvr waT # wgr g

“gazi fasfar efeisgats”

AT a1 g wEdYy qar @ afe
¥ FT G VeI ® AW AEr gem
T §F 3 ¥ w7t @ gy & fay
waL B O Feafy w77 w7 foar
W A AT W WAreHd AT SO e,
I A WX e #1993
¥, 2w wor R 9T @ g s,
W #Y fgwrem F I scIM AR
Wt #t g fgera =t it s =g gory
¥TH ¥m aF | I gATL 50 FOF
WA W ACES q FT @
SO®UY TrarAl & aaw ¥ 4T 5070w
W soFF o gy, at I &
w9 WX 1@ frwaa ) ®feT so FOw
WA UT T FATA ) A9 T GFY
§ 9\ A wrrEQaER wY aew o awy
¥g 50 FUT TAM gATH 38 FATC
wTaAT {T wY Fraw FO & wwm, o
arirer 7@ 7Y w7 g% §, ¥ wieedew
WaRAZI T AR T F T AT
yffeaa fifa = ¢ | Wi oo ¢ A
EH A @ fawew | g aadt ey
& vy fa g7 Frorfady aviadr d, a2
g ¥t &d & gafa” Iawr gt
wioa & | ag Tl T FLREAG FOE |
a9 #1§ A1 95 g § oae W
¥ Afad, araz & wiE 3w dwr @
X1 w3 1 5 gndr anfawer & gz
¥ TaTC WiET Ay @I g 1 W7 gEIe am
¥ @7 ARG FTICAMGATE I
N9 8 e @ mr zafod e g
T ZRAT # faar ) A o EF
W Gar & ) fow o wE3w ww
am g frat 1 AEIT & asEaT W
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73 A v arar fam war ¢ W ag
T @TAT T e A GTE g
w1l § % w7 35 Fresr a7 67 fan
XY, FETTT T F Cmr oAy . L
Shri Shinde: [ just want to give
some information to the hon. Mem-
ber. Is the hon, Member not aware
that, in most of the leading countries

of the world, Vanaspati is manufac-
tured and it is a common product of

consumption?

oft qaTe Tag © az w0 o W
7 wfzgd

Shri Raghunath Singh: He is deli-

vering an election speech.

oY oW g : o9 A | O
oy 4 A gw o wy agi oY
& | W TarAT oy A S
e ¥ § o Fear ot war fwgr

BTUTH F A 22 AW W E,
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IT TR Y & GF, T F qAT
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& 39 1 ¥ 7 v §, ag ardr gfra
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gg 2 f& gw oF TF ® F P
FAT &, F AT ZH AT W A W
Y WY gw AT 10 WA ®ET A
A1 & aAr TgA9 A A FEA AnEE
gfF 15 we w7ar Sfzarg T ¢ a¥
EY ¥ &, qF ®TAr ITRATZ T IH
qg wadT 1% €T 4 gF FI aHar 91 |
gaTdr wody aq geifw w9 oA &
¥ 717 ZaT? 720 TF ALY & 1 gHIL
qgt #E FHY AL g7 /T WA R
@ A A, Mo 3d A amnt
[t AT NAT wAd gw W@ vy 1
¥ Rgar T g9 g 9T W AW W
qEAT W gW {1 AT
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gaIad fad e dwF 1w
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W19 39 &) AT HT guA.E 5 78 2@
FRRITAE I IR | WA B AW
w2 ¢ wFaT, W F W FHT
ferrr 7Y &) =, e 7 Fofr Y
FC T o qF W F T TS
T g5 AFY GFIT | IMT Qg a5 AT gIIT
Y 2w F =R AT A AT ;i

AT T |9 @ TI7 AT g
w3 ¢ frgd ot & fardr < A et
wrd ) g @ @ o wEEm
w1 fefesfmdma fem o a% =@ @
afY fom w1 2w gfr § g
sy Fman, dzn AT, gt |
¥t a9z 7 @, g T ade w4,
wpzfes 3amh, gfmm iz & amg a9
®TEN #, AT FT THIA G AT FI
famre faam wi @@ =< &1 <7 Ay
fam gat | Trar & g9 foad ag) famr
o fF ww & Fe gaafaat w1
¢, 3 gl w7 o #EF S0@
wrEer & wA1 7R §, 91 ity g W
T & Ay dfmr W E ) |
qoftafar =Y wrgd & sl 7= fear
Wi, ag 7Ef Sey i v @ feam
wTdr | gatofa A gy i wrtawen
% ggn Wl ff g@ ¥ @4, waer €
§9 FT AT FT 4% | To fAT G-
afil #t ga F37 ¥ fodt, GiF ® 28
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Wt AT Wigd § Wi 99 & ST
ST gk s dw St arew
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w1 gferm TaAT §, WX AW & WY
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fad @ s ST oF & TR WX
By agT T a7 w1 B g &
f,eranmsm e i dom &
fg | ow @ agA ot oF T aw
faw w1er &1 5T & 1 TTEET WK
PRy f oasdt F fonw ww &
wiaTHl #X @Al ) amgeeEl e
AT 2, fzeoama & e goa et
T TE 1 IEET OF g9 aw T oy
# g F WA wEEEl @ W wigAr
wem f5 § g7 ara av AW faee
¥ ot n@ i €

Mr. Chairman: Motion moved:

“That the Bill to provide for
prohibition of manufacture and
import of hydrogenated vegetable
oils in India, be circulated for the
purpose of eliciting opinion there-
on by the 1st February, 1967."

st vga fog © AR queTd
fig oft & waww ¥ wie dt o®C ¢
A w1 aw W o 1 T W AW A
@ & A S st 9 & FE g
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of agt ary § | goedr S Oy g
wigt g A g oreh o A gem |t
I 9F @rdT W wgigy G e
agt o1 it 7Y &) wwn § 1 gl far
ga s ot ®g gy " ddefaw
o & FT W7 FiF fgRET 9%
FAST FT GHAT a0 §1 gAR1 WY Jol-
e AT & T ITE g AT AT
aor w37 3y feafg & & opem wifgd
TICHIE aF Bt 7 ferar AT
oF A Sager ag fan d fe
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g off W T §) g g oA T w0
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g Ia i v 7 § | 9« TaWw AqrQ
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st oot fag : &I greE &t
T R & A A% 39§ faar gar
g

AARAIT qT 7EX T F AT

Mr. Chairman: Order, order. Un-
less [ ask the hon. Member to speak,
he should not speak.

Shri Eapur Singh: He is misquot-
ing, and misleading the House.

oft Tge fag: 7dr At #7 waT R
fiF wre 0 s A & € ¥ 39 A
WETHRAT 48 F@1 § | A0 1w aw
TCEY FAE A

8hri Tyagi (Dehra Dun): On a
paint of order, There is no quorum.

Mr, Chairman: The bell is being

There is no quorum. The bell may
be run again.... Now there is que-
rum.

it gy Fog @ T a7 ¥ AT
wwx At s g fag & fagms W
wuy, ¥fFT a7 =% gAy § OY-gar 9
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¥ ey F O # awa §—F g 0w
H9aT EET H T@AT 97 | ATH AW
TR ¥ 7 OF e A T AT | AN
wt gF W1 wredr g faeem, fre
arg Tt g & Al s e
ggeq Wid Tay & a1 A, AfFa qJY
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fFag @R T s ] aife =g
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Mr., Chairman: The hon. Member
may continue hig speech on the next
day. The House stands adourned to
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meet again on Monday, the 21st No-
vember, 1966 at 11 a.m,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, No-
vember 21, 1966/Kartika 30, 1888
(Saka).
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